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Thursday, May 25, 1995/ Jyaistha 4, 1917 (Saka) 
(The Lok Sabha met at Eleven of the Clock) 

[M r . S peaker  in the Chali]

ORAL ANSWERS TO QUESTIONS

[English]

()-U2TSO52R 2P 72SU iISITBIS

*701. SHRi K. PRADHANI : Will the Minister of 
COAL be pleased to state ;

(a) the details of exploration of coal reserves carried 
out during the last three years;

(b) whether any practical study has been conducted 
for undertaking coal nnining project;

(c) whether any report has been prepared in this 
regard;

(d) If so, the details thereof; and

(e) the steps taken to implement the same'^

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJiT PANJA) : (a) During the last three 
years (1992>93) under the detailed exploration 
programme a total of about ten lakh metres drilling has 
been carried out in command areas of Coal India 
Limited (OIL) and Singareni Collieries Company Limited 
(SCCL) As a result of this drilling additional reserves 
to the tune of 11.79 billion tonnes have been 
established.

(b) to (e). A statement is laid on the Table of the 
House.

d030(s(F0

(b) to (d). Yes. Sir. During the last three years 83 
new coal mining project reports have been prepared by 
Central Mine Planning & Design Institute Limited 
(CMPDID). These projects envisage production step up 
of about 64 million tonnes per annum.

(e) Programme of development of projects is 
dependent on factors like availability of land, techno- 
economic feasibility of indivkjual projects, availability of 
environmental and forestry clearances, availability of 
financial resources etc.

SHRI K. PRADHANI (Nowrangpur) : Mr. Speaker. 
Sir, the hon. Minister has replied in his reply that 83 
new coal mining project reports have been prepared by 
the Coal Mining and Planning Design institute Limited 
and there are certain constraints of resources and 
economic feasibility and all that. May I know from the 
hon. Minister If there is constraint of resources according 
to our new economic policy of our Government? Is

there any objection to alk>w the private parties to enter 
Into these projects of coal Industries where there .s 
constraint of resources?

SHRI AJiT PANJA : The private parties are allowed 
mainly for two purposes at present • the iron and steel 
as it was originally In the Statute and a year before last 
the Coal Natbnallsatbn Act was amended to bring m 
those who will set up power plants, will be given mining 
rights in respect of captive mines from where they can 
mine the coal and use It for the purpose of their powei 
plants. But, no private party is allowed to mine the cojii 
and sell it in the open market.

SHRI K. PRADHANI : The Geological Survey of 
India conducted a preliminary survey of the coal 
exploration. The Central Mining Planning and Design 
Institute and Mineral Exploration Corporation Ltd. etc. 
also conducted detailed studies. I would like to know 
from the hon. Minister if these companies are taking up, 
in addition to drilling, supplementary methods like geo
physical methods and remote sensing studies during 
the drilling to improve the coal exploration method

SHRI AJIT PANJA : These are suggestions for action.
I have taken note of them.

DR. MUMTAZ ANSARI (Kodarma) : According to 
the Report of a Standing Committee, 47 coal mining 
projects out of 168 mining projects sanctioned during 
the Seventh Five Year Plan were abandoned in the 
midway and a total investment of Rs. 52 crore was 
made in all these projects I would like to know how this 
study was made and why this was abandoned which 
resulted in this colossal loss of money.

Secondly, in Jharia 1867 million tonnes of reserve 
of coal has been blocked by 70 active fires Only five 
fires have been extinguished till now. I would like to 
know why not the latest technology is being applied in 
order to safeguard all these 1867 million tonnes of coal 
reserves and why not all these remaining fires are 
extinguished by the latest technology.

SHRI AJIT PANJA : The study which is made by the 
Geological Survey of India is by regional exploration 
and thereafter detailed exploratbn is carried out. After 
that study, a lot of things have to be done. The actual 
coal would be found when the Coal India goes Into the 
underground mine or open-cast mine. They have to find 
out the coal which has been located there While going 
in, they meet with various natural barriers like too much 
of gas probably being there or the seams not as 
expected being there. Prior to that also, a lot of 
clearances are required. The first clearance is about 
the forest land and other areas. Other clearances are 
also necessary.

DR. MUMTAZ ANSARI ; 47 projects out of 168 
projects sancttoned during the 7th Five Year Plan.

SHRI AJIT PANJA ; 47 projects are there. In spite 
of the fact that the Geological Survey of India has given 
clearance for expbratbn, while going into the actual
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field, something else occurs there and If it does not 
become cost-effective, It Is abandoned In the mean 
time because if more money Is put in, it will be a loss 
for the country.

DR MUMTAZ ANSARI ’ Please protect me. Sir. What 
about the fires in Jharia^

i^R. SPEAKER : it does not come out of this 
question

DR KARTIKESWAR PATRA (Balasore) : According 
to the last three years’ detailed exploration programme, 
it has been found that 63 project reports have been 
prepared. According to the survey reports, the 
availability of coal will be 11.79 billion tonnes. By these 
83 new projects, the production per year will be 84 
mliiton tonnes. I want to icnow, out of these 83 new 
project reports, how many project reports have been 
cleared by the factors mentioned here like, availability 
of land, techno-economic feasibility of individual projects, 
availability of environmental and forestry clearance, 
availability of financial resources, etc. I would like to 
know how many projects are prepared for being taken 
up immediately.

SHRI AJIT PANJA : Sir. out of eighty-three. twenty 
have been approved and are under Implementation.

SHRI SUDHIR QIRl : Sir. after'exploitation of coal, 
cavities are formed under the ground These cavities 
are required to be filled up to stave off the top earth 
caving in. The joint study undertaken by NTPC and 
CMRI has pointed out that fly ash can fill up the cavities 
more easily than sand or top soil. And this filling up of 
the cavities would facilitate the expioltatton of coal from 
the mines. So, may 1 know from the hon. Minister whether 
steps have been taken by the Government to increase 
coal exptottatlon by filling up the cavities with fly ash? 
If so, what la the result and how many oiiieries have 
come under such a project? And if not. what are the 
reasons therefor?

SHRf A Jrr RANJA : Sir. this does not arise out of 
this questton.

Usually, the cavities are filled up by stowing sand. 
But with the ash which is available, experiments are on 
to use the ash to fill up the cavities. As to in how many 
collSriea It has been done, 1 do not have figure with me 
right now.

PROF. SAVITHRI LAKSHMANAN : Sir. expioratton 
of coal is always done in two stages as stated by the 
hon. Minister. In the first stage the Qeoiogicai Survey of 
India (QSI) helps to find out the potential coal bearing 
areas and sometimes Mineral Exploration Corporation 
Limited (MECL) also assists QSI. In the second stage, 
the Central Mine i^ianning and Design Institute Limited 
(CM PDIL) conducts the detailed examination for 
exploratton.

1 am not an expert to distinguish between Gondwana 
coal, tertlaiy coal, prime coking coal, medium coking 

blendable or semi-coking coal or non-coking coal.

I only know that coal can be divided into such varieties 
But I think the country's problem is this. Detailed 
examination for expioratbn is continuing in 94 bk>cks. 
spread over 21 coal fkikis in different States and we 
have achieved the highest productivity of 306 metric 
tonnes per month drilled by CMPDIL. But is it being 
done to suit our needs? We are exptoring more coal 
than is needed in our country, but not exporting the 
excess coal since there is no demand for our coal 
abroad. Also, we are importing a particular variety of 
coal, which is not being sufficiently explored 
indigenously. So. our attention should be diverted to 
find out that particular variety of coal which is needed 
in our country and which could be exported too. I would 
like to know what research is being done in coal mining 
in this respect.

Sir, some oOtskle consultancy jobs were taken up 
under hydro-geological investigations and one among 
them is water supply investigation in the Latur 
earthquake affected area. I would like to know the 
progress made in this investigation.

SHRI A JIT  PANJA : Sir. about this particular 
investigation in the Latur earthquake affected area, the 
facts are not with me. They must be available with the 
Geological Survey of India, whksh is the nodal agency.

So far as the Gondwana coal, tertiary coal and 
coking coal are concerned, the companies go by the 
needs of the country. Therefore, they take into 
consideration what type of coal is in demand and in 
what quantity.

The thrid part of the question is about the shortage 
—  whether planning is made to met the shortage of the 
coking coal which is usually known as steel coal from 
which steel is prepared. Yes. attention is being paid to 
find out more coking coal so that import can be reduced 
gradually.

[Translation]

SHRI SURAJ MANDAL : Mr. Speaker, Sir, I want to 
know whether some foreign companies have also been 
engaged in it or not. apart from C.M.RD.I. and M.E.C.L. 
and other Indian companies, on the job given for 
conducting a study of the project. What amount out of the 
shares of the C.M.P.D.1. invested in this project has been 
spent? What amount of money has been spent by foreign 
conopanles In bulMing this project and with what results? 
My second part of the questk>n Is that It was stated that 
after natbnallsatlon good coal mines wouki be run by 
«gencles of the State Govemment, but no agreement has 
yet been reached between Coat India and the State 
Government. There are nearly 80 coal projects which 
are proposed to be operated by Coal India.

[English]
SHRI A JIT  PANJA ; No foreign companies are 

involved In the exploration because our exports- 
Geologlcal Survey of India and also the Mineral
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Exploration Corporation of Indla-are enough. They do 
whatever is necessary tor the purpose of finding out 
coal In India.

[Translation]

SHRI RAMASHRAY PRASAD SINGH : Mr. Speaker. 
Sir, the Hon. Minister has just now stated that the 
Planning and Design Institute Ltd. has prepared a report 
in regard to 83 new coal proiects. The reasons tor the 
delay have also been mentioned and that the land and 
money required have been arranged. Then what are 
the reasons for delay in execution of the worl(?

[English]

MR. SPEAKER : You have received the report. What 
are the other things that are lacking for you to make use 
of that report?

SHRI AJIT PANJA : 83 project reports have been 
prepared. Out of those, as I have already answered, 20 
have been approved. Whatever permission and other 
things which are necessary have been cleared. Others 
are under examination. They are either detained In the 
Forest Department or detained because further study is 
to be made. These are given as original survey by the 
QSI. But after that a lot of study is required; Individual 
feasibility of each mine is to be examined, the safety 
and security of the miners who will go in are to be gone 
into to find out whether there is a possibility of poisonous 
gas. All these things are to be found out; and then It Is 
done. That is why. I saki that out of 83. 28 have been 
approved and they are under implementation and the 
rest are under examination.

[Translation]

Development of Petroleum and 
Natural Qae Industry

•702. DR. MAHADEEPAK SINQH SHAKYA : Will 
the Minister of PETROL'EUM AND NATURAL GAS be 
pleased to state :

(a) whether certain Institutions are functk>ning in 
the public sector for expansion and development of 
petroleum and natural gas industry in the country;

(b) If so, the details thereof;

(c) whether any assistance has been ghren to those 
institutions for the developmental work ;

(d) if so, the amount allocated for research and 
exploration during 1992-93, 1993-94 and 1994-95; and

(e) the amount actually spent on this work during 
the above period, year-wise?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) to (e). A Statement is laki on 
the Table of the House.

STATEM ENT

(a) and (b). Various Institutions are functioning in 
the Public Sector for expansion and development of 
Petroleum and Natural Gas industry In the country 
These are functioning both in the upstream and 
downstream sectors, and in the fiekJ of financing the 
development of the Oil Industry.

(c) to (e). These institutions get finances for the 
devetopment work from their parent organisations and 
other sources. The amounts allocated for research and 
exptoratton to the institutions and the amount actually 
spent by them during the Years 1992-93. 1993-94 and 
1994-95 are given in the Table below ;

(Rs in crores)

1992-93 1993-94 1994-95

Allocation 82.59 98 44 92.32
Actual Expenditure 57.43 43.33 84.50

DR. MAHADEEPAK SINGH SHAKYA : Mr. Speaker. 
Sir, my questk>n was very simple I had asked from the 
Hon. Minister the names of Public Sector undertakings 
engaged for development and extension of the Natural 
Gas Commission The Minister stated that several under
taking are working on it. He did not mention the places 
where they are working and the number of those in 
public sector and private sector separately and whether 
they are working with the help of foreigners?

Mr. Speaker, the question of Gas is related to 
common man and its utility Is know to all. On the one 
hand populatton is on the increase, and on the other, 
we face shortage of gas. I want to ask the Hon Minister 
that in view of this whether any scheme has been 
formulated to explore new resources during 1994-95 
for maintaining abedance between the two? If the reply 
is in the affirmative. Whether there Is any Scheme for 
Uttar Pradesh? If so, the details thereof?

[English]

CA P T SATISH KUMAR SHARMA : Sir, besides the 
public sector undertakings whteh are playing a cnicial 
role for devetoping the oil industry of the country, there 
are various institutions which are also involved in 
contributing for this effort. Amongst them, we have the 
Keshav Dev Malavlya Institute of Petroleum Exploration, 
whteh the hon. Member will be happy to know, Is located 
In Dehradun, UP. There are the Institute of Reservoir 
Studies, Ahmedabad, Institute of Biotechnology and 
Geotec tonic Studies. Jorhat, Institute of Drilling 
Technology, Dehradun, UP, Institute of Oil and Gas 
Production Technology, Panvel (near Bombay). 
Petroleum Conservatton Research Association, Delhi. 
Centre for High Technotogy, Delhi, Oil Industry Safety 
Directorate, Delhi, Indian Institute of Petroleum, again 
at Dehradun, UP, National Geophysical Research 
Institute, Hyderabad and Oil Industry Devetopment Board,
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Delhi Besidp^ these, there is no proposal for any more 
npvv associations or institutes nor we have any plans 
OMihe anvil

[Transiation]

DR MAHADEEPAK SINGH SHAKYA Mr Speaker. 
Sir I want to draw the attention of the Hon Minister to 
the Years 1992 to 1995, during which money had been 
given by the Government, year wise details of which 
were given by him Dunng 1992-93, Rs82 52 crore, in 
1993-94 Rs 98 44 crores in 1994-95 Rs 92 32 crores 
were allocated, out of which the money spent is Rs 
57 43 crores during 1992-93 Rs 43 33 crores during 
1993-94 and Rs 84 50 during 1994-95 The unutilised 
amount is Rs 25 17 crores during 1992-93, Rs55 11 
crores during 1993-94 and Rs 6 82 crores during 1994- 
95 He has stated that several works are being executed 
for development But from the figures it appears that 
money given for exploration has not been spent How 
can then development take placed it is indicative of 
slow speed Please tell the reasons for not utilising the 
money allocated and what measures are being taken 
by you for ensuring full utilisation of the 
money (Interruptions) What is the exact amount that 
has been allocated'^ You get money from the 
Commission as well as other organisations Please give 
details of the amounts received from the oil corporation 
and other organisations separately

[English]

MR SPEAKER Second part is not necessary to be 
replied You can reply to the first part Why is the amount 
of money not used*?

CAPT SATISH KUMAR SHARMA Sir, for 1992-93, 
the reasons for variation for the amount not being used 
was bwer requirement In respect of mapr promotional 
schemes by the PCRA (Petroleum Conservation 
Research Association) tike replacement of inefficient 
footvalves of diesel irngation pumpsets soft loan for 
setting up model garages, etc For the Centre for High 
Technology, the reasons are phased implementation of 
on-going R&D projects by the institutions entrusted 
various projects For 1993-94, in regard to PCRA, it 
was lower requirement of major promotional schemes 
are reduced requirement for field activities and 
education campaign For the Centre for High 
Technology, It was phased implementation of R&D 
projects by the institutions entrusted various projects 
For 1994-95, the reasons for variation by PCRA was 
non-approval of office accommodation project, lower 
utilisation in respect of major promotional schemes of 
replacement of inefficient footvalves use of efficient 
diesel engines in road transport and soft loans for setting 
up model garges For the Centre for High Technology, 
It was again phased implementation of on-gomg R&D 
projects and delay in approval ot projects

The assurance which I can give the hon Member 
IS that we are monitoring the work bing done by these 
institutions and we are doing our best to ensure that we 
get the maximum work out of these Instltuttons

SHRI A CHARLES Sir, according to the reports 
available, the preliminary exploration conducted in 
Kerala also revealed that Kerala Is rich in petroleum 
products However, neither further investigation nor any 
substantial actton has been taken to find out whether 
the preilminaiy expk>ratlon is true or not if it is true, the 
questK>n Is how to Just tap such resources From the 
reaply given, it seems there is no constramt of funds 
So, may I know from the hon Minister

MR SPEAKER There are funds for research 
institutions and not funds for exploration and ail those 
things

SHRI A CHARLES Sir, the mam question is about 
expansion and development So, Exploration also comes 
under development Oil shortage is one of the problems 
that we face and we have got those reserves in Kerala 
I crave your indulgence, Sir, to direct the Minister to 
give such information Kerala will be one State that will 
be benefited

CAPT SATISH KUMAR SHARMA Sir. the question 
does not relate to exploration However, I do not mind 
answering the hon Member's question Exploration is 
our main focus and acquiring reserves Is the biggest 
challenge facing the country I am fully aware that this 
IS one area in which we have been lagging behind in 
the past So we have taken all steps in this area, the 
latest being the joint venture whereby our companies in 
the upstream like the ONGC and OIL, are going to 
spend two billion dollars putting up to 40 per cent as 
their equity up front They are In the process of attracting, 
through foreign investment and technology, companies 
which have the requisite technology and companies 
which would become good partners in these joint 
ventures to make It a five billion dollar programme in 
the next three years only for exploration I can assure 
the hon Member and the august House that for the first 
time, we are going to look at the deep sea blocks 
beyond 200 metres, some frontier areas and other 
blocks in the country which, we believe, are olt-beanng 
with high prospects of hydrocarbons besMes looking at 
the Kerala coastline and other areas which we have 
been traditionally looking at So, this is the major 
programme under exploration

[Translathn]

SHRI CHETAN PS CHAUHAN Mr Speaker, the 
Hon Minister has given the names of many institutions 
and stated that the money alioted has not been spent, 
some institutions are engaged in reasearch and 
development work He has named about 12 or 1 a such 
institutions is the Minister satisfied with the working of 
these institutions'^ What is their contribution and 
achievement in the production or finding out new 
technologies for production and exptoration of oil?
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73E0. d30Jdp 4Ds3i dp3is3 m d5T. OrST2 ST2  
BST52l‘ 5R‘O5OlO52R‘ 1r59r 5 rSBS SUTISWa LSROU2RSW. 
d2LI 2P OrIL -USa S LSc2T T2UI 5R S‘‘5‘O5Rf 25U JRWl‘OTa 
SRW OrIa STI IBIRy SO -TI‘IROy TI‘-2R‘5QUI JR OrI 9Tl95SU 
STIS‘ 2P 25U I)-U2TSO52R SRW -T2Wl9O52R.

t2T I)SL-UI. J LIRO52RIW 4.H. sS5SB5aS JR‘O5OlOI. 
0r5‘ JR‘O5OlOI 1S‘ ‘IO l- JR wV6v SRW 5O 5‘ WIB2OIW O2 
fI2g‘95IRO5P59 S9O5B5O5I‘ 5R 2TWIT O2 WIBIU2- TIf52RSU 
fI2U2f59SU L2WIU SRW QS‘5R IBSUlSO52R ‘9rILI P2T 
raWT29STQ2R I)-U2TSO52R. JO J‘ S r5frUa OI9rR59SU STIS. 
0rI OrTl‘O 5‘ 2R OI9rR2gI92R2L59 B5SQ5U5Oa 2P BST52l‘ 
-T2nI9O‘. 0rI S9r5IBILIRO‘ STI TI‘2lT9I I‘OULSOO2R 2P  
q, QS‘5R‘ 2P JRW5Sy ,gj  fIRIO59 L2WIU 2BIT QS‘5R‘y 
WIOS5UIW SRSUa‘5‘ 2P QS‘5R‘ P2T raWT29S5Oc2R fIRITSO52Ry 
OrI USQ QS9ogl- JR OrI I)-U2TSOO2R IRWISB2lT. 0rIa 15UU 
QI W25Rf S 12TUW 9US‘‘ n2Q. JR PS9Oy 1I STI ‘SO5‘P5IW.

0rI e5U JRWl‘OTa 5‘ S WaRSL59 5RWl‘OTa SRW 
OI9rR2U2fa 5R OrI e5U JRWl‘OTa 5‘ SR STIS 1r59r 5‘ S PS‘O 
9rSRf5Rf OI9rR2U2fa. JO 5‘ SR IBITg9rSRf5Rf OI9rR2U2fa 
SRW 2lT IPP2TO‘ STI R21 OrSO OrI‘I 5R‘O5OlO52R‘ 1r59r STI 
Qa SRa ‘OSRWSTW 12TUW 9US‘‘y ‘r2lUW SU‘2 J9II- l-WSOIW 
15Or OrI USOI‘O OI9rR2U2fa SRW SWW5O52RSU OI9rR2U2fa 
1r59r STI SBS5USQUI R21. 0rSO J‘ 1ray 1I STI f25Rf JR 
P2T OrI n25RO BIROlTIy 1r59r J —l‘O LIRO52RIWy ‘2 OrSO 5O 
5‘ R2O 2RUa OrI JRBI‘OLIRO 1r59r Ll‘O 92LI QlO SU‘2 OrI  
USOI‘O OI9rR2U2fa ‘2 OrSO OrI -T2Wl9O52R 92‘O‘ STI U21 
SRW 1I STI SQUI O2 P5RW 2lO RI1 25U SRW fS‘ 5R OrI 
92lROTa SRW 2lT TI‘ITBI IPP595IR9a QI92LI‘ r5fr.

d2y d5T. OrI‘I JRIO5OlO52R‘ rSBI -USaIW S BITa LSn2T 
T2UI. 8lO SO OrI ‘SLI O5LIy OrIa rSBI O2 UbII- l- 15Or  
OrI O5LI S‘ PST S‘ OrI OI9rR2U2f59SU S‘-I9O J‘ 92R9ITRIWy 
SRW OrIa STI S1STI 2P OrSO

CnmimtmttonI

KpiJ dDih3 F3i3h3F h3e3G m ArIOrIT SRa  
TI‘IST9r rS‘ QIIR I2RWl9OIW JR TI‘-I9O 2P 1SOIT -USRO‘  
U5oI nSUgolLQrU IO9. Ar59r OSoI f5BIR S 1SOIT SRW 
ILSRSOI fS‘. Qa OrI 5R‘O5OlO52R‘ IRfSfIW 5R 
WIBIU2-LIRO 2P RSOlTSU fS‘k JP ‘2y 1rIOrIT S PS9O2Ta 15UU 
QI ‘IO l- 5R OrI STIS‘ 1rITI ‘l9r 1SOIT -USRO‘ STI  
U2lRS OR -5IR5a.

[EnffllBh]
si. dE(34(i  AIUU. J rSBI R2O fTS‘-IW OrI  

zlI‘O52R.

73E0. d30Jdp 4Ds3i dp3is3 m d5Ty J SL R2O  
S1STI 2P SRa 1SOIT -USRl 1rOIr STI fIRITSO5Rf RSOlTSU 
fS‘ nt)yiih%f9„(lnienvptlon»)

PYanatatlon]

si. dE(34(i m 0rI p2R. s5R5‘OIT rS‘ ‘OSOIW OrSO  
rI 5‘ R2O S1STI 2P SRa -USRO 1r59r fIRITSOI‘ fS‘ 1r59r  
9SR QI QlTRO.

dpiJ 3FF3 —e d p + m ArIOrIT OrI JR‘O5OlO52R‘ 
IRfSfIW JR TISIST9r SRW WIBIO2-LIRO 12To OSoI rIU-  
PT2L SQT2SW JR OrI5T 12Tok ArIOrIT P2TI5fR 92lROT5I‘

f5BI‘ l‘ SRa JRP2TLSO52R SQ2lO OrI RI1 W5‘92BIT5I‘ 
LSWI JR Or5‘ PUIsk ArIOrIT 1I oII- SRa U5S5‘2R 2T R2O  
15Or OrI JR‘O5OlO52R‘ 12To5Rf JR Or5‘ P5IUW 5R P2TI5fR 
92lROT5I‘ SRW 1rIOrIT SRa QIRIP5O S99TlI‘ O2 OrI 
>2BITRLIRO OrITIPT2Lk

73E0. d30Jdp 4Ds3i dp3is3 m d5Ty S‘ PST S‘  
OrI‘I JR‘O5OlOO2R‘ STI 92R9ITRIWy J SL R2O S1STI 2P SRa 
P2RRS5 O5Igl-‘ 15Or SRa P2TI5fR 92UUSQ2TSO2T‘.

8lO S‘ J LIROQRIWy OrI OI9rR2O2fU9S5 S‘-I9O J‘ ‘l9r  
OrSO 5O 5‘ 5L-2TOSRO OrSO OrI‘I JR‘OUOlOO2R‘. 5R PS9Oy ‘r2lo— 
‘IIo O2 JROITS9O 15Or 2OrIT 5R‘OUOlOO2R‘ 2lO‘sI JRW5S O2 
IR‘lTI OrSO 5P OrITI 5‘ S OI9rR2o*fU9SO fS-y OrSO ‘r2lUW 
QI LIO. 0rSO 5‘ BITa 5L-2TOSRO.

dpiJ 3FF3 —edpO : 3TI OrIa W25Rf 5Ok

si. dE(34(i m hI‘.

[Translation]

dpiJ 3d038pD—3 Ei3d3H dpD4C3 m sT. d-ISoIT.  
d5Ty ESTSP5R GQ) J‘ -T2Wl9IW Qa EIOT2UIlL SRW FSOlTSU 
>S‘ JRWl‘OTa. J 1SRO O2 oR21 1rIOrIT -T2Wl9O52R 2P 
ESTSP5R GS) 0a-Igv Qa -lQU59 ‘I9O2T SRW EIOT2UIlL SRW 
FSOlTSU >S‘ JRWl‘OTa 5‘ JR S992TWSR9I 15Or OrI 
TIzl5TILIRO 2P OrI 92lROTa. JP ‘2. 1rIOrIT a2l rSBI  
f5BIR JOIIR‘I‘ O2 ‘LSUU 5RWl‘OT5I‘ P2T -T2Wl95Rf ESTSP5R 
GS) 0a-Igvk

[English]

si. dE(34(i m AIUU. JO W2I‘ R2O 92LI 2lO 2P Or5‘  
zlI‘O52R QlO 5P a2l 9SR TI-Uay a2l 9SR.

73E0. d30Jdp 4Ds3i dp3is3 ; d5Ty Or5‘ zlI‘O52R  
5‘ R2O TIUIBSRO.

dpiJ E7. 0pes3d m JR ‘-5OI 2P S o*O 2P TI‘IST9r  
1r59r 5‘ f25Rf 2R JR OrI BST52l‘ -lQU59 ‘I9O2T 
lRWITOSo5Rf‘ 1r2‘I RSLI‘ rSBI QIIR LIRO52RIW R21y
J P5RW OrSO RSOlTSU fS‘y 1r59r J‘ S Qag-T2Wl9O 2P -IOT2UIlL 
5‘ QI5Rf 1S‘OIW JR LSRa 2P OrI TIP5RIT5I‘y I‘-I95SUUa JR 
82LQSa SRW 729r5R TIP5RIT5I‘. 3‘ PST S‘ 729r5R 
iIP5RITa J‘ 92R9ITRIW. J rSBI -IT‘2RSU oR21UIWfI SQ2lO  
JO. JO J‘ S TIR21RIW SRW S BITa ‘l99I‘‘PlU TIP5RITa 
p21IBITy S O2O 2P fS‘ J‘ QI5Rf QlTRO W21R -T2QSQUa WlI 
O2 US9o 2P OI9rR2O2fa P2T 5O‘ PlTOrIT -T2Wl9O5BI l‘I 5R 
OrI‘I TIP5RIT5I‘. sSa J S‘o OrI s5R5‘OIT 1rIOrIT JO J‘  
QI9Sl‘I 2P US9o 2P TISIST9r 2T US9o 2P -T2-IT OI9rR2U2fa 
2T 1rIOrIT JO 5‘ QI9Sl‘I 2P US9o 2P PlRW‘ 2T 1rIOrIT  
‘2LIOr5Rf rS‘ O2 QI W2RI 5R Or5‘ TIfSTW P2T LSo5Rf JO 
l‘IPlU.

73E0. d30Jdp 4Ds3i dp3is3 elT TIUURIT5I‘  
STI 12To5Rf 14r SR IPPO2UIR9a TSOI 2P wj6 -IT 9IRO 3‘ 
PST S‘ J SL S1STIy OrITI J‘ R2 1S‘OI QI9Sl‘I 2P OrI  
JRIPP595IRO TIP5R5Rf 2-ITSOO2R‘. JP OrITI J‘ SRa ‘-I95P59 
9S‘I 2P SRa -STO59lUST TIP5RITay OrI r2R. sILQIT LSa  
QT5Rf JO O2 La oR21UIWfI. J 9SR fIO 5O 9rI9oIW l- SRW 
OrIR f5BIR r5L OrI TIzl5TIW p5P2TLSOO2R.

J LSa JRP2TL rITI OrSO S LSn2T 5RBI‘OLIRO 5‘ TIzl5TIW 
PT2L OrI IRB5T2RLIROSU SRfUI QI9SlSI 1I STI R21  
OSUo5Rf SQ2lO xIT2gUISW PlIUy O21gSlU-rlT W5IIIU SRW I2
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on. These are the technologies which have to be 
Introduced In our refineries from an envlronrhental angle. 
Otheiwise, our refineries are working very efficiently in 
excess of their full capacity. As I mentioned earlier, if 
there is any specific case, the hon. Member may bring 
it to my notice.

SHRI P.C. THOMAS : I am tallying about flaring of 
natural gas Sir.

[Translation]

Supply of Coal

V03. SHRI GUMAN MAL LOOHA :
SHRI RAM NAIK :

Will the Minister of COAL be pleased to state :

(a) whether there has been short supply of coat 
during the last few months to the captive power plants 
in the country particularly in the northern region against 
their requirements;

(b) if so, the monthly requirement of coal of these 
captive power plants;

(c) the quantum of coal supplied to these plants 
from January to March, 1995;

(d) whether the coal supplied to these plants was 
much less than their requirements;

(e) if so. the reasons therefor;

(f) whether the coal was not available In the stock 
of the Coal India Limited and its subsidiaries; and

(g) if coal was available, the average quantum of 
coat in their stock during the said months?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) : (a) to (e). As against the 
programme of 14.11 lakh tonnes for movement of coal 
to the captive power plants in the northem regk>n during 
the period January to March, 1995, the actual quantity 
of coal supplied to them by Coal India Limited (CIL) 
was 10.90 lakh tonnes (Provlstonal). CIL have reported 
that the coal supplies to capth^e power plants by rail 
have been affected due to shoit supply of wagons by 
the Railways. For units taking coal by road/ropeways 
the materialisation was about 94% and the shortfall Is 
mainly on account of lesser drawal by the consumers.

(f) and (g). A statement is laid on the Table of the 
House.

(f) Adequate quantities of Coat are available with 
subskliaries of CIL, to meet the requirements of captive 
power plants In the northem regton.

(g) According to the informatbn received from CIL, 
average stock of coal with CIL group of Companies 
dumg the said perk>d was 40.86 million tonnes.

[Tranalatlon]

SHRI QUMAN MAL LODHA : Mr. Speaker, Sir, the 
Hon. Minister has tried to avokl his responsibility by 
stating short supply of wagons by railways. Whereas 
the facts are totally different. So, I want to asklilm about 
part (a) of my question, aa to whether it is a fact that the 
R.L.MIshra Committee stated that :

[English]
“Deliberate and systematic over-reporting of 
coal productbn since 1983 to the extent of 
75 lakh tonne valued at Rs. 233 crore, 
'slaughter mining' and massive theft of coal, 
instigated by the top management of Bharat 
Coking Coal Limited is coating the nation 

. dearly."

[Ttanslation]

The Committee further stated that :

[English]
"The Committee has flayed the BCCL 
management for deliberately feeding false 
and misleading data on coal productk>n to 
the entire natton, as coal being a basic 
Infrastructure industry, Its production data is 
fed to the highest levels In the country."

[Translation]

Further the Committee Stated one important thing 
that :

[English]

"The report Indicates Coal India Ltd. and 
BCCL managements for covering up over- 
reporting of production through shortk>ading 
of wagons and dispatching stones to 
customers instead of coal".

[Translation]

The Committee pointed out many serious 
irregularities, as a result of whbh coal supply is not 
being made. The Committee was appointed by the Coal 
Ministry. What did you do after the report of the 
Committee was received? Will you place the report on 
the table of the House and also state the action taken 
thereon by your Ministry?

[English]
SHRI AJIT PANJA : Sir. the R.N. Mishra Committee 

had nothing to do with the supply of wagons by the 
railways for the transportatton of coal. That Committee 

.went in to find out whether the stock of coal that has 
been reported, Is correct or not. If my memory does not 
fall me, a single man Committee went to BCCL and 
found, not the stocks of the last few months but the 
stocks of the earlier years, that is of 1989-90. The 
Committee found out as to what was the loss at that
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time and whether there was any over-reporting or not. 
That report has been given. Action is being tai<en by 
the coal companies according to the recommendations 
of that report, after complying with law of the land.

It is not a fact that Railways Wagons are not used 
by CIL because in 1990-91, the percentage of growth 
of loading of coal In the railway wagons was 3.80 per 
cent. Next year, that is 1991-92 it increased to 8.40 per 
cent. It increased to 7.2 per cent in 1992-93 and In
1993-94 the increase is 7.3 per cent. From 135.16 million 
tonnes in 90-91 it increased to 168.50 million tonnes.

Sir, it is a very big country where sometimes the 
wagons - because of other priorities - goes elsewhere. 
Every weet( the Coordination Committee sits and on a 
weekly basis monltoning is done and where necessary 
difficulties are corrected. We are having good 
cooperation with Railways I have not bent m my 
question. I have stated actual facts. I can assure this 
House that we have enough coal to supply for all the 
wagons that are coming in due time.

[Translation]

SHRt QUMAN MAL LODHA * Mishra Committee 
and K.S. Sinha Committee in their reports mentioned 
gross irregularities being committed and the manner in 
which scandals were being done in the coal Industry 
has not been replied to

MR. SPEAKER : Reply of 1989 relates to that 
Committee.

SHRI GUMAN MAL LODHA . Leaving that. I would 
ask another supplementary question. Whether it is a 
fact that during 1994-95, railways made you available 
16793 wagons In first part, but you utilised only 15575 
wagons resulting in short supply of coal to the extent 
of 86 lakh tonnes. Likewise, during April to June, you 
utilised only 15722 wagons out of 16271 wagons made 
available and allowed 4009 wagons to remain 
unutilised. Similarly, during the second half of the year 
only 14261 wagons were put to use as against the 
target of 15431 rendering 6635 wagons idle. Therefore 
the main reason for short supply of coal can be 
subscribed to derelictton of duty and rampant corruption 
In your Ministry and for that reason railways did not 
supply you wagons.

SHRI AJIT RANJA : Sir, neither any such corruption 
charges against the Department have come to the notice 
of the Government nor has the hon Member ever 
mentk>ned it to me before although I am meeting him 
almost everyday during this Budget Session. It is not a 
tact that wagons have been Supplied but have not been 
utilised.

Sir, in the first quarter of 1994, the target was 16,272 
and the supply of four-wheeler wagons per day was 
15,760. In the second quarter, the target was 15,431 
and the supply was 14,599. In the third quarter the 
target was 16,758 and the supply was 16,215. This was 
an improvement.

In the fourth quarter the target was 17.857 and the 
actual loaded per day availability was 17,217. The supply 
was made not according to the target but as per the 
actual. The coal was duty loaded as per the actual 
figure of wagons supplied and was despatched.

SHRI GUMAN MAL LODHA : There are not my 
figures. They are there in the Government record.

[TranalationJ

SHRI RAM NAIK : Mr. Speaker, Sir, 3 lakh tonnes 
of Coai was short-supplied during three months from 
January to March on account of non-avallabillty of railway 
wagons. We have with us report of R.C.C. which shows 
that Rs.1100 crore Railways were oustanding against 
Coal India and Elecriticlty Boards using coal and 
railways do not supply wagons to them as a result of 
which coal supply does not reach there. As a 
consequence thereof, there Is frequent Power 
breakdown In northern India. We have been watching 
It during the last 3-4-5 days. Now the Railways say that 
untlll their outstanding money Is paid they wouM not 
supply wagons. But you have simply saM that wagons 
did not come. Therefore, my question is whether you 
discussed about it with Railway Minister and Electricity 
Boards as to why such thing Is happening and what are 
the ways to ensure supply of wagons?

[English]

SHRI AJIT PANJA ; This cast position is a good 
suggestion and in fact it is being implemented. A 
Coordination Committee meets every week. In whteh a 
number of representatives are there.

[Translation]

SHRI RAM NAIK : You ask the Minister. Ministers for 
Railways and Coal are sitting here.

MR. SPEAKER : It is not so. It you ask the Minister 
to do all jobs, he will not come to Parliament.

SHRI RAM NAIK : If he does not come In Parliament
it will do but It Is getting dark.... (Interruptions). It is not
a serious situatk>n.

[English]

MR. SPEAKER : Let him answer In his own fashion. 
You cannot expect the Minister to look after everything. 
Let him k>ok after the poltey.

SHRI AJIT PANJA : The hon. Member will be pleased 
to know...

MR. SPEAKER : Now that he has suggested, you 
will probably meet the Minister.

SHRI AJIT PANJA ; Sir, I met the Railway Minister 
twice and gave him a detailed report whteh I received 
from the companies. I also wrote a letter to him. He 
immediately replied to me the next day, suggesting the 
way in whksh a solution coukf be found out. Officers are 
meeting every week. With the good cooperatton of the
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Ministry of Railways and the Ministry of Coal, we are 
trying to resolve the problem. As I said, a huge quantity 
of coal is being loaded in this country and wagons 
carry it to the destination.

MR. SPEAKER : A very good suggestion has been 
made that there should be coordination between the 
two Ministries and the Government is looking into It.

SHRI AJIT PANJA : A coordination Committee is 
there which is doing very good job.

MR. SPEAKER . Probably the hon. Member wants 
coordination at the Ministers’ level.

[Translation]

SHRI DATTA MEGHE : Mr. Speaker. Sir, I want to 
say through you that there Is short supply of coal and 
the coal being sent to plants is not of good quality. 
Numerous complaints have been received regarding 
more ash content therein. Quality of coal supplied is not 
proper and there Is also In short quantity. State Electricity 
Boards also, complain of Inferior quality of coal supplied 
to them. Will the hon. Minister take steps for better co
ordination and ensure supply of good quality of coal? 
Has the Central Government, formulated any scheme to 
supply good quality of coal to plants after removing ash 
from coal?

SHRI A JIT PANJA : The attempt made by the 
company is to supply quality coai to the consumers. In 
fact we insisted that the bulk consumers, like the State 
Electricity Boards and others, at the pithead itself can 
have a team of their own of can appoint an Independent 
surveyor to check the quality of coal then and there. 
There are four or five mines and if at a particular loading 
station there Is not a very good quality coal from a 
particular mine, they can chose another one.

After it travels 1000 km or nfu>re. it reaches the 
powerhouses. If a dispute is raised, about quality and 
quantity feel that under the law the coal companies are 
not responsible for the reason that sale of coal takes 
place at the pit-head. Thereafter, the railway receipt and 
the fonvarding note are given which are signed by the 
railways, signed by the coai companies and also signed 
by the consumers if they had their own Inspecting agents 
or their own Inspectors. Over and above, the Coal 
Controller Is there to check it and the Coal Consumer 
Council is there to look after it. Therefore, Sir, we are 
trying to impress upon the companies to have more 
coal handling plants, more electronic gadgets to look 
after the quantity and so far as the quality Is concerned 
we have been asking them to put up more washeries. 
In fact, we have only 19 washeries now; we need 50 
more. But a certain gestation period is required for the 
purpose of setting up these projects. Attempts are always 
being made to benefit the consumer of coal. But the 
consumer must pay, whteh Is not being properly done 
In all cases.

[Translation]

SHRI RABI RAY ; I would like to ask one question 
about the committee referred to by Shri Panja. ^Whether 
It is a fact that the report of that committee had been 
received before his appointment as minister? I think he 
must have read of MIshra Committee's report properly. 
Mlshra Committee report pointed out grave irregularities, 
about which Shri Lodha said that people are supplied 
with stone in place of coai. As such. Minister's statement 
that the report is oM does not hoki good.

MR. SPEAKER : That report Is of 1989.

SHRI RABI RAY : Was Mishraji given any 
punishment after the submlssk>n of Mlshra Committee 
report, because his report was against vested Interests? 
Do the recommendations of Mlshra Committee hold 
good today also and whether complaints therein still 
exist or not?

[English]

SHRI AJIT PANJA : On this, as I saM, wherever the 
companies found that the report is logical, they are 
taking steps. We have got our statutory teams which 
carry out inspection quarterly, half-yearly, annually. 
Those teams are going Into the details so far as the 
coal stock is concerned. But. of course, wherever the 
companies found that there is cogent reason for taking 
steps, various steps are being taken...(Interruptions).

[Translation]

SHRI RABI RAY : Was he punished or not, it is my 
question.... (Interruptions)

SHRI CHHOTEY SINGH YAOAV ; I would like to 
know as to whether the most important agency amongst 
the agencies through which coal is supplied and which 
look after transport and handling of coai is State co
operative marketing federation? All state marketing 
federations enjoy major share in transport and handling. 
But the allotment made to them Is the lowest and their 
supply Is shortest. Will the minister give justification for 
their policy of discrimination In altotment against co
operative societies, which do not owe any amount to 
any company? Will the Minister make sUch an 
arrangement whereby proper allotment can be made 
through co-operative societies like others?

[English]

MR. SPEAKER : Are you going to use the 
cooperative societies for transporting coal? That is 
exactly what he wants to know.

SHRI AJIT PANJA : Sir, I do not know whether they 
are actually being used or not. I have to look Into it 
before I say anything.

SHRI CHOTEY SINGH YADAV : AH the cooperative 
societies are involved In this work. They are doing this 
work.
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[Translation]

PROF. RITA VERMA : It has become a permanent 
question as to whether there is shortage of wagons or 
coal supply. I will request you to malce the ministers for 
Railways and Coal reply on the same day, so that 
reality may come to Hght.

MR. SPEAKER : Whatever you may do they will 
remain friends and will not quarrel.

PROF. RITA VERMA : From the replies we hear, it 
appears that both the ministries and ministers do not 
belong to one Government. They reply in different ways. 
My submission is that it is wrong to say that the report 
of R.N. Mishra Committee, which was referred to here, 
pertains to 1989. It was received in 1994 and deadline 
for the action to be taken was by 15th June and what 
action was to be taken against the persons found guilty 
was mentioned therein. I Know numerous complaints 
came, particularly from Ropar Thermal Power Station, 
Which is linked with Bharat Coking Coal, which lies in 
my area. Frequent complaints came that in place of 
coal, stone and rocks were loaded. Inspite of all that the 
guilty persons were not punished They are very much 
in service. Some of them retired, some are still In servkse. 
But any actk>n against none of them has perhaps been 
taken. When action Is not against any and follow up 
action on a committee’s report is not taken, what is the 
use of it ail. As such, the problem remains as it was. I 
want to ask the Minister about the number of such guilty 
officers under whose responsibility such things 
happened, punished so far, and whether the Ministry 
proposes to take any action in regard thereto.

[English]

SHRI AJIT PANJA : Sir. certainly, action had been 
taken against the persons who were found guilty. R.N. 
Mishra Committee had given a Report and the 
Government had examined it. We found that in some 
cases tenets of natural justice had been violated. The 
person against whom action had been recommended 
was not heard. Under the law of the land, we have to 
hear that person whom we are gojng to punish. So, I 
had ordered that a show cause notice and a charge 
sheet should be issued to those persons persons 
specifying the charges against him which should be 
answered by him. A lengthy charge sheet had been 
issued. Sir, actbn had been taken in one as two cases 
and there are cases whikh are still pending inquiry.

[Translation]

PROF. RITA VERMA : Whether any action has been 
taken on the complaint received against the Thernal 
Power Station?

[English]

SHRI SRIKANTA JENA : Sir, bungling and theft in 
coal companies are a common phenomenon. I wouM

request the hon. Minister to go to these companies 
while going to Puri from Calcutta and see for Himself 
the stocks shown on record and the actual stock in the 
fiekl. Each and every coal company will show certain 
quantity In their records but actually that is not available 
In the field. It is because the shortage at the root 
ultimately leads to this kind of an operation. When coal 
Is not there, naturally, stones will be there. So, you 
have to keep certain things in the wagon Itself. Are you 
going to personally see the stocks of each and every 
company or are you going to depute one Independent 
body, apart from coal companies, to Investigate whether 
there are stocks actually in the field or whether the 
stocks are actually on paper? Have you Inquired into 
that?

SHRI A JIT PANJA : Sir I am not an expert to 
examine these 44 million metric tonnes of coal stock. I 
do not pose that I have that knowledge. In this system 
there are checks and balances. I have examined them. 
Firstly every quarterly account Is taken in respect of 
stocks. Then six«monthly accounts are taken in respect 
of stocks. And finally yearly accounts are taken in respect 
of stocks. These are taken by an independent 
Committee

Then. Sir, the Parliamentary Committee is there. 
Shri Jaswant Singh is the Chairman of the Parliamentary 
Committee. It went into details and cross-examined all 
the officers. Whatever file was called for by that 
Committee, I had personally ordered that should be 
sent to the Committee. The files were sent to them. Last 
but not least, the Comptroller and detail. It is not easy 
to hoodwink all these checks and balances set up under 
the democratic framework. But I do not rule out that 
there may be some loopholes Somewhere. But this is 
the system under which are functioning.

[Translation]

SHRI RAM KRIPAL YADAV : Mr. Speaker, Sir, It has 
been observed that in the recent past contracts for 
establishing captive power plants were given by the 
Government to some big Industrialists, which did not at 
all help the unemployed and the big standing problem 
before the Government. Am I providing empk>yment 
opportunities to the unemployed remains unresolved. 
Government is unable to provide any financial subsidy 
to the unemptoyed youth. Through you, I would like to 
be enlightened by the Minister whether any co< 
opearative societies of labourers or unemployed youths 
will be allowed to set up captive power plants in future'  ̂
Has the Government any such proposal? Will the 
Government think in this direction with a view to 
provkiing employment opportunities to the unemployed 
youth, labourers and others in the country, whose 
number is very big and increasing day by day? Will 
some incentives or preference be given to such classes 
and whether Government will think in that light looking 
to the enormous problem of unemployment?
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[English]
SHRI AJIT PANJA : Sir, it Is done through open 

tenders. If there is any such cooperative of labourers, 
they can certainly quote In the tender. It has to be done 
through tenders. But it requires a lot of Investment for 
putting up a power plant. If there is any cooperative of 
labourers, they can certainly quote In tender and there 
Is no bar on that account.

[Translation]

SHRI BHUVANESHWAR PRASAD MEHTA : I want 
to know from the Minister for Coal about the recent 
over-reporting of Rs. 67 lakh In CPC.L., regarding whteh 
the C.M.D. of the company Shri R.N. Mishra appointed 
an Inquiry committee. What Is the report of that Inquiry 
Committee. Whether the allegation has been found to 
be connect In the Inquliy report? If so, what action Is 
being taken by Government In regard thereto?

[English]

SHRI AJIT PANJA : Sir, I have already replied to 
this question.

[Translation]

SHRI PRABHU DAYAL KATHERIA : Mr. Speaker. 
Sir, there are 2600 industries In FIrozabad In Uttar 
Pradesh and almost all of them depend on coal or 
kerosene oil. There are different industries, from making 
bangles to manufacturing of two*wheelers and their 
headlights. The goods manufactured In those Industries 
are supplied to the places not only In India, but exported 
abroad also. Yet those Indsutrles are not being supplied 
coal in accordance with their requirements. When 
supply of coal Is made. It Is of an Inferior quality. Third 
class quality is supplied to them, which includes 
sufficiently big stones, which causes problems before 
those industries.

MR. SPEAKER ; Please ask quickly as the time is 
very short now.

SHRI PRABHU DAYAL KATHERIA ; In this 
connection I wrote two letters to the Coal Ministry, one 
during 1993. receipt of which was acknowledged by 
the ministry and I was told that the same had been 
forwarded for further action In the matter. When I sent 
another letter to the ministry, I received the same reply 
which I had received earlier. 1 want to emphasize that 
we never get any satisfactory reply from your skJe. What 
Is the reason and the remedy?

MR. SPEAKER : Time Is over now.

SHRI PRABHU DAYAL KATHERIA : Through you. I 
want to know from the Hon. Minister whether Gk>vernment 
is taking any actton aglanst the offtoers responsible for 
supply of inferior quality of coal to Industries and who 
are involved In the corruption?

[English]
MR. SPEAKER : Question Hour Is over.

WRITTEN ANSWERS TO QUESTIONS
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*704. SHRI D. VENKATESWARA RAO : Will the 
Minister of COMMUNICATIONS be pleased to state .

(a) whether the Government propose to modernise 
postal service In the country;

(b) If so. the details of the plan to extend postal 
service even to In-accessible parts of the country; and

(c) the measures being taken to enlist the support 
of the villages (Panchayats) with a view to extending 
further the postal network?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) and (b). 
Yes, Sir. The objectives of the Eighth Five Year Plan of 
the Department of Post Intralia Include modernlsatk>n of 
the postal services with necessary technological inputs 
and also expansk>n of the postal network to rural areas 
not having postal facilities. In so far as the latter objective 
is concerned, targets for opening of post offices are 
being fixed under each Annual Plan subject to the 
availability of resources. During the Eighth Five Year 
Plan, it Is proposed to open 1440 extra departmental 
Branch Post Offices in rural areas.

(c) In order to accelerate the programme for 
providing basic postal facilities to rural areas, while 
containing the outgo from budgetary resources in terms 
of recurring expenditure a new scheme viz. the 
Panchayat Sanchar Sewa Yojana has been formulated, 
details of which are being worked out. Under this 
scheme, basic postal facilities are proposed to be 
extended to villages not yet provkied with a post office, 
through Gram Panchayats, on a contractural basis.

0T5PIW

•705. SHRI LAETA UMBREY ; Will the Minister of 
WELFARE be pleased to state :

• (a) whether the Tribal Co-operative Marketing 
Devetopment Federation of India Limited (TRIFED) has 
any offices In the North-Eastern Region;

(b) if so, the details thereof alongwlth the total 
amount transacted during each of the last three years;

(c) whether any agricultural produce from the 
Regk>n has been experted;

(d) If so, the details thereof; and

(e) If not, the reasons therefor?

TH E MINISTER OF WELFARE (SHRI SITARAM 
KESRI) : (a) Yes, Sir.

(b) The TRIFED has one Zonal Office at Guwahati 
under which there are two Project Offices located at
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Phuloni and Hathlkali. The totat amount - tranaacted 
druing each of the three yeara ia aa folbwa ;

(Ra. in lakha)

1992-93
1993-94
1994-95

5.59
13.14
17.51

(c) No. Sir.
(d) Does not arise.

(e) Since the voiume of procurement has not been 
large and there was no export order, stocic was sold In 
the domestic market.

[Translation]
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*706. SHRI N.K. BALIYAN . Will the Minister of 
COMMUNICATIONS be pleased to state :

(a) whether national and Interanational trunk call 
services are provided to the customers through 
Government trunk exchanges and non-Qovernment 
mstitutions/agencies/ P.C.Os;

(b) If so, whether there is a huge difference in the 
rates being charged by the Government and non- 
Government instltutlons/agencies/PC.Os for trunk calls,

(c) if so, the details thereof;

(d) whether trunk call bookings through Govemment 
trunk exchanges are on decrease as a result thereof;

(e) If so, whether the Government are taking any 
steps to bring parity between the trunk call booking 
rates; and

(f) If not, the reasons therefor*>

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) . (a) National/ 
International Trunk calls are provided only through 
Government Trunk Exchanges in the country. No other 
non-Government Institution/agencieaAranchised PCOs 
are permitted to provide trunk calls to customers.

(b) and (c). Government rates for national and 
International trunk calls are same throughout the country. 
Govemment has given concession to the tune of 50% 
for trunk calls made from Village Panchayat Telephones.

(d) The booking of trunk calls in the Country is on 
the decrease because of the increased availability of 
STD Subscribers prefer to make calls on STD rather 
than booking trunk calls.

(e) and (f). Not applicable in view of the above.

dSUI 2P E2IO >STWI

*707. SHIR SANTOSH KUMAR GANGWAR ‘ Win 
the Minister of COMMUNICATIONS be pleased to state:

(a) whether the Government have formulated any 
scheme to reduce the tosses being suffered on account 
of aale of post carda;

(b) If so,the detalla thereof; and

(c) the manner in which it ia IHcely to be 
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH R AM ): (a) to (c). There 
Is already a difference between the rates of ordinary 
post cards and printed post cards which are at preaent 
15 palse and 60 paise respectively. Of late, there is a 
large scale use of ordinary poat carda for responding to 
various quizzes and competltiona in televisk>n, radio 
and newapaper media. It is the intention of the 
Govemment to make a further distinction between post 
cards used for personal communk:ation and othera used 
tor such competition purposes by prksing the latter in 
such a way that the subsidy targetted for the common 
man is considerably reduced. The scheme when 
finalised will be implemented by amendment of the 
Indian Post Office Act, 1898.

3UU2OLIRO 2P CE> 3fIR95IS

*708. SHRI NAWAL KISHORE RAI :
SHRI RAM PRASAD SINGH :

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state :

(a) whether the Government have evolved a acheme 
to allot LPG agencies and to provide LPG connecttons 
in all those cities of the country which are having a 
population of twenty thousand and above;

(b) If so, the time by which the said scheme is 
proposed to be implemented;

(c) whether the Government have also made any 
assessment in regard to requirement of LPG under the 
said scheme;

(d) If so, the details thereof; and

(e) the sources from whk:h LPG Is proposed to be 
received to meet the said requirement and quantum 
thereof, source-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM A): (a) and (b). LPG distributorships of 
Publto Sector Oil Marketing Companies are at present 
opened in towns having a population of 20,000 and 
above as per 1991 census, In a phased manner, subject 
to viability of the location and availability of product 
Accordingly, 623 locations were included In LPG 
Marketing Plan 1992-93 and 1023 locattons have been 
included In the LPG Marketing Plan 1994-95 for opening 
of new distributorships. By the year 2000, LPG 
distributorships are expected to be opened In all urban 
areas.

(c) to (e). Yes, Sir. The Government have been 
conatently endeavouring to increase the availability of 
LPG in the country through augmentation of the existing 
aources, commissioning of new sources and enhanced 
imports to meet the growing demand of LPG. Besides, 
the Government have alao decanallsed Import of LPG
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and parallel marketeers have been allowed to Import 
and market LPG.

The indigenous production of LPG from Public 
Sector Oil Companies is expected to increase from 2858 
TM T  In 1994-95 to 5031 T M T  in 2001-02. Total 
requirement will be 8630 TM T Remaining requirement 
will be ment have imports.

Source-wise availability will be as follows :

Estimated indigenous 
LPG production in 
1001-02 (TMT)

Existing Refineries 
New Refineries 
Existing Fractionator 
New Fractionator

Indigenous total 
Imports

Total

1664
993
1479
895

5031 TM T 
3600 TM T

8631 TM T

Telecommunication sector;

(b) if so, the details of such Investments proposed 
with the names of concerned US companies;

(c) whether such Investments would be confined to 
partrcular sectors of telecommunicatbns network in the 
country;

(d) If so, the details thereof with the names of such 
sectors;

(e) whether such investments would benefit 
Mizoram and other areas of North-Eastern region; and

(f) If so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) Yes. Sir.

(b) The details of major US Companies whose 
proposals have been approved are given In the 
enclosed Statement enclosed.

(c) No, Sir. Foreign Investment would be alk>wed in 
all sectors such as Telecom Equipment Manufacturing. 
Provision of Telecom Services etc.

[English]

D.d. 72L-SR5II JR 0IUI92L

*709. DR. R. MALLU : Will the Minister of 
COMMUNICATIONS be pleased to state :

(a) whether a large number of US Telecom 
companies are interested to invest In the Indian

d030(s(F0

(d) Does not arise in view of (c) above.
(e) Yes, Sir.

(f) Such investment would help in expanding and 
Improving the telephone services in all parts of the 
country including Mizoram and other North-Eastern 
States.

Major Foreign Investment Proposals Approved with us Companies

S.No. Name of U.S. Company Item/Services

1 2 3

1. AT&T USA (a) Digital Switching System
(b) Digital Transmission Equipment
(c) Optical Fibre Cable

- Manufacture of.

2. Motorola Inc (a) Data Communication
(b) Pagers
(c) Mobile Radio Trunked Service
(d) Radio Paging Service

- Manufacture of.
- Manufacture of.

3. Sprint E-Mail Services
4. Nynex Networks Systems Co (a) Radio Paging Service

(b) Cellular Telephone Service
5. Hughes Networks (a) Vsat Equipment - Manufacture of.

(b) Vsat Services
(c) Cellular Telephone Service

6. Belsouth INC. Cellular Telephone Service
7. Millicom International Cellular Cellular Telephone Service
8. Cellular Comm. International Inc. Cellular Telephone Service
9. LCC Inc. Radio Paging Service

10. Century Telecom Internationa Inc. Cellular Telephone Service
11. Worlad Phone Ince. Audk) Tex Servtoe
12. Vanguard International Mobile Trunked Service
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13. international Wireless 
Communication.

14. Spectrum Products inc.
15. tms inc.

16. Widecom R & D

dlT9rSTfI 2R 3B5SO52R 0lTQ5RI tlIU

*710. SHRi RAJENDRA AGNiHOTRi : Will the 
Minister of PETRO LEUM  AND NATURAL GAS be 
pleased to state :

(a) whether the Oil Coordination Committee has 
imposed a hefty surcharge on oit companies handling 
aviation turbine fuel (ATF) inputs;

(b) if so, the reasons therefor;

(c) the impact of the surcharge on price of ATF;
and

(d) its lilcely effect on the civil aviation sector in the 
country?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (GAPT. SATISH 
KUMAR SHARMA) . (a) to (d). Price of ATF sold to 
domestic airlines is administered. The administered 
prices are so structured as to mal(e the essential 
products available at an affordable price. Therefore, 
Items of m ass consum ption lii<e SKO. HSD etc. are 
subsidised and products lii<e ATF, MS are priced in a 
manner so as to provide cross subsidy. Exim policy has 
permitted the import of ATF under SiL. Presently Rs. 
3292/KL has been fixed for using the facilities for import 
of ATF under SIL.

E2‘OSU 72RPITIR9I

•711. SHRI BOLLA BULLI RAMAIAH : Will the 
Minister of COMMUNICATIONS be pleased to state :

(a) whether 21st Congress of the Universal F\>stal 
Union was held at Seoul during August-September. 
1994;

(b) if so. the details thereof;

(c) the main points discussed and decisions arrived 
at the conference;

(d) whether India had apprised the Conference 
about the steps tai(en to modernise postal services and 
operations;

(e) if so, the details thereof; and

(f) to what extent the decisions taicen in the 
Conference have been introduced in Indian Postal 
Sen/lce?

Mobile Truniced Service

Radio Paging Service 
Radio Paging Service 

FA-X Machines Manufacture of

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) . (a) to (g). The 
21st Congress of the Universal Postal Union (UPU) 
was held at Seoul during August-September 1994. It 
was attended by delegations from 174 member-counies 
of the Union. The Indian delegation was led by Minister 
of State for Communications and comprised other senior 
officials of the Department of Post. The Congress 
discussed 823 proposals. The main Issues which were 
discussed and on which decisions were talcen were . 
(I) organisation and functioning of the UPU. (ii) strategy 
of the post offices of the member-countries of the Union 
for the next five years, (ill) conventions of the Universal 
Postal Union regarding international mail service and 
the detailed regulations, (iv) various other matters like 
parcel postage rates, quality of service of international 
mail, reciprocal dues between member-countries for 
mail service. The Indian delegation apprised the 
Conference about the steps taken to modernise postal 
services and operations in India, especially the 
introductiion of new services which are user-specific 
and meant to generate additional revenues and bring 
in efficiency of operations. The Seoul postal strategy 
adopted by the Congress emphasises greater customer 
orientation and making postal services more relevant 
in the age of telecommunications. The Department of 
Post in India has taken several steps for implementation 
of the Seoul postal strategy and will continue to strive 
in this direction during the next five years.

[Translation]
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*712. SHRI HARIKEW AL PRASAD : Will the 
Minister of COAL be pleased to state :

(a) whether the Government have conducted any 
survey to ascertain the amount of coal pilfered from the 
coal mines;

(b) if so, the quantity of coal and its value in terms 
of money pilfered every year; and

(c) the steps taken to check the pilferage in coal 
mines?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) : (a) and (b). No Sir. The 
quantity and value of coal pilfered cannot be assessed 
as pilferage is clandestine. However, the quantity of
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coal recovm d seized and its value for the last two 
years is as under :

possibility of importing natural gas/LNQ from Qatar, 
Mayanmar and Indonesia is also being explored.

Year Quantity 
(In tonnes)

Value 
(Rs. in lakhs)

(b) and (c). The production of natural gas in the 
current year is expected to be around 62 MMSCMD 
while the demand from units which have been allocated

1993-94 32500 180 gas would amount to around 75 MMSCMD.
1994-95 23300 118 (d) No, Sir.

(c) A statement is attached.

STATEMENT

Steps Taken to Check Thefts/Pilferage of Coal are ;

1. ConstructionNerection of fencing wall around 
the coal stocks;

2. Installation of check posts on the main roads 
leading to collieries;

3. Installation of wdtch towers and providing 
lighting arrangements around the coal 
stacking areas;

4. Collection of intelligence;

5. Surprise checks aiongwith local police and 
colliery security personnel;

6. Round the clock patrolling by colliery security 
personnel;

7. Meeting with District authorities for drawing 
out plan to eliminate the menace;

8. Lodging of FIRs with local police;

[English]

Import of Natural Gas

*713. SHRI CHITTA BASU
SHRI GOPI NATH GAJAPATHi :

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state ;

(a) whether the Government have proposals to 
import gas from Mayanmar and other neighbouring 
countries;

(b) whether India at present produce about 55 
MMSCMD less gas per day as against the demand;

(c) if so, the details thereof;

(d) whether any contract has been signed with the 
neighbouring countries for import of gas during 1995- 
96; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHAR M A): (a) Feasibility studies for the import 
of natural gas from Oman and Iran are In progress. The

(e) Does not arise.

VIeit of UNHC for Human Rights

*714. SHRI MOHAN RAWALE : Will the Minister of 
HOME AFFAIRS be pleased to state ;

(a) whether it is a fact that the United Nations High 
Commissioner for Human Rights visited India recently;

(b) If so, the name of the places visited by him;

(c) the details of the meetings hekl by him; and

(d) the reaction of the United Nations High 
Commissioner for Human Rights to the situation in the 
country?

THE MINISTER OF HOME AFFAIRS (SHRI S.B. 
CHAVAN) : (a) Yes. Sir.

(b) He visited Jammu, Sopore and Baramuia In 
J&K State, and Chandigarh.

(c) During the visit Mr. Lasoo met the Prime Minister, 
Home Minister. External Affairs Minister, Lok Sabha 
Speaker, the Leader of the opposition and other high 
officials. He also met the members of the Natk>nai Human 
Rights Commission and NOn-governmentai 
organisations. He met leaders of various political parties, 
including Natk>nal Conference, Janata Dal, CPI (M) and 
the Contress (I) in Srinagar. He visited the migrant 
camps and Governor of J&K. During the visit in 
Chandigarh he met Punjab Chief Minister.

(d) In his meeting with Prime Minister, United 
Nations High Commissioner for Human Rights said that 
he had not come to investigate, discuss or pronounce 
on political issues. It is essentially a familiarising visit. 
He appreciated Indian policy of transparency and 
openness of protection of human rights. He was 
appreciative of the work that has been done by the 
National Hugian Rights Commission in the course of 
the past year in a number of specific areas.

[Translation]

Utilisation of Water

*715. SHRI JAGM EET SINGH BRAR ; Will the 
Minister of WATER RESOURCES be pleased to state ;

(a) the estimated quantum of water flowing in river 
Ganga;

(b) the quantum of water being utilised for Irrigation, 
drinking and Industrial purposes, separately;
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(c) the quantum of water going waste Into the sea;
and

(d) the steps taken/proposed to make optimum use 
of the water of river Ganga?

TH E MINISTER OF WATER RESOURCES AND 
M INISTER O F PARLIAM ENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : (a) The annual ftew through 
the river Ganga based on seventy five percent 
dependability has been estimated at 60 billion cubic 
metre during non-monsoon and 352 billion cubic metre 
during the monsoon season making a total of 412 billion 
cubic metre.

(b) There had been no assessment for quantifying 
present utilisation separately for each sector However, 
the total quantum ulltlsed based on withdrawals is about 
62 billion cubic metre annually for irrigation, drinking 
and industrial purposes. The quantum annually utilised 
for navigation In Calcutta Port Is about 28 billion cubic 
metre annually, making a total utilisation of 90 billion 
cubic metre.

(c) The quantity of Ganga water going into the sea 
has not been assessed as the available flow in the river 
over and above that utilised in India flows into 
Bangladesh. This quantity is about 322 billion cubic 
metre annually, part of which is utilised in Bangladesh 
as per their requirement and the rest flows into the sea.

(d) The Ganga basin States have been advised to 
prepare plans for utilisation of 79 billion cubic metre 
during non-monsoon and 85 billion cubic metre during 
monsoon. Taking into account the requirement for 
navigation in Calcutta Port at 36 billion cubic metre 
annually, the total proposed future planned utilisation 
would be about 200 billion cubic metre annually

[English]
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•716. SHRI CHETAN PS CHAUHAN : Will the 
Minister of PETR O LEUM  AND NATURAL GAS be 
pleased to state :

(a) whether the Government propose to offer some 
of the blocks of oilfields in Assam to joint venture 
projects;

(b) if so, the details thereof;

(c) whether foreign Investment Is being Invited in 
this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) to (d) . Government has so far 
offered five medium sized fields in Assam in two offers 
of discovered fields. Apart from this, eight small-sized 
fields have also been offered. Exploration blocks is 
Assam have also been offered in the Fourth to Eighth 
Rounds of bidding and in the recently floated Joint 
Venture Round.

rrranslatlon]
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*717. SHRI NITISH KUMAR : Will the Minister of 
COAL be pleased to state :

(a) whether the Coal India Ltd. and its other 
subskilary coal manufacturing units had fixed target in 
regard to coal production alongwith the quantum of 
despatch thereof during 1994-95;

(b) if so, the target fixed In regard to the quantKy of 
production and the quantity of despatch of coal;

(c) whether a huge quantity of coal was lying at the 
pitheads of coal mines by the end of March, 1994.

(d) If sc, the total quantity thereof; and

(e) the reasons for which the storage capacity/ 
quantity was not taken into consideration while fixing 
the target for despatch of coal during 1994-95?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (AJIT PANJA) ; (a) Yes Sir

(b) The targets for production and despatch of coal, 
by companies under Coal India Limited (CIL) for the* 
year 1994-95 were 223.00 million tonnes and 228 17 
million tonnes respectively.

(c) and (d). The pithead stocks with CIL as on 
31.3.1994 were reported at 50.81 million tonnes.

(e) Action Plan target for despatch by CIL for 1994- 
95 included draw down of stocks from pitheads to the 
extent of 9.5 million tonnes.

[English]
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*718. SHRI UDAYSINGRAO GAIKWAD :
DR. LAL BAHADUR RAWAL .

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether there has been increase in rape cases 
of minor girls in Delhi;

(b) if so, the number of such cases reported during 
each of the last three years; and

(c) the steps taken by the Government to check 
such cases?

THE MINISTER OF HOME AFFAIRS (SHRI S.B 
CHAVAN) : (a) and (b). The number of cases of rape 
Involving minor girls In Delhi during each of the last 
three years Is as under *

Years Number of cases

1992
1993
1994
1995
(upto 30.4.95)

181
224
225 

73
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(c) Steps taken to check Incidents of such cases of 
rape Invohfing minor girls are as under :

(I) Efforts are made to Increase general 
awareness in society about various crimes 
against women In general and rape Involving 
minors in particular. Local police officers hold 
meetings with the public through residents' 
welfare associations to impress upon them 
the need for not allowing their children to be 
tempted by offers of gifts or Sweets from 
strangers or neighbours. Advettisi'nients have 
also been placed in newspapers advr^ipg the 
pubik: to special care of the girl child 

(ii) A Special Unit, "Crimes Against Women Cell” 
was set-up in 1983 to enquire Into complaints 
of women who are victims of various offences. 
Similar Cells have been set-up in each of 
the nine police distrk:ts of Delhi.

(ill) The public is requested to help the 
prosecution by coming forward to give 
evidence against persons accused of rape 
Invojving minors which may lead to their 
conviction.

(iv) lnstructk>ns have been issued to take special 
care while handling victims of rape due to 
the sensitive nature of the crime.

[Translation]
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*719. DR. G.L. KANAUJIA : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
State;

(a) whether the Government propose to formulate 
any action plan for the use of electronic media by all 
parties and making equal opportunities available to all 
of them; and

(b) if so. the details thereof?
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K.R SINGH 
DEO) : (a) and (b). While no spectfk: action plan is on 
the anvil. All India Radk> and Doordarshan shall continue 
to include stories In their news bulletins on the basis of 
newsworthiness without any bias in favour of one party 
or another. They will also continue to provide equal 
time for party pojKlcal broadcasts/telecasts to recognised 
political parties at the time of electtons to the State 
Assembllea/Lok Sabha, as per the scheme governing 
such broadcasts/telecasts which has the approval of 
the Electton Commission of India.

tEngnshJ
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(b) whether any external assistance has been made 
available for the said project during the above period;

(c) if so. the details thereof; and

(d) the progress made so far in the completion of 
the project?

THE MINISTER OF WATER RESOURCES AND 
M INISTER OF PARLIAM ENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) ; (a) Approved outlay in the 
State Vlil Plan for Indira Gandhi Nahar Project is Rs 
12.09 crores for Stage-i and Rs. 430 crores for Stage>
II. Additional Central assistance of Rs. 250 crore has 
also been provide under Border Area Development 
Programme.

(b) & (c). Overseas Economic Co-operation Fund 
(OECF) of Japan has provided a loan of 49.8 million 
Yen (Rs. 122 lakhs) for consultancy on remedial 
measures for reinforcement of main canal embankment, 
control of bbwn sand and control of aquatic weeds;

(d) The main canal, 649 Km in length, has been 
fully completed. Out of 8,974 Km distribution system, 5. 
352 Km has been completed by the end of March, 
1995.

' ()-IRW5OlTI 2R 3WBITOUIILIROI

7105. SHRI SYED  SHAHABUDDIN : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state :

(a) the total expenditure on advertisements released 
through DAVP during each of the last three years;

(b) the amount payable to the newspapers 
outstanding against the DAVP as on March 31 of 1992, 
1993, 1994 and 1995;

(c) the date of last fixation of DAVP advertisement 
rates; and

, (d) the reasons for not revising the rates every year
and for not setting the advertisements bills within a 
reasonable time?

THE MINISTER OF STATE OF THE MINISTRY OF
* INFORMATION AND BROADCASTING (SHRI K.R SINGH 

DEO) : (a) The Informatton is given below :

*720. SHRIMATl VASUNDHARA RAJE : Will the 
Minister of WATER RESOURCES be pleased to state :

(a) the total allocation made by the Union 
Government Id  Rajasthan for Indira Gandhi Canal 
Project during the Eighth Five Year Plan;

Year Amount (Rs.)

1992-93 29,86,27,428
1993-94 31,49,60,257
1994-95 27.43,36,135

(b) The Informations is given below :

31.3.1992 Rs. 9,83.39,940
31.3.1993 Rs. 16,21,30,111
31.3.1994 Rs. 14,67,54,881
ai a.ifios 12.5fi.53.fi08
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(c) Government last revised the DAVP advertisement 
rates with effect from 1.4.1995.

(d) The advertisement rates were revised In 1981. 
1985. 1988, 1990 and 1991 in accordance with a 
formula devised by an Expert Committee set up in 1977. 
In 1991, the Government constituted a fresh Committee 
to revise the Rate Structure formula which submitted Its 
report to the Government in September 1993.

Advertisement rates have been revised with effect 
from 1.4.1995 on the basis of the new rate structure 
formula recommended by thl& Committee.

As for the delay in settling the advertisement bills, 
the payment system has been streamlined through the 
introduction of computers and DAVP is able to settle the 
bills within a reasonable time.

[Translation]

iS5W‘ 2R EIOT2U iIOS5U elOUIO‘

7106. SHRI SURENDRA PAL PATHAK : Will the 
Minister of PETROLEUM  AND NATURAL GAS be 
pleased to state :

(a) whether raids were conducted at some of the 
petrol retail outlets of various oil companies in Uttar 
Pradesh during the last two years;

(b) if so. the outcome of these raids; and

(c) the action taken against the owners of petrol 
retail outlets found guilty?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) • (a) to (c). Raids were conducted by 
the district authorities at 28 retail outlets of the oil 
companies in Uttar Pradesh during the last two years.

Action such as suspension of sales and supplies, 
suspension of the retail selling licence for a specified 
period, etc., were taken against the en*ing dealers.

[English]

t2TI5fR dl--U5IT‘

7107. SHRI PRAMOTHES MUKHERJEE : Will the 
Minister of PETRO LEUM  AND NATURAL GAS be 
pleased to state :

(a) the details of foreign suppliers who have 
rendered services and supplied various products and 
equipments concerning oil expk>ration to ONGC during 
the last three years alongwith the cost thereof;

(b) the total amount of foreign exchange spent by 
ONCG thereon;

(c) the details of plans for further procurement with 
ktentlfksatlon of flekis and areas of ONCG for which the 
company wouki go for procurement during the next two 
years from the foreign resources;

(d) whether the Imported equipments have been 
utilised by ONGC; and

(e) If not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) * (a) to (e). The information is being 
collected and will be laid on the Table of the House.

3--25ROR5IRO 2R 72L-SIIU2RSOI >T2lRW‘

7108. SHRI ZAINAL ABEDIN : Will the Minister of 
WATER RESOURCES be pleased to state :

(a) whether some cases of compassionate 
appointments of dependents of the deceased empbyees 
on the workcharged establishment in the Lower Ganga 
Division of the Central Water Commission are lying 
pending since long;

(b) if so, the number of thereof;

(c) the reasons of such long pendency; and

(d) whether the Government propose to take steps 
to dispose of the bases?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) .
(a) to (d). Yes, Sir. Three cases are pending In the 
Central Water Commission due to Incomplete application 
and lack of required vacancies for appointment on 
compassionate grounds.

d0H^E7e‘ 5R 3.E.

7109 SHRI DHARMABHIKSHAM : Will the Minister 
of COMMUNICATIONS be pleased to state :

(a) the number of applications received during 1994- 
95 in Andhra Pradesh for allotment of S.T.D./I.S.D.,P.C.Os; 
and

(b) the number of P.C.Os allotted in the State so far, 
district wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) and (b) 
The required information is given in the enclosed 
Statement.

d030(s (F0

S.No. Name of the SSA No. of 
Applications 

Received 
during 

1994-95

No. of PCOs 
Allotted

1 2 3 4

1. Srlkakulam 701 81
2. VIzlanagaram 113 39
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3. VIsakhapatnam 790 685
4. Rajahmundry 1259 92
5. Eluru 377 269
6. Vijayawada — 360
7. Guntur 2761 686
8. Prakasam 1450 61
9. Nellore 986 148

10. TirupathI 1750 256
11. Cuddapah 691 131
12. AnanthapOr 412 209
13. Kurnool 571 35
14. Mahaboobnagar 329 43
15. Sangareddy 407 150
16 Nizamabad 482 113
17. Adllabad 490 60
18. Karimnegar 384 65
19. Warangai 223 27
20. Khammam 546 128
21. Naigonda 360 47
22. Hyderabad and RB 4756 1026

[Translation]

UP59T'S&& JR dOT‘RfOr 2P E2U59I

7110. SHRI N.J. RATHVA : Will the Minister of 
HOME AFFAIRS be pleased to state :

(a) whether the Union Government have received 
any proposal from the Qovernment of Gujarat regarding 
increase in the strength of police force of State;

(b) if so, the details thereof; and

(c) the action taicen by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) : (a) No. Sir.

(b) and (c). Do not arise.

0IUI92L tS95U5Oa 5R 85rST

7111. SHRi RAM KRIPAL YADAV : Will the Minister 
of COMMUNICATIONS be pleased to state :

(a) the position in Bihar with regard to the expansion 
of telecommunication facilities at national level in 
comparison to other States;

(b) whether Infrastructural facilities and the required 
funds have been provided to the State; and

(c) If not. the reasons therefor?

THE MINISTER O F STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) About 20 
lakh Direct Exchange Lines are planned to be provided

In the country during 1995*96. Out of these, about 40,000 
lines are planned In Bihar. The expansion plans are 
being drawn based on demand and pending waiting 
list. The total number of applicants on the waiting list in 
Bihar was 21225 as on 1.4.1995.

(b) The necessary infrastructural facilities and funds 
are being provided for implementation of the planned 
programmes.

(c) Question does not arise.

[English]

ET2fTSLLI P2T e5U ()-U2TSO52R

7112. SHRI A. VENKATESH NAIK : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state :

(a) the latest position about implementation of the 
Rs. 6500 accelerated Programme for Oil Exploration 
(A PEX ) intended to make up for the petroleum 
expk>ratk>n efforts; and

(b) the achievements made under this programme 
so far vIs-a-vis the targets prescribed?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM A): (a) and (b). Accelerated Programme 
for exploratk>n Is under implementation since 1994-95 
Details of the targets for 1994-95 and achievem ents 
made are as follows ;

Target Achievement 
(1994-95) (1994-95)

A. Seismk; Survey (SLK)
Onland 38716 5lls7.21
Offshore 36225 40054

B. Exploratery Drilling
(000 meters) 533.29 524.11

eF>e e-ITSO52R

7113. SHRI SHIV SHARAN VERMA : Will the 
Minister of PETRO LEUM  AND NATURAL GAS be 
pleased to state :

(a) whether O N G C has been expanding its 
op^/ations in a big way;

(b) If so. the details thereof;

(c) the details of various new projects being 
undertaken by ONGC including tocations thereof; and

(d) the Incentives/infrastructural facilities being 
offered to the Indian and foreign companies?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) and (b). Yes. Sir. ONGC Is 
steadily increasing its productk>n of crude oil and natural
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gas and is also implementing an Accelerated 
Exploration Programme.

(c) ONGC is at present Itnpiementing the foHowIng 
major projects :

(1) South Heera Field Development in Western 
offshore.

(2) Qandhar Field Development in Gujarat.
(3) Additional Dev. of Bassein free gas field in 

Western offshore.
(4) S-l Sand in Bombay High.

(d) Private companies have been invited for oil and 
gas exploration In eight rounds of Bidding under 
production sharing contracts. The contract period is upto 
25 years. Companies are paid for their share of oil at 
international prices. Companies are exempted from 
payment of bonus or statutory levies.

3UU29SO52R 2P tlRWI P2T AIUPSTI 2P 3WrTSI5I

7114. SHRI PARAS RAM BHARDWAJ : Will the 
lŷ inister of WELFARE be pleased to state :

(a) the amount allocated for the welfare of Adivasis 
In the country during each of the last three years, State- 
wise,

(b) whether the Government are aware that some 
of the State Governments have diverted the funds meant 
for welfare schemes;

(c) if so, the details thereof; and

(d) the action taken in this regard?

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI) : (a) Funds allocated undder various Schemes 
for the Welfare of S.T.s In the country during each of 
the last three years, State-wise, may be seen in the 
enclosed Statements I. It, and III.

(b) and (c). The funds allotted under Integrated 
Tribal Development Programme(ITDP) are generally 
being properly utilised. However, in the case of Bihar, 
it came to the notice of the Government that grants 
released by the Central Government for the welfare of 
Scheduled Tribes were not utilised promptly for the 
Schemes for which It was provided. This Includes Rs. 
116.32 Crores as Special Central Assistance to Tribal- 
Sub-Plan and Rs. 21.69 Crores under grants under 
first proviso to Article 275(1) of the Constitution for 
Tribal Development from 1991*92 to 1994-95.

(d) The matter has been brought to the notice of 
the State Government. The second Instalment of Spclal 
Central Assistance during 1994-1995 was not released 
to the Government of Bihar as no utillaatbn Certificate 
and progress reports for the amounts sanctioned eariler 
were received. The Ministry has issued Instruments to 
the State Government/U.T. Administrations to release 
grants sanctioned by the Government of India to the 
implementation agencies within one month from its 
sanction and to furnish utilisation certificate In time.

STATEMENT -I

Amount Allocated to States/UTs under Various Schemes

1992-93 (Rs. in lakhs)

s
No.

Name of 
States

SCA Article 
275(1)

Girl$
Hostel

Boys
Hostel

Ashram Educt. 
School Complex

VTI. R&T NGO STDCC

1 2 3 4 5 6 7 8 9 10 11 12

1. Andhra Pradesh 1529.34 233.22 • . 36.00 14.78 4.81 2.96 10.00
2. Assam 1077.61 160.80 16.38 16.00 m m - 10.70 20.75 -
3 Bihar 3175.25 427.20 • - - - 9.82 23.30 50.00
4. Gujarat 1855.84 356.40 18.21 23.00 25.00 26.10 2.19 2.77 -
5 Himachal Pradesh 403.39 14.40 - - - - 0.31 - %

6. J and K 296.14 56.40
7. Karnataka 327.42 133.98 - - - • 10.39 -
8 Madhya Pradesh 6785.01 880.80 83.06 63.74 - - 28.28 7.89 51.00
9. Kerala 207.23 19.20 21.42 15.87 39.73 • 8.00 18.57 -

10. Maharashtra 1815.21 423.96 - - m m - 11.87 35.48 24.00
11. Manipur 383.41 28.38 - • - - 6.60 18.65 -
12 Orissa 3378.03 434.78 35.58 30.00 42.00 - 3.22 22.82 -
13. Rajasthan 1679.46 307.64 24.50 10 11 • • - 4.58 10.91 30.00
14. Sikkim 60.93 5.22
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1 2 3 4 5 6 7 8 9 10 11 12

15. Tamil Nadu 270.72 38.40 9.12 6.74 24.69 14.78 9.44 9.11 -

16. Tripura 414.94 42.78 8.00 18.38 10.00 - 0.69 7.19 -
17, Uttar Pradesh 58.40 17.82 6.12 15.16 23.58 - 3.46 1.94 •

18. West Bengal 1171.67 225.60 30.60 24.26 - 29.56 1.03 23.38 35.00
19. A and N Island 86.13 - - - - - m -
20. Daman and Diu 23.87 - - - - - - -
21. Arunachal Pradesh 32.40 - - - - 57.87 -
22. D and N Haveli - - 43.74 - - • -
23. Meghalaya - 79.20 - - - - 34.52 -
24. Mizoram - 34.02 - - - 14.78 - -
25. New Delhi - - - - - • 44.39 -
26. Nagaland • 48.80 • - «• • m 2.09 -

Total 25000.00 4000.00 249.99 267.00 200.00 100.00 105.00 355.00 200.00

d030(s (F0gJJ

Funds Released to StatesAJTs during 1993-94 under Various Schemes of

T.D DIVISION (Rs. in lakhs)

S. SCA Article Girls Boys Ashram Educt. Voc. R&T N.G.O STDCC
No. States/UTs 275(1) Hostel Hostel School Complex Trg.

1 2 3 4 5 6 7 8 9 10 11 12

1. Andhra Pradesh 1593.22 437.25 53.11 30.74 34.50 5.28 - 5.66 10.74 25.00
2. Assam 1087.57 301.50 - - - - - 12.10 20.65 -
3. Bihar 3497.39 801.00 - - - - - 12.71 31.64 -
4 Gujarat 2234.77 668.25 19.51 39.23 - 25.32 3.46 0.55 4.33
5. Himachal Pradesh 755.03 27.00 - - - - - 0.27 - -
6. J and K 518.60 105.75 - 5.97 - - - - - -
7. Karnataka 439.76 251.25 - - - - - 0.29 19.44 -
8. Kerala 167.25 36.00 20.00 20.00 47.10 4.93 14.53 7.85 19.70 41.00
9. Madhya Pradesh 8117.65 1651.50 27.03 39.28 - 35.20 44.34 23.35 15.86 60.00

10. Maharashtra 2234.35 ' 795.00 - - 69.42 6.33 - 23.75 42.63 53.00
11. Manipur 417.12 53.25 10.11 10.11 - - 70.03 3.50 1.05 10.00
12. Orissa 3603.23 815.25 77.24 29.40 16.20 31.75 44.34 3.73 43.38 50.00
13. Rajasthan 2664.68 576.75 12.25 36.75 - 16.19 - 5.57 10.49 61.40
14. Sikkim 73.67 9.75 - - - - 4.73 - - -
15. Tamil Nadu 214.05 72.00 - - 34.65 - - 7.39 12.20 -
16. Tripura 372.37 80.25 7.31 8.38 10.00 m ♦ 6.80 - 35.00
17. Uttar Pradesh 69.22 32.25 3.65 3.65 40.68 m 8.57 4.98 1.28 -
18. West Bengai 1319.06 423.00 23.74 26.40 - - 0.93 14.74 -
19. Arunachal Pradesh 60.75 - - m m 0.57 71.89 *

20. Meghalaya - 148.50 9.80 9.80 - - - - 52.34 15.00
21. Mizoram - 63.75 - - - - - - - -
22. Nagaland - 90.00 - - - - • - 1.08 *
23. New Delhi - - - - - - • - 29.80 •
24. A and N Islands 77.22 - - - m - • - m m
25. Daman and Diu 28.29 - - - - • m - m «

Total 29484.50 75.00.00 263.75 269.71 352.55 125.00 190.00 120.00 403.24 350.40
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Funds RelGBsed to StatBsAJTs during 1994-95 under Various Schamas of

0.H. HJGJdJeF bi‘. JR USor‘c

S. Name of SCA Article Boys Ashram Educt. V.TI R&T NGO STD CC Girls
No States 275(1) Hostel School Complex Hostei

1 2 3 4 5 6 7 8 9 10 11 12

1 Andhra Pradesh 1947.10 460.50 58.47 66.80 2.01 • 16.98 9.18 - 50.00
2 Assam 1112.67 315.00 16.00 - - - 12.55 25.94 - -
3 Bihar 1748.70 725.25 - - 4.85 44.34 10.63 34.99 * -
4. Gujarat 2491.56 675.00 6.44 - 24.25 21.60 6.16 2.36 30.00 4.73
c Himachal Pradesh 450.57 24.00 - - - - 0.21 - - -
6 1 and K 550.63 95.25 86.02 - - - - - - -
7 trnataica 409.03 210.00 - 67.50 - - 0.63 22.16 -
8. K.'aia 126.30 35.25 20.00 - - - 10.00 28.11 36.00 20.00
« M < ihya Pradesh 7535.72 1687.50 16.90 - 52.30 - 13.09 3.91 124.00 115.83

Ma’̂ arashtra 2196.34 801.75 • 1.76 - 54.12 24.30 56.97 30.00 -
Manipur 432.81 69.00 m - - - 2.00 3.98 10.00 -
Ori'^sa 3956.55 771.00 36.00 60 00 64.99 88.68 8.59 52.87 75.00 44.00
^ajasthan 2202 79 600 00 • 24.50 48.19 • 6.14 11.37 30.00 -

14 S\kk\m 75.10 9.75 - - - - - - -
15 Tamil Nadu 256.88 63.00 - - - 10.05 7.12 12.89 •

!• Tripura 480.01 93.75 29.17 19.44 - - 10.41 4.22 - 19.44
1/ Uttar Pradesh 70 41 31.50 - - - 3.25 - -
18 West Bengal 1335.83 417.75 - - - 6.22 1.19 27 62 - -
19 Arunachal Pradesh 60 00 - - - - - 83 40 - -
20 Meghalaya - 166.50 11.00 - - - m 48 63 15 00 11.00
21 Mtzoram - 72.00 - - • • - - - -
22 Nagaland m 116.25 ■ - - - - 64 36 - •

23 New Delhi m - - - - - - - - -
24 D and N Havell - - - - - - - 37.00
25 A and N Islands 85.50 - • - - - - - • -
26 Daman and Diu 35.50 m 26.82 10.00 - 13.18 • - • 3.00

Total 275Q0.00 7500.00 300.82 250 00 196.59 238.18 130.00 496.21 350 00 305.00

[Translation]
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sheet and also utilisation certificates to the Ministry of 
Welfare every year Normally, the 2nd instalment of the 
Annual Grant-in-aid is released only after satisfactory 
evaluation of the progress reports and receipt of the 
audited accounts

(b) and (c) The article refers to a draft report 
prepared by ASCI Hyderabad for the Action Group 
constituted In CRPF as part of the ongoing exercise to 
further tone up the efficiency of some of the 
administrative and operational processes The Group is 
still finalising the draft for submission to the Government

HISUITIr5-‘^3fIR95II 2P pSRW59S--IW

7116 SHRI SUSHIL CHANDRA VERMA Will the 
Minister of PETROLEUM  AND NATURAL GAS be 
pleased to state

(a) whether as per the decision of the Government
7 5% dealership/agency is reserved for the handicapped 
out of the dealership/agencies being allotted by the 
public sector oil companies

(b) if so. the number of dealerships/agencies allotted 
to the handicapped in Madhya Pradesh dunng the last 
three years

(c) whether the quota of 7 5% resen^ation has been 
duly met with and

(d) If not, the steps proposed to be taken in this 
regard'^

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA) (a) Yes, Sir

(b) During the last three years, 10 Retail Outlet 
dealerships, 2 SKO/LDO dealerships and 5 LPG 
distributorships have been allotted to Physically 
Handicapped persons In Madhya Pradesh

(c) and (d) A quota of 7 5% dealerships/ 
distributorships to be awarded through OSBs is provided 
for Physically Handicapped category on State-wise and 
Industry wise basis Selection of dealerships/ 
distributorships through OSB (Madhya Pradesh) is 
underway Quota earmarl(ed for PH category is fully 
met Any shortfall in any category is made good in 
subsequent Marlceting Plan

[English]

C.R.P.F.

7117 SHRI A INDRAKARAN REDDY Will the 
Minister of HOME AFFAIRS be pleased to state

(a) whether attention of the Government has been 
drawn to the news-item captioned, “Study questions 
CRPF efficiency appearing in the Telegraph dated 
March 19 1995,

(b) if so, the facts thereof, and

(c) the remedial measures taken/proposed to 
improve the functioning of CRPF’

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) (a) Yes, Sir

0IUIP5UL 2R u2S tTIIW2L dOTlffUI

7118 SHRI HARISH NARAYAN PRABHU ZANTYE 
Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state

(a) whether the Government have received some 
proposals for the production/telecast of telefilm on Goa 
freedom struggle and the role of freedom fighters

(b) If so. the details thereof, and

(c) the time by which such telefilm is likely to be 
telecast?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K P SINGH 
DEO) (a) As per records, no such proposal has been 
received in the Doordarshan Directorate

(b) and (c) Do not arise

7T5L5RSU‘ (BSW5Rf 3TTI‘O

7119 SHRIMATI VASUNDHARA RAJE Will the 
Mmister of HOME AFFAIRS be pleased to state

(a) whether a large number of cnminals in Delhi 
are evading anrest,

(b) whether some of them are female and 
proclaimed offenders, and

(c) If so, the steps taken to arrest them*>

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM SAYEED) (a) and (b) As 
on May 15. 1995, a total of 5858 proclaimed offenders 
involved in various crimes In Delhi were evading an'est, 
of them, 263 are female

(c) The steps taken to arrest the criminals are as 
under

(I) Frequent rateis at hideouts and places likely 
to be visited by criminals

(ii) Verification from sureties

(III) Issue of hue and cry notices

(iv) Publication m police Gazette and in the 
media

(V) Tracking their movements by collecting 
criminal Intelligence

(Vi) Setting up special teams in each Police 
Station to apprehend such criminals/ 
proclaimed offenders
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7120. SHRI R. SUR EN DER REDDY : WH! the 
Minister of COMMUNICATIONS be pleased to state :

(a) whether the financial position of the Mahanagar 
Telephone Nigam Limited (MTNL) has improved during 
the last three years;

(b) If so. the details of the capacity utilisation, 
turnover and profit of the various units of MTNL during 
the last three years, unit, wise and year-wise;

(c) whether the MTNL has recently drawn and 
ambNious plan to raise substantial capital through public 
issue.

(d) «f so, the details thereof indicating inter-alla the 
total amount to be raised, the particulars of the schemes/ 
projects to be financed by the proceeds of the public 
issues, etc;

(e) whether the Ministry of Finance has given their 
approval and clearance for tappmg the capital maricet; 
and

(f) If so. the details thereof^

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) . (a) Yes. Sir.

(b) Details are given in the enclosed Statement.

(c) MTNL has planned to raise capital through 
public issue.

(d) The total amount proposed to be raised Is about 
Rs. 1500 crores through issue of equity to the extent of 
Rs. 100 crores (face value). This is to be utilised for 
expansion and improvement of basic sen/ices and value 
added services.

(e) No approval have been received so far.

(f) Does not arise in view of (e) above.

STATEMENT

Capacity Utilisation during the Last Three Years is as 
under :

_________________________ As on 31st March__________

1991-92 1992'93 1993-94 1994-95

Delhi 85.4% 86.3% 85 5% 83 9%
Bombay 88.4% 92.8% 89.6% 86.9%
TURN-OVER (RS. IN CRORES)
Delhi 692.92 827 06 1068.37
Bombay 880.07 1033.73 1453.38
PROFIT AFTER TAX (RS. IN CRORES)
Delhi 77.83 106.12 150.70
Bombay 93.40 102.25 193.46

The income/expenditure of Corporate Office has 
been proportionately allocated to both the units.

Financial accounts for 1994-95 are not yet available.

Funds for Combating Terroriem

7121. SHRI SULTAN SALAHUDDIN OWAISI : 
SHRI BOLLA BULLI RAMAIAH ;

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether funds are provided to States to meet 
the terrorist activities; and

(b) if so, the funds provided during the last three 
years. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SA YEED ): (a) There are no 
specific funds earmarited to meet terrorist activities. 
Assistance to States, however, is provided (a) under the 
Modernisation of Police Forces Scheme and (b) on 
proposals requesting assistance for meeting special 
problems being encountered by the States.

(b) No funds have been provided to States during 
the last three years to specifically combat terrorist 
activities.

82LQ 85SIOI JR 82LQSa

7122. SHRI D. VENKATESWARA RAO :
DR. K.V.R. CHOWDARY :
SHRI RAM NAIK :
SHRI ARJUN SINGH YADAV .
SHRI MAHESH KANODIA :

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether the Union Government have received 
the final report from the CBi in regard to the bomb blast 
cases in Bombay;

(b) if so, the details thereof;

(c) whether any arrests have been made in this 
connection;

(d) If not, the reasons therefor; and

(e) the time by which the final report is iiicely to be 
submitted to the Government?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) * (a) to (e) In 
criminal cases no report is required to be submitted to 
the Government. On completion of the investigation, 
report U/s 173 Cr. P.C. is to be filed in the competent 
Court. Accordingly, CBI is submining supplementary 
charge-sheets In the forms of reports U/s 173 (8) Cr 
P.C. to the Designated Court. Bombay from time to time 
regarding investigations carried out in the case. Bombay 
bomb blast cases were initially investigated by the 
Bombay Police. After filing of charge-sheet by the 
Bombay Police, further Investigations were taken over 
by the CBi. Out of a total of 198 persons identified so
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far for involvement in the crime, 160 have been arrested 
38 accused persons are still absconding Efforts are 
being made through Interpol and local sources to know 
the exact whereabouts of the accused persons

[Translation]

JROITI‘O tTII C2SR‘ O2 Era‘59SUUa pSRW59S--IW

7123 SHRI MOHAN SINGH (Dearia) Will the 
Minister of WELFARE be pleased to state

(a) whether the Government contemplate to set up 
a bank which will provide interest free loans to physically 
handicapped, and

(b) if so. the details thereof^

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI) (a) No Sir

(b) Does not anse

[English]

07sJ da‘OIL

7124 SHRI RAM KAPSE Will the Mmister of 
COMMUNICATIONS be pleased to state

(a) whether the Department of Telecommunications 
(DOT) has introduced a Traifla Control and Management 
Information System (TOMIS) for effective management 
of telephone traffic, particularly dunng peak hours and

(b) if so, details thereof'^

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) (a) Yes Sir 
This has been introduced in MTNL, Delhi

(b) The system monitors the traffic from and to E- 
108 exchanges and helps in taking traffic control actions 
by way of diverting/blocking traffic on exceptional routes 
in the event of a major link failure or sudden spurt in

traffic The system also helps in optimising the 
performance of the junction network by providing 
valuable data for planning

[Translation]

e5U ET2nI9O‘ 5R 85rST

7125 SHRI CHHEDI PASWAN Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state

(a) whether the Government propose to set up any 
oil projects in Bihar, and

(b) if so, the details thereof*?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (C A PT SATISH 
KUMAR SHARMA) (a) There is no petroleum pr imc! 
pertaining to Bihar presently under consideration of the 
Government

(b) Does not arise

[English]

s2WITR5‘SO52R 2P e5U iIP5RIT5I‘

7126 DR KR UP ASIN D H U BH OI Will the Ministf^r 
of P E TR O L E U M  A N D  N A TU R A L G A S  be pleased to 
state

(a) whether the Government have a proposal for 
modernisation of some of the oil refineries in the country

(b) if so, the refineries identified for modernisation 
during the Eighth Five Year Plan

(c) the funds earmarked for the purpose, and

(d) the progress made so far in this regard*?

THE MINISTER OF STATE OF THE MINISTRY Ol  ̂
PETROLEUM  AND NATURAL GAS (C A PT SATISH 
KUMAR SHARM A) (a) to (d) The details ot 
modernisation projects approved by the Government 
are as under

S No Name of the Project
approved by the Goverement

Approved 
Cost 

(Rs Crores)

Date of 
Approval

Completion 
schedule 
from the 
date of 

approval

Overall
Physical
Progress

(% )

1 Modernisation of Digboi Refinery 346 34 May, 1993 30 months 87
2 Catalytic Reformer Unit at Digboi 112 00 8 9 1993 36 months 49
3 Catalytic Reformer Unit at Barauni 248 11 11 21994 36 months 43
4 Catalytic Reformer Unit at Mathura 545 00 11 31994 36 months 8
5 Replacement of existing Coking 

Unit with new Coking Unit at 
Digboi Refinery

118 00 31 31995 45 months Recently
approved
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[Translation]

Demand of Steam Coal

available from there also VSAT stations are now under 
installation in 19 more locations mentioned below

7127 SHRIMATI BHAVNA CHIKHLIA Will the
Minister of COAL be pleased to state

(a) the quantum of steam coal required for and 
supplied to the industries and other sectors in various 
States particularly In Gujarat during 1994 95.

(b) whether the demand of steam coal in respect of 
various States particularly Gujarat is being met, and

(c) if not, the reasons therefor'?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) (a) to (c) The requirements 
of coal are not assessed State-wise They are assessed 
industry/sector-wise for the whole country Coal India 
Limited (CIL) supplies coal to the consumers based on 
the programmes submitted by them in accordance with 
the sponsorship issued by the sponsoring authorities 
Steam coal requirements of industrial consumers in 
Gujarat are mostly met from South Eastern Coalfields 
Limited (SECL) and to some extent from Western 
Coalfields Limited (WCL) During the year 1994-95, 
consumers in Gujarat have been supplied Steam coal 
to the extent of 6 18 lakh tonnes(provisional) The 
supplies of coal were affected as a result of cancellation/ 
suspension of programmes by tho consumers 
themselves Steam coal supplies to consumers in Gujarat 
were also affected on account of inadequate availability 
of wagons, non-submission of applications by the 
consumers alongwith coal value to lift coal by road etc

Coal India Limited is trying to fulfil the entire 
programme placed by the consumers either by rail or 
by road in addition coal from a number of collieries 
has been offered under Libeialised Sale Scheme (LSS) 
Coal IS also supplied under LSS to whole Sale Traders 
and Mini Traders who meet the demands of small and 
medium consumers

[English]

Money Order Through Satellite

7128 SHRI ARVIND TRIVFDI Will the Minister of 
COMMUNICATIONS be pleased to state

(a) whether some more stations havd been brought 
under satellite link for delivery of money order in the 
country, and

(b) If so, the location thereof, State-wise’

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) (a) and (b) 
The pilot project for transmitting money order through 
Satellite channel was successfuly implemented last year 
with VSATs (Very Small Aperture Terminals) and other 
computer peripherals m six locations, namely Delhi, 
Patna, Lucknow, Madras, Bangalore and Shimla With 
the installation of the VSAT and other peripherals at 
Bombay GPO satellite money order service is now

1 Guwahati (Assam)
2 Hyderabad (Andhra Pradesh)
3 Tirupati (Andhra Pradesh)
4 Muzaffarpur (Bihar)
5 Ahmedabad (Gujarat)
6 Mandi (Himachal Pradesh)
7 Ambala (Haryana)
8 Jammu (J and K)
9 Mangalore (Karnataka)

10 Ernakulam (Kerala)
11 Bhopal (MP)
12 Nagpur (Maharashtra)
13 Shillong (North East)
14 Bhubaneswar (Orissa)
15 Ludhiana (Punjab)
16 Jaipur (Rajasthan)
17 Coimbatore (Tamil Nadu)
18 Allahabad (UP)
19 Calcutta (West Bengal)

These stations are expected to become operational 
very shortly when facility for satellite money order will 
also become available

[Translation]

Pick’Pocketing in DTC Buses

7129 SHRI VILASRAO NAGNATHRAO 
GUNDEWAR Will the Minister of HOME AFFAIRS be 
pleased to state

(a) the number of incidents of pick-pocketing and 
theft of goods in DTC buses in Delhi reported during 
the last year, and

(b) the measures adopted by the Government to 
check these incidents'^

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM SAYEED) (a) The number 
of incidents of pick-pocketing and theft of goods in DTC 
buses in Delhi reported during 1994 is 34 and 6 
respectively

(b) The following steps have been taken to check/ 
prevent such cnmes

(I) Staff in plain clothes is detailed to check 
such incidents at DTC Bus Stands as well as 
in DTC Buses 

(ii) DTC Buses are regularly checked
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(iii)

(IV)

[English]

Patrolling has been Intensified and the staff 
has been briefed to Iteep close watch at the 
D IG  Bus Stands while patrolling in the area. 
Instructions have been issued to the staff 
concerned for taking immediate action under 
the provisions of law as and when such 
incident comes to notice.

(UI9OT2R59 ()9rSRfII

7130. SHRI SUDHIR SAWANT : Will the Minister 
of COMMUNICATIONS be pleased to state :

(a) the number of electronic exchange 
commissioned or proposed to be commissioned m 
Sindhudurg, Laanja, Rajapur and Sangmeshwar Tehsil 
of Ratnagiri district in Maharashtra;

(b) the number of places where direct dialling facility 
has been established or proposed by March, 1996;

(c) the villages where telephones have been 
provided or proposed to be provided till March, 1996 
particularly in the above mentioned areas;

(d) the time by which separate telephone exchanges 
are likely to be commissioned for Sindhudurg district; 
and

(e) the reasons for the establishing TAG for 
Ratnagiri?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) Details 
are given m the enclosed Statement-1.

(b) Details are given in the enclosed Statement-ll

(c) The details of village telephones, as on 31.3.95 
and Village Panchayat Telephones proposed to be 
provided till March, d6 are as below :

Tehsil/District No. of 
PTs as on 

31.3.95

No. of PTs 
proposed 

during 
1995-96

1. Sindhudurg 225 200
2. Laanja Tehsil 32 20
3. Rajapur 26 20
4 Sangameshwar 46 10

(d) There are 42 separate electronic exchanges in 
Sindhudurg District and one exchange out of these 
exchanges is situated at KUDAL the District Hqrs. of 
Sindhudurg.

(G) Ratnagiri does not justify a separate TAC, as 
per the norms of the Department. TAC formed at Circle 
level looks after the interests of Ratnagiri.

d030(s(F0gw

The number of Electronic Exchanges commissioned 
or proposed to be commissioned in Sindhudurg, 

Laanja, Rajapur and Sangmeshwar Tehsil of 
Ratnagiri Distt. in Maharashtra.

S. Tehsil/plstt. 
No.

No. of Electronic 
exchanges 
commissioned 
as on 
1 4.95

No. of 
Electronic 
exchanges prop
osed during 
95-96

1. Sindhudurg 42
2. Rajapur 7
3. Laanja 3
4. Sangameshwar 0

2
1

Nil
Nil

d030(s(F0gJJ

Direct dialling facility in Sindhudurg, Laanja, Rajapur 
and Sangameshwar Tehsil of Ratnagiri district in 

Maharashtra

S, Name of Name of Name of
No. Tehsil Exchanges 

as on 31.3.95
Exchanges prop
osed for 1995-96

1. Kudal Kudal Mangaon, Rarola, 
Oras

2. Malwan Malwan Masure
3. Vaibhav-

wadi
VaibhavwadI —

4. Kankawalli Kankawalli Kasarda
- Phondaghat
5. Deogad Deogad Vijaydurg, Wada
6. Sawantwadi Amboli

Banda
Sawantwadi

Redi
Shiroda

7. Venburla Venburla Talawada
8. Laanja Laanja Bhambed

Satavali
9. Rajapur Rajapur Pachal

Oni
Bhu

10. Sangameshwar Devrukh
Sangameshwar

3UU29SO52R 2P Pl tRWO P2T JTT5fSO52R

7131. SHRI PHOOL CHAND VERMA : Will the 
Minister of WATER RECOURCES be pleased to state :

(a) the amount allocated by the Union Government 
to Madhya Pradesh for major, medium and minor 
schemes during the Eighth Five Year Plan, Separately; 
and
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(b) the amount annually released for the completion 
of ongoing projects so far under the above mentioned 
schemes during the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) The Planning Commission has approved outlays of 
Rs. 1791.29 crores for Major and Medium Irrigation and 
Rs 728.37 crores for minor irrigation in Madhya Pradesh 
during the VIII Plan.

(b) The expenditure incurred/outlay approved for 
Major and Medium irrigation and minor irrigation in 
Madhya Pradesh during the years 92-93, 93-94 and 
94-95 of VIII Plan are as under .

Year Expenditure/Outlay (Rs. crores)
Major 

and Medium 
Irrigation

Minor
irrigation

1992-93 314 76 125.82
1993-94 318.89 131.00
1994-95 242.10 103.23

3UU29SO52R 2P 72SU

7132 SHRIMATI OIL KUMARI BHANDARI Will 
the Minister of COAL be pleased to state :

(a) whether different varieties of coal have been 
allotted to Sil^kim;

(b) if so, the details aiongwith rates and periodicity 
of allotment of each variety, and

(c) the details of each variety of coal supplied to 
Sikliim during 1992-93, 1993-94 and 1994-95, 
separately?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRi AJIT PANJA) : (a) and (b) According to 
information received from Coal India Limited (CIL) 
consumers in Siid<im are being allotted steam/slacl< coal 
as well as soft coke on the basis of linkages/ 
sponsorships. These are being supplied regularly at 
the notified prices

(c) The quantities of different types of coal/coke 
despatched from CIL sources to consumers in Sikkim 
during the past three years were as under :

(In tonnes)
(Data Provisional)

[Translation]

t5TI 5R ET5RO5Rf E2‘OSU ETI‘‘ 5R 8rlQSRI‘1ST

7133. SHRI PANKAJ CHOWDHARY :
SHRI JANARDAN MtSRA :

Will the Minister of COMMUNICATIONS be pleased 
to state :

(a) whether any incident of fire took place during 
the last six months took place during the last six months 
in the Printing Press of Department of Posts in 
Bhubaneswar;

(b) If so, the details with reasons therefor;
(c) the estimated loss suffered as a result thereof,
(d) whether any specific arrangements have been 

made to check the recurrence of such incidents; and
(e) if so, the details thereof, and if not, the reasons 

therefor*?
THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS (SHRI SUKH RAM) . (a) and (b) 
Yes, Sir. An incident of fire took place in the Printing 
Press of th© Deartment of Post in Bhubaneswar in the 
night of 28/29.3.95.

(c) The loss is estimated to be Rs. 10,60,689/
(d) and (e). Steps have been taken to strengthen 

security and fire fighting arrangements.

[English]

d0H^JdH 822Or‘ 5R 0SL5U FSWl

7134 SHRI P KUMARASAMY • Will the Minister of 
COMMUNICATIONS be pleased to state -

(a) the number of persons on the waiting list for 
allotment of STD/ISD and PCOs in Tamil Nadu, 
districtwise;

(b) the number of persons out of them proposed to 
be allotted PC.Os during 1995-96; and

(c) the steps being taken to clear the waiting list*?
THE MINISTER OF STATE OF THE MINISTRY OP 

COMMUNICATIONS (SHRI SUKH RAM) : (a) No waiting 
list for STD/ISD PCOs is being maintained. STD PCOs 
are allotted after calling fresh applications by giving 
advertisement m newspapers.

(b) No. of STD PCOs proposed to be allotted district- 
wise during 1995-96 are given in the enclosed Statement

(c) Does not arise in view of reply to parts (a) and
(b) above.

d030(s(F0

1992-93 1993-94 1994-95 S. Name of the SSA 
No

Local
PTs

STD

Steam coat 5600 3340 4200
PTs

Slack Coat 530 1 2 3 4
Soft coke 710 1500 2300 1. Chengalpattu 25 65
Total 6310 4840 7030 2. Coimbatore 294 883



55 Written Answers MAY 25, 1996 Written Answers 56

3. Coonoor 30 90
4 Cuddalore 18 54

5 Dharmapuri 19 56
6. Erode 154 461

7. Karaikudi 20 65

8. Madurai 128 383

9. Nagercoil 45 136

10. Pondicherry 43 130

11. Salem 143 428

12. Thanjavur 75 227

13 Tiruchirappalli 65 194

14 Tirunelveii 72 215
15. Tuticorin 45 135
16. Vellore 10 35

17. Virudhunagar 64 193

0IUI-r2RI HlI‘

7135, SHRI AMAR ROYPRADHAN :

SHRI CHANDRESH PATEL .

Will the Minister of COiVIMUNICATIONS be pleased 
to state :

(a) whether telephone dues are pending against 
various ex-MPs and ex-Ministers;

(b) if so, the amount outstanding against each 
eX'MP and Ex-Minister as on March 31, 1995;

(c) the action taken by the Government so far to 
recover these dues; and

(d) the time by which these are likely to be 
recovered?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) (a) to (d). The 
required information has been called for and will be 
laid on the Table of the House.

iI9Tl5OLIRO 2P d7‘ SRW d0‘

7136. SHRI ANKUSHRAO RAOSAHEBTOPE :Will 
the Minister of HOME AFFAIRS be pleased to state :

(a) the number of ScheduJed Caste and Scheduled 
Tribe candidates recruited in different posts during 1995 
so far in ITBP, BSP and CRPF; and

(b) the efforts being made to fulfil the quota from 
these Communities in these forces?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH P IL O T): (a) Number of 
SC and ST candidates recruited in ITBP. BSP and CRPF 
during 1995 so far are as under :

ITBP SC ST
Assistant Commandant 01 -

Veternlary Asstt. Surgeon 01 -

BSF

Assistant Commandant 32 18
Sub-Inspector (Steno.) 09 01
ASI (Clerk) 01 -

Constables 976 801

CRPF
Assistant Commandant 01 01
Medical Officers 04 01
Constabulary 160 78
Enrolled Followers 63 09
Group 'D' Staff (Minlstrial) 09 03

(b) Appointment of SC/ST candidates as a part ot 
the recruitment in these forces is a continuous process 
and instructions issued by the Government for 
reservation of posts SCs/STs are being strictly followed.

[Translation]

t5TI JR95WIRO‘ 5R HIUr5

7137. SHRI PRABHU DAYAL KATHERIA : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) the number of fire incidents took place in Delhi 
during 1993, 1994 and 1995 so far;

(b) the mam causes thereof;

(c) the loss suffered as a result thereof;

(d) whether the Government propose to modernise 
the fire fighting service; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM. SAYEED) : (a) The number 
of fire incidents which took place in Delhi during 1993,
1994 and 1995 (upto the 19th May. 1995) are 11982, 
13063 and 5120, respectively.

(b) The main causes of fire were short-circuit, 
carelessness, spark of mechanical heat, fire works, 
naked flame etc.

(c) The year-wise details of loss of property due to 
fire incidents are as under :

1993
1994
1995 (upto 19.5.95)

Rs. 22.78 crores 
Rs. 45.53 crores 
Rs. 6.75 crores
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(d) Yes, Sir.

(e) There is a plan for adding 63 new fire stations 
in Delhi by the year 2001. While 17 new fire-stations 
have already been added, some others are under 
various stages of construction. Besides, sophisticated 
and modern fire-fighting equipments and accessories 
Wke hydraulic platform-cum-turn table ladders, soundless 
generators, dry powder truck, hose laying lorry, breathing 
apparatus van, protective clothing, thermal image 
cameras etc. have been added to the fleet of the Delhi 
Fire Service.

3‘‘5‘OSR9I O2 JTSR

7138. SHRI SATYA DEO SINGH :
SHRI BALRAJ PASSI :
SHRI BRIJBHUSHAN SHARAN SINGH ;

Will the Minister of COMMUNICATIONS be pleased 
to state ;

(a) whether the Government of Iran have sought 
any assistance to ameliorate its telecommunication 
system;

(b) it so. the details thereof, and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) No. Sir.

(b) and (c). Does not arise in view of (a) above.

d9rILII P2T HIBIU2-LIRO 2P 0T5QSU 3TIS‘

7139. SHRI RATILAL VARMA . Will the Minister of 
WELFARE be pleased to state :

(a) the details of the schemes operating in Gujarat 
for the development of tribal areas;

(b) the funds allocated during each of the last three 
years under these schemes;

(c) whether the Government during propose to 
approve any other scheme for the development of tribal 
areas in Gujarat;

(d) if so, the details thereof; and

(e) the time by which the approval is likely to be 
granted and the amount proposed to be allocated to the 
State for the purpose?

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI) : (a) List of schemes operating in Gujarat with 
the grants given by the Ministry is given in the enclosed 
Statement-1

(b) Funds released for each of the schemes during 
last three years are given in the enclosed Statement-11.

(c) No, Sir. However, the Government is prepared 
to consider on merit proposals under the existing 
schemes if such proposals are received from the 
Government of Gujarat.

(d) and (e) Do not arise.

d030(s(F0gw

S.No. Name of Scheme

1. Special Central Assistance for TSP
2. Grant under Article 275 (1)
3. Aid to Voluntary Organisation for STs
4. Grant to STDCCs for MFP operations
5. Girls Hostels for STs
6. Boys Hostels for STs
7. Ashram Schools in TSP areas
8 Vocational Tsaining in Tribal areas
9. Education Complex for Girls in low literacy 

Pockets 
10. Research and Training.

(a) Grant to TRIs and Research Felkjwship
(b) Supporting Projects of All India or Inter 

State Nature for STs.

STATEMENT-II

Statement Showing Funds Released for Tribat Deveiopment in Gujarat by the l\4inistry of Welfare

(Rs. in lakhs)

S.No. Name of Scheme 1992-93 1993-94 1994-95

1 2 3 4 5

1. Special Central Assistance 1855.84 2234.77 2491.56
2 Grant under Article 275 (1) 356.40 668.25 675.00
3. Aid to Voluntary Organisatk>n for STs 2.79 4.33 2.36
4. Grant to STDCCs for MFP operations - - 30.00
5. Girls Hostels for STs 18.21 19.51 4.73
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1 2 3 4 5

6 Boys Hostels for STs 23.00 39 6.44
7 Ashram Schools in TSP areas 25 00 - m
8 Vocational Training in Tribal areas 26 10 3 46 21 60
9 Education Complex tor Girls in k>w literacy pockets 26 10 25 32 24 25

10 Research and Training

(a) Grant to TRIs and Research Followship
(b) Supporting Projects of All India or Inter 

State Nature for STs

2 19 0 55 6 16

[English] (c) All the drivers driving LPG Tank have been

JL-T2BILIRO 5R E2U59I do5UU‘

7140 SHRI MANORANJAN BHAKTA Will the 
Minister of HOME AFFAIRS be pleased to state

(a) whether Chief Ministers meeting was held 
recently in Delhi to discuss the points for bringing 
impfovement in police skills.

(b) if so, the details and the outcome thereof, and

(c) the follow-up action taken/proposed in this 
regard'?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM SAYEED) (a) No. Sir

(b) and (c) Do not arise in view of (a) above

3995WIRO 2P 0SRoIT C2TT5I‘ 2P 729r5R iIP5RITa

7141 PROF K V  THOMAS Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state

fa) whether two accidents of tanker lorries carrying 
LPG from the Cochin Refinery Limited met with 
accidents at Cochin recently,

(b) if so, the reasons for these accidents,

(c) the steps taken to prevent similar accidents in 
future and

(d) the machinery the CRL has used to handle 
such accidents?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA) (a) and (b) Yes, Sir The details of 
each of the accidents are as under

trained m the approved training centres and the trucks 
without trained drivers are not being allowed to carry 
the product In addition to this, all the transporters in the 
field of carrying petroleum products are required to 
obtain necessary approvals from Chief Controller of 
Explosives etc The trucks are provided with the shrouds 
as required by Explosives Department to avoid damage 
to safety release valves

(d) The rescue work for these accidents was 
undertaken by Indian oil Corporation Limited alongwith 
Cochin Refinery Limited One crane and one foam tender 
were provided by CRL in each of the above accidents

[Translation]
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7142 SHRI LAKSHMI NARAIN MANI TRIPATHI 
Will the Minister of COAL be pleased to state

(a) the stock of coal available in various 
subsidiaries of Coal India Ltd as on March 31, 1995

(b) whether coal is being sold under L S S scheme 
in view of the over production of coal and

(c) If so the quality-wise quantity of coal soM and 
booked under L S S  scheme during 1994-95, month- 
wise'J’

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) (a) The stocks of coal m 
subsidiaries of Coal India Limited (CIL) as on 31 3 1995 
were reported to be as under

(Figs in Lakh tonnes) 
(Data provisional)

Truck No Reasons of accident ECL
BCCL

61 73 
80 55

1 Truck No While negotiating a curve CCL 110 94
KL-9 3973 the driver lost control over the NCL 14 13

vehicle and bullet truck WCL 31 78
overturned SECL 86 94

2 Truck No While negotiating and a MCL 51 48
TSB 8377 curve at high speed to enter NEC 11 55

the NH-47at Edapalli the bullet
truck skidded Total 449 10
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(b) Coal IS being sold by Coal India Limited under 
Liberalised Sales Scheme with a velw to liquidating the 
stocks as well as to improving coal availability further.

(c) The month-wise total quantity of coal of different 
grades booked and sold from OIL sources under 
liberalised Sales' Scheme during the year 1994-95 is

given in the enclosed Statement. The quality-wise break 
up of sales under LSS Is not kept centrally and the 
effort Involved In collecting the lnformatk>n from all the 
mines may not be commensurate with the purpose 
sought to be achieved.

d030(s(F0

Booking and Despatch of Coal under LSS from CtL Sources 

(Provisional Figs. in ‘000’ Tonnes)

Month Booking Despatch

Rail Road Total Rail Road Total

April,94 26.00 466.68 492.68 27.00 423.63 450 63
May.94 66.00 428.87 494.87 34.74 394.25 428.99
June,94 38.28 277.86 316.68 24.26 311.42 335.68
July.94 22.09 203.54 225.63 26.61 185.22 211.83
August,94 20.09 191.07 211.16 13.94 180.02 193.96
September,94 65 70 216.02 281 72 37.61 199.98 237.59
October.94 37.35 247.30 284.65 63.89 226.98 290.87
November,94 106.96 378.98 485.94 75 67 296.45 372 12
December,94 204.31 525.83 730 14 118.44 387.87 506.31
January,95 255.72 547.43 803.15 85.39 510.21 595.60
February,95 172.27 677 54 849.81 83.04 572.01 655.05
March,95 81.69 600.24 681.93 92.86 504.91 597 77

Total 1097.00 4761.36 5858.36 683.45 4192.75 4876.40

[English]
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7143. SHRI CHANDRESH PATEL ' Will the Minister 
of COMMUNICATIONS be pleased to state ;

(a) the number of S.T.D./I.S.D./RC.Os functional in 
Gujarat at present;

(b) the number of applications pending for allotment 
of new RC.Os, district>wise; and

(c) the time by which these likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) ■ (a) to (c). Sir. 
The information is being collected and will be laid on 
the Table of the House.

45UU5Rf 2P sSR5-lT 8—E CISWIT

7144. DR. LAXMINARAYAN PANDEYA 
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether the Central Bureau of Investigations 
(C6I) has Instituted any enquiry Into the kilting of

Manipur B.J.P. Leader by the Insurgents in February, 
1995;

(b) if so, the outcome thereof; and

(c) the action by the Government In this regard*?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM. SAYEED) : (a) No, Sir.

(b) Does not arise, in view of (a) above.

(c) A case has been registered by the State Police 
and investigation undertaken by it.

(UI9OT2R59 ()9rSRfII 5R p.E.

7145. PROF. PREM DHUMAL : Will the Minister of 
COMMUNICATIONS be pleased to state :

(a) whether the Government have set up small 
electronic exchanges in Himachal Pradesh;

(b) if so, the details thereof, till March 31, 1995 
district-wise;

(c) whether Government propose to set up such 
more exchanges in the State by December 31, 1^95; 
and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) (a) Yes, Sir.

(b) Th«r« are 398 Small Electronic Exchanges in 
Himachal Pradeah as on 31.3.1995. District-wise details 
are given in the encloaed Statement*l

(c) Yes, Sir.

(d) It* is planned to set up 34 small capacity 
electronic exchanges in Himachal Pradesh by 31.12.95. 
Districtwlse details are given in the enclosed 
Statement-ll.

STATEMENT-!

Di8trtet-wi$9 of SmaU Electronic Exchanges in
Himachal Pradesh as on 31.3 1995

[Translation]

S.No. Name of District No. of Exchanges

1. Bilaspur 23
2. Chamba 19
3. Hamlrpur 30
4. Kangra 62
5. KInnaur 07
6. Kullu 20
7. Lahaul and Spiti 03
8. Mandl 56
9. Shimla 81

10. SIrmour 30
11. Solan 43
12. Una 24

Total 398

STATEMENT-II

Diatrict-wiaB details of Small Electronic Exchanges
proposed to be set up in Himachal Pradesh by

31.12.95

S.No. Name of District No. of Exchanges

1. Bilaspur 2
2. Chamba 2
3. Hamlrpur 2
4. Kangra 2
5. KInnaur 1
6. Kullu 6
7. Lahaul and Splti 1
8. Mandl 6
9. Shimla 3

10. Sirmour 3
11. Solan 3
12. Una 3

Coal Production

7146 SHRI SURAJ MANDAL :
SHRI RAMASHRAY PRASAD SINQH .

Will the Minister of COAL be pleased to state

(a) whether the Bihar Minerals Development 
Corporation has signed any agreement with Coal India 
Ltd. for running its 80 collieries which have been lying 
closed after nationalisation of Coal India Ltd;

(b) If so, the details thereof, and

(c) the estimated quantity of coal produced tn these 
mines?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) . (a) No. Sir

(b) and (c) Does not arise

[English]
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7147. DR VASANT NIWRUTTi PAWAR :
DR. K.V.R CHOWDARY ■
SHRI N. DENNIS
SHRI SULTAN SALAHUDDIN OWAISI

Will the Minister of WATER RESOURCES be pleased 
to state :

(a) the details of irrigation project proposals pending 
with the Union Government for clearance as on March 
31. 1995, State-wise,

(b) the details of the irrigition projects cleared by 
the Union Government during the last three years, 
State-wise;

(c) the details of the irrigation projects included in 
the Eighth Five Year Plan;

(d) the names of the irrigation project proposals 
rejected/returned by the Union Government alongwith 
the reasons therefor,. State-wise,

(e) the details of irrigation projects pending with 
the Union Government for the Central assistance, State- 
wise; and

(f) the steps taken/proposed to be taken by the 
Union Government in regard to parts (a) and (e) above?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU) .
(a) to (c). Statement-1 is enck>sed.

(d) Statement-ll giving details of Irrigation projects 
sent back alongwith reasons for returning them is 
enctosed.

(e) and (f). The clearance of project depends upon 
how soon the State Government compiles with the
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observations of various Central Appraising Agencies 
and obtain forest/environment/rehabiiitation and 
resettiement^lan clearances as applicable. The Central 
Water Conomission has set up Field Units at different 
places in the country tor assisting the States in 
expeditious appraisal of the projects.

d030(s (F0 g J
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S. Name of State/ 
No. Union Territory

Number Number 
of new of new 
Major, Major, 
Medium Medium 
& ERM & ERM 
Schemes Schemes 
Pending given 
Clearance investment 
as on clearance 
31.03.95 during

last
3 years

Number 
of ongo
ing Major, 
Medium 
& ERM 
Schemes 
that

[ spilled 
over 
to Vlil 
Plan

(1) (2) (3) (4) (5)

1 Andhra Pradesh 9 5 33
2 Arunachai Pradesh 1 0 0

3. Assam 3 0 15
4 Bihar 15 . 1 41

5. Gujarat 10 14 46

6 IHaryana 3 0 10
7 Himachal Pradesh 4 0 4

8 Jammu and Kashmir 7 0 17

9 Karnataka 4 2 29
10 Kerala 2 0 12
11 Madhya Pradesh 20 1 57

12. Maharashtra 37 1 91

13 Manipur 2 1 3

14. Meghalaya 0 0 0
15 Nagaland 0 0 0

16. Orissa 10 3 16
17 Punjab 4 2 7

18 Rajasthan 10 1 35
19 Sikkim 0 0 0
20. Tamil Nadu 4 1 6
21 Tripura 0 0 3
22. Uttar Pradesh 12 3 30
23 West Bengal 3 0 22
24. Goa. Daman and DIu 0 0 2

Total 160 25 479

S
No.

Name of State/ Number of New Major,
Union Territory Medium and ERM Schemes 

sent back.

(1) (2) (3)

1 Andhra Pradesh 17
2. Arunachai Pradesh 2
3. Assam 6
4. Bihar 39
5. Gujarat 7
6. Haryana 15
7. Himachal Pradesh 1
8 Jammu and Kashmir 8
9. Karnataka 5

10. Kerala 6
11 Madhya Pradesh 13
12. Maharashtra 42
13 Manipur 1
14. Meghalaya 0
15. Nagaland 0
16 Orissa 14
17. Punjab 3
18 Rajasthan 20
19. Sikkim 0
20. Tamil Nadu 8
21 Tripura 0
22. Uttar Pradesh 12
23. West Bengal 9
24 Goa, Daman and Diu 0

Total 228

Note ’ ERM. Extenstion/Renovation/Modornlsation

Reasons for sending bacl( of projects are one or 
more of the following .
(i) Non-compliance of observations for more than 

a year.
(ti) Basic deficiencies in project pianning 
(iii) Non-resolution of Interstate Issues 

(IV) Non-inclusion in Plan.

[Translation]
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ERM . Extenslon/Renovatlon/Modernisation.

7148. PROF. RASA SINQH RAWAT ; Will the 
Minister of WATER RESOURCES be pleased to state.

(a) the total irrigated land In Rajasthan at present;

(b) the quantum of water released to Rajasthan 
through Indira Gandhi Canal from Punjab at present.
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(c) the area irrigated through Indira Gandhi Canai 
at present; and

(d) the total land area which is likely to be irrigated 
after the completion of Indira Gandhi Canal?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) As per Land Use Statistics compiled by Ministry of 
Agriculture, Government of India, net irrigated area in 
Rajasthan is 43.43 lakh hectare.

(b) As per the water accounts maintained by the 
Bhakra Beas Management Board release to Rajasthan 
through Indira Gandhi Canai during the period 21.5.94 
to 20.5.95 was 8.596 Billion Cubic Metres.

(c) Annual Area irrigated by Indira Gandhi Canai 
upto March, 1995 is 7.10 lakh hectares.

(d) On completton of Indira Gandhi Canai project, 
the total Annual Area irrigated is likely to be 15.79 lakh 
hectares.

[English]
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7149. SHRI M.R. KADAMBUR JANARTHANAN : 
Will the Minister of COMMUNICATIONS be pleased to 
state :

(a) whether Modern Telecommunication facilities 
have been provided in ail industrial and port areas of 
Tamil Nadu particularly, in Tuticorin;

(b) if not, the reasons therefor; and

(c) the steps being taken/proposed to be taken to 
install a complete and modern telecommunication 
system there with all the latest infrastructures?

THE MINISTER OF STATE OF THE MINISTRY OF 
C O M M U N IC A TIO N S . (SHRI SUKH RAM) (a) 
Telecommunication facilities exist in ail industrial and 
port areas of Tamil Nadu including Tuticorin. Sipcot 
industrial area in Tutksorin and Tuticorin town are now 
being served by a Panta-Conta cross-bar exchange 
while the Tuticorin Harbour is served by an electronic 
exchange.

(b) and (c). Action has been initiated for additbn of 
a 2500 line C-D O T electronic exchange at Tuticorin 
during the current financial year.

CFu PT2L eLSR

7150. SHRI INDRAJIT GUPTA :
SHRI V. SREENIVASA PRASAD :

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state ;

(a) whether Oman ties offered to supply huge 
quantity of Lkjulfied Natdrai Gas (LNG) to India through 
tankers.

(b) if so, whether under sea gas pipeline scheme 
between the countries have been withdrawn and if so, 
the details including the reasons therefor;

(c) the estimated expenditure likely to be Incurred 
for taking LNG from Oman by tankers; and

(d) the terms and conditions laid down for such 
agreements?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) No. Sir.

(b) to (d). Do not arise.

ET2L2O52R lRWIT e.0.8.E. d9rILI

7151. SHRI ANADI CHARAN DAS ■ Will the 
Minister of COMMUNICATIONS be pleased to state '

(a) whether promotions under O.T.B.P scheme are 
being granted on Divisional basis in Department of 
Telecommunications;

(b) if so, the period during which it was given on 
Circle and Divisional basis;

(c) whether 40 points roster for this purpose have 
also been implemented on Divisional level,

(d) if so, the reasons tor wrong implementatbn on 
Circle/Regional level in U.P. Circle and M.P Circle in 
granting O.T.B.P. to SC/ST emptoyees on Circle basis, 
when 0/C emptoyees have been granted this promotion 
on Divisional basis;

(e) whether the Government propose to direct all 
subordinate offices to implement reservation rosters at 
Divisional level and grant O.T.B.P on Divisional basis 
to SC/ST employees also; and

(f) If not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
, COMMUNICATIONS (SHRI SUKH RAM) ; (a) Yes, Sir.

(b) Before introduction of BCR scheme in the 
Department of Telecom the OTBP scheme was given on 
Circle basis to Circle cadres and on divisional basis to 
divisional cadres. After the Biennial Cadre Review 
Scheme was introduced all circle cadres under O.T.B.P 
scheme were converted to SSA cadres this scheme is 
thereafter given on SSA basis.

(c) Yes, Sir.

(d) The 40 point roster has been implemented on 
Divisional basis In U.P. and M.P Circles for eligible 
staff. No wrong implementatten has been done In either 
case. The roster are followed strictly as per rules.

(e) Instructtons have already been issued to all 
subordinate offices for implementing reservatk>n roster 
at divistonal level.

(f) In view of reply to (e) above, does not arise.
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[Transfatlon]
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7152. DR. SAKSHtJI : Will the Minister of 
COMMUNICATIONS be pleased to state :

(a) whether new buildings for telephone exchanges 
are being constructed in Uttar Pradesh.

(b) if so. the details with locations thereof;

(c) the expenditure iilcely to be incurred thereon;
and

(d) the time by which these are iiiceiy to be 
completed?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) ; (a) Yes. Sir.

(b) As per the enclosed Statement.

(c) Rs. 14.00 Crores (Details given in the enclosed 
Statement).

(d) Details given in the enclosed Statement

d030(s (F0

S. Location Type of Likely Anticipated
No (Station) Exchange completion expenditure

Buildings date Rs. in Lacs

1 2 3 4 5

14. Bansgaon T  type Sept., 1995 17.00
15. Pratapgarh 5 K C-DOT 6ct., 1995 100.00
16 Biihaur •Y' type Oct., 1995 18 00

(Kanpur)
17. Safipur T  type Nov., 1995 14.00

(Unnao)
18. Chandausi 10 K C-DOT Nov., 1995 93.00

(Moradabad)
19. Jalesar Y* type Nov., 1995 20 00

(Etah)
20. LaiganJ •Y* type Dec., 1995 27 00

(Pratapgarh)
21. Rae- 10 K C-DOT Dec.. 1995 110 00

bareilly
22. Mau Extension of Jan., 1996 10 00

existing BIdg.
23 Unnao 5 K C-DOT Sept. 1996 140 00
24 Shivpunva 10 K C-DOT Sept 1996 110.00

(Varanasi)
25. Bahraich 5 K C-DOT Sept. 1996 150.00

(A) Total 1274.00

1 2 3 4 5 S. Location Type of Likely Anticipated

TELEPHONE EXCHANGES
No. (Station) Exchange 

Buildings
completion expenditure 
date Rs. in Lacs

1 Kotdwar ‘Y* type May, 1995 23.00
2 Azamgarh 5 K C-DOT May. 1995 90 00 1 2 3 4 5

3 Mirzapur 10 K C-DO T May, 1995 110.00
4 Palia (DIstt. •Y' type May 1995 16 00 TRANSMISSION BUILDINGS

Lakhimpur) 1. Chopan ‘Y* type May, 1995 28.00
5 Sultanpur Extension of May, 1995 7.00 (Distt. Bhadoi)

existing* bidg. 2. Thakur- T  type May, 1995 20.00
6 Khalilabad

(Basti)
T  type May, 1995 14.00 dwara

(Moradabad)
7 Sikandara Extension of 

existing bidg.
May. 1995 3.00 3. Dalla T  type 

(Distt.
Sonbhadra)

4. Najibabad T  type 
(Distt.
Bijnore)

June. 1995 11.00

8 Nainital 5 K C -DOT June. 1995 145.00 •

9 Doharlghat Extension of 
existing Bidg.

June, 1995 77.00
June, 1995 23.00

10. Nehru 
Nagar

R.LU. June. 1995 5.00

(Qhazlabad) 5. Kasar Devi T  type July, 1995 18.00

11. Tllpatta R.L.U. June, 1995 9.00 (Almora)
(Qhazlabad) 6. Roberts- *¥• type March, 1996 26.00

12. Baraut Extension of Aug., 1995 20 00 gang (B) Total 126.00
(Meerut) existing Bkig.

13. NIghasen T  type Sept.. 1995 16.00 Qrand Total (A) f  (B) >  Ra 1400.00 lacs

(Lakhimpur) m R «. 14.00 CrOTM
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[English]
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7153 SHRt M.G. REDDY : Will the Minister of 
PETROLEUIM AND NATURAL GAS be pleased to state:

(a) whether the Gas Authority of India Limited was 
set up with a view to improving and controlling ail icinds 
of activities after production of natural gas;

(b) if so, the investment made on this organisation 
upto March,1994; and

(c) the earnings made during the last three years 
in terms of average annual net profit?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) GAiL was set up with the main 
objectives of transportation, treatment, processing, 
fractionation, distribution and marketing of natural gas.

(b) The paid up capital as on March 31, 1994 was 
Rs. 845.32 cfores.

(c) The net profits in the last three years were :

1992-93 Rs. 210.53 crores.
1993-94 Rs. 320.54 crores
1994-95 Rs. 360.72 crores.
(Provisional)
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7154. SHRIMATI SAROJ DUBEY :
SHRI SULTAN SULAHUDDIN OWAISI :

Will the Minister of WELFARE be pleased to state:

(a) whether the Supreme Court has directed the 
Union Government to introduce a uniform legislation 
prescribing penal consequences on persons who flout 
the constitution and comer the benefits reserved for the 
tribals by fabricating the records of their so called status;

(b) if so, whether the Supreme Court has also laid 
down the detailed guidelines for the scrutiny of 
certificates so that process of issuance of social status 
certificate is streamlined;

(c) if so, the details thereof; and

(d) the steps taken to implement the guidelines of 
the Supreme Court?

TH E MINISTER OF WELFARE (SHRI SITARAM 
KESRI) (a) and (b). Yes. Sir.

(c) The guidelines of the Supreme Court Inter-alia, 
envisage that (i) social status certiftoate should be issued 
by the Revenue Sub-Divisional Officer or Deputy 
Collector (ii) an affidavit with particulars of caste/sub
caste to be filed alongwith applk^ation; (iii) Constitution 
of Secrutiny Committee under the Chairmanship of 
Additional/Joint Secretary and creation of a vigilance

Cell under the charge of a Senior Superintendent of 
Police at the State level for verification of social status 
certlfksates; (iv) prosecution of the canfUdate parents, if 
the claim is found to be false; and (v) uniform legislation 
with necessary guidelines and rules prescribing penal 
consequences on persons who flout the Constitution 
and corner the benefits reserved for real tribals.

(d) The guidelines of the Supreme Court are under 
examination.
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7155. SHRI HARISINH CHAVDA : Will the Minister 
of COAL be pleased to state :

(a) the quantity of coal required by Gujarat for
1995-96;

(b) whether the Government have taken any steps 
to meet the entire requirement of coal for the State; and

(c) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJiT PANJA) ; (a) to (c). The requirements 
of coal are not assessed State-wise. They are assessed 
industry/sector-wlse for the whole country. Coal India 
Limited (CIL) supplies coal on the basis of programmes 
submitted by the consumers in accordance with 
sponsorships issued by the respective sponsoring 
authorities. Supplies to power and cement sectors are 
made based on the short-term linkages established by 
the Standing Linkage Committees (SLC ) for these 
sectors.

Coal companies are striving to meet the demand of 
coal In the country including that of Gujarat, within the 
overall constraints Including availability of wagons and 
payments against coal supplies.

Steps taken to meet the demand of coal in the 
country inter-alla include opening of new mines, 
modernisation of existing mines, application of new 
technology, ensuring timely availability of inputs and 
Infrastructural facilities, better capacity utilisation and 
maintaining good industrial relatk>ns.

[Translation]
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7156. SHRI RAMASHRAY PRASAD SINGH . Will 
the Minister of COMMUNICATIONS be pleased to state:

(A ) whether the Government have received 
underground jelly filled cables for Bombay and Madras 
Telecommunications Divisions from a French Firm in 
1990;

(b) if so. the details thereof;

(c) whether any team was deputed for Inspectton of 
these cables before their despatch;



73 WrIffBn An$W0ra JYAISTHA 4. 1917 (Saka) Wrttlan Anawara 74

(d) if so. the details with findings thereof; and

(e) the reaction of the Government thereto?

THE I^INISTER OF STATE OF THE i^lNISTRY OF 
COi^MUNiCATiONS (SHRI SUKH RAM) : (a) and (b). 
Yes, Sir. Totai of 1800 kms of cables were ordered on 
two French firms for laying in various parts of the country 
out of which 1078 kms of cables were received for 
Bombay and Madras.

(c) to (e). Yes, Sir. An inspection team was deputed 
to the factory of the suppliers for inspection of these 
cables before their despatch to India. Against total order 
of 1800 kms. only 856 kms of cables were offered by 
the suppliers for inspection. There were found to be 
meeting the specifications. Testmg of the balance 
quantity of cables which could not be inspected in the 
premises of the vendors was carried out in India by the 
Quality Assurance Wing of the Department of 
Telecommunications and found to be not meeting the 
specifications in some respects. The matter is under 
correspondence with the suppliers for a suitable price 
reduction in respect of the cables which were not fully 
meeting the specifications.

[EngiishJ
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7157. SHRI DATTATRAYA BANDARU * Will the 
Mmister of PETROLEUM  AND NATURAL GAS be 
pleased to state

(a) whether Government propose to accelerate the 
oil exploration in Assam;

(b) if so, the plans prepared for the purpose; and

(c) the targets fixed thereunder?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) Yes. Sir.

(b) Enhanced Seismic surveys and exploratory 
drilling in the State of Assam have been planned under 
the Accelerated Exploration Programme (APEX) for the 
period 1994 to 1997.

(C) ONGC has targetted to carry out 6450 SLK. 450 
GLK of 20 and 344 SSK of 3D seismto sun/eys and drill 
92 exploratory wells in Assam and Nagaland.

OIL has targetted to carry out 3600 2D SIK, 2000 
2D GLK, 400 SQK of 3D and 118 thousand meters of 
exploratory drilling in Assam during 1995-97.

[Translation]

HUU ()-U2TSO52R 5R >lnSTSO

7158. SHRI HARIBHAI PATEL : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether any oil bearing structure has been found 
off the Gujarat coast;

(b) If so the details thereof, and

(c) the details of the plan for oil exptoration in the 
Gujarat region in the coming year?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) and (b). Yes, Sir. Oil bearing 
structures have been found at the following places :

(I) Gulf’A and Gulf-D in Gulf of Cambay.

(ii) KD in Kutch Offshore.

(lii) B-12, CA, CD. SD-1 and SD-4 in Tapti-Daman 
Offshore.

(c) ONGC proposes to acquire 14575 SLK and 1625 
GLK of 2D data and 640 SSK of 3D seismte data and 
drill 41490 m of expbratory metreage in Gujarat for the 
next two years (1995-97).

OIL has carried out 8767 Km. of 2D seismic surveys 
in Gujarat. Based on these, few prespecth^e iocattons 
have been identified for exptoratory drilling, 3 wells are 
planned to be drilled initially.

[English]

CE> 0ITL5RSU SO 4SRW5S

7159. SHRI SHANKERSINH VAGHELA : Will the 
Minister of PETROLEUM  AND NATURAL GAS be 
pleased to state :

(a) whether there was any proposal for setting up 
of a Liquified Petroleum Gas Terminal at Kandia Port to 
handle the imports;

(b) If so, the reasons for not clearing the proposal 
so far; and

(c) the time by which the proposal Is likely to be 
cleared?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) ; (a) The Government as already 
accorded approval to Indian Oil Corporation Limited on 
30.4.1993 for setting up LPG import facilities at Kandia.

(b) and (c). Do not arise.

e5U Reeervea

7160. SHRI S.M. LALJAN BASHA : Will the Minister 
of PETROLEUM AND NATURAL GAS be pioased to 
state :

(a) the target set for accretk>n of new oil reserves 
in the first two years of the Eighth Five Year Plan;

(b) whether this target has been achieved;

(c) If not, the reasons therefor; and

(d) the measures proposed to be taken by the 
Government to increase oil reserves?
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THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SAITSH 
KUMAR SHARMA) : (a) to (c). As against the 8th Plan 
reserve accretion target of 1325 MMT, the achievement 
in the first two years of the 8th Plan was 155 MMT.

(d) In order to achieve the reserve accretion target, 
the Government have launched an Accelerated 
Exploration Programme involving an expenditure of 
Rs 6500 crores for the period 1994-97 consisting of 
the following components :

(i) National Seismic Survey
(ii) Frontier Area Exploration

(III) Deep Water Exploration
(iv) Acquisition of foreign acreages

[Translation]

dl--Ua 2P >SO 2R dlQ‘5W5‘IW iSOI‘

7161. SHRI DATTA MEGHE . Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government on Maharashtra has 
made any request to supply gas at subsidised rates,

(b) If so, the details thereof, and

(c) the action being taken by the Government in 
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA) : (a) No. Sir

(b) and (c). Do not arise.

[EngilshJ

D--IT 4T5‘rRS ET2OI9O

7162. SHRI V. KRISHNA RAO ; Will the Minister of 
WATER RESOURCES be pleased to state ;

(a) the salient features of Upper Krishna Project.

(b) the estimated cost of the Upper Krishna Project 
(Alamatti Dam); and

(c) the expenditure incurred and progress made in 
this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) and (b). Upper Krishna project envisages 
construction of Narayanpur Dam and AlmattI Dam across 
river Krishna and the Canal System to irngate annually 
an area of 7.01 lakh hectares. It also envisages 
construction of a Power house below Aimatti to devek>p 
297 Mega watt of Power. The prQ)ect Is planned to be 
executed In two stages. The revised estimate of Upper 
Krishna Project Stage-1 has been given Investment 
clearance by the Planning Commission in September, 
1990 for an estimated cost of Rs. 1,214.97 crores

envisaging annual irrigation of 4.5 lakh hectares. The 
project report of Upper Krishna Project Stage-11 at an 
estimated cost of Rs. 1,215.88 crores envisaging annual 
irrigation of 2.42 lakh hectares has been received in 
the Central Water Commission in December, 1993 for 
techno-economic appraisal. The State Government is 
required to sort out various techno-economic Issues 
with the Central Water Commission and also obtain 
concurrence of basin States as it would provide physical 
capability to the Government of Karnataka to utilise 
more than 173 thousand million cubic feet of water 
allocated by It for utilisation through upper Krishna 
Project out of its share of Krishna waters.

(c) An expenditure of Rs. 1,347.40 crores has been 
incunred and an irrigatbn potential of 1.81 lakh hectares 
has been created.

3--25ROR5IRO 2P 7rS5TLIR

7163. PROF. UMMAREDDY VENKATESWARLU 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state :

(a) whether it Is a fact that the Indian Oil Corporation 
and Oil and Natural Gas Corporation were functk>ning 
without full time Chairman in the recent past;

(b) if so. the details thereof and the reasons therefor
and

(c) the steps proposed to be taken to ensure that 
the top posts in public sector undertakings in the oil 
sector are filled up In time?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETRO LEM  AND NATURAL GAS (C A P T SATISH 
KUMAR SHARMA) : (a) and (b). On account of the 
suspension of the Chairman, IOC, the charge of 
Chairman, IOC was entnisted to senk>rmost functbnal 
Director. Now a regular Chairman of IOC has been 
appointed w.e.f. 22.2.1995.

The post of Chalrman-cum-Managing Director, 
ONGC Ltd. has fallen vacant w.e.f. 1.5.1995 on attaining 
the age of superannuation by Shrl S.K. Manglik on 
30.4.1995.

(c) Necessary action to fill up the Board level 
vacancies In the oil sector public undertakings through 
the P.E.S.B. is Initiated six months before such 
vacancies arise and all efforts are made to fill up the 
vacancies in time.

3fTIILIRO 15Or JOSUa

7164. SHRI JAGATVIR SINGH DRONA : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) whether any agreement has been signed with 
Italy regarding cooperatk>n to curb terrorist acth l̂ties; 
and

(b) If so. the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) and (b). A 
proposal regarding agreement between the Government 
of Italy and Government of India on bilateral cooperation 
and assistance In the areas of combating terrorism, 
organised crime and drug trafficking is under 
consideration of the Qovemment.

Telecom System in M.P.

7165. SHRI SURAJBHANU SOLANKI : Will the 
Minister of COMMUNICATIONS be pleased to state :

(a) whether communication network in Madhya 
Pradesh is functtoning satisfactorily for the last few years;

(b) if not, the reasons therefor;

(c) whether the Government propose to introduce 
sophisticated electronic system in the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) Yes, Sir.

(b) In view of (a) above the question does not arise.

(c) Yes, Sir.

(d) The new technology Electronic exchanges to be 
commissioned during 1995-96 in Madhya Pradesh are 
as follows :

S. No. Name of Place Capacity

1. Bhopal 10.000 lines
2. Gwalior 10,000 lines
3. Indore 15.000 lines
4. Jabalpur 10,000 lines
5. Raipur 10,000 lines.

Films of National Leaders

7166. SHRI RAM TAHAL CHOUDHARY :
SHRI MAHESH KANODIA ;

Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state :

<a) whether the Govenment have provided any 
financial assistance for making film on the life of Sardar 
Patel and Mahatma Gandhi;

(b) If so, the amount of financial assistance provided 
to each film; and

<c) the criteria for financing films particularly of 
National Leaders?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.R SINGH 
DEO) : (a) and (b). Government provided financial 
assistance of Rs. 6.36 crores for production of a film on 
Qandhljl by Sir Richard Attenborough through the

National Film Development Corporation Limited (NFDC). 
There is also a proposal to make a film titled MAKING 
OF A MAHATMA based on Mahatma Gandhi's formative 
years in South Afrksa, when he started his experiments 
in non*vioient satyagraha. This will be a collaboration 
between the South African Broadcasting Corporation 
(SABC) and the NFDC. The approximate cost will be 
Rs. 4 crores out of which the Indian share will be 
Rs. 2.5 crores.

No application for grant of financial assistance for 
production of a film on Sardar Patel was received either 
by Government or by the N.F.D.C. However, a film on 
Sardar Patel has recently been made by the Foundation 
for Films on India's War of Independence.

(c) Films Division of the Government of India 
produces biographteal films on various national leaders 
from time to time. In the case of feature-length films 
(including those on national leaders), the NFDC given 
financial assistance depending upon the merits of the 
script/proposal.

Delhi Traffic Police

7167. SHRI TARA SINGH : Will the Minister of 
HOME AFFAIRS be pleased to state ;

(a) whether the number of road mishaps has been 
increased in the capital during the last three years;

(b) if so, the details thereof, year-wise;

(c) whether the Delhi Traffic Police has formulated 
a comprehensive policy to initiate measures to reduce 
the number of road mishaps; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM. SAYEED) ; (a) and (b). The 
year-wise details of road accidents in Delhi during the 
last years are as under :

Year Simple Fatal Total

1992 6637 1884 8521
1993 6584 1891 8475
1994 7260 1790 9050

1995
(upto 30.4.95)

2554 665 3219

(c) and (d). With a view to improving traffic discipline 
on Delhi roads, the Delhi Traffic Police regularly 
organises special checking and prosecution drives 
against vehicles drivers. The steps taken In this regard 
include checking the speed of vehicles by radar-gun; 
distributing Road Safety Literature; announcement of 
traffic regulations through public address system at 
important inter-sections; training of drivers; introduction 
of conflict-free traffic circulation pattern; introductton of 
traffic signals/blinkers In accident-prone areas and 
cbsing of gaps In the central verges, etc.
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[lyanalatlon]
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7168. SHRI PREI^ CHAND RAM : Will the Minister 
of WATER RESOURCES be pleased to state :

(a) the number of times the cadre review of group 
*A' officers of Central Water Commission (CWC) has 
been done and the reasons therefor;

(b) whether cadre review of any other category has 
also been done and If so, the details thereof;

(c) whether the Government have taken any decision 
to shift Upper Qanga Circle of Central Water Commission 
which has been in Delhi since 1952;

(d) if so. the place where it is to be shifted;

(e) the number of employees likely to be affected 
by this shifting;

(f) whether their interests including Government 
accommodation have been protected; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES {SHRI RV. RANGAYYA NAIDU) :
(a) The cadre review for Central Water Engineering 
(Group 'A') servtoe was carried out three times so far. 
It is done as per guidelines of the Government

(b) Cadre Review exercise of-other categories of 
staff in Central Water Commission like Drawing Staff. 
Statistk:al and Scientific Cadre, Wireless Operators, etc. 
have already been initiated.

(c) Yes, Sir.

(d) The Upper Ganga Circle has been renamed as 
Hydrological Observation Circle and shifted to 
Dehradun.

(e) to (g). The shifting of Upper Ganga Circle has 
been done as a seguei to the regionalisation and 
restructuring of the field offices of Central Water 
Commi8sk>n. Entire staff working in the Upper Ganga 
Circle will now be shifted to Dehradun and their interests 
are protected to the extent feasible.

ET5BSOI dI9O2T 5R e5U ()-U2TSO52R

7169. SHRI AMAR PAL SINGH :
SHRI RAMPAL SINGH ;
SHRI BRIJBHUSHAN SHARAN SINGH :

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state :

(a) whether the Union Government have deckJed to 
involve private sector also in the expk>ration work of oil 
and natural gas;

(b) if so, the details thereof; and

(c) the time by which it is likely to come into effect'’

THE MINISTER OF SATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) to (c). Yes, Sir. Government of 
India has so far approved award of contracts for 
exploration of oti and gas in 11 blocks by the Indian 
and foreign companies. Contracts for 4 block have 
already been signed.

[English]

tlIU dSB5Rf ET2Wl9O

7170. SHRI G EO R G E FERNANDES : Will the 
Minister of PETROLEUM  AND NATURAL GAS be 
pleased to state ;

(a) whether the Government are aware of a fuel 
saving product produced by Nagoria International called 
Benzoplex-M;

(b) if so. whether various agencies of the 
Government have recommended the use of this product; 
and

(c) if so, the reaction of the Government thereto*̂

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c). The samples of the product 
(Benzoplex-M) was got tested by Petroleum 
Conservation Research Assoclatton (PCRA). The results 
of the tests have not shown any significant improvement 
in the fuel efficiency.

[Translation]

JTT5fSO52R ET2nI9OI

7171. SHRI SHIVRAJ SINGH CHAUHAN : Will the 
Minister of WATER RESOURCES be pleased to state .

(a) the names of the major and medium irrigation 
projects of Madhya Pradesh lagging behind their original 
time schedule;

(b) the cost escalation as a result thereof;

(c) the reasons therefor;

(d) the steps taken/proposed to be taken by the 
Union Government in this regard;

(e) whether the Government of Madhya Pradesh 
has sent any proposal to the Union Government seeking 
financial assistance for completion of these projects 
during the Eighth Five Year Plan; and

(f) the steps taken/proposed to be taken by the 
Unton Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) and (b). A Statement giving details of Major and 
Medium Irrigatton Projects of Madhya Pradesh lagging 
behind schedule Is enclosed.
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(c) The reasons for delay In completion of these 
projects broadly fall under three categories ;

(1) Technical : Limited investigations for 
preparing feasibility report, and consequent 
changes in scope and designas of project 
during Implementation; inadequate provisions 
In the original estimates for infrastructure 
facilities, land acquisition, rehabilitation and 
resettlement and environmental safeguards, 
etc.

(2) Financial: Rice in prices during construction, 
non-avallabillty of adequate funds, escalation 
in the cost of acquisition of lands.

(3) Other reasons ; Labour trouble, contractual 
problems, agftation by environmentalists and 
the land oustees natural calamities.

(d) Various steps taken by the Government to 
expedite projects are (1) assigning priority to those 
projects which have made substantial progress 
earmarking of outlays to important projects (2) Intensive 
monitoring of selected projects (3) advising the states 
to establish cost control ceils.

(e) A request for declaring Narmada Sagar and 
Bansagar Projects as National Projects was received in 
March. 1994 from the Chief Minister, Madhya Pradesh.

(f) The proposal to declare some irrigation projects 
as nationally important projects has not been found 
acceptable.

d030(s(F0

DetaOs of Major and Medium Irrigation Projects in
Madhya Pradesh Lagging behind Schedule :

S.
No.

Name of the 
Project.

Approved
Cost

(Rs. In 
crores)

Latest 
estimated 

cost 
(Rs. in 
crores)

Increase 
1 in 

cost 
(Rs.in 

crores)

1 2 3 4 5

A. MAJOR

1. Kolar 25.75 157.40 131.65
2. Pain 4.97 33.54 28 57
3. Sindh Phase 1 4.95 56 43 51.48
4. Jonk 4.14 46 38 42.24
5. Upper Wein Ganga 50.60 176.53 125.93
6. Kodar 2.94 49 82 46.88
7. Barlarpur L.B.C. 18.40 143.00 124.60
8. Urmll 8.56 20.70 12.14
9. Halall 13.06 24 71 11.65

10. Mahl 27.10 129.70 102.60

1 2 3 4 5

B. MEDIUM
1. Ghunghatta 1.99 39.10 37.11
2. Matiyari 4.89 48.20 43.31
3. Balarpur Diversion 0.95 6.30 5.35
4. Balar 2.67 10.90 8.23
5. Shlvnath Diversion 0.40 7.77 7.37
6. Piparianalla 3.90 13.73 9.83
7. Banjar 2.09 7.74 5.65
8. Banki 3.13 17.75 14.62
9. Mond Diversion 2.89 46.39 43.70

10. Tlllar 5.77 36.46 30.69
11. Matlamoti 1.61 20.00 18.39
12. Choral 3.97 27.40 23.43
13. Dudhi 2.86 19.70 16.84
14. Chandera 2.93 15.06 12.13
15. Bundala 2.18 14.20 12.02
16. Gomukh 3.51 29.00 15.49
17. Kaliasote 9.33 55.63 46.30
18. Budhna 1.99 21.60 19.61
19. Rampur Khurd 1.51 10.90 9.39
20. Dolwad 4.68 18.04 13.36
21. Chlrpani 8.57 30.90 22.33
22. Bali 13.98 52.40 38.42
23. Kanhargaon 5.22 16.70 11.48
24. Lakhundar 4.27 27.40 23.13
25. Kaserteda 6.02 35.03 29.01

26. Dejiadewda 16.40 50.12 33.72
27. Bandianala 1.80 11.46 9.66
28. Sagar 10.63 32.80 22.17
29. Kanwari Lift 1.03 3.80 2.77

[English]

HI-U2aLIRO 2P JRW2g05QIO5SR E2U59I

7172. SHRl K.H. MUNIYAPPA : Will the Minister of 
HOME AFFAIRS be pleased to state :

(a) whether the Government of Karnataka had 
demanded the deployment of Indo-Tlbetian Border 
Police force to nab Veerappan;

(b) if so. whether the Union Government had 
accepted the demand; and

(c) If so, the expenditure incurred by the Union 
Govemment for deployment of force In the State?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRl RAJESH PILOT) : (a) No, Sir.

(b) and <c). Do not arise.
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7173. SHRI SOBHANADREESWARA RAO VADDE: 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state :

(a) whether the final plans submitted by Enron 
Relience Consortium are much different from the 
original plans submitted at the time of bids relating to 
the development of Tapti, Panna and Muktha oil fields 
Development;

(b) if so, the details thereof; and

(c) its likely impact on the development of these oil 
fields?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) ; (a) to (c). M/s Enron Oil and Gas 
India Ltd. (EOGIL) has submitted a final draft plan for 
the development of the Tapti fiekl which conforms to the 
conceptual plan submitted by them alongwith Reliance 
Industries Ltd. in their bid. The final development plan 
for the Panna Mukta fields is yet to be submitted by 
EOGIL.

[Translation]

0rSTIPS 72LL5OOII

7174. SHRI MANJAY LAL : Will the Minister of 
HOME AFFAIRS be pleased to state ;

(a) whether the functioning of the NDMC has been 
taken over and placed under the Thareja Committee;

(b) if so, since when; and

(c) the composition and terms of reference of the 
Committee and the details of the work assigned to it?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) (a) to (c). The 
Thareja Committee was constituted in compliance of 
the order dated 21.12.1989 passed by the Supreme 
Court in several Special Leave Petitk>ns. This Committee, 
presided over by an officer of the Judiciary, started 
functioning in 1990. It was set up to examine the 
appik:ation of the hawkers/squatters in the NDMC area. 
It was assigned the task of screening applications for 
allotment of sites, to ensure that those who were in 
occupation of specified sites prior to 1977 are albtted 
premises in the first round and if. after doing so, any 
accommodation was left, it could be altotted to those 
who came In later years. The report of this Committee 
has. however, not been submitted to the Supreme Court.

[English]

ESTS s5U5OITa t2T9I‘

7175. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) the total strength of para-military persc^nel In 
various para-military forces, force-wise;

(b) the rate of growth of these forces in the last two 
Five Year Plan periods; and

(c) whether there is any proposal to put ban on 
further expansion of these para-military forces?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) and (b) 
The Informatton is as under :

Name of the 
Force

Total
strength

Rate of growth from 
1985 to 1994

Assam Rifles 52492 46.28%
BSF 181381 77.06%
CISF 90758 72 61%
CRPF 165346 58.03%
ITBP 30291 108.31%
NSG 7359 22 43%

(c) No, Sir.

(UI9OT2R59 sS5U dITB59I

7176. SHRIMATI CHANDRA PRABHA URS : Will 
the Minister of COMMUNICATIONS be pleased to state:

(a) the total number of private E-Mail networks 
operating in the country. State-wise;

(b) whether the Director General of Civil Aviation of 
India has given *no objection certificate' to Blue Dart 
Aviation Limited;

(c) whether any other company has given such ‘No 
Objection Certificate’; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COM M UNICATIONS (SHRI SUKH RAM) * (a) The 
department has issued licence to 10 Registered Indian 
Companies for operation of Electronic Mail Network m 
the country. All the Ik^ences are all India licences and 
the licencee is free to provide sen^lce anywhere in the 
country. List of licencee's is enclosed as Statement.

(b) to (d). Information Is being collected from the 
concerned Ministry and will be laid on the Table of the 
House.

d030(s(F0  

Licence Agreements Signed

ELECTRONIC MAIL SERVICE - TEN

S.No. Name of the Company Date of LA signed

1 2 3

1. M/s. ICNET Pvt. Ltd., 
Sorrento "6 Lattkse 
Bridge Road Adyar, 
Madras-600020.

C3 ‘5fRIW 2R q.w.V•. 
dITB59I 92LLIR9IW.
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2. Ws. Dataline and 
Research Technology, 
31A, Noble Channber 
4th Floor, Janambhoomi 
Marg Fort,
Bombay • 400 001.

3. Datapro Information 
Pvt. Ltd.. EL-21,
Electronic Zone, MIOC 

Bhosarl, Pune-411 026.
4. M/s. WIPRO Infotech 

Ltd., 88, MG Road. 
Bangalore-560 001.

5. M/s. Sprint RPQ 
India Ltd.,Gulmohar 
House. 161/B-4, 
Qautham Nagar,
Yusuf Saral,
New Delhi-110 049.

6. M/s. Global Telecom 
Service Ltd., 412, 
Janambhoomi 
Chambers, 29,
Walchand Heera 
7rSRW sSTfy 
Bombay-400038.

7. M/s. VSNLi Vldesh 
Sanchar Bhawan 
MG Fort.
Bombay - 400 001.

8. M/s. CG Graphnet 
Pvt Ltd..
Il-Tolstoy Marg.
New Oelhl-110 001

9. M/s. Archana Telecom. 
Service Pvt. Ltd.. 
Grindlay Cinema 
Complex, Community 
Complex,
New Delhi-110 065.

10. M/s. CMC Ltd.,
1, Ring Road, Kitokari, 
0pp. Maharani Bagh, 
New Delhi < 110 014

LA signed on 11.5.94 

Service commenced.

LA signed on 3.6.94

LA signed on
21.7.94

LA signed on 10.8.94 
Service commenced.

LA signed on
24.8.94.

LA signed on 
25 10.94

LA signed on 
26.10.94.

LA signed on
15.12.94

LA signed on
18.1.95.

F2OOO ; C3 g C59IR9I 3fTIILIRO.

[Translation]
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7177. SHRI RAM PUJAN PATEL : Will the Minister 
of COMMUNICATIONS be pleased to state :

(a) whether the theft of telephone cables Is on the 
increase in the rural areas, where new telephone 
connections are being given;

(b) if so, the steps taken or proposed to be taken 
by the Govemment in this regard;

(c) whether the Government propose to encourage 
wireless system in all villages; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) No Sir. 
However, a few cases of cable theft involving shorter 
lengths have reportedly taken place.

(b) FIRs are being lodged in such cases with Police 
authorities.

(c) and (d). Yes, Sir. Wireless Systems (Multi Access 
Radio Relays) are being mainly used tor providing 
village public telephones In case of long distance 
connections, difficult terrains, like hills and desert areas 
etc. These systems provide more reliable service and 
are not prone to theft

[English]

HIBIU2-LIRO EUSR

7178. DR. ASIM BALA : Will the Minister of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state :

(a) whether the Government have formulated any 
new development plan for eastern region;

(b) if so, the details thereof;

(c) whether there is any proposal to remove regional 
disparity in the country; and

(d) if so, the steps taken by the Government in this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG) ; (a) No. Sir,

(b) Does not arise.

(c) and (d). The planning and development ot an 
area and allocation of funds for the purpose is primarily 
the resoonsibility of the concerned State Governments 
The Central Government helps the States including 
those in the Eastern region in reducing regional disparity 
through Special Area Programmes and appropriate 
weightage for backwardness in the formula used for 
giving Normal Central Assistance to the States.

G52USO52R 2O —S5U sSRlSU

7179. SHRI MANIKRAO HODLYA GAVIT :
SHRI P KUMMRASAMY ;

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether attention of the Government has been 
drawn to the news-item regarding violation of Jail Manual 
at TIhar Jail, Delhi appearing In the Hindustan Times 
dated May 7, 1995;
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(b) if so. the facts thereof, and

(c) the measures proposed by the Government to 
check recurrence of such violations?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) • (a) Yes, Sir.

(b) and (c). The Information is being collected and 
will be laid on the Table of the Sabha

s2WITR AIS-2R‘ O2 E2U59I

7180 SHRI J CHOKKA RAO : Will the Minister of 
HOME AFFAIRS be pleased to state :

(a) whether the Union Government are providing 
any special funds to the State for modern weaponary in 
the police force particularly extremist infected States; 
and

(b) If so, the nature uf the systems sought by the 
States together with the assistance given duing 1994- 
95 and proposed to be given during 1995-96?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) . (a) and (b). 
Assistance provided by the Union Government under 
the Scheme of modernisation of police forces includes, 
inter-aiia, the provision for purchase of modern light 
weaponry. In addition, ad-hoc grants are also given to 
States requesting assistance for meeting special 
problems being encountered by them While no such 
ad-hoc grants have been given during 1994-95, details 
of actual assistance to States during 1994-95, under 
the Modernisation of Police Forces Scheme, and the 
assistance proposed during 1995-96, are enclosed as 
Statement.

d030(s(F0

Scheme for Modermsation of State Police Forces

(Rs. in lakhs)

Name of State Amount
released

during
19904-95

Allocation 
for 1995-96

1 2 3

Andhra Pradesh 104.780 209.560
Assam 190.860 95.430
Arunachal Pradesh 92.540 46.270
Bihar 116.560 233 120
Goa 29.480 58.960
Gujarat - 150.180
Haryana 35 855 71.710
Himachal Pradesh 40.690 40.690
Jammu and Kashmir 121.540 81.540

1 2 3

Karnataka 150.800 150.800
Kerala 153.990 113.990
Maharashtra 125.645 251.290
Madhya Pradesh 287.179 237.820
Manipur 69.260 34.630
Meghalaya 51.880 25.940
Mizoram 87.780 43.890
Nagaland 76.860 38.430
Orissa 114.610 104.610
Punjab 84.650 84.650
Rajasthan 224.920 154.920
Sikkim 25.830 17.220
Tamil Nadu 196 750 196.750
Tripura 93.060 46.530
Uttar Pradesh 279.710 336.300
West Bengal 214.770 174.770

Total 3000.000 3000.000

[Translation]

ulSU5Oa 2P DTWl ET2fTSLLI‘

7181 SHRI MOHAMMAD ALI ASHRAF FATMI Will 
the Minister of INFORMATION AND BROADCASTING 
be pleased to state

(a) whether the standard of Urdu Programmes 
broadcast through E S D and N S D News Service 
division of Delhi station of AIR and other AIR stations 
has deteriorated, and

(b) if so, the steps being taken by the Government 
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.R SINGH 
DEO) : (a) No. Sir

(b) Does not arise

HILSRW 2P 72SU

7182 SHRI SOMJIBHAI DAMOR : Will the Minister 
of COAL be pleased to state :

(a) the estimated demand for coal in the country at 
the end of eighth five year plan, State-wise;

(b) whether the Union Government have formulated 
any specific scheme to meet this demand;

(c) If so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) : (a) Demand of coal is not 
assessed State-wise. The demand Is assessed Industry/
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sector*wi8e for the whole country. Projected demand of 
coai in the country by the terminal year of 8th Plan i.e. 
1996.97. In terms of raw coal, is 311.00 million tonnes

(b) to (d). The above demand, is proposed to be 
met from the following sources .

Source (In million tonnes)

Coal India Ltd. 263.60
Singareni Collieries Co. Limited 30.20
Others 6.20
Imports 6.00
Drawdown of stocks 5.00

Total 311.00

Steps taken to meet the demand of coal in the 
country, inte-alia, include opening of new mines, 
modernisation of existing mines, application of new 
technology, ensuring timely availability of inputs and 
infrastructural facilities, better capacity utilisation and 
maintaining good industrial relations.

In addition, Coal Mmes (Nationalisation) Act, 1973 
has been amended to allow private sector participation 
in coal mining This amendment enables companies 
engaged In power generation, and such other end uses 
as may be notified by Government from time to time, to 
carry out coal mining. This is In addition to the existing 
provision enabling companies engaged in the 
production of iron and steel to carry out coal mining

[English]

tSoI G2l9rIT‘ P2T CEu 72RRI9O52R‘

7183 DR R VALLAL PERUMAN : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state .

(a) whether the Government have conducted any 
raids for detecting fake vouchers for releasing LPG 
connections In Tamil Nadu during the last three years,

(b) if so, the details thereof; and

(c) the action taken by the Government against the 
persons found guilty?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (C A P T SATISH 
KUMAR SHARMA) ; (a) to (c). While Bharat Petroleum 
Corporation Limited has conducted raids at two places 
in Madurai district during 1994-95 to detect LPG 
connections released on the basis of fake Termination 
Vouchers (TVs), no raids have been conducted by Indian 
on Corporation Limited and Hindustan Petroleum 
Corporation Limited. However, some cases of fake 
vouchers for LPG connections have come to the notice 
of the Government Oil Companies. Detailed gukielines 
have been given to the distributors enabling them to 
detect fake vouchers. Wherever fake vouchers are

detected, the deposit amount is forfeited and supplies 
of refills suspended. In some cases equipments have 
been retrieved and police cases lodged.

HIBIU2-555IRO 2PP e5U JRWl‘OTa

7184. SHRI PRAKASH V. PATIL : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state :

(a) whether the Government have any schemes for 
the development of oil Industry during the Eighth Five 
Year Plan;

(b) If so. the funds allocated for the schemes;

(c) the total amount spent during 1994-95: and

(d) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KLTMAR SHARMA) : (a) Yes, Sir.

(b) The plan allocation for the 8th plan was Rs 
26552 crores

(c) Rs 9133 crores approximately have been spent 
In the year 1994-95

(d) Progress is as per the target fixed in this regard

s5R2T5O5I‘ t5RSR9I SRW HIBIU2-LIRO 
72T-2TSO52RI

7185 SHRI SYED  SHAHABUDDIN : Will the 
Minister of WELFARE be pleased to state *

(a) the names of the States which have established 
the State Level Minorities Finance and Devetopment 
Corporations with the years of establishment;

(b) the total amount disbursed as loan year-wise 
since the establishment of the Corporations;

(c) the amount of bank loans and the ruimber of 
beneficiaries, year-wise;

(d) the proportion in which the loan amount has 
been shared by the Corporations and the banking 
system.

(e) whether the Government have issued any 
guidelines "or Instructtons to the banking system in this 
regard; and

(f) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI SITARAM 
K ESR I): (a) States of Andhra Pradesh, Bihar, Karnataka 
and Uttar Pradesh have so far set up State Minorities 
Finance and Development Corporations on the detes 
mentioned against them >

(I) Andhra Pradesh on 19.1.1985
(H) Bihar on 24.12.1983 
(ill) Karnataka on 7.2.1986 
(Iv) Uttar Pradesh on 17.11.1984
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(b) to (d). The information is given in the enclosed 
Statement-1, II and III in respect of States of Andhra 
Pradesh, Karnatal<a and Uttar Pradesh. However In 
respect of Bihar information would be collected and 
laid on the Table of the House.

(e) and (f). The information is being collected and 
will be laid on the Table of the House.

ANDHRA PRADESH

STATEMENT-1 

LOAN DISBURSED (in Rs. Ial(hs)

Year 3RWrTS
ETSWI‘r

4STRSOSoS DOOST ETSWI‘r

1985<86 7.85 - -
1986>87 109.09 1.98 28.09
1987-88 85.93 38.45 85.00
1988-89 78.63 23.75 123.66
1989-90 92.41 20.38 189.40
1990-91 175.04 34.01 120.77
1991-92 144 91 56.63 101.00
1992-93 154.30 142.27 53.21
1993-94 150.01 199.94 57.60
1994-95 147.45 273.75 82.57

STATEMENT-II

3FHpi3
Ei3H(dp

43iF30343 D003i
Ei3H(dp

Year F2. 8SRo F2 8SRo F2. 8SRo
2P U2SR 2P C2SR 2P C2SR

8IRIg bi‘ 5R 8IRIg bi‘. 5R 8IRIg bi‘. 5R
P595Sg USor‘c P595Sg USor‘c P595Sg USor‘c
T5I‘ RI‘ T5I‘

1985 86 1722 41.05 - .

1986-87 7807 295 61 77 4.66 149 117.0
1987 88 8683 322 41 1413 105.40 681 383 4
1988-8<» 8043 296.82 927 57.55 1139 518 0
1989-90 5968 306 49 693 60.57 1932 751.0
1990-91 8908 596 42 1122 103.55 1317 473.8
1991-92 5943 498.83 1508 176.66 1035 504.6
1992-93 5259 341.92 4096 503.50 512 260.0
1993-94 4726 527.85 4937 698.46 506 273 1
1994-95 3868 542.66 5675 983 11 548 405 1

STATEMENT-III

KARNATAKA
S. Amount of Max. Margin %  of MM In Bank
No.Loan Money loan total loan Share

1.
2.

3.

Upto Rs. 5000 
Rs. 5001 to 
Rs 10,000 
Rs. 10001 to 
Rs. 50,000

Rs. 2500 
Rs. 3000

Rs. 10,000

50%
30%

20%

50%
70%

80%

S. Unit Cost 
No.

Margin
Money

from
Corpn.

Bank Bene 
share ficiary 

share

1. Upto Rs. 10.000 25% 75%
2. Upto Rs. 2,00,000 20% 70% 15%

UTTAR PRADESH

Year Corporation Share Bank Share
(Rs. in lakhs)

1986-87 28.09 117.0
87-88 85.00 383.4
88-89 123.66 518.0
89-90 189.40 751.0
90-91 120.77 473.8
91-92 101.00 504.6
92-93 53.21 260.0
93-94 57.60 273.1

94-95 82.57 405.1

[Translation]

Central Secretariat Official Language Service 
Cadre

7186. SHRI SURENDRA PAL PATHAK : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Government are aware that the 
translators of Central Secretariat Official Language 
Cadre translate technical subjects also;

(b) if so. whether the Qovenment propose to bring 
this cadre under technical services cadre;

(c) if so. by what time; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) : (a) Yes, Sir.

(b) There is no such proposal.

(c) Does not arise.

(d) Handling translation work pertaining to technical 
subjects by members of the Central Secretariat Official 
Language Service Is not oomparable with the technical 
work performed by technical/scientific services/cadres.

[English]

N.F.D.C.

7187. SHRI QOPI NATH QAJAPATHI : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state :

(a) the main objectives of the National Film 
Devehspment Corporation (NFDC); and
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(b) the details of the films exported by NFDC during 
each of the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P SINGH 
D^O) : (a) The National Film Development Corporation 
Limited has been set up with the purpose of financing 
and promoting good cinema and promoting the 
integrated development of the Indian film industry

(b) The details of films exported are given in the 
enclosed Statement.

STATEMENT

Details of Fiims Exported by NFDC

1992-1993

S Title 
No.

Language Territory

1 2 3 4

1 Halodhia Choraye Assamee Iran
2 Agantuk Bengali Japan
3 Agantuk Bengali Australia
4. Agantuk Bengali Taiwan
5. Agantuk Bengali France

and Europe
6 Aparajito Bengali USA

and Canada
7 Aparajito Bengali Mexico
8. Apur Sansar Bengali Mexico
9. Atmaja Bengali Singapore

10 Qanashatru Bengali Mauritius
11. Jalsaghar Bengali USA

and Canada
12 Rather Panchali Bengali Mexico
13. Rather Panchali Bengali British Ainvays
14 Father Panchali Bengali USA

and Canada
15 Meeting A Milestone English Iran
16. AaJ Ka Goondara] Hindi South Africa
17. Adharm Hindi South Africa
18 Adhura Faisala Hindi South Africa
19. Agneekal Hindi Sri Lanka
20. AJooba Hindi Thailand
21. Akayla Hindi South Africa
22. Akayla Hindi Iran
23 AnadI Khlladi Hindi South Africa
24. Apna Jahan Hindi South Afrtoa
25. Apna Jahan Hindi Sri Lanka
26. Apne Pareyl Hindi Sri Lanka
27. Bagh Bahadur Hindi Iran

1 2 3 4

28 Baghi Sultan Hindi Thailand
29. Bairaag Hindi Sri Lanka
30. Banjaran Hindi South Africa
31. Beta Hindi Thailand
32 Bhumika Hindi France
33. Burre Phanse Hindi South Africa
34. Char Kunware Hfndl South Africa
35. Chhupke Chhupke Hindi South Africa
36. Current Hindi Sri Lanka
37. Daulat Ki Jung Hindi China
38 Daulat Ki Jung Hindi South Africa
39. Deewana Hindi South Africa
40. Deewar Hindi Sri Lanka
41. Devi Aur Durga Hindi Thailand
42 Dharavi Hindi Europe
43 Disha Hindi Australia
44. Do Oakil Hindi Sri Lanka
45 Drishti Hindi Singapore
46. Dulhan Khud Hindi South Africa

Ek Dahe] Hal
47 Ek Ladka Ek Ladkl Hmdi South Afrtea
48 Ganga Ka Vachan Hindi South Africa
49 Geet Hindi Sri Lanka
50 Ghayal Hindi China
51 Hum Dono Hindi Malaysia
52. Hum Farishte Nahln Hindi Malaysia
53. Humla Hindi South Africa
54. Humshakal Hindi South Africa
55. 1 Love You Hindi South Africa
56. Insaaf Ki Devi Hindi South Afrk:a
57. Insaniyat Hindi Sri Lanka
58. Insaniyat Ke Devta Hindi Thailand
59. Inteha Pyar KI Hindi South Afrk^a
60 Jag Utha Insaan Hindi Sri Lanka
61. Jagte Raho Hindi Australia
62. Jhoothi Shaan Hindi Sri Lanka
63 Jhoothi Shaan Hindi South ilifrica
64. Jo Jeeta Wohl Hindi South Afrk:a

Slkandar
65. Jungle Ka Beta Hindi South Africa
66. Kamla KI Maut Hindi Sri Lanka
67. Kamsm Hindi South Africa
68. Karmyodha Hindi South Africa
69. Khuda Qawah Hindi South Africa

70. Khule Aam Hindi %>uth Afrk^a

71. Khule Aam Hindi Thailand
72. King Uncle Hindi Thailand
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1 2 3 4 1 2 3 4

73. Kora Kagaz Hindi Sri Lanka 116. SItum Hindi Sri Lanka
74. Kundan Hindi South Africa 417. Slyasat Hindi South Africa

75. Laat Saab Hindi South Africa 118. Sone Pe Suhage Hindi Malaysia

76. Lakshman Rekha Hindi South Africa 119. Superman Hindi Thailand
77. Lambu Dada Hindi South Africa 120. Superman Hindi South Africa
78. Lamhe Hindi Soutn Mtrica 121. Tridev Hindi China

79. Lamhe Hindi Thailand 122. Tufsldas Hindi South Africa

80. Love Hindi South Africa 123. lyagi Hindi South Africa

81. Main Zinda Hoon Hindi Sri Lanka 124. Uttar Dakshin Hindi China
82. Manoranjan Hindi South Africa 125. Vansh Hindi South Africa

83. Maya Hindi France 126. Waarls Hindi Sri Lanka
84. Mazdoor Hindi Iran 127. Yaara Dll Daara Hindi South Africa
85. Mehbooba Hindi Sri Lanka 128. Yugandhar Hindi South Africa
86. Mere Sajana Hindi South Africa 129. Zakhmi Rooh Hindi South Africa

Saath Nibha 130. Zakhmi Rooh Hindi Thailand
87. Meri Janeman Hindi South Africa 131. Zanjeerein Hindi South Africa
88. Mirza Ki Shaadi Hindi South Africa 132. Zindagi Ek Juaa Hindi South Africa
89. Musto of Satyajit Ray Hindi Mauritius 133. Muthinahaara Kannacha Singnpnre
90. Naach Qovlnda Hindi South Africa 134 Elipathayam Malayalam AU*-.*' Ui8

Naach 135. PIravl Matayaiam Iran
91. Naya Zahan Hindi South Africa 136. Chaukat Raja Marathi Soiilh Africa
92. Nazar Hindi Sri Lanka 137.Chaukat Raja Marathi Maurrtms
93 Nehru : The Jewel Hindi South AfP'^a 138. Kalat Nakaiat Marathi Mauiitiu&

of India •*
139. Dalapathy Tamil South Atnca

94. NIschay Hindi South Africa
140. Iru Malargai
141. Marupakkam

Tamil Sri Lanka
95. Paayal
96. Panaah

Hindi
Hindi

South Africa 
South Africa

Tamil Sri Lanka

97. Panaah Hindi Sri Lanka
142 Marupakkam Tamil Malaysia

98. Parinda Hindi Thailand
143. Marupakkam Tamil Singapore
144. Motor Sundaram 

Plllai
Tamil Sn Lanka

99. Parlvaar Hindi Thailand
100. Prahaar Hindi South Africa

Tamil Sn Lanka145. Pesal Deivam
101. Pyar Oeewana 

Hota Hal
Hindi South Afrtea

102. Pyar Ka Saaya Hindi South Africa 1993-1994

103 Ram Avtaar Hindi Thailand
1 2 A

104. Rupaye Dus Karod
105. Sadak

Hindi South Africa
3 4

Hindi South Africa 1. Kurlnjl Matar Tamil Sri Lanka
106. Sadgatl Hindi France 2. Agantuk Bengali Singapore
107. Sadgatl Hindi Germany ETC 3. Khel Hindi Sri Lanka
108. Safar Hindi Sri Lanka  ̂ 4. Salangai Oil Tamil Sri Lanka
109. Salaam Bombay Hindi Czechos- 5. Mudhal Mariyathal Tamil Sri Lanka

iavakla 6. 59 Songs of Hindi Sri Lanka
110. Sanam Aap KI Khatlr Hindi South Africa Various films
111. Sanam Bewafa Hindi USSR 7. Veddam Bharadaa Tamil Sri Lanka
112. Sannata Hindi Sri Lanka 8. Ek Phool Do Mali Hindi Sri Lanka
113. Sau Crore Hindi South Africa 9. Pattum Bharadaa Tamil Sri Lanka
114. Shota Aur Shabnam Hindi South Africa 10. Abhlman Hindi Sri Lanka
115. Shreeman Aaahk:|ue Hindi South Africa 11. Parampara Hindi South Africa
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1

23
24

25

27
28
29
30
31

12. Amprapali Hindi Sri Lanka
13 Saugati Bengali Belgium Switz
14. Aaina Hindi South Africa
15. Anani Hindi Sri Lanlw
16 Annakllli Tamil Sri Lanka
17 Erulum Oiiyum Tamil Sri Lanka
18. Percy Hindi Mauritius
19 Pestonji Hmdi Mauritius
20 Dharavi Hindi l!/lauritius
21. Mirch Masala Hindi Mauritius
22 Kasba Hindi Mauritius

Maya Hindi Singapore
Orey Vanam Tamil Sri Lanka
Orey Bhumi
Ankur Hindi Sri Lanka

26 Songs of Hindi Sri Lanka
Various Films
Kirak Rajar Deshe Bengali France
Ek Doctor Ki Maut Hindi Mauritius
Mam Ztnda Hoon Hindi Mauritius
Manid Hindi Mauritius
Bhumika Hindi Mauritius

32. Mane Kannada Mauritius
33 Neethikku Oru Penn Tamil Sri Lanka
34 Qom9tha En Tamil Sri Lanka

Kulamata
35 Bharatham Malayalam Singapore
36. Phool Hindi South Africa
37 Jalsagrar Bengali Mauritius
38. Pathar Panchali Bengali Mauritius
39 Aparajito Bengali Mauritius
40 Kanchan Langha Bengali Mauritius
41 Satgati Hindi Mauritius
42 Apur Sansar Bengali Mauritius
43. Policewala Hindi South Africa
44 Ghaire Baire Bengali Mauritius
45. Agantuk Bengali Mauritius
46. Jana Aranya Bengali Mauritius
47. Hirok Rajar Deshe Bengali Mauritius
48. Tahader Kathe Bengali Japan
49. Andhi Gain Hindi Mauritius
50. Bhavantarama Oriya Germany
51. Harlyall Aur Raastha Hindi Mauritius
52. Kati Patang Hindi Sri Lanka
53. Aradhana Hindi Sri Lanka
54. Drishti Hindi Sri Lanka
55. MIrch Masala Hindi Hongkong
56. Salaam Bombay Hindi Hongkong

1 2 3 4

57. Dharavi Hindi Hongkong
58. Garam Hawa Hindi Hongkong
59. Miss Beaty's 

Children
English Hongkong

60. Trashagini Hindi Israel
61. Ek Doctor Ki Maut Hindi Israel
62. Mirch Masala Hindi Israel
63. Nazar Hindi Israel
64. Aasha Hindi Israel
65. Dharavi Hindi Israel
66. Debshishu Hindi Israel
67 Deksha Hindi Israel
68. Massay Saheb Hindi Israel
69. Tahader Katha Hindi Israel
70 Ek Hota Vidushak Hindi Israel
71. Miss Boaty's Chldren Hindi Israel
72. Caravan Hindi Sri Lanka
73. Bhuvan Shome Hindi Hongkong
74 Ganashatru Bengali Hongkong
75 Rudali Hindi Japan
76 Chaan Pardesee Punjabi Singapore
77 Shakha-O-Prashaka Bengali Singapore
78. Shola Aur Shabnam Hindi Singapore
79 Maa Hindi Singapore
80. Ram Aur Shyam Hmdi Sri Lanka
81 Bairaag Hindi Mauritius
82. Maya Hindi Mauritius
83. Sati Bengali Israel
84. Adi MImansa Oriya Israel
85 Mane Kannada Israel
86. Drishti Hindi Israel
87. Rudali Hindi Israel
88. Marupakkam Tamil Israel
89. Swaroopam Malayalam Israel
90 Piravi Malayalam Israel
91. Chalte Chalte Hindi Malaysia
92. Julie Hindi Malaysia
93. Salaam Bombay Hindi Mauritius
94. Hirak Rajar Deshe Bengali Sri Lanka
95. Apur Sansar Bengali Sri Lanka
96. Aparajito Bengali Sri Lanka
97. Pathar Panchali Bengali Sri Lanka
98. Jana Aranya Bengali Sri Lanka
99 Agantuk Bengali Sri Lanka

100. Jalsagar Bengali Sri Lanka
101. Hum Hindi Bulgaria
102. Toofan Hindi Bulgaria
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wj,. —SWlfrST p5RW5 8lUfST5S
wj•. FJS9rSa p5RW5 8lUfST5S
JHd. iSnl 8SR p5RW5 8lUfST5S

>SaS uSRO5SLSR
wj6. ESOrST 4 & Er22U p5RW5 8lUfST5S
wjq. ZURW‘fU (o ZlS p5RW5 8lUfST5S
wjK. C2B« C2BS C2BS p5RW5 8lUfST5S
wjV. drTSLSR 3SSrUzl« p5RW5 8lUfST5S
wwj. u55S5QSRJ iSRf CSaI p5RW5 8lUfST5S
www Er22U p5RW5 8lUfST5S
wwv. 3SOr5zlS p5RW5 8lUfST5S
ww,. esp5TSRS p5RW5 8lUfST5S
ww•. slSolTSrSO p5RW5 8lUfST5S
ww?. HUU p5RW5 8lUfST5S
ww6. dSTfSL p5RW5 8lUfST5S
wwq HUU pSU 4S p5RW5 8lUfST5S

sSROS FSr5
wwK. sSSOS5OSS p5RW5 8lUfST5S
wwK JRWTSnSSO p5RW5 8lUfST5S
wvj. ESRSSr pURWO 8lUfST5S
wvw 7r5TSU —SL5U dT5 CSRoS
wvv. dISOS 3lT >SSOS /p5RW5 dT5 CSRoS
wv,. 3RWSx p5RW5 ’T5 CSRoS
124. Brahmachari Hindi Sri Lanka
wv? ilWS5U p5RW5 sSlT5O5l‘
wv6. dSTfSL sS5SaSUSL d5RfS-2TI
wvq. sSTS —5BSR dSSOr5 p5RW5 sSUSa‘5S
wvK. (o H29O2T 4U sSlO p5RW5 d5RfS-2TI
wv6 3-STSn5O2 8IRfSU5 J‘TSIU
w,j 3-lT dSRSST 8IRfSU5 J‘TSIU
w,w. ESOrST ESR9rSUU 8IRfSU5 J‘TSIU
w,v. 3fSROlo 8IRfSU5 J‘TSIU
133. Ballet and English Italy

Chau Dance
w,•. 8rSBR5 8rSBS5 >lnSTSO5 d5RfS-2TI
w,?. 4SQrU 4SQr5 p5RW5 sSUSa‘5S
w,6 HII-SL 0SL5U dT5 CSRoS
137. Surabi (TV  series) Hindi Japan
w,K. i29oa p5RW5 sSUSa‘5S
w,V. •V d2Rf‘ p5RW5 dT5 CSRoS
w•j. 7lTTIRO p5RW5 sSlT5O5l‘
w•w. dlTSU 4S p5RW5 d5RfS-2TI
dSOBS >r2WS
w•v. ilWS5U p5RW5 dT5 CSRoS
w•,.  sSaS p5RW5 dT5 CSRoS
w•• s5TIr sSSSUS p5RW5 dT5 CSRoS
w•?. dSUSL 82LQSa p5RW5 dT5 CSRoS
w•6. sSS‘Ia dSrIQ p5RW5 dT5 CSRoS

1 2 3 4

147. Yamanam Maiayalam Sri Lanka
148. Uttoran Bengali Sri Lanka
149. Nitriya Bharati English Singapore
150. Sunya There Sum Bengali Singapore
151. tiayum Mutlum Maiayalam Singapore
152. Delvathlnto 

VIkruthlkal
Maiayalam Singapore

153. Antareen Bengali Singapore
154. Shilpi Bengali Singapore
155. Jana Aranya Bengali USA/Canada
156. Uttoran Bengali USA/Canada
157. Agantuk Bengali USA/Canada
158. Satgati Hindi France
159. Hirak Ra]ar Deshe Bengali France
160. Viddyan Maiayalam Sri Lanka
161. Bharatham Maiayalam Sri Lanka
162. His Highness Maiayalam Sri Lanka

Abdulla •

163. Bad! Bahen Hindi Sri Lanka
164. KabI Haa KabI Naa Hindi Sri Lanka
165. ShantI Niiayam Tamil Sri Lanka
166. Erattai Vaai Kuruvi Tamil Sri Lanka
167. Thungathe Thambl Tamil Sn Lanka
168. Nallavanukku Tamil Sri Lanka
169. Mullum Malarum Tamil Sri Lanka
170. Kalyanaraman Tamil Sri Lanka
171. Karpagam Tamil Sri Lanka
172. Anbevaa Tamil Sn Lanka
173. Tee« Chor Hindi Sri Lanka
174. Surabi (TV Series) Hindi Japan
175. Sadgati Hindi France

1994>1995

1 2 3 4

1. Agar^uk Bengali USA/Canada
2. Agantuk Bengali sn Lanka
3. Agantuk Bengali Ireland
4. Agantuk Bengali Iran
5. Antardhan Bengali Singapore
6. Antareen Bengali Ireland
7. Antarjali Yatra Bengali Sri Lanka
8. Aparajlto Bengali Sri Lanka
9. Apur Sanear B#figan SrI Lanka

10. Qanaehatru Bengali USA/Canada
11. Htrok Ratar Deahe Bengali Sri Lanka
12. Jalaaghar BengaH Sri UuUca
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1

13 Jana Aranya
14 Pathar Panchali
15 Sati
16 Sati
wq drUU-U
18 Shilpi
19 Shilpi
20 Uttoran
21 Uttoran
22 Uttoran
23 Introspection- 

Satyajit Ray (Doc.) 
Kathkali/Bharat 
Natyam/
Kuchipudi (doc )
M is s  Beaty's 
Chtidren
Miss Beaty's 
7r5UWTIR
Miss Beaty's  ̂
Children 
M u s ic  of Satyajit 
Ray (doc)
Nehru The Jewel 
of India 
Nritya Bharati 
(TV Serial)
Satyajit Ray (doc ) 
Aaj Ki Awaz 
Aakhri Raasta 
Aap Ki Kasam 
Aashirwad

36 Agni Pareeksha
37 Akayla 

Anuraag 
Aranyak 
Auiad
Bano Begum 
(TV Serial)
Bekhudi

43. Boi Radha Bol
44. Caravan
45. Chhoti Si Baat
46. Chlrag Kahan 

RoshnI Kahan
47. Cootie
48. Current
49. Desh Premee
50. Dhaaravl

24

25

26

27

28

29

30

31
32
33
34
35

38
39
40
41

42

3 4 1 2 3 4

Bengali Sri Lanka 51 DIksha Hindi Mauritius
Bengali Sri Lanka 52 Diksha Hindi USA/Canada
Bengali Canada 53. Diksha Hindi Japan
Bengali USA 54. Disco Dancer Hindi Malaysia
Bengali Ireland 55. Disha Hindi Japan
Bengali Switzerland 56. Doodh Ka Karz Hindi Iran
Bengali Japan 57. Dostana Hindi Indonesia
Bengali Ireland 58. Dostana Hindi Malaysia
Bengali France 59 Dus Lakh Hindi Mauritius
Bengali Mauritius 60 Ek Phool Do Mali Hindi Sri Lanka

61. Qanga Jamuna Hindi Iran
English Iran 62 Golmaal Hindi Mauritius

63 Hum Hain Rahi Hindi Singarpore

English Ireland
Pyar Ke 

64. Insaaf Ka Taraju Hindi Mauritius
English Ireland

65 Ittefaq Hindi Mauritius

English USA/Canada 66. Jaadugar Hindi Indonesia
67 Jai Santoshi Maa Hindi Mauritius

English Mauritius 68. Jawani Diwani Hindi Malaysia
69. Jungle Book Hindi Mauritius

English Ireland (TV Serial)
70 Junglee Hindi Malaysia

English Indonesia 71. Kamla Ki Maut Hindi Iran
72 Karm Hindi Mauritius

English Mauritius 73 Kasam Teri Kasam Hindi China

English
Hindi

Iran
Mauritius

74 Kashmir KI Kali Hindi Indonesia
75 Jungle Book 

(TV Serial)
Hindi Mauritius

Hindi Indonesia 76 Kayda Kanoon Hindi Mauritius
Hindi Malayasla

77 Khel Hindi China
Hindi Mauritius

78. Khule Aam Hindi Mauritius
Hindi Mauritius

Hindi79 Kranti Iran
Hindi Indonesia
Hindi Indonesia

80. Lamhe Hindi > Indonesia

Hindi Sri Lanka
81. Mane (Ek Qhar) Hindi Indonesia

Hindi
Hindi

Iran
Mauritius

82. Mard Hindi Indonesia
83. Massey Sahib Hindi Ireland
84 Mirch Masaia Hindi Iran

Hindi Mauritius 85 Mirch Masaia Hindi Air Borne

Hindi Indonesia 86. Namak Halal Hindi Indonesia

Hindi Malaysia 87. Naya Daur Hindi Indonesia

Hindi Mauritius 88. Naya Daur Hindi Mauritius
Hindi Mauritius 89 Nehru Hindi Japan

90. Nlkaah Hindi Mauritius
Hindi Indonesia 91. Palaykhan Hlndt Iran
Hindi Singapore 92. Paelniri Hindi USA/Canada
Hindi Iran 93. Phoolwarl Bachon Ki
Hindi Indonesia (TV Serial) Hindi Mauritius
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1 2 3 4

94 Phoolwari Bachon Ki 
(TV Serial) Hindi Mauritius

95. Prahaar Hindi Singapore
96. Professor Hindi Mauritius

Ki Padosan 
97 Pyar Ka Mausam Hindi Malaysia
98. Pyar Ka Sagar Hindi Mauritius
99 Rajy Ban Hindi Indonesia

Gaya Gentleman 
100. Rudaali Hindi Ireland
101. Rudaali Hindi USA/Canada
102. Saboot Hindi China
103. Sadak Hindi Singapore
104 Salim Langade Hindi USA/Canada

Pe Mat Ro 
105. Salim Langade 

Pe Mat Ro Hindi Iran
106 Salim Langade 

Pe Mat Ro Hindi Mauritius
107 Shabab Hindi Singapore
108 Shakti Hindi Indonesia
109 Suhaag Hindi Indonesia
110 Surabhi (TV Serial) Hindi Mauritius
111 Surabhi (TV Serial) Hindi Mauritius
112 Surabhi (TV Serial) Hindi Mauritius
113 Surabhi (TV Serial) Hindi Mauritius
114 Suraj Ka Satvan 

Ghod|i Hindi USA/Canada
115 Suraj Ka Satvan . 

Ghoda Hindi Mauritius
116. Teesari Manzil Hindi Malaysia
117. Tejasvini Hindi Mauritius
118. The Train Hindi Malaysia
119 Trishagni Hindi USA/Canada
120 Trishagni Hindi Korea

121. Tum Karo Vaada Hindi Mauritius
122 Wheel Chair Hindi Sri Lanka
123 Yaadoon Ki Baaraat Hindi Malaysia
124 Itayum Mullum Maiayalam Ireland
125 Piravi Malayaiam USA/Canada
126 Mukta Marathi Sri Lanka
127 Deera Sumangali Tamil Sri Lanka
128 Harishchandar Tamil Singapore

129. Karpagam Tamil Singapore
130. Maunga Ragam Tamil Sri Lanka
131 Naalai Namadhe Tamil Sri Lanka

1 2 3 4

132. Parashakti Tamil Singapore
133. Raajapail

Rangadurai Tamil Singapore
134. Swar Raga

Sudha (TV Serial) Tamil Mauritius
135. Vkihi Tamil Sri Lanka
136. Vira Nenjam Tamil Sri Lanka
137. Swati Kiranam Telugu Singapore
138. Tragedy of an

Indian Farmar (doc.) Ireland

paWT29STQ2R ETIO-29OUBI

7188. SHRI SANAT KUMAR MANDAL : Will the 
Minister of PETRO LEUM  AND NATURAL GAS be 
pleased to state ;

(a) whether the US-based Earth Sciences and 
Resources Institute (ESRI) has joined hands with the 
Oil and Natural Qas Corporation (ONQC) to carry out a 
comprehensive review of the hydrocarbon prespectivity 
in the basin of Bengal;

(b) if so, the details thereof;

(c) whether a number of major oil companies, 
including the US oil giant Accidental, are reportedly 
keen on finding full scale oil hunt in the Sunderbans 
delta of West Bengal; and

(d) if so, the incentives proposed to be offered to 
these global giants to launch oil hunt in Sunderbans?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) and (b). Yes. Sir. The KDMIPE, 
ONGC and Earth Sciences and Resources Institute 
(ESRI). Unh/ersity of Utah, USA have signed an MOU 
for a joint scientific study entitled "A comprehensive 
Review of the Hydrocarbon Prospectivlty of Bengal 
Basin. Onshore and Offshore India", on 22nd March, 
1995.

(c) and (d). One biocic in Sunderbans area was 
offered in the Vth Round of bidding. So far, no contract 
has been signed wKh any private company.

H5‘OT5QlO52R da‘OIL 2P CE>

7189. SHRI TARA SINGH : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state;

(a) whether the Government are aware'that the 
existing distribution system of LPG of three oil companies 
have created disservice to consumers in Uttar Pradesh 
particularly in Lucknow. Agra and Kanpur;

(b) whether for the past two months, the consumers 
by and large had to pay excessive premium per cylinder 
of LPG In these towns;
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(c) whether some of the distributors are supplying 
underweight LPQ cylinders to the consumers; and

(d) if so, the steps being taicen to ensure proper 
service through the distributors to consumers and 
identify the erring distributors?

THE MINISTER OF STATE OF THE I^^INISTRY OF 
PETROLEUM  AND NATURAL GAS (C A P T  SATISH 
KUMAR SHARMA) ; (a) Government Oil Companies 
l(eep a continuous watch on the operation and 
performance of their distributors and ensure customer 
satisfaction through various steps.

(b) No. Sir No such complaints have been received.

(c) and (d). There are clearly laid down procedures 
to ensure correctness of the weight of LPG refill cylinders 
at the bottling plants. As and when specific complaints 
about the sale of under-weight cylinders are received, 
they are investigated by the LPG marlceting companies 
and if the complaint is established, appropriate action 
is talcen against the LPG distributor under the Marketing 
Discipline Guidelines and also by the State Governments 
through Weights and Measures Departments.

iIflUST J‘SOU2R 2P dITB59I‘ 2P dIS‘2RSU 
A2To9rSTfIW (L-U2aII‘

7190. SHRI ZAINAL ABEDIN * Will the Minister of 
WATER RESOURCES be pleased to state ;

(a) the number of seasonal workcharged empbyees 
working in the field offices of the Central Water 
Commission throughout the country;

(b) the year of engagement of those who have 
been working as seasonal workcharged employees for 
the longest perled;

(c) whether regularisatlon of services of the 
seasonal workcharged employees has been 
contemplated;

(d) if so. the details thereof; and

(e) If not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) There are about 2,277 seasonal employees working 
in the field offices of the Central Water Commission 
throughout the country.

(b) Some of the seasonal Khalasis have been 
working for speclfte pertods every year since 1973-74.

(c) and (d). The seasonal employees in the Central 
Water Commission are being appointed in the regular 
workcharged establishment as and when vacancies 
arise subject to fulfilment of educational qualifications, 
age and other condittons.

(e) Does not arise.

AIUPSTI 2P 3fIW 8a F>e‘

7191 SHRI RAM NAIK : Will the Minister of 
WELFARE be pleased to state :

*

(a) whether the scheme for the welfare of the aged 
Is being Implemented with the assistance of Non- 
Governmental Organisations (NGOs);

(b) if so, the norms being followed to select such 
Non-Governmental Organisattons; and

(c) the particulars of such Non-Governmental 
Organisations selected in Maharashtra and the 
assistance provided to them during each of the last 
three years'’

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI) (a) Yes. Sir.

(b) The criteria for releasing grant-m-aid under the 
Scheme to a Voluntary Organisation are indksated as 
under >

(1) The voluntary Organisatton should be :

(a) A society registered under the Indian 
Societies Registration Act, 1860); or

(b) A Charitable non-profit making company; 
or

(c) A public trust registered under any law 
for the time being in force; or

(d) Any registered non-official organisation 
engaged in the conduct and promotion 
of Social Welfare.

(2) The organisation should have been in 
existence for at least two years before It 
should be eligible for applying for grant-in- 
aid under the scheme.

(3) It should be a well managed stable 
organisation with facilities, resources and 
personnel to undertake welfare work.

(4) It should not be run for profit to any Individual 
or body of indivMuals.

(5) It should have a properly constituted 
managing body with its powers, duties and 
responsibilities clearly defined and laid down 
in a written Constitution.

(6) Its services shouM be open to all without 
distinction of caste, creed, religion or 
language.

(7) The organlsatk>n shouki have experience of 
working In that programme or related area or 
should show evidence of competence to take 
up the proposed scheme.

(c) A Statamant Indtoating the required information 
is attached.
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d030(s (F0 EIOT2U iIOS5U elOUIOS

Non-Governmentaf Orgainsations in Maharashtra 
Sanctioned Grants-in-aid during the last three years.

S. Name of Organisations 
No.

Grant-in-aid 
released 
(Rs. in iakhs)

1992-93

Muicat Dwar Unnati Mandai, Jaigaon 
Indian Council of Social Welfare, Bombay 
Bombay Suburban Sr Citizen 
Association. Bombay

4. Janakibai Trust. Dhule
Indian Association of Retired 
Persons, Meham. Bombay
West Khandesh Bhagini Seva 
Mandal, Dhule

1993-94

Institute for Rural Health &
Social Welfare Services,
Chandgar. Oistt. Kolhapur 
Rashtrasant Tukdoji Maharaj 
Technical & Education Society,
Qensh Peth. Nagpur 
Matru Seva Sangh, Nagpur 
West Khandesh Bhagini 
Seva Mandal, Dhule

1994-95

1. East Khandesh Bhagini Seva Mandal, 
Kamalbai Ajmera, Vidyanagar,
Deopour, Dhule Distt., Maharashtra

2. instt. for Rural Health & Social 
Welfare Service, Kowd Taluk,
Chandgad, Distt Kolhapur.

3. Rashtrasant Tukdogi Mahraj 
Tech. & Education Society,
Sagnar, Distt. Nagpur

4. Matru Seva Sangh, West High Court, 
Road, Bajajnagar, Nagpur

5. Kagal Education Society,
Distt. Kolhapur

6. —SRo5QS5 0Tl‘Oy HrlUIy dSTS‘1SO5 
Colony. Deoner, Dhule

7. Bombay Suburban Senior Citizens, 
Maharashtra

8. Mukta Dwar Unnati Mandal, Jaigaon, 
Maharashtra

0.76 
0.07 
0 09

0.92 
0 12

0.75

1 59

1 35

0.48 
0 75

1.32

0 51

0 67

0.36 

1.25 

0 94 

0.28 

1.92

7192. SHRI DHARMABHIKSHAM : Will the Minister 
of PETROLEUM AND NATURAL QAS be pleased to 
state :

(a) the number of petrol retail outlets allotted through 
advertisement and on compassionate ground separately 
In Andhra Pradesh during 1994-95; and

(b) the number of such retails outlets proposed to 
be allotted during 1995-96?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM A); (a) During 1994-95, 15 and 6 Retail 
Outlet dealerships were allotted through Oil Selection 
Board and on compassionate grounds respectively in 
Andhra Pradesh.

(b) 65 Retail Outlet dalerships have been included 
in the Marketing Plan 1988-93 and 80 Retail Outlet 
dealerships have been included in the RO Marketing 
Plan 1993-96 for Andhra Pradesh. It generally takes 
about 1 -2 years for commissioning of an RO dealership 
from the date of advertisement.

[Translation]

dl--Ua 2P CF>

7193 SHRI N.J. RATHVA : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state;

(a) whether the Government of Gujarat has 
requested the Union Government for supply of L.N.G. 
being imported from Oman/Iran;

(b) If so, the details in this regard; and

(c) the reaction of the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) *. (a) and (b). The Government of 
Gujarat have asked for an allocatton of 20 MMSCMD 
out of the gas proposed to be Imported from Oman.

(c) the Statewise distribution of the imported gas 
will depend upon the registered demand and the techno- 
economlc feasibility of supply.

dSTWST dST2BIT ET25I9O

7194. SHRI SUSHIL CHANDRA VARMA : Will the 
Minister of WATER RESOURCES be pleased to state :

(a) the details of the decision given by the Supreme 
Court in regard to the height of the Sardar Sarovar 
Project; and

(b) the steps taken/proposed to be taken by the 
Government to implement the decision?
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRl PV. RANGAYYA NAIDU) *
(a) No decision has been given by the Supreme Court 
in regard to the height of the dam of the Sardar Sarovar 
Project.

(b) Does not arise.

[English]

ET5BSO5‘SO52R 2P H5TI9O2Ta 
(Rzl5Ta dITB59I‘

7195. SHRl R SURENDER REDDY : Will the 
Minister of COMMUNICATIONS be pleased to state :

(a) whether the Government ae aware that of late, 
the public in general and the telephone subscribers in 
particular, are not satisfied with the present functioning 
of Directory Enquiry No 197 related services of MTNL 
in the metropolitan cities,

(b) If so, whether the Government have received 
any complaints in that regard,

(c) if so, the details thereof,

(d) whether the Government have any plans to 
streamline the wori<mg of 197 related services,

(e) If so. the details thereof,

(f) whether as a part of streamlining the services, 
the Department of Telecommunications has proposed 
to privatise Directory Enquiry 197 related services and 
franchise the service of private parties on an 
experimental basis; and

(g) If so, the details thereof*̂

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRl SUKH RAM), (a) to (e) The 
Directory Enquiry service-197 is functioning satisfactorily 
m MTNL Delhi and Bombay.

Occasional complaints are received mostly about 
the number being busy Prompt action is taicen on these 
complaints after appropriate analysis to identify the 
cause. Steps have been initiated to further improve the 
197 related services as under

(I) Replacement of the present computerised 
system by a more advanced RDBMS based 
computer system This is being implemented 
during 1995-96.

(ii) Introduction of centralised automatic changed 
number announcement system during 1995- 
96.

(ill) Decentralisation of operator positions during 
1995-96.

(f) Such a proposal was considered but not 
accepted.

(g) In view of answer at (f), question does not arise.

ul2OS 2P oIT2‘IRI

7196. SHRl D. VENKATESWARA RAO : Will the 
Minister of PETROLEUM  AND NATURAL GAS be 
pleased to state :

(a) whether the State Governments have urged the 
Union Government to increase the quota of icerosene 
allotment to States;

(b) the quantity of icerosene being supplied at 
present to States. State-wise;

(c) the total aiiocatbn made to the State Governments 
during the last three years. State-wise; and

(d) the extent to which the allocation of Icerosene is 
iiicely to be increased during 1995-96?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) (a) to (d) Requests are received 
from State Government for additional allocation of 
icerosene from time to time. However, on account of 
constraints of product availability, foreign exchange and 
heavy subsity involved, it is not possible to meet the 
dull demand of the States, it has been decided to maice 
a 3% increase in the allocation of icerosene m the 
country as a whole during 1995-96 over the previous 
year.

The State-wise allocation of Icerosene dunng the 
last three years and for 1995-96 is given in the enclosed 
Statement

STATEMENT

State-wise allocation of kerosene during
1993-94,1994-95, and 1995-96

(Figs. in MTs)

StateAJTs Allocation

1992-93 1993-94 1994-95 1995-96

1 2 3 4 5 6

1. Haryana 151020 154532 153992 156469
2. Himachal 

Pradesh 36588 38471 40374 42229
3. Jammu & 

Kashmir 68992 68206 77815 85537
4. Punjab 319904 322461 325679 328935
5. Rajasthan 265136 285702 305612 327346
6. Uttar 

Pradesh 914410 971517 1015016 1075789
7. Assam 246696 249181 251586 254230
8̂  Bihar 469313 518590 558436 606929
9": Manipur 20664 21367 22262 21285

10. Meghalaya 15196 15448 15703 16086
11. Nagaland 10285 10184 10324 10638
12. Orissa 155472 173952 194954 211447
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1 2 3 4 5 6

13 Sikkim 7404 7481 7556 7635
14 Tripura 21174 21493 22188 23115
15 West

Bengal 733757 745094 748186 756049
16 Arunachal

Pradesh 9300 9391 9566 9579
17 Mizoram 6277 6134 6422 6364
18 Gujarat 782480 790313 805680 806278
19 Mahara

shtra 1482364 1501193 1507874 1527649
20 Goa 27132 27132 29132 27403
21 Madhya

Pradesh 382066 411534 444420 479220
22 Andhra

Pradesh 585482 594223 602688 615429
23 Karanataka 451100 448427 455696 465240
24 Kerala 265008 267647 272537 274839
25 Tamifa

Nadu 655344 666903 668258 675273
26 Chandigarh 20928 20928 20928 21137
27 Delhi 238540 238540 238540 240925
28 Andaman

& Nicobar
Islands 4132 3041 4348 4630

29 Daman
& Diu 2944 2944 2944 2973

30 Dadra &
Nagar Haveli 3108 3108 3108 3139

31 Pondicherry' 14580 14720 14860 15012
32 Lakshadweep 876 876 876 885

d-I95SU 7IROTSU 3SS5SOSR9I

7197 SHRI RAJENDRA AGNIHOTRI Will the 
Minister of PLANNING AND PROGRAM ME 
IMPLEMENTATION be pleased to state

(a) the amount of special Central assistance 
provtded to Uttar Pradesh for the development of hilly 
areas under the Hill Area Development programme 
during 1993-94, 1994-95. 1995-96, and

(b) the amount utilised therefrom for the 
development of hilly areas In the State during 1993-94 
and 1994-95'?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GAMANG) (a) The amount of Special 
Central Assistance provided to Uttar Pradesh for the 
development of hilly areas under Hill Area Development 
Programme (HADP) duving 1993-94 and 1994-95 was 
Rs 197 06 crores and Rs 197 06 crores respectively 
For 1995-96 Special Central Assistance allocated to

the hilly areas of Uttar Pradesh is Rs 225 00 Crores. 
out of which Rs 217 07 crores has been allocated 
under HADP and the remaining amount from Other 
Special Areas Programmes

(b) The total amount of Special Central Assistance 
provided during 1993-94 and 1994-95 has been utilised

[Translation]

HSo HJIOT5QlO52R daSOIL

7198 SHRIMATI SHEELA GAUTAM 
SHRI RAMESHWAR PATDAR

Will the Minister of COMMUNICATIONS be pleased 
to state

(a) whether the Government have reviewed the dak 
distribution system in rural areas,

(b) if so, the outcome thereof, and

(c) the action tal(en by the Government in this 
regard’

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUICATIONS (SHRI SUKH RAM) (a) to (c) Yes 
Sir Dak distribution system in rural areas is reviewed 
periodically and improved, subject to operating 
constraints

[English]

>l5WIU5RI‘ P2T C29SU 3TIS HIBIU2-LIRO d9rILI

7199 SHRI K PRADHANI Will the Minister of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state

(a) the details of the guidelines issued for the M Ps 
Local Area Development Scheme,

(b) whether the Government propose to revise thes 
guidelines,

(c) if so, the details thereof, and

(d) the final authority In case of dispute between 
the District Collector and M P about whether any 
particular project/scheme in failing within the scope of 
MPLADS?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND ROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GAMANG) . (a) The guidelines for the MP 
Local Area Development Scheme have been laid on 
the Table of the House earlier

(b) and (c) The guidelines have been revised 
recently In December, 1994 There is no proposal to 
revise them

(d) According to the guidelines, all disputes 
regarding whether any particular project/scheme fails 
within the scope of MPLADS will be refen*ed to the 
Department of Programme Implementation, which Is the 
nodal department In the Government of India, for 
resolution.
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7200. DR. P. VALLAL PERUMAN : Will the Minister 
of HOME AFFAIRS be pleased to state :

(a) whether the Union Government had given any 
assurance to All Assam Students Union for 
implementation of Assam Accord recently,

(b) if 8 0 , the details thereof; and

(c) the steps taken proposed to be taken by the 
Union Government for the speedly implementation of 
this Accord?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED) : (a) to (c). The 
Govemment is committed to and has been endeavouring 
towards early implementation of the Assam Accord. To 
this end, the progress is monitored from time to time in 
consultation with Ministries concerned and the 
Government of Assam

[Translation]

72SU s5RI‘

7201 SHRI VILASRAO NAGNATHRAO GUNDEWAR: 
Will the Minister of COAL be plesed to state ■

(a) whether the Union Government have conducted 
any survey to identify new coal mines in Maharashtra;

(b) If so, the details in this regard; and

(c) the conclusions drawn therefrom'?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI A JIT  PANJA) ; (a) to (c). Central Mine 
Planning & Design Institute Ltd. (CM PDIL) have 
completed detailed exptoration in nine bbcks in Wardha 
and Kamptee coalfields in Maharashtra and coal 
reserves of about 340.59 million tonnes have been 
established.

Programme for development of mines In these areas 
is dependent on factors like availability of land, techno- 
economic feasibility of indivWual projects, availability of 
environmental and forestry clearances, availability of 
financial resources etc.

ESTS s5U5OSTa t2T9I‘

7202. DR. MAHADEEPAK SINGH SHAKYA :
DR. CHINTA MOHAN :

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether the Government have decided to take 
certain measures to bring reforms in the para-military 
forces and to make their working more effecthre;

(b) If so. the details thereof;

(c) whether the Government have also reviewed 
the working of para-mllltary forces in view of various 
enquiries and the decisk>ns given by various courts 
during the last one year; and

(d) if so. the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) to (d). It is 
the endeavour of the Government to keep the Central 
Para Military Forces at the optimum level of their 
efficiency. Measures to make CPMFs more effective are 
part of the on-going efforts in this direction, based on 
emerging situations and inputs.

C2‘‘I‘ 5R 72SU ET2Wl95Rf DR5O‘

7203. SHRI GUMAN MAL LODHA .
DR. CHINTA MOHAN :

Will the Minister of COAL be pleased to state

(a) whether some of the coal producing units in the 
country are running in financial losses;

(b) if so, the details of those units which have 
suffered financial losses during 1994-95;

(c) the total amount of loss suffered by each unit,

(d) whether any afforts have been made to convert 
these loss making coal producing unis into profit making 
units;

(e) whether any foreign Investments have been 
made in these loss making units during the last three 
years;

(f) If so, the details thereof; and

(g) the extent of foreign exchange invested therein 
during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) ; (a) to (c). According to 
Information available from CIL Dankuni Coal Complex 
(DCC) of Coal India Limited and two subsidiaries of 
Coal India Limited have been incurring tosses for some 
years. As the accounts for the year 94-95 have not 
been finalised, position for the year 1994-95 Is not yet 
known. However, the profits earned/losses incurred 
(before adjustment of coal prtoe regulatk>n account) by 
these units during the last three years are given below:

(Rs. in crores)
______________________________  (♦) Profit (-) Loss

Company 1991-92 1992-93 1993-94

Bharat Coking (->380.10 (->370.26 (->341.87
Coal Ltd.

Eastern Coal (->326.39 (->354.28 (->477.98
Fields Ltd.

Dankuni Coal (->22.95 
Complex (DCC)

(->40.76 (->36.57
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(d) The efforts made to reduce losses of the coal 
mines mctude effective control of production cost. 
Improvement of man-power planning mcluding 
redeployment of surplus manpower and implementation 
of voluntary retirement scheme, trying out the concept 
of **311 men all jobs”. Improvement m availability and 
utilisation of Heavy Earth Moving Machinery, 
implementation of cash and carry scheme in sale of 
coal and phasing out of uneconomic mines

(e) to (g) Foreign investments made in the loss 
making units of CIL dunng the last three years were as 
under

(Rs In crores)

1992-93 1993-94 1994-95

COAL INDIA PROJECTS

1 Rajmahal 25 86 20 47 8 88

2 Kottadih 82 37 16 81 8 56

Total 108 23 37 28 17 44

ASOITU2ff5Rf

7204 SHRI PHOOL CHAND VERMA Will the 
Minister of WATER RESOURCES be pleased to state

(a) whether some of the State Governments have 
sent some schemes to tackle the problem of water 
logging to the Union Government for clearance,

(b) If so, the details including the estimated cost 
thereof State-wise,

(c) the steps taken/proposed to be taken by the 
Union Government in this regard, and

(d) the funds earmarked by the Union Government 
in this regard, State wise'^

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESORCES (SHRI PV RANGAYYA NAIDU)
(a) No. Sir

(b) to (d) Do not arise

[English]

8TSrLS-lOTS 82STW

7205 SHRI LAETA UMBREY Will the Minister of 
WATER RESOURCES be pleased to state

(a) the mam activities of the Brahmaputra Board,

(b) the works undertaken by the Board m Arunachal 
Pradesh,

(c) whether any major project prepared by the Board 
has been executed in Arunachal Pradesh, and

(d) if so. the details thereof'?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI PV RANGAYYA NAIDU)
(a) The mam activities of the Brahmaputra Board consists 
or carrying out survey and ivestigatlon for preparation 
of Master Plans for flood management in the 
Brahamputra and Barak river basins The Board is also 
required to prepere Detailed Project Reports for 
Multipurpose Hydro Electric Projects

(b) The Brahmaputra Board has undertaken survey 
and investigation for preparation of Detailed Project 
Report for DIhang and Subansirl Hydro Electric Projects 
in Arunachal Pradesh

(c) No, Sir

(d) Does not arise

E2‘O ePP59I‘ 5R 0SL5U FSWl

7206 SHRI P KUMARASAMY Will the Minister of 
COMMUNICATIONS be pleased to state

(a) the number of branch post offices, sub post 
offices and extra departmental post offices sanctioned 
for Tamil Nadu during 1993-94 and 1994-95,

(b) whether these post offices have been opened

(c) If not, the reasons therefor,

(d) the time by which these post offices are likely 
to be opened?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) (a) The number 
of Branch Post Offices and Sub Post offices sanctioned 
for Tamilnadu during 1993-94 and 1994-95 is as under

Year EDBO* DSO**

1993-94 9 5
1994-95 - 2

« ()OTS HI-STOLIROSU 8TSR9r E2‘O ePP59I 
«« H2-STOLIROSU dlQ E2‘O ePP59I

(b) Yes Sir,

(c) and (d) Question does not arise in view of (b) 
above

s5RITSU‘ ET2Wl9O52R 5R 72SU s5RI‘

7207 SHRI ANKUSHRAO RAOSAHEB TOPE Will 
the Minister of COAL be pleased to state

(a) the details of production of minerals other than 
coal from the different coal mines during each of the 
last three years, and

(b) the total value of the products?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) (a) Coal India Ltd (CIL) 
have Informed that they are not producing any mineral 
other than coal form their mines

(b) Does not arise
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()-SRO52R^s2WLPsOU2R 2P 0SUI-r2RI ()9rSRfI‘
I

7208. SHRI SATYA DEO SINGH :
SHRI RAM SINGH KASHWAN :

Will the Minister of COMMUNICATIONS be pleased 
to state :

(a) whether the Goverment have fromulated any 
scheme for the expansion and modernisation of 
telephone exchanges with a view to provide more 
facilities to the subscribers duing the current year; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH R A M ). (a) and (b). Sir, 
during 1995*96. the Department of Telecommunications 
have planned to instal 35.4 lac lines (gross) exchange 
capacity involving expansion of the existing exchanges 
as well as installation of new exchanges in the country, 
it is also planned to replace about 6.3 lac lines of old 
electro-mechanical exchanges with a view to modernise 
the telecom network. All the new capacity to be jgidded 
durmg 1995-96 is by means of electronic digital 
exchanges having facilities iilce dynamic STD barring, 
detailed billing, abbreviated dialling etc.

d030(s(F0

Details of Ongoing major And Medium Irrigation 
Pro/acts of Qujarat

[Translation]

JTT5fIO52R ET2PI9OI

7209. SHRI RATILAL VARMA :
SHRI HARIBHAI PATEL :

Will the Minister of WATER RESOURCES be pleased 
to state

(a) the names of on-goining major and medium 
irrigation projects of Qujarat including estimated costs 
thereof;

(b) the benefits accrued therefrom;

(c) the funds earmarked for these projects in the 
Eighth Five Year Plan;

(d) the amount released to these projects during 
the first three years of the Eighth Five Year Plan;

(e) the time by which these are likely to be 
completed; and

(f) the names of such irrlgatton projects which are 
likely to ba eommlsstoned during the Eighth Five Year 
Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) to (f). A Statamant giving details of ongoing major 
and medium tnigatlon projects Is enck)sed.

(d) The expenditure/outlay for ongoing major and 
medium Irrigation In Guarat during the years 1992-93,
1993-94 and 1994-05 are Rs. 407.08 crores, Rs. 437.08 
crores and Rs. 485.98 crores respectively.

d FSLI 2P CSOI‘O 3--T2BIW DUO5LSOI DoIUa
F2 ET9NI9O (‘O5LSOIW 2lOUSa L JTT5fSO52R O5LI 2P

72‘O S‘ GJJJ Or 2R 72L-UIg
EIT EUSR Qa E2OIRO5SU O52R

3RRlSU EUSRR5Rf
EUSR 72LL5‘‘52R
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6

wV. 3—5gUU w,.6w jyqw v.,K GJJJ EUSR
vj 3—5NUUU vK.?• w.jw 6.K• %W2«

vw —rln •w.•v ,.jv ?.KV gW2g
vv DQIR w,.vj j.vj v.•6 %W2g

v,. sloOI‘r1ST vv.Kj ?.vv 6 wV gW2g

v• HIL5gUU ww.w, w.,• v •v gW2g

v? DRWgUU vq.jV vw.,K • v? gW2g
(Gunucit Sarovar)

CE> 82OOU5Rf EUSRO‘

7210. SHRI HARI KEWAL PRASAD :
SHRI KASHIRAM RANA :

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state :

(a) whether the Government have enhanced the 
capacity of L.P.G. bottling plants;

(b) If so. the details of the bottling plants whose 
capacity has been enhanced during the last two years; 
and

(c) the details of the plants whose capacity is 
proposed to be enhanced to meet the increasing 
demand of L.P.G.?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA) (a) and (b). Yes, Sir. The details of 
LPG bottling plants whose capacit has been enhanced 
during 1993-94 and 1994-95 are as under :

(in TMTPA)

Location Original
Capacity

Final
Capacity

1. Haridwar 10 22

2. Baddi 10 22

3. Haldwani 10 22

4. Jalandhar 34 68

5. Jamshedpur 25 44

6. Jalgaon 22 44

7. Shoiapur 22 44

8. Coimbatore 34 68

9. Tutlcorin 10 20

10. sSRfSo*TI 22 44

11. Trivandrum 22 44

(c) The Details of bottling plants whose capacity is 
proposed to be enhanced to meet the increasing 
demand of LPG are as folbws :

(In TMTPA)

Location Original
Capacity

Final proposed 
Capacity

1. Varanasi 25 44
2. Ajmer 10 22
3. Balasore 25 44
4. Cochin 25 44
5. Calicut 18 32
6. Karnal 44 88
7. Jamshedpur 44 88
8. Bhopal 44 88
9. Hubli 22 44
10 Aurangabad 22 44
11. Jaipur 10 20
12. Bareilly 10 20
13. Lucknow 10 . 20
14 Hissar 10 20
15. Bhitoni 44 88

[English]

JL-2TO 2P 8lUUIO ET22P —S9oIO‘

7211. SHRI RABI RAY : Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) whether the Government have decided to open 
public tender for the production of bullet proof jackets 
for the security forces of the country;

(b) if so. the details thereof;

(c) whether it is alos a fact that a private 
enterepreneur has been permitted to import firearms 
and test equipments in this regard; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) and (b). 
Under the liberalised Industrial Policy, no Industrial 
Licence is required for production of Bullet Proof jackets 
for the Security Forces of the country.

(c) and (d). Yes, Sir. As Ministry of Industrial 
Devetopment and Ministry of Defence had given their 
clearance to M/s. Tata Advanced Materials Ltd. for 
manufacture of protective gears, Ministry of Home Affairs 
had Issued “No Objectk>n" to the Ministry of Commerce 
for permitting M/s. Tata Advanced Materials Ltd. to Import 
firearms and ammunition alongwith projectile velocity 
measuring system as part of Ballistic Proof Testing 
Equipment.
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EUSR elOUSa

7212 SHRI CHtTTA BASU Will the Minister of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state

(a) whether it is a fact that a huge gap exists 
between the requirement and availability of funds for 
the execution of NOT Delhi Plan during the Eighth Five 
Year Plan period, and

(b) If so, the steps taken for the mobilisation of 
additional resources?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG) (a) The Eighth Plan agreed 
outlay for the NC T of Delhi is Rs 4500 crores to be 
financed with the UTs Own Resources of Rs 3015 
crores and Central Assistance of Rs 1485 crores

(b) In Addition to normal Central Assistance the 
Government of N C T of Delhi is given ad hoc plan 
assistance To mobilise additional resources the 
Government of NCT of Delhi has taken a number of steps 
including increase in sales tax and property tax collection, 
revision in road tax electricity tariff, stamps and registration 
fees and modification in excise policies etc

EU2O O2 45UU 03H3 72lTO —lWfI 82LQSa

7213 SHRI MOHAN RAWALE Will the Minister of 
HOME AFFAIRS be pleased to state

(a) whether the Government are aware of the 
alleged plot to kill the designated TADA court judge of 
Bombay in the court premises,

(b) JP ‘2y OrI WIOS5U‘ OrITI2Py

(c) the steps taken to provide adequate security to
him,

(d) whether a demand to hand over the case to the 
Central Bureau of Investigation for investigation has 
been made, and

(e) if so, the reaction of the Government thereto*>

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) (a) to (e) In 
view of the threat to the life of Shri J  N Patel, designated 
TADA Court Judge, trying Bombay bomb blast case. 
State Government has given him adequate security 
cover, Shri Patel already has Z' category security 
provided to him State Government is also being advised 
to be m a high state of alert ness in the matter

DRWITfT2lRW s5RI ET2nI9O

7214 DR VASANT NIWRUTTI PAWAR Will the 
Minister of COAL be pleased to state

(a) 1rIOrIT China has 2PPITIW to develop Parbatpur 
block of Bharat Cocking Coal Ltd as a greenfield 
underground mine project,

(b) If so, the details ak>ngwith terms and conditions 
thereof, and

(c) the action taken thereon?

THE MINISTER OF STATE OF THE MINISTREY OF 
COAL (SHRI AJIT PANJA) (a) to (c) During the second 
meeting of Indo-Chlna Working Group on coal held in 
December, 1994 the Chinese side had agreed, as a 
first step, to prepare a conceptual note for Parbatpur 
underground project based on available geological 
infomiation Necessary technical information has been 
provided to them and the further action in the matter 
would depend on the Conceptual note when received 
from the Chinese side

[Translation]

0IUI92L da‘OIL 5R iS5SSOrSR

7215 PROF RASA SINGH RAWAT Will the 
Minister of COMMUNICATIONS be pleased to state

(a) whether telephone system in Ajmer and Beawar 
district in Rajasthan is in order,

(b) if not the reasons therefor,

(c) the efforts made so far by the Government m 
this regard,

(d) the time by which the old telecommunication 
system there is likely to be replaced by electronic 
system,

(e) the places where new telephone exchanges 
are proposed to be set up, and

(f) the places where S T D  facility is likely to be 
proved^>

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) (a) Yes Sir 
the telephone system in Ajmer and Beawar districts are 
satisfactory

(b) and (c) Question does not arise

(d) There is on 8000 lines telephone exchange 
of cross-bar technology working in Ajmer and electro
mechanical (MAX-II) exchange (U/S type) of 1700 
lines IS working at Madngan] Kishangarh Both of 
them have not yet outlived their useful life 
However, two thousands lines of crossbar exchange 
of Ajmer shall be replaced during 8th plan subject to 
availability of equipment

(e) One electronic exchange of C -D O T  type is 
planned to be installed during 1995-96 at Madanganj 
Kishangarh New exchanges are also planned at Gegal
& Sampla dunng 1995-96

(f) As per the 8th plan objectn^e, all exchanges are 
to be provided with STD facilities by March 1997, subject 
to timely availability of resources
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[English]

()-U2TSO52R SRW ET2Wl9O52R 2P 7TlWI e5U

7216. SHRI CHETAN P.S. CHAUHAN :
SHRI MANORANJAN BHAKTA :

Will the Minister of PETROLEUM AND NATURAL 
QAS be pleased to state

(a) whether according to the estimates the 
exploration and production of crude oil in the country 
requires a staggering investment of Rs. 250,000 crores 
during the next 15 years; and

(b) If so. the specific plans contemplated to meet 
this requirement?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL QAS (C A P T SATISH 
KUMAR SHARM A) : (a) and (b). The Investment 
requirements for the next 15 years have not been 
worked out.

[TranslatlonJ

G2UlRUSPa e P P  15ISO52RI JR DE SRW pSTaSRS

7217. DR. SAK SH IJI * Will the Minister of 
WELFARE QI pleased to state *

(a) the details of voluntary organisation In Uttar 
Pradesh and Haryana that are receiving central finsncial 
assistance;

(b) the assistance sought by these organisation 
dunng the last three years alongwlth the funds provided 
to them;

(c) the criteria adopted for approving funds/rejecting 
such demands,

(d) the assistance proposed to be provided during
1995-96, and

(e) the details of voluntary organisations biacl(-listed 
and those organisations to whom assistance had been 
stopped?

TH E MINISTER OF W ELFARE (SHRI SITARAM 
KESRI) : (a) to (e). The information is being compiled 
and will be laid on the Table of the House.

H5‘92RRI9O52R 2P 0IUI-r2RII 5R HIUr5

7218 SHRI RAMASHRAY PRASAD SINQH : Will 
the Minister of COMMUNICATIONS be pleased to state:

(a) the number of telephones disconnected by the 
Mahanagar Telephone Nigam Ltd., Delhi, during 1994- 
95 with reasons;

(b) the number of telephone consumers, whose 
telephones have been disconnected for non paymnet 
of alleged erroneous arrears of telephones service 
charges; and

(c) the measures talcen by the Government to 
reconnect disconnected telephone connections?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH R AM ): (a) The number 
of telephones disconnected during 1994-95 for non^ 
payment of telephone dues was 131836 In addition, 
telephones in some cases were also disconnected for 
mIsuseA/ioiatlon of Indian Telephone Rules.

b) and (c). a few complaints were received from 
those subscribers whose lines were disconnected due 
to non-receipt of payment particulars from some of the 
banks

(d) The lines are restored Immediately on receipt/ 
productk>n of payment particuairs without charging any 
restoratk>n fee

[English]

e5U SRW FSOlTSU >S‘ ()-U2TSO52R ET2fTSLLI

7219. SHRI S.M. LALJAN BASHA :
SHRIMATI VASUNDHARA RAJE :

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state .

(a) whether the Government are embarking on an 
"enhanced oil and gas exploration programme” in the 
final stages of the Eighth Five Year Plan.

(b) if so. the objectives of this enhanced oil and 
gas exploration programme, and

(c) the manner in which the Government plan to 
rectify the low oil resen^e situatk>n7

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL QAS (CAPT. SATISH 
KUMAR SHARMA) . (a) to (c). Yes, Sir. In order to step 
up resen^e accretion, the Government has launched 
and Accelerated Programme of Exploration (APEX) 
involving an expenditure of approximately Rs. 6500 
crores The programme has the following components*

(I) National Seismic Survey 
(li) Frontier area exploration 

(ill) Deep water exploration 
(Iv) Acqulsttton of foreign acreages.

[Translation]

dl--Ua 2P CE>

7220. SHRI DATTA MEQHE :
SHRI A. INDRAKARAN REDDY .

Will the Mtnlatar of PETROLEUM AND NATURAL 
QAS b» pl«as«d to ctato ;

(a) the extent of demand and supply in regard to 
LPG In Maharashtra and Andhra Pradesh during the 
last two years; and
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(b) the efforts made to ensure the regular supply of 
LPQ In Maharashtra and Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SH AR M A); (a) and (b). The demand of existing 
consumer of LPG in the States of Maharashtra and 
Andhra Pradesh who are enrolled with the distributors 
of the Public Sector Oil Companies is by and large 
being met in full. Temporary backlogs that may arise 
are cleared by augmenting LPQ supplies through 
operation of botling plants during extended hours and 
on holidays and by arranging supplies from bottling 
plants m adjoining areas.

The LPG sales in the States of Maharashtra and 
Andhra Pradesh were as under

(Fig in MT)

Centre of Films for Children and Young People (N'CYP) 
are as following (Rs. In Lakhs)

Maharashtra Andhra Pradesh

1993-94 553550 234647
1994-95 600427 253147
(Prov.)

Year Plan Grant-in-aid 
' Ran Non-Plan

1993-94 111.51 —

1994-95 110.00 —
1995-96 150.00 10.00

(b) The audit of the accounts of the N 'CYP 
particularly with regard to the grant-ln-aki Is done by 
the Director of Audit, Central Revenues. The annual 
report and the audited accounts of the N’CYP approved 
by Its Executive Council and General Body are latal on 
the Table of the Lok Sabha/Rajya Sabha every year.

(c) N'CYP conducts animatk>n workshops and script 
workshops for chikiren. It cooperates and supports the 
training activities conducted by other organisations in 
the form of theatre workshops and film appreciation 
workshops, it also organises International Film Festival 
for children and young people, thus providing an 
exposure to Indian producers to high quality children's 
films.

National Centre of Fllme by Children and 
Young People

7221. SHRl RAMESHWAR PATIDAR : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state :

(a) the grants-in-aid provided by the Union 
Government to the National Centre of Films for Children 
and Young People (NCYP) during each of the last two 
years and current years;

(b) the measures taken by the Government to 
ensure the proper utilisation of funds by NCYP; and

(c) the strategy being followed by NCYP to 
encourage the child talent and production of children 
films in the country'^

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORM ATION AND BROADCASTING (SHRl K.R 
SINGH D E O ): (a) The amounts of grant-in-aki given or 
provided for in the budge in the case of National

>TSRO 2P JRW5SR 7UOUxIRIrU-

7222. SHRl KASHIRAM RANA : Will the Minister 
of HOME AFFAIRS be pleased to state :

(a) the number of persons who have applied for 
Indian citizenship during the last three years;

(b) the number of persons out of them granted 
Indian citizenship during the said period;

(0 ) whether the Government are aware that a large 
number of persons have been residing in India for the 
last several years after infiltration and getting married 
in India; and

(d) If so, the actk>n taken by the Government In this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRl RAJESH PILOT) ; (a) and (b) A 
Statement is enclosed.

(c) No such trend has come to notice.

(d) Does not arise.

d030(s(F0

Year Number of Applic
ations received

Number of Indian 
Citizenship Certi 

ficate issued

Number of oases accep
ted but Certiftoates not yet 
Issued for want of comp

letion of formalities

Number of 
cases under 

process

Number 
of cases

rejected

1992 905 675 82 01 147
1993 897 582 93 46 176
1994 962 389 80 223 270
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[English]
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7223. PROF. UMMAREDDY VENKATESWARLO : 

DR. K.V.R.CHOWDARY :

Will th« Minister of PETROLEUM AND NATURAL 
QAS bo ploasod to state :

(a) whether the Government are considering the 
suggestions from the foreign oil sector to allow them to 
participate in the oil sector in India;

(b) whether some foreign oil companies have 
suggested the takeover of some functions of ONQC;

(c) if so, the details thereof;

(d) whether foreign oil companies have come 
fonfvard to drill oil from fields already discovered by 
ONQC; and

(e) If so, the Qovernment’s reaction to this offer of 
foreign oil companies to come in after exploration woric 
is over?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) The oil sector has opened for 
private* investment under the liberalised economic 
poltcies of Government.

(b) No. Sir.

(c) Does not arise.

(d) and (e). Yes Sir. Govt, have offered bloclcs for 
exploration as well as fields for development by private 
companies, Including foreign companies, m order to 
accelerate the pace of exploration of hydrocarbons and 
to augment indigenous production of crude oil and to 
bring in the state-of-art technology.

d.0.H. 0ULURfI

7224. SHRI UDAYSINGRAO GAIICWAD : Will the 
Minister of COMMUNICATIONS be pleased to state :

(a) whether Government propose to reschedule the 
STD timings to allow subscribers to avail one fourth 
tariff;

(b) if so, the details thereof with reasons therefor;

(c) whether Government also propose to charge 
three slab rates from the subscribers willing to use STD 
facility; and

(d) if so, the details and the rationale thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATION (SHRI SUKH RAM) . (a) and (b). 
One fourth tariff Is already available from 9 RM. to 6 
A.M. for National Subscriber Dialling on all week days.

(c) and (d). Three slab rates are already in 
existence.

Full rate : 8 AM to 7 PM
Half rate . 7 PM to 9 PM

and 6AM to 8 AM
Quarter rate : 9 PM to 6 AM

On Sundays and National Holidays the services 
are at half rate from 6 AM to 9 PM

The concessional tariff rates have been made 
available with a view to make better use of the circuites 
during slack hours.

ET2Wl9O52R 2P 7TlWI e5U

7225. SHRI SULTAN SALAHUDDIN OWAISI 
SHRI BOLLA BULLI RAMAIAH

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state

(a) whether the country's crude oil import will lower 
considerably during 1995-96;

(b) If so, whether there has been improvement in 
crude oil production during 1994-95;

(c) If so, to what extent imports dropped durmg
1994-95 in view of its Increase in production,

(d) to what extent import further decline duirng 1995-
V6:

(e) the total crude oil imported during the last three 
years; and

(f) the total amount spent on the oil import during 
these three years?

THE m in is t e r  o f  STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL QAS (CAPT. SATISH 
KUMAR SHARMA) : (a) and (d). The import of crude oil 
during 1995-96 woukl depend on international prices, 
Indigenous crude production, materialisation of the 
refining capacity and actual materialisation of demand

(b) As against Indigenous production of about 27 03 
MMT of crude oil in 1993-94, the same was about 32.23 
MMT during 1994-95.

(c), (e) and (f). The import of crude oil and its value 
during the last 3 years was as under .-

(Ouantity:MMT) 
(Value: Rs. crores)

_______ Crude
Quantity Value

1992-93 29.25 10685.86
1993-94* 30.82 10688.52
1994-95 27.35 10316.03

« bET2B5‘52RSUc.
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7226. SHRI SURAJBHANU SOLANKi : Will tKe 
Minister of WATER RESOURCES be pleased to state :

(a) wtiether the Qovernment of Madhya Pradesh 
has submitted any scheme to the Union Qovernment tor 
flood control and soil conservation for approval;

(b) If so. the details thereof; and

(c) the steps taken/0roposed to be taken by the 
Union Qovernment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANQAYYA NAIOU) :
(a) No, Sir.

(b) and (c). Does not arise.

[English]

s5R5Rf SRW sSToIO5Rf 2P 72SU

7227. SHRI BOLLA BULLI RAMAIAH : Will the 
Minister of COAL be pleased to state :

(a) whether the Damodar Valley Corporation has 
shows interests In undertaking intensive mining 
operations and marketing of coking coal,

(b) If so, whether the Qovernment have agreed to 
the proposals submitted by D.V.C.; and

(c) if so. the time by whtoh the final decision is 
likely to be taken?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) : (a) It Is presumed that the 
Hon’ble Member is refen l̂ng to mining and marketing of 
coking coal. The Qovernment In the Ministry of Coal 
has not received any proposal from OAmodar Valley 
Corporation (DVC) for undertaking Intensive mining 
operatbns and marketing of coking, coal.

(b) and (c). Do not arise.

s59T21SBI da‘OIL

7226. SHRIMATI BHAVNA CHIKHLIA : Will the 
Minister of COMMUNICATIONS be pleased to state :

(a) whether any Improvement has been effected by 
the Government in the Microwave system in the country 
particularly, In Qujarat; and

(b) n so, the details thereof, circle-wlse. during each 
of the last three years?

TH E MINISTER OF STATE OF THE MINISTRY OF 
COM M UNICATIONS (SHRI SUKH RAM) : (a) The 
Improvement In Microwave Systems has been effected

by Inducting the Digital Microwave Systems all over the 
country Including Qujarat. These Microwave Systems 
are superbr in perfonnance, reliability and compatibility 
with the modem digital telephone exchanges.

(b) The Circlewise details of the Digital Mterowave 
systems commissioned during 1992-93, 93-94 and 94- 
95 in different Circles Including Qujarat are gh^en In 
the enclosed Statement.

Syatams Commlaalonad during 1992-93

S.No. Name of the 
Circle

Route KMs of 
Microwave ayatema 

Commissioned
1992-93 1993-94 1994-95

1 ‘ 2 3 4 5

1. Andhra Pradesh 391 772 693
2. Assam - 6 196
3. Bihar - - 253
4. Qujarat 32 274 180
5. Haryana - 205 293
6. Himachal Pradesh 72 196 904
7. Jammu & Kashmir m • 316
8. Karnataka 350 442 445
9. Kerala 30 142 25
10. Maharashtra 342 103 109
11. Madhya Pradesh 550 110 710
12. Orissa 252 143 74
13. Punjab 59 60 446
14. Rajasthan 250 231 856
15.Tamil Nadu 21 267 364
16.Uttar Pradesh 495 5 1294
17.West Bengal 17 496 399

dI5xlTI 2P iH“

7229. SHRI RAM KAPSE : Will the Minister of 
HOME AFFAIRS be please to state :

(a) whether RDX brought from Dubai was seized 
by the autorlty concerned In Qoa;

(b) II so. the detaila thereof;

(c) whether any smuggled RDX has been taken to 
Qujarat;

(d) If so, the quantum reported to have been 
transported; and

(e) the actk>n taken/|»ropoaed to be taken to curb 
such actlvltlea?

THE liMNISTER OF STATE IN TH E  MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) to (e). 
Information is being collected and will t>e.lakl on the 
Table of the Houee.
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7230. SHRI MANJAY LAL ' Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state*

(a) whether the Qovernment have conducted market 
survey for demand of LPQ In urban and semi-urban 
areas;

(b) If so, the details thereof,

(c) the demand and supply of LPG per annum, and

(d) the steps being taken to meet the demand of 
LPG?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) to (d). Yes. Sir Before Vili plan. 
LPG market studies were based on LPG absorption 
programmes linked with indigenous LPG production from 
the Refineries and fractionatmg plants The primary 
objective was to reduce kerosene imports However, 
growing popularity of LPG as a domestic cooking fuel 
and highly subskSlsed price led to high demand potential 
which exceeded^ Indigenous availability Keeping In view 
the grovirth in walt-lisf, Qovernment asked the Oil Industry 
to draw up a comprehensive LPQ demand saturation 
programme during the Vlil plan period, which apart from 
augmentation of LPG production would also include 
devek>pment of LPG import facilities so that the demand 
gap can be met through imports Accordingly the VIII 
plan LPG programme was formulated, under which 
demand at the end of Vili plan was estimated to be 
4536 TMTPA. It also envisages increase of indigenous 
LPG production from 2.278 'MMTPA in 1992-93 to 3 818 
MMTPA in the terminal year and new port facilities at 
Kandia and Mangalore of 0.6 MMTPA import capacity 
each to come up by 1996-97

3UU2OLIRO 2P EIOT2U iIOS5U elOUIO‘

7231. SHRI CHANDRESH PATEL . Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state :

(a) whether a number of cases are pending for 
alk>tment of petrol retail outlets with the Oil Selection 
Boards of vartous States;

(b) if so, the number of such cases pending upto 
March 31, 1995, State/U.T. wise;

(c) the number of cases recommended and altotted 
during 1994 and 1995 so far by the various Boards, 
and

(d) the target fbced for 1995 and 1996 for altotment 
of dealerships In vark>ua States?

TH E MINISTER O F STATE OF THE MINISTRY OF 
PETRO LEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) and (b). Yes, Sir. Oil Industry 
has reported that as on 31.3.1995, 374 retail outlet

dealership proposals were pending with Oil Selection 
Boards.

(c) During the period 1.1.1994 till date, Oil Selection 
Boards have advised merit panels for 671 retail outlet 
dealerships to the Oil Marketing Companies. Out of the 
above. Oil Industry has issued LOIs for 469 retails outlet 
dealerships.

(d) No target as such for aik>tment of dealerships 
has been fixed for OSBs

FSO52RSU eBITIISI d9r2USTIr5- d9rILI

7232. SHRI MANIKRAO HODLYA GAViT - Will the 
Minister of WELFARE be pleased to state

(a) whether the Qovernment have made an 
assessment about the working of the National Overseas 
Scholarship Scheme for Scheduled Castes and 
Scheduled Tribes and other weaker sections of the 
society,

(b) if so. he details thereof;'

(c) whether the Qovernment are aware that many 
students are unable to complete their studies within the 
prescribed time limit, and

(d) if so. the remedial measures proposed in this 
regard?

TH E MINISTER OF WELFARE (SHRI SiTARAM 
KESRI) : (a) Assessment of the Scheme of National 
Overseas Scholarship for Scheduled Castes, Scheduled 
Tribes etc. condidates through feed back from students, 
Indian Missions and Universities abroad towards 
increase in existing facilities under the Scheme, is an 
ongoing process.

(b) The Scheme was last modified with effect 
from 1.4.1992 and details of modifications are as 
foitows :

(i) the number of awards were increased from 
25 to 30,

(li) the maintenance allowance rates and 
duration of various levels of prescribed 
courses as well as othrer permissible 
alk>wances were also Increased, details of 
which are given below *

(1) Increase in maintanence allowance rate from 
US $ 5400.00 to US $ 5940.00 per annum 
with increase in permissible duration to 
complete the course wKh scholarship from 3 
years to 3 years and 6 months, in case of 
Bachelor's Degree,

(2) Increase in maintenance alk>wance rate from 
US $ 6,000.00 to US $ 6600.00 per annum 
in case of Master's and Ph. D level courses 
with increase in permissible duration to
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complete the course with scholarship from 2 
years to 3 years In case of Master's degree 
and from 3 years to 4 years in case of Ph.D,

(3) increase In maintendnce allowance rate from 
US $ 7.000MO US $ 7700A per annum with 
Increase in permissible duration to complete 
the course with scholarship from 1 year and 
six months In case of Post-Doctoral research/ 
training.

(III) increase in contingency allowance for bool(s, 
essential apparatus, study tour, typing and 
binding of thesis from US $ 350/- to US $ 
385/- per annum,

(IV) increase In equipment allowance from 
Rs. 1,000/- to Rs. 1100/-.

(V ) increase in incidental journey expense (each 
way) from Rs. 200/- to US $ 15/-

(vi) income ceiling of Rs. 5,000/- per month of 
parents/guardians/earning beneficiaries was 
fixed,

(VII) Poll Tax US $ 150/- was allowed, wherever 
applicable,

(c) and (d). in case of a few students where on 
review of their academic performance, the course 
supervisors and the concerned Indian Missions abroad 
recommended time extensions for specific period to 
enable them to complete their studies, such time 
extensions were provided by the Qovernment

HIBIU2-LIRO d9rILI‘ P2T e5U SRW  
FSOlTSU >S‘

7233 SHRI SHiV SHARAN VERMA : Will the 
Mmister of PETR O LEUM  AND NATURAL GAS be 
pleased to state '

(a) the development schemes costing above Rs. 
100 crores for oil and gas separately being carried out 
by OH and Nutural Gas Corporation at present;

(b) the cost of each scheme with details of 
devebpment work undertaken/lo be undertaken under 
it and the likely date of its completion;

(c) the confirmed and unconfirmed reserves of oil 
and gas separately in each field under development; 
and

(d) the annual output of oil and gas separately in 
each such fleki If already In productton atongwith further 
development and the schemes proposed for field 
devebpment In future?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATtSH 
KUMAR SHARMA) : (a) to (d). The inforamtlon Is

being collected and will be lakj on the table of the 
House.

dSTWST dST2BST ET2MI9O

7234. SHRI MANORANJAN BHAKTA : Will the 
Minister of WATER RESOURCES be pleased to state :

(a) whether the World Bank has expressed doubts 
on returns from Sardar Sarovar Project;

(b) if so. the details of observattons made by the 
World Bank, and

(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI PV. RANGAYYA NAIDU) :
(a) No. Sir

(b) and (c). Do not arise.

dT5TSLISfST ET2nI9O

7235 SHRI J. CHOKKA RAO : Will the Minister of 
WATER RESOURCES be pleased to state :

(a) whether the Qovernment of Andhra Pradesh 
has sent Sriramsagar Stage-li Project to the Union 
Government for clearance;

(b) if so, when and present stage of the project;

(c) whether Mandakini Canal which is a part of the 
said project is also pending with the Union Government 
for clearance; and

(d) if so, the time by which these projects are likely 
to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI PV. RANGAYYA NAIDU) :
(a) and (b). Yes, Sir. the project was received In the 
Central Water Commissbn In September, 1986. It was 
sent back to the State Government In May, 1989 as 
water availability had not been established. The 
hydrological studies have now been finalised and the 
State Government required to comply with the 
observations on irrgatlon planning and submit modified 
project to the Central Water Commission.

(c) Mandakini Canal is a part of Sriramsagar Project 
Stage-ii and is therefore, linked with the main project 
clearance.

(d) The clearnace of project depends upon how 
expeditiously the State Qovernment is able to comply 
with the observatk>ns of the Central Appraising Agencies 
and obtains clearance from environmental and forestry 
angle from Mlnlatry of Environment & Forestland 
clearance of welfare plans from Mlnletiy of Welfare.
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(ft) thft number of reports preMntftd by th« NationftI 
Commission f^r Minorities sftor attftinlng th« status of 
statutory ooifiiii1i;slon;

(b) tha numbsr of racommandations mada therein;

(c) the number of recommendations accepted out 
of them; and

(d) the details of the action initiated on the accepted 
recommendatlona?

TH E  MINISTER OF WELFARE (SHRI SITARAM 
KESRi) : (a) to (d). The National Commission for 
Minorities functioning since 17 May 1093 as a statutory 
body has not submitted any Report including Its Annual 
Report so far. The Commiaalon haa, however, submitted 
the 14th Annual Report of the erstwhile Minorities 
Commission for the period 1-4-1991 to 31^-1992 on 
2 Feburary 1995.

The report II under exam ination^

iII2LLIRWSO5I5RI 2P sSRWSU 72RL55SIO2R

7237. SHRI RAM KRIPAL YADAV :
SHRI ARJUN SINGH YADAV :

WHI the Minister of WELFARE be pleased to state:

(a) whether the Government have received the 
complaints regarding non-compliance of the 
recommendations of Mandat Commission;

(b) If so. the details thereof; and

(c) the corrective measures being talcen by the 
Government in the Matter?

TH E  MINISTER OF WELFARE (SHRI SITARAM 
KESRI) : (a) to (c). The Government have taken the 
foilowlhg decisions based on the recommendations of 
the Mandal Commission :

(a) Vide its OM of 8.9.93 the Government has 
provided the following ;

(i) reservation of 27% of vacancies in direct 
recruitment for other bacicward classes in civil 
posts and aervices under the Government of 
India subject to the exclusion of socially 
advanced peraons/sectlons ('creamy layer*).

(ii) candidatea beloglning to OBCs recruited on 
the baala of merit In an open competltton on 
the same standarda preacrlbed for general

candidates shall not be adjusted against the 
reservation quota of 27%.

(II) the scheme of reservation has been made 
applicable in direct recruitment to all 
Ministries and Departments of Government 
of India, public sector undertakings and 
natk>nalised banks under the Government of 
India.

(b) Vkie Its order of 25 January 1995, the upper 
age limit preacrlbed for direct recruitment has been 
relaxed by three years for OBC candidates;

The number of attempts In the case of OBC 
candidates who are otherwise eligible has been 
increased to 7 in respect of Civil Servtoes Examinatk>ns.

(c) Vide Ita order of 22 October 1993. the 
Government had revlaed the existing reservations rosters 
In Older to accomodate the 27% reservatton for OBCs 
In the case of direct recruitment on all India basis by 
open competltton.

(d) Vide its order of 29 December 1993, the 
Government has revised the rosters with regard to filling 
up of posts by direct recrultmet on all India basis 
otherwise than by open competition;

(e) VMe the order of 29 December 1993 revised 
rosters with repard to direct recruitment to Group ‘C  
and *D’ posts, normally attracting candkiates from a 
k)callty or region haa been lasued;

(f) The National Backward Classes Finance and 
Development Corporatk>n (NBCFDC) has been set up 
on 13.1.92 for the purpsoe of promoting the economic 
development of the backward classes granting financial 
assistance to tham for setting up viable self-empk>yment 
ventures and upgradfng their technical and 
entrepreneural skills.

Necessery instnjctbns have been lasued on all the 
above items to the concerned authorities to ensure their 
proper Impiementatton.

Demanda have been received from some quarters 
for Implementation of the remaining recommendations 
of the Mandal Commlaaton. The Government has not 
taken any decision In this matter.

[EngllBhl

JRBIIOLIRO P2T 3fTOIlOOlTI HIBIO2-LIRO

7238. SHRI NURUL ISLAM ; Will the Miniater of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleaaed to atate :

(a) the detalia of the Inveetment made for 
agricultural devetopment In the country during the last 
three years and current year. Sector-wlae and State- 
wise; and
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(b) the stops taksn to enhance the Investment for 
agiicultural development by public sector and private 
sector m the country?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANQ) ; (a) The details of the 
latest information available on Sector-wise gross fixed 
capital formation in agriculture from 1991-92 to 1993- 
94 and State-wise gross capital formation from 1990-91 
to 1992-93 are given at enclosed statement.

(b) During the Eighth Five Year Plan (1992-97). 
singificant level of investment is proposed in favour of 
areas in agriculture and allied activities like horticulture, 
fisheries, rainfed farming, creatton of infra-structure for 
minor irrigatbn, post-harvest management, etc. In order 
to encourage investment in infra-structure for agriculture, 
it IS proposed to establish a new Rural Infra-structural 
Development Fund within the National Bank for 
Agriculture and Rural Development (NABARD) This 
fund will provkle k)ans to State Governments and State- 
owned corporations for completing the on-going projects 
relating to medium and minor irrigation, soil 
conservation, water-shed management and other forms 
of rural infra-staicture

STATEMENT

(a) Gross Fbced Capital Formation (GFCF) fn 
AgriculturB (at current prices)

(Rs in lakhs)

(b) Sector-wise Gross Capital Formation In 
Agriculture during 1991-92 to 1993-94,

(At 1980-81 prices) (Rs. in crores)

State 1990-91 1991-92 1992-93

1 Andhra Pradesh N A N.A N.A

2 Assam N A. N.A N.A

3. Gujarat 39285 N.A N.A.

4 Haryana 47431 N.A N A

5 Kerala N A N.A. N.A.

6 Madhya Pradesh 94832 102345 111898

7. Maharashtra 120654 127584 15365

8 Orissa (1) 33072* 44406* 47113*

9. Punjab 79415 N.A. N.A

10 Rajasthan N A . N.A N.A.

11 Tamil Nadu N.A. N.A. N.A.

Source - 8t«te Directorates of Economics and Statisttos 
N A - Not Available.

(1) - exoluides private corporate sectors.
* excluding figures of Central Qovernment 

administratk>n.

Year All India Prhfate
Sector

Pubik:
Sector

1991-92 4497 3496 1001

1992-93 4617 3552 1065

1993-94 * 4695 3621 1074

* Quick Estimates

d.0.H. JR 0SL5U FSWl

7239 DR. P VALLAL PERUMAN : Will the Minister 
of COMMIUNiCATIONS be pleased to state :

(a) whether the Government propose to provkie 
S TD  facility in various telephone exchanges of 
Tamil Nadu during the Eighth Five Year Plan Period, 
and

(b) If so, the details thereof, district-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) and (b) 
The objectives of the Eighth Five Year Plan of the 
Department of Telecommunications envisage provisk>n 
of STD facility to all the exchanges In the country, 
including the exchanges in all diatricts of Tamil Nadu, 
by March. 1997.

LPQ Agenelee

7240. SHRI A. VENKATESH NAIK : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state :

(a) the number of LPG agendlee In Karnataka JKt 
present, and

(b) the number of new agencies proposed to be 
alk>tted during 1995-96?

THE MINISTER OF STATE OF TH E MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM A): (a) As on 1.4.1995, there were 275 
LPG distributorships In Karnataka.

(b) In addition to the 22 LPQ distributorships 
Included in the Marketing Plan 1992-94. 43 LPG 
diatrlbutorehipe have been Included In the*LPG 
MarkeUng Plan 1094-95 for Karnataka.
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7241. SHRI SYED SHAHABUODtN Will the 
MinlsUr of PLANNING AND PROGRAM M E 
IMPLEMENTATION ba pleased to state

(a) tlie original plan outlay, aectonwise. approved 
for the Eighth Five Year Plan for the Centre and 
States;

(b) the total estimated expenditure, sector-wise, 
during the first three years of the Plan by the Centre 
and the States;

(c) the extent of excess of shortfall in (b) above 
sector-wise. In absolute figures as well as percentage 
of original outlay; and

(d) steps taken to accelerate public investment in 
order to achieve plan target during the next two years'’

THE MINISTER OF STATE IN TH E  MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR G A M A N G ). (a) and (b).The requisrte 
infomiation is given in enclosed Statement.

(c) and (d). The excess and shortfall in the first 
three years Plan expenditure cannot be estimated in 
absolute terms as the original Eighth Plan outlays are 
for a period of five years and hence, not comparable 
with the three years expenditure. The progress of 
performance In the Plan expenditure Is reviewed every 
year at the time of Annual Plan discussions and various 
remedial measures are suggested so that as far as 
possible Plan targets are achieved.

d030(s(F0

B/ghth Five Year Plan (1992^97) - Approved Outlays and 
Expenditure for First Three Years - 1992-95

S.
No

Sectors V Eighth Plan Approved Outlays Expenditure during 1992&95% %  of 8th 
(Rs crores at 1991-92 Prices) (Rs. crorest at 1991-92 prices) Plan

Centre 
$ UTs

States
$UTs

Total Centre States Total

1. Agriculture and Allied 
Activities 1111800 11349 21 22467.21 5824 00 6683 00 12507 00 55 67

2. Rural Developntent 24170.00 10255 36 34425 36 5650.00 11574 00 17224.00 50 03

3. Special Araa 
Programmes 0.00 6750 16 6750.16 0 00 3488 00 3488.00 51 67

4, Irrigation and 
Flood Control 1500.00 31025.29 32525.29 610 00 12923.00 13533.00 41 61

5. Energy 66795.00 48766.09 115561.09 45642.00 21108.00 66750.00 57.76

6. industry and Minerals 37539.00 9382.75 46921.75 21384 00 4044.00 25428.00 54 19

7. Transport 40977.00 14948 57 55925.57 25055.00 7424.00 32479.00 58.08

8. Communications 25097.00 12.98 25109.98 15638.00 7.00 15645.00 62.31

9. Science, Technology and 
Environment 5139.00 3902.69 9041.69 2933.00 136.00 3069.00 33.94

10 QeMral Economic 
Senflcea 968.00 3581.52 4549.52 1678.00 1995.00 3673.00 80.73

11 Social Services 34445.45 44566.45 79011.90 15237.00 21074.00 36311.00 45.96

12 General Services 116.55 1693.93 1810.48 305.00 861.00 1166.00 64.40

Total 247865.00 186235.00 434100.00145880.00 85393.00 231273.00 53.28

($) Provisional
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7242. SHRI GOPI NATH GAJAPATHI . Will the 
Minister of WATER RESOURCES be pleased to state :

(a) whether the Central Ground Water Board has 
dug any well in the State of Orissa under the Scientific 
Ground Water Exploration Programme,

(b) if so. the details thereof;

(c) whether some welts have also been dug in the 
hard rock areas in Orissa;

(d) if so, the details thereof; and

(e) if not, the action talcen/proposed to be taicen to 
dig welts In the hard rock area in Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV RANGAYYA NAIDU) :
(a) Yes. Sir

(b) The Central Ground Water Board has drilled 
630 boreholes in the State of Orissa upto March, 1995 
of which 438 are exploratory wells. 114 observation 
wells, 21 sllmholes and 57 piezometers.

(c) Yes Sir.

(d) The details of the boreholes drilled by the Board 
in hard rock areas of Orissa are as follows *

S. No. Name of 
District

Boreholes drilled 
Exploratory Observation
Boreholes Boreholes

1. Kalahandi 41 9

2 Sambalpur 53 14

3. Sundergarh 40 7

4 Koraput 45 14

5 PhulbanI 26 1

6. Keonjhar 39 10

7. Mayurbhan) 14 —
8. Bolangir 39 11

(e) In view of above, Question does not arise.

CSa5Rf 2P 7SQUI‘ 5R d2lOr HIUU55

7243. SHRI SANAT KUMAR MANDAL : Will, the 
Minister of COMMUNICATIONS be pleased to refer to 
the reply given to Unstarred Question No. 1761 on 
December 19, 1994 and state :

(a) the manner In which the MTNL authorities 
detemiined the ratk>nale of the amount paM to the Delhi 
P.W,D.;

(b) whether the Qovemment propose to set up a 
cell of Its own consisting of experto to scrutinise the

propriety of the charges claimed, and to ensure that the 
job had been done properly;

(c) if so, the details thereof and If not, the reasons 
therefor;

(d) whether despite repeated representations from 
residents of South Delhi, no action has so far been 
taken to plug the gaping holes left uncovered by the 
Delhi PWD, resulting in the seepage of water in the 
ducts: and

(e) if so, the reasons therefor and steps being taken 
on the representations of the reskfents?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM ): (a) The amount 
of compensation to be paid to the local agencies 
including Delhi PWD is determined by MTNL based on 
their respective schedules of rates, prevalent from time 
to time.

(b) No, Sir.

(c) The roads, pavements, footpaths etc. where the 
cables are laid are the property of the local agencies 
concerned. MTNL pays only reinstatement charges to 
the iocai bodies as a compensation for damages to 
roads and pavements etc Such reinstatement charges 
are as per bills preferred by the local authorities based 
on their schedule of rates prevalent from time to time

(d) The matter pertains to the local bodies including 
Delhi PWD. MTNL has been requesting the local tx>dles 
to complete the works of reinstatement where MTNL 
works have been completed

(e) MTNL does not have any monitoring mechanism 
for watching the reinstatement work, by k>cal bodies 
etc.

3UU2OLIRO 2P CE> 3fIR95I‘

7244. SHRI DHARMABHfKSHAM : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state :

(a) whether any proposal to alk>t LPG agencies 
and petrol retail outlets to freedom fighters on prtority 
basis are pending;

(b) if so, the details thereof; and

(c) the time by which these are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM A) : (a) to (c). 78 Retail Outlet 
dealerships, 30 LPG distributorships and 19 SKO-LDO 
dealerships have been reserved for Freedom Fighters' 
category In the RO Marketing Plan 1988-93, LPG 
Marketing Plan 1992-94 and SKO-LDO Marketing Plan 
1989-93. respectively, selection for which is already 
underway through Oil Selection Boards, It generally
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takes about 1 -2 years for commissioning of dealerships/ 
distributorships after issue of advertisement. For the RO 
Marketing Plan 1993-96 and LPG Marketing Plan 1994- 
96. 3% dealerships/distributorships are reserved for 
Freedom-Fighters category.

[Translation]

dIS (T2‘52R

7245. SHRi N.J. RATHVA ; Will the Minister of 
WATER RESOURCES be pleased to state :

(a) whether the Government of Gujarat has 
requested the Union Government to amend the existing 
criterion laid for provkling Central assistance to prevent 
the coastal areas from sea erosion;

(b) if so, the details thereof;

(c) the steps takan/proposed to be taken by the 
Union Government in this regard, and

(d) the amount of assistance provided by the Union 
Government to Gujarat during 1993-94, 1994-95 and
1995-96 in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI PV RANGAYYA NAIDU)
(a) No such proposal from Government of Gujarat to 
revise the criteria regarding Central Assistance to 
prevent the coastal area from sea erosion has been 
received

(b) and (c). Do not arise

(d) As a measure of decentralisation, Central Loan 
Assistance for anti-sea erosion works has Deen 
discontinued in the VIM Plan However, National 
Devetopment Council in Its meeting held in December, 
1991 approved 7.5% weight for meeting the challange 
of special problems under revised formula for allocation 
of Central Assistance As such no Central Assistance 
was provided to the Maritime States including Gu)arat 
during 1993-94 and 1994-95 and no such provision 
has been made for 1995-96 also However, the Planning 
Commission has approved outlays, exclusively for Anti- 
Sea-Erosion projects for the State of Gujarat The 
approved outlay for 1993-94 and 1994-95 is Rs. 20 
lakhs each The proposed outlay for 1995-96 is Rs. 26 
lakhs.

[English]

72SU s5R5Rf

7246. SHRI K. PRADHANl Will the Minister of 
COAL be pleased to state

(a) the details of the Indian Companies who have 
offered for joint venture in coal mining in the country; 
and

(b) the ̂ action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT KUMAR PANJA) : (a) According to 
infonnatlon received from Coal India Limited, they have 
received proposals from following Indian parties who 
have shown interest for forming joint venture with Coal 
India for coal mining;

1. M/s. RPG Industries/Calcutta Electrk: Supply Co.,

2. M/s Nippon Denro Ispat Limited.

3. M/s. Bhagat and C o ,

4. M/s. Hindalco Industries Ltd.,

5. M/s. Eastern Mineral and Trading Company,
6. M/s. Indo Gulf Fertilizer and Chemical Ltd..

7 M/s International Longwall (India) Ltd.

(b) Government has not approved any pint venture 
proposals for CIL, coal mining

[Translation]

H5ff5Rf 2P 7SRSU‘

7247. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR • Will the Minister of WATER RESOURCES 
be pleased to state

(a) whether the Union Government have received 
any request from the Government of Maharashtra tor 
Central assistance for digging of canals in the State.

(b) If so, the details thereof, and

(c) the steps taken/proposed to be taken by the 
Union Government in this regard*?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI PV RANGAYYA NAIDU)
(a) No. Sir '

(b) and (c) Do tot arise

dSTWST dST2BST ET25I9O

7248. DR. MAHADEEPAK SINGH SHAKYA .
SHRi GUMAN MAL LODHA .

Will the Minister of WATER RESOURCES be pleased 
to state :

(a) whether attention of the Government has been 
drawn to the study conducted by the Sardar Patel 
Institute of Economical Social Research wherein It has 
been stated that the percentage of profit likely to be 
accrued from Sardar Sarovar Project is around 15.25%;

(b) if so, the facts thereof and the reaction of the 
Government thereto;

(c) whether the Government have made any 
assessment in regard to the percentage of profit likely 
to be accrued from other major irrigation projects;

(d) if so, the average percentage thereof; and

(e) the names of the projects having minimum and 
maximum percentage of profit?
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) and (b). Yas, Sir. According to the study. Internal 
Rate of Return of Sardar Sarovar Project at financial 
prices and at economic prices range from 14.69% to 
20.00% and 16.77% to 21.88% respectively.

The Government are satisfied about the economic 
viability of the project.

(c) to (e). At present, the Benefit Cost Ratio method 
Is generally used in economic evaluation of Irrigation 
projects. As per the norm of the Planning Commission, 
the projects which yield Benefit Cost Ratio of at least
1 5 ' 1 should be normally approved for implementation. 
A lower limit of 1.0 Is acceptable for Irrigation Projects 
in drought prone areas. The average value of Internal 
Rate of Return in respect of 9 major irrigation projects 
accepted during the last three years by the Advisory 
Committee on Irrigation. Flood control and multipurpose 
projects comes to 15.01%, the maximum and minimum 
value of Internal Rate of Return being 25 75% and 
9.26% for Oml<areshwar multipurpose Project and Gargi 
Diversion Project respectively

72SU C2SW5Rf

7249. SHRI GUMAN MAL LODHA Will the Minister 
of COAL be pleased to state :

(a) whether attention of the Union Government has 
been drawn to the newsKem captioned "CIL accused of 
not utilising, wagon capacity" appearing in the 
**Obsen/er̂  dated February 27. 1995,

(b) If so. whether the railway wagons are not being 
departed in time by CIL for coal loading,

(c) if so, the reasons therefor, and

(d) the amount of demurrage paid by CIL during 
each of the last three years for witholding the railway 
wagons with them?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA) . (a) Yes Sir.

(b) Wagons placed by Railways at colliery sidings 
are required to be loaded within the specified time 
stipulated by Railways. By and large, wagons are loaded 
within stipulated free loading time However, in some 
cases loading can not be completed within the “free 
loading time* leading to detention of wagons

However shortage of Railway wagons In CIL are as 
follows ;

(In FWWs per day)

(c) According to CoaLlndIa Limited, delay in loading 
of wagons occur in some cases due to dislocation 
caused by heavy rains, supply of covered wagons In 
place of open wagons, placement of wagons at odd 
hours, power failures and other breakdowns affecting 
loading.

(d) According to Coal India Limited demurrages 
paid to the Railways by its units/subsidiary companies 
during each of the three years were as under :

Year Demurrages Paid 
(Rs. In crores) 

(Data provisional)

1992-93 16.54
1993>94 16.50
1994-95 19.98

[English]

Month Target Actual Shortage

April. 95 17344 16787 557

May, 95 17888 16230 1658
(up to 16th)

03H3

7250. SHRI D. VENKATESWARA RAO :
SHRI DATTA MEGHE :
SHRI RAM VILAS PASWAN :
SHRI SOMJI BHAI DAMOR :
SHRI P KUMARASAMY :

Will the Minister of HOME AFFAIRS be pleased to 
state :

(a) whether he called the meeting of all opposition 
parties and the Chief Ministers of all the States recently 
to discuss Issues regarding TADA and Kashmir;

(b) if so, the main points suggested by the 
opposition parties and the Chief Ministers;

(c) whether any concrete proposals for amending/ 
repealing of TADA has been finalised; and

(d) if so, the details thereof and the time by which 
the changes are likely to be introduced in the regard">

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) to (c). The 
Government has consulted the Chief Ministers/Governors 
of States/UTs and leaders of the various political parties 
In this regard. In the light of the views expressed by the 
Chief Ministers and Government as also the leaders of 
the various political parties, the Government has decided 
not to extend TADA but to bring forward a new 
Legislation, namely, the Criminal Law Amendment Bill, 
1995 for the prevention of and for coping with the terrorist 
and disruptive activities.

[Translation]
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7251. dpiJ EpeeC 7p3FH G(is3 : Will the 
Minister of JFteis305zF 3FH 8ie3H73d0JF> be 
pleased to state ;

(a) the details of the private agencies recognised 
by the Press tnfbrmatlon Bureau;
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(b) the critarla/norms adopted in this regard;

(c) whether all these agencies are complying with 
the siad norms; and

(d) If not, the action taken against defaulter 
agencies?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K,R SINGH 
DEO) : (a) List of private news and feature agencies 
accredited to the Press Information Bureau is given in 
the enclosed Statement.

(b) The eligibility criteria for recognition/ 
consideration for the grant of accreditation to 
representatives of news agencies is :•

(1) The contents of Items circulated/produced by 
agencies should Include news and 
Information emanating from the Headquarters 
of the Government of India

(ii) The news agency should use telegraphic or 
electronic facilities and should have paying 
subscribers in news media organisations 
spread over not less than 6 States.

(ill) A news photo agency should have minimum 
of 6 paying subscribers and annual 
subscription Income of Rs. 30,000/- and a 
television organisation of Rs 50,000/* from 
news media organisations as certified by an 
established firm of Chartered Accountants.

(iv) A feature agency should have not less than
12 paying subscribers in news media 
organisations.

(v) Wire Agencies should provide services to 
news media organisations including audio
visual networks on a regular commercial 
basis and shall produce certificate from an 
established firm of Chartered Accountants 
about their subscription income.

(c) Yes, Sir.

(d) Does not arise.

STATEMENT

A. WIRE AGENCIES

1. Asian News International— -India.

2 Hindustan Samachar

3. Press Trust of India

4. PTI (Bhasha)

5. United News of India
6. Unlvarta

B NON-WIRE AGENCIES

1. Asian films

2. Age of Enllghtment News and Feature Service

3. Cartographic News Service
4. Cine India International

5. Development News Service
6. India News and Feature Alliance (INFA)
7. India Press Agency

8. National Press Agency

9. Newstoday, News and Feature Agency
10. News from Non-aligned World

11. Press Asia International
12. POT Analyses News Service

13. Sambad News Servk^e
14. Syndicated Journalist News/Feature Agency
15. V^na Views and News Agency

16. Sambad Parikrama News/Feature Agency
17. Shabdarth Sanchar Feature Agency.

C. FOREIGN NEWS AGENCIES

1. Agence France Presse (AFP)

2. Italian News Agency (A N SA ).
3. Associated Press of America (AP)
4. CNN (Cable News Network)

5. DNA (Depth News Asia)
6. DPA (German Press Agency)
7. Dukas News Agency, Swizerland

8. E.F.E. Spanish News Agency

9. Gemini News Service, London
10 Inter Press Service Third World News 

Agency. Italy
11 Iraqi News Agency. Baghdad.

12. ITAR TASS News Agency. Moscow.
13. Korean Central News Agency.

14. Knight-Rldder Financial News. Japan.

15. Kyodo News Service. Japan

16. Reuters. London.
17. Syrian Arab News. Agency
18. US News and WorM Report. USA

19. Vietnam News Agency
20. Xinhua News Agency, China

21. British Broadcasting Corpn.. London
22. Bharat VanI, New York.

23. China Radio International. Beijing
24. Ec-Televlsa. Mexk^o City
25. German TV Network, Germany
26. German Radio and TV, Hamburg
27. N.H.K. (Japan B’ Casting Corpn.,) Tokyo
28. National Broadcasting Corpn., New Ybrk
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29. Pakistan Broadcasting Coipn., Isiamabad

30. Radio Netheriands. Holland

31. Radio Harmony, England

32. WTR. Londaon.

33. Visnews, London

34. Voice of America, Washington

D. INDIAN NEWS PHOTO AGENCIES
I ANI-TV (India). New Delhi.

2. Ashoka News Photos. New Delhi.

3. Aslan Films, New Delhi.

4. Bedi Films, New Delhi.

5. Black Star Photo Agency, New Delhi

6. Capital News Photos, New Delhi.

7. Central News Photo Service, New Delhi.

8 Cine India Internatbnal TV News Agency, New 
Delhi.

9. National News Photos, Delhi

10. Para India. New Delhi.

I I  PTI Photo Service. New Delhi

12 PTI-TV, New Delhi.

13. Punjab Photo Service. New Delhi

14. Spot Films News Agency, New Delhi.

15. UNI (Photo). New Delhi

E. FOREIGN TV ORGANISATIONS

1. American Broadcasting Company, New York.
2. CBS News. New York

3. European TV Service, Germany

4. German Radio & TV
5. German TV Network, Germany.

6. Independent TV Network, London

7. WTN, London

8. Visnews, London.
F. FOREIGN PHOTO AGENCIES/NEWSPAPERS

1. Associated Press of America, New York

2. Gamma Liaison Agency, New York.

3 A.F Paris.

4 C.N.N. USA.
5. N.H.K., Japan

6. Neur Berliner. Berlin
7. Informatton Agency. Novosti, Moscow.

8. PAN-ASIA. Tokyo

9. Reuters, London.
10. Slpa Press, Paris

11. Sygma« Paris.

[EngllahJ
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7252. SHRI LAETA UMBREY : Will the Minister of 
WELFARE be pleased to state :

(a) the details of the Tribal Devetopment Projects 
assisted by the International Agencies, State-^ise,

(b) the amount of assistance provided by the 
Intemational Agencies of these Projects;

(c) whether any project has been proposed in the 
tribal dominant States of North-Eastern Region;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI SITARAM 
K ESR I): (a) to (e). information has been called for form 
the concerned States and will be laid on the Table of 
the House on its receipt.

3B5SO52R 0lTQ5RI tlIU

7253. DR. R. MALLU : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state;

(a) the cost of imported vis-a-vis indigenous Aviation 
Turbine Fuel (ATF) per kilolitre;

(b) whether the Government are planning to stop 
the import of Aviation Turbine Fuel (ATF);

(c) if so, the reasons therefor; and

(d) its impact on airlines operating in the country?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) ; (a) The ceiling selling ex-storage 
point price of ATF is Rs. 9852.33/KL exclusive of Excise 
duties. The domestic Prices of petroleum products are 
not always comparable with the international prices.

(b) to (d). The import of ATF is permitted under 
special Import Licence. The review of Import Export 
Policy is an ongoing process.

HILSRW SRW dl--Ua 2P FSOlTSU >SI

7254. SHRI RAJENDRA AGNIHOTRI : Will the 
Minister of PETROLEUM  AND NATURAL GAS be 
pleased to state :

(a) the production vIs-a-vis demand of natural gas 
at present per day;

(b) whether there Is a large unfulfilled demand for 
natural gas;

(c) if so, the details thereof; and

(d) the steps taken by the Govemment to wipe out 
the gap between demand and supply of natural gas In 
the country?
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THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) The production of natural gas 
in the current year is estimated to be 62 MMSCMD. The 
current demand from units which have been allocated 
gas is around 75 MMSCMD.

(b) and (c). Apart from the allocations already made, 
the demand registered with GAIL amount to 260 
MMSCMD.

(d) Steps tai(en to increase the supply of natural 
gas include the additional development of existing fields, 
development of new fields etc. The Government is also 
examining the feasibility of importing natural gas

72LLUII52R P2T dSPS5 4STSL9rSTPI

7255. SHRI CHITTA BASU : Will the Minister of 
WELFARE be pleased to state .

(a) whether the National Commission for Safai 
Karamchari has since been constituted,

(b) if so, the composition thereof;
(c) whether the Commission has been provided 

with office, staff and other facilities by the Government; 
and

(d) if not, the time by which all these facilities are 
lilceiy to be provided to the Commission?

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI) : (a) and (b). The National Commission for Safai 
Karamcharls was constituted on 12th August, 1994 in 
pursuance of the National Commission for Safai 
Karamcharls Act. 1993 (64). The Commission comprises 
of the following members .

Shri Mangi Lai Arya 
Shri i.PD. Saiappa 
Shri Vasuneorao Changre 
Shri Mangal Ram Premi 
Smt Maya Devi 
Shri Ishwarbhal Patel 
Dr Hanuman Prasad

- Chairperson
- Vice Chairperson
- Member
- Member 
• Member
- Member
- Member

(c) and (d). The Commission was provided 
temporary office accommodation out of the 
accommodation allotted to the Ministry of Welfare in 
R K Puram to enable the Commission to start functioning 
immediately after its constitution The Ministry of Urban 
Development have allotted office accommodation to the 
Commission in Lolc Nayalt Bhavan However, this is 
subject to the final approval by the Cabinet Committee 
on Accommodation. The Commission is expected to 
shift to Loi< Nayalc Bhavan shortly A siteleton staff has 
also been provided to the Commission by Ministry from 
its own strength. The remaining staff is expected to be 
provided in the near future. The Commission has been 
provided transport facilities by hiring the services of taxi 
operators. Other facilities such as telephone, office 
equipment etc. have also been provided to the 
Commission.

dl--Ua 2P >SI JL-2TOIW PT2L eLSR SRW JTSR

7256. SHRI MOHAN RAWALE : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state.

(a) whether the Government of Maharashtra have 
requested the Union Government about possible supply 
of natural gas proposed to be imported from Oman/Iran,

(b) if so. the details thereof;

(c) whether the Government of Maharashtra have 
also offered land free of cost for locating the shore 
terminals;

(d) if so. the details thereof; and

(e) the reaction of the Government to the said 
proposal of the Government of Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) and (b). The Government of 
Maharashtra have requested for allocation of 30 
MMSCMD of gas out of the gas proposed to be imported 
from Oman

(c) to (e). The Government of Maharashtra have 
proposed the setting up of a new gas terminal at Usar 
and higher allocation of gas from the Western offshore 
to units in Maharashtra and have offered free land for 
the terminal However, the gas projected to be available 
from the Western Offshore fields is fully allocated and 
it is not feasible to consider higher allocation at present 
In so far as the Statewise distribution of Imported gas 
IS concerned, this will depend on the registered demand 
and the techno-economic feasibility of supply.

[Translation]

E Y 0 dITB59IS JR 3nLIT

7257. PROF. RASA SINGH RAWAT : Will the 
Minister of COMMUNICATIONS be pleased to state .

(a) whether any representations have been received 
by the Government about post and telegraph sen^ices 
in Ajmer district of Rajasthan;

(b) if so. the details thereof; and

(c) the action taken or proposed to be taken by the 
Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) and (b).

Department of Post: Yios, Sir. Representations were 
received about irregular delivery of mail in Adarsh Nagar, 
Old Octroi. Vigyan Nagar and Subhash Nagar areas of 
Ajmer Town, nori>avallabillty of Supervisore and 
discourteous behavbur of postal staff of Naalrabad Road 
Post Offices, Naalrabad In Ajmer DIstrtet.
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Department of Telecommunications :

One complaint about telephone services of Ajmer 
was received from Bhartlya Janata Party on 21.4.95. 
The representation was about providing new 
connections, rebate to subscribers for having telephone 
out fo order for more than 7 days laying of underground 
cables, STD services of KekrI, poor services of 197, 
198 and 199, cross connection of tines, congestion of 
STD lines and defects in exchange, delay in printing of 
new telephone directory and malpractice by staff.

(c) Department of Post : Necessary arrangements 
have been made for satisfactory mail delivery In the 
areas mentioned In (a) and (b) above. The other 
complaints were unfounded.

Department of Telecommunications *

(i) In Ajmer, one E-10B exchange of 5000 lines 
was commissioned on 10.3.95. 2700 
subscribers of electromechanical exchanges 
having STD facility were transferred to E- 
10B exchange.

(ii) Target of new connection has been achieved 
in time,

(iii) Rebate in rent is being given to subscribers 
automatically when telephone remains out 
of order for more than 7 days;

(iv) In majority of the cases, cables are laid 
underground only. In Mansarovar Colony, few 
cables were laid overhead to provide new 
connections. The same will be replaced by 
U/Q cables at the earliest.

(v) in Open IHouse session, all efforts are being 
made to mvite representations of various 
groups;

(vi) The STD services of Kekri are provided 
through Kekri-Malpura UHF system. It is 
working quite satisfactorily. Services of 197- 
198 and 199 are generally satisfactory, it is 
being monitored at higher level also.

(vli) Regarding Cross connections and other such 
faults, corrective actions are being taken 
Immediately whenever these are noticed. 
New Telephone Directory is being provided 
in Ajmer and shall incorporate the 
suggestions made In the representations. 
Overall servk^es in Ajmer are-satisfactory;

(viii) In case of any complaint regarding 
malpractice is received, action is taken as 
per departmental rules.

[English]

7S‘lSU dOSPP 5R FHs7

qv?K. dpiJ i3s3dpi3h Ei3d3H dJF>p m A5UU  
the Ministry of HOME AFFAIRS be pleased to state :

bSc OrI RlLQIT 2P 9S‘lSU ‘OSPP JR FI1 HIUr5 slR595-SU 
72LL5OOIIy 9SOIf2Tag15‘I:

(b) whether the Government propose to fix 
permanent cadre for the casual staff of NDMC;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED ): (a) The category- 
wise number of casual labour in NDMC Is as under :

A
Nil

B
Nil

C
98

D
3572

(b) to (d) Casual labourers who have completed 
750 days as on 31.3.1995 have been taken on regular 
muster-roll making them eligible to be considered for 
regular appointment against future vacancies.

Media Commieelon

7259. SHRI S.M. LALJAN BASHA . Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state ;

(a) whether there is any proposal for setting up of 
a Media Commission;

(b) If so. the details thereof; and

(c) the steps taken/proposed to be taken in this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.R SINGH 
DEO) ; (a) to (c). No decision on this subject has been 
taken.

D.I.T. Policy

7260. PROF UMMAREDDY VENKATESWARLU 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state :

(a) whether the Government have formulated a new 
policy called Develop-lnvest-Transfer (D.I.T.) for 
development of oil fields;

(b) If so, the details thereof;

(c) since when the said policy Is in operation;

(d) whether a new thrust has been given to this 
polk:y In 1994-95; and

(e) if so, the details of foreign and Indian companies 
whteh have shown interest for Investment under the 
said policy?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) No, Sir.

(b) to (e). Do not arise.
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7261. SHRI BOLLA BULLI RAMAIAH • Will the 
Minister of WATER RESOURCES be pleased to state :

(a) the details of components of Vamsadhara Pro)ect 
alongwith estimated cost thereof.

(b) the present stage of the Vamsadhara project 
Stage-1 and Stage-ll;

(c) the time by which the Vamsadhara project 
Stage-i is likely to be completed; and

(d) the time by which the work on Vamsadhara 
project Stage-ll Is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) :
(a) Vamsadhara Project Stage-1 comprises of 467 metres 
long barrage across river Vamsadhara at Gotta and 105 
Km long contour canal on the left bank alongwith its 
disUlbution system. Vamsadhara Stage-ll project 
comprises of a barrage across river Vamsadhara at 
Neradi (58 km. upstream of Gotta), 6 km long flood 
bank on right skle, 3.8 km. long masonry flood protection 
wall on left side, irrigation sluice on the right bank, 
provision for head sluice on the left side, 42 km long 
flood flow canal from the right flank of Neradi barrage 
to Hiramandalam Reservoir Hiramandalam Reservoir 
With a capacity of about 538 million cubic metre, 30 km 
long high level canal from Hiramandalam Reservoir, a 
link canal connectmg Hiramandalam Reservoir and Gotta 
barrage and 58.825 km. long right bank canal from the 
link canal.

(b) Vamsadhara Stage-1 Project was given 
investment clearance by the Planning Commission in 
February. 1972 for an estimated cost of Rs 8 77 crores 
The latest estimated cost of the project is Rs 78.60 
crores and an amount of Rs. 64.41 crores is anticipated 
to have been incurred upto March, 1995

(c) Vamsadhara Project Stage-1 is scheduled for 
completion In VIII Plan.

(d) Advisory Committee in December, 1991 for an 
estimated cost of Rs. 275.74 crores subject to clearance 
of rehabilitation and resettlement plans by the Ministry 
of Welfare and Environment and Forests clearences by 
the Ministry of Environment and Forests The State 
Government is required to obtain these clearances

JRW2geLSR E5-IU5RI ET2nI9O

7262. MAJ GEN, (RETD.)
BHUWAN CHANDRA KHANDURI 

SHRI RABI RAY .
DR. LAXMINARAYAN PANDEYA 
SHRI ATAL BIHARl VAJPAYEE

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state .

(a) whether tHe $5-billion deep sea Indo-Oman 
Pipline Project is facing any operational problems,

Vamsadhara Project (b) If so. the details thereof;

(c) whether Oman has offered any atternatlve gas 
supply channel to India in lieu of the pipeline Project;

(d) if so. the details thereof; and

(e) the estimated expenditure on the proposed 
alternative project?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) ; (a) No. Sir.

(b) Does not arise.

(c) No, Sir.

(d) and (e). Do not arise

C2Rf H5‘OSR9I 0IUI-r2RI C5RI‘

7263 SHRI RAM KAPSE : Will the Minister of 
COMMUNICATIONS be pleased to state ;

(a) whether any discussion was held with Japan 
regarding offer for long distance telephone lines; and

(b) If so. the details thereof and decision taken in 
the matter?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) . (a) No. Sir

(b) Does not arise in view of (a) above.

HIBI52-LIRO 2P 72RRLSRW 3TIS

7264. DR SAKSHIJl : Wilt the Minister of WATER 
RESOURCES be pleased to state ;

(a) the amount provided to Uttar Pradesh for the 
devebpment of command areas; during the last three 
years.

(b) the targets of irrigation network in the command 
areas in Uttar Pradesh during the above period; and

(c) the achievements made so far in this regard?

0p( sJFJd0(i et d030( JF 0p( sJFJd0ih et  
A30(i i(deDi7(d bdpiJ E.G. i3F>3hh3 F3JHDc %
(a) the expenditure incurred including Central assistance 
released to the >2BITRLIRO of DOOST ETSWI‘r for 
devek^pment of Command Areas during the last three 
years is as under*

(Rs. In Lakhs)

Year Expenditure incurred

1992-93 3,300.14
1993-94 3,711.73
1994-95 4,589.26

(Revised outlays)

(b) and (c). The targets and achievements of fieki 
channels for Irrigation networic In the command areas
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in Uttar Pradesh during the iast three years is as 
under:

(In Thousand l-iectaras)

/Pleld Chanis 
Targets Achievements

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANQAYYA NAIDU)
(a) Surplus Ravi'aeas Waters assessed are 21.19 BIHbn cubic

1992-93 268.00 90.16
1993-94 128.50 130.26
1994-95 129.00 129.00
(Anttoipated)

CEu JL-2TO tS95U5O5I‘ ET2MI9O

7265 SHRI A. VENKATESH NAIK: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state ‘

(a) the tinie by which the LPG Import Facilities Project 
is iil(ely to be completed at Mangalore in Karnataka,

(b) the total cost of the project alongwith the expenditure 
incurred upto March 31,1995;

96?
(c) the budgetary allocation for this project during 1995-

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) The LPG import facility at 
Bangalore in Karnataka Is expected to be completed by 
September, 1996.

(b) The estimated oost of the project is Rs. 175.65 crores. 
As on 31.3,1995, an expenditure of Rs 54.60 crores has been 
incuned by HIndustran Petroleum Corporation Limited towards 
implementation of the project

(c) An amount of Rs. 70.00 ciores has been allocated for 
the project during ^  year 1995-96

Sharing of Water

7266. SHRIMATI VASUNDHARA RAJE : Will the 
Minister of WATER RESOURCES be pleased to state •

(a) the approximate surplus water of Ravi>Beas rivers;

(b) the basis of allotment of water amongst the basin 
SMse;

(c) the total demand of water made by Rajasthan from
Ravl-Beas rivers* water;

(d) the quantum of water being supplied to Rajasthan at 
present; and

(e) the stepe taken by the Unton Government to release 
the full share of water to Rajasthan?

(b) Surplus Ravi-Beas Waters are being shared by 
the basin States as per the agreement signed by 
Punjab, Haryana and Rajaathan on 31.12.1981.

(c) and (d). Demands made by Rajasthan, its shares as 
per the 1981 Agreement and the deliveries made during the 
iast 5 years are as under:

(Blilton Cubk: Metres)

PerkxJ Dsmand Shae DelK^ries

21 5.90 tq 20.5.91 11.265 8.462 10.543
21.5.91 to 20.5.92 11.927 7.946 10002
21.5 92 to 20 5.93 10367 3A2 9108
21.5.93 to 20.5.94 12208 7.021 7J299
21.5.94 to 20.5 95 12.011 9.119 10.619

(e) Does not arise

72RPITIR9I 2P H.>I 2P E2U59I

7267. SHRI R. SURENDER REDDY. Will the Minister 
of HOME AFFAIRS be pleased to state ;

(a) whether a Conference of the Directors-Generai of 
Police was convened by the Nattonal Human Rights 
Commission in New Delhi recently;

(b) if so, the recommendattons/suggestions made 
at the Conference; and

(c) the reaction of the Government thereto?
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI RAJESH PILOT) : (a) to (c). A 
conference with some Directors General of Police and 
inspectors General of Police was convened by the 
National Human Rights Commission on 2.5.95 to discuss 
about the human rights training programme for police 
personnel of vartous ranks, inputs on human rlght^in 
police training syllabi in different police training 
institutions and academies were discussed. The 
Conference was convened with a view to work out a 
model human right training syllabus for police personnel 
of different ranks. Nine Director General of Police/ 
Inspector General of Police attended the Conference. 
Commission proposes to hoM another meeting with the 
remaining Directors General of Poltoe t>efore finalising 
the human rights syllabus.

Semiiuir at Bangalore

7268. SHRI SANAT KUMAR MANDAL : Will the 
Minister of COMMUNICATIONS be pleaaed to state ;

(a) whether the Government have taken note of 
various conclustona and rcommendattona made at a
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five day Asia-pacific nations seminar on resource mobilisation 
for tiie telecommunications sector, held at Bangabre recently;

(b) whether in one of their recommendations, the member 
countries of the regton have been asiced to adopt a stable, 
transparent and healthy policy and provide regulatory 
environment for the growth and sustained development of 
telecommunicattons In their respective countries; and

(c) if so, reaction oi the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) * (a) Yes. Sir.

(b) and (c). The National Telecom Policy '94 of 
Government of India takes account of this recommendations

4T5‘rRS i5BIT ASOIT H5‘-lOI

7269. SHRI DHARMABlHIKSHAM : Will the Minister 
of WATER RESOURCES be pleased to state

(a) the conclusbns arrived at by the Andhra Pradesh and 
Karnataka to settle the disputes on Krishna river water,

(b) whether the issue is pending with the Union 
Government; and

(c) if so, the steps taken/proposed to be taken by the 
Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI RV. RANGAYYA NAIDU) .
(a) The Government of Andhra Pradesh has objected to the 
construction of Hippargi Project, Upper Tunga Project and 
increasing the full resen/oir level of Atmati Dam whereas the 
Karnataka Government has not agreed to Telugu Ganga Project 
These issues have to be mutually settled by these States.

(b) and (c) in  the case of Telugu Ganga Protect, the Chief 
Ministers of Knshna k>asin States have already heM 3 meetings 
to settle the issue but have not reached an agreement. In the 
case of ob)ection raised by Government of Andhra Pradesh 
for Karnataka Project, the Centre is of the view that water 
utilisatbn proposed under the 3 project is within the albcatbn 
made by the State Government of Karnataka out of its overall 
share under Krishna Water Disputes tribunal Award. However, 
planning of Upper Krishna Project State-il is such that it 
would give capability to Karnataka to utilise more than 173 
thousand miHbn cubb feet of water albcated by Government 
of Kamataka for this project out of its overall share of Krishna 
waters The Government of Kamataka is required to obtain 
concurrence of Krishna basin States.

tlRWI P2T 72U5IfII lRWIT HSRWSU9STSRaS 
ET2OI9O 3TIS

7270 SHRI 4. PRADHANI : Will the Minister of 
pes( 3tt3Jid be pleased to state :

(a) whether the funds were albtted for five colleges at 
Maikangiri, MV 79, Baleneta, Umerkota and Tunudhini in the

Dandakaranya Project Area in Koraput district of Orissa before 
the Project was wound up;

(b) if so, whether funds were released for these five 
institutions;

(c) if so, the details thereof; and

(d) if not, the resons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED) ; (a) Yes, Sir

(b) to (c). A total amount of Rs.120.00 lakhs was released 
to the State Government during 1988>89 as 'On account 
advance' for educational institutbns including -i-2 colleges, 
towards maintenance and deffciency Further amount was not 
released to the Govt, of Orissa tor want of utilisation/audit 
certifbates.

The sanctbn for the constructbn of +2 college buibings 
at Umerkets and Tunudihi was issued in September 1987 but 
no amount was rebased because the Project was net executed 
nor any expenditure was incurred by State Government dunng 
the valbity of sanction till September 1990.

HSLSfI O2 0IUI-U52RI Qa Js2R‘22R

7271. SHRI D. VENKATESWARA RAO 
SHRI M.V.V.S. MURTHY :

Will the Minister of COMMUNICATIONS be pleased 
to State:

(a) whether during monsoon season the tebphone cable 
get damaged and functbning of telephones are disrupted as a 
result thereof,

(b) whether MTNL, had set up any Committee to analyse 
this phenomenon;

(c) if so, the details and findings thereof; and

(d) the steps taken by the Government to protect the 
tebphone infrastructures from damage by rains?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) : (a) Yes, Sir 
Underground telephone cables at times get damaged due to 
digging operations, carried out by various agenciea. Water 
enters in such cables causing seivbe break down. Round the 
cbck repair work b carried out to restore the faulty tebphones 
in the shortest possible time.

(b) Yes Sir.

(c) and (d). A Committee of senior officers of MTNL 
was constituted In 1993 to study the causes of cable break 
downs dtiring rrKxisoon and reoommended preventive measures 
to reduce such brealcdowns. Baaed on the racommendatbns of
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the Committaa steps have been taken to prevent such 
recurrence In future as under:

(i) Protection of joints by half round RCC pipes/ 
bitumen.

(ii) Patrolling of Cable routes.
(iii) Flooding of Cable trenches prior to monsoon.
(iv) Co-oitlination with local authorities engaged in 

digging operations.

EIRW5Rf 85UU‘

7272. SHRI SYED  SHAHABUDDIN : Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) the titles of State Bills pending with the Government 
for the assent of the Presicent as on April 1,1995;

(b) the original date of passage of the Bill by the State 
Legislature;

(c) the date of submission of the Bill to the Union 
Government; and

(d) the time by which these bills are likely to accorded 
Prasidenfs assent?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) : (a) A statement of 
BiHs resen/ed by Governors of vartous States for consideration 
of the Preskient and the date on whk:h they were received in 
this Ministry is enclosed. The State Legislations call for 
examinatk>n by the concerned Departments/Ministries of the 
Govemment of India and consultaitions with the State 
Government wherever necessary. The concerned State 
Governments and the Central Ministries/Departments are 
reminded constantly to expedite their views in the matter. 
Discussions are also hekl where necessary, to expedite the 
clearance of the Bills.

S.No Date of Receipt

d030(s(F0

Position as on 1.4.1995

Name of the Biii

1.

2

3

4.

5.

6. 

7 

8.

9.

10.

11

12.

13.

14.

29-05-66

17-04-89

09-08-89

11-09^9

01-11-89

01-11-89

20-11-89

28-11-89

20-06-90

2 9-08 ^ 

20-04-91 

08-07-91 

29-10-91 

01-06-02

The Madras Race Club (Acquisitk>n and Transfer of Undertaking) Bill. 1986.

The Indian Electricity (Haryana Amendment) Bill, 1989.

The Assam Highways Bills, 1989.

The Manipur Home Guards Bill, 1989.

The Sikkim Alienation of Land (Reguiatton) Bill, 1989.

The Sikkim Transfer of Land (Regulation) Bill, 1989.

The Andhra Pradesh Highways Bill, 1989.

The Andhra Pradesh Industrial Workers (Representatk>m Participation In Management and 
Relief) Bill, 1989.

The Assam Land Grabbing (Prohibition) Bill,1990.

The Rajasthan Tax on Luxuries (In Hotal and Lodging Houses) Bill, 1990.

The Kerala Women's Commission Bill, 1991.

The Tripura Forest (Regulation as to Removal of Tintber) Bill, 1991.

The Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Bill, 1991.

The Uttar Pradesh Preventton of Cow Slaughter (Amendment) Bill. 1992.
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1 2 3

15. The West Bengal Correctional Services Bill. 1992.

16. 2 9 -1 0 ^ The Limitation (West Bengal Amendment) Bill. 1992.

17. 07-12-92 The Rajasthan Flood Plain Zoning Bill, 1990.

18. 09-12-92 The Manipur Prevention of Malpractices at Public Examinations Bill, 1992.

19. 1J1-02-93 The Andhra Pradesh Prevention of Disfigurement of Open Places and Prohibition of Obscene 
and Objectionable Posters and Avertisements Bill, 1992.

20. 01-09-93 The Orissa Limitation of Expenditure on Marriage Bill. 1993.

21. 27-09-93 The West Bengal Government Land (Regulation of Transfer) Bill, 1993

22 30-09-93 The West Bengal CoHege Service Commission (Amendment) Bill. 1993

23. 13-1093 The Payment of Gratuity (West Bengal Amendment) Bill. 1993.

24. 13-10-93 The Payment of Wages (West Bengal Amendment) Bill, 1993.

25. 31-01-94 The Tamil Nadu Land Encroachment (Amendment) Bill. 1993

26 23K>3-94 The Tamil Nadu Hindu Religions and Charitable Endowments (Second Amendment) Bill. 
1994.

27. 26^)4-94 The Andhra Pradesh Cooperative Societies (Amendment) Bill, 1993.

28. 23 4 )5 ^ The Punjab Minerals (Vesting of Rights) Bill, 1994

29. 16-06-94 The Tnpura Land Revenue and Land Reforms (Sixth Amendment) Bill, 1994

30 0&07-94 The Code of Criminal Procedure (West Bengal Amendment) Bill, 1994.

31 06^7-94 The TamH Nadu Compulsory Elementary Education Bill. 1994.

-32. 11-07-94 The Tamil Nadu Hindu Religious and Charitable Endowments (Third Amendment) BUI, 1994.

33. 25^7-94 The Howrah Municipal Corporation (Second Amendment) Bill, 1994.

34. 25^7-94 The Durgapur Municipal Corporatbn (Second Amendment) Bill, 1994.

35. 36>08^ The Prevention of Curruptlon (West Bengal Amendment) Bill, 1994.

36. 26-09M The Indian Penal Code (Ortasa Amendment) Bill, 1994.

37. 02-11-94 The Indian Electricity (West Bengal Amendment) Bill, 1994.

38 0M 1-«4 The Eleetrleily (Supply) (West Bengal Amendment) Bill. 1994.

39. 11-11-94 The Rajasthan Public Premises (Eviction of Unauthorised Occupants) (Amendment) Bin, 
wVV•.

40. 23-11-94 The Weet Bengal Qornnrnem Premtoea (Tenancy Regulation) (Amendment) Bill. 1994.
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41. 14-12-94 The Himachal Pradesh Aided Colleges (Security of Services of Employees) Bill, 1994.

42. 19-12-94 The Madras City Tenants Protection (Amendment) Bill, 1994.

43. 19-12-94 The TamM fMadu Land Reforms (Fixation of Celling on Land) (Second Amendment) B», 1994.

44 21-12-94 The Tamil Nadu Apartment Ownership Bill. 1994.

45 03-01-95 The registration (Tamil Nadu Amendment) Bill. 1994.

46 16-01-95 The Arunachal Pradesh Panchayat Raj Bill. 1994.

47 25-01 -95 The Talcher Thermal Power Station (Acquisition and Transfer) Bill, 1994.

48. 30-01-95 The Arunachal Pradesh Protectton of Customary Laws and Social Practices Bill, 1994

49 02-03-95 The Madhya Pradesh Sampathi Virupan Nivaran Vidheuai. 1995.

0IUI-r2RI ()9rSRfII 5R ilTSU 3TIS‘

7273 DR. R MALLU : Will the Mmister of 
COMMUNICATIONS be pleased to state

(a) the number of rural telephone exchanges. State-wise.

(b) the number of electronic exchanges out of them; and

(c) the time by which the remaining exchanges are lii(ely 
to be converted into electronic exchanges?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) ■ (a) and (b). As 
given in the enclosed Statement.

(c) As per Eighth Plan objectives, all existing MAX-lli 
and MAX-11 (L.F.type) and other worn out electromechanical 
exchanges are planned to be replaced with electronb exchanges 
by March, 1997. Remaining electrome chanicai exchanges are 
planned to be replaced progressively on the expiry of their 
useful life.

d030(s(F0

Sfafewfoe detaWs of Rural Telephone 
Exchanges as on 31.03.1995.

S.No. Circle/State Number Rural 
Telephone 
EMEhangos

Number of 
Electronic 
Bffihengas

1 2 3 4

1. Andhra Pradesh 1794 1235

2. Assam" 192 192

1 2 3 4

3. Bihar 663 663

4 Gujarat 1188 1168

5. Haryana 578 578

6. Himachal Pradesh 393 393

7 Jammu & Kashmir 125 87

8. Kamatal(a 1670 1670

9 Kerala 596 541

10. Madhya Pradesh 2363 2362

11. Maharashtra & Qoa 2022 1985

12 North East
Arunachal Pradesh 50 50
Manipur 10 10
Meghalaya 26 2B
Mizoram 27 27
Nagaland 22 22
Tripura 39 39

13. Orissa 581 581

14. P u r^ 832

15. Rajasthan 1210 1210

16. Tamil Nadu 1023 • 1009

17. Uttar Pradesh 1359 1320

18. WestBengaUSIMdm 374 374

Total 18037 16145
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7274 SHRt S.M. LAL JAN BASHA : Will the Minister
01 PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have any tie-up with Iraq 
for oil supply, and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b). Crude oil import from Iraq 
was suspended from August 1990 due to embrago on trade 
with Iraq.

[Translation]

EIRW5Rf ET2nI9OÎ d9rILIS

7275. SHRI N.J. RATHVA ■ Will the Minister of 
PLANNING AND PROGRAMME Implemenlation be pleased 
to state

(a) the names of the projects/schemes pending with 
Planning Commission for investment clearance. State-wise; 
and

(b) The time by which the projects/schemes are likely to 
bedeared?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR GAMANG) : (a) and (b) No proejct/ 
scheme of the States is pending for actton with the Planning 
Commission.

[English]

HUU t5IUW‘ O2 P2TI5fR 72L-SR5I‘

7276 PROF UMMAREDDY VENKATESWARLU 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state •

(a) whether the Government have drawn up a time table 
to handover developed gas fields and oH fields to some foreign 
companies in 1995-96,

(b) the details alongwrth schedule of this transfer to 
foreign companies,

(c) whether any public announcement will be made before 
handing over such fields; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) No, Sir.

(b) Does not arise.

(c) and (d). To attract foreign capital and technology, 
Government have evoh/ed a policy for inviting private 
companies to develop oll^gas fields under production sharing 
arrangements.

7277. SHRIMATI BHAVNA CHIKHLIA : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state :

(a) whether the Government had appointed any committee 
to go into the requirement, availability and production of 
petroleum products in the country;

(b) If so, whether the committee has submitted Its report,

(c) if so, the main recommendations thereof; and

(d) the action taken by the Government to implement the
rBOOmrriOTiuauOflSr

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) • (a) to (d). A ‘Strategte Planning Group’ 
on restructuring of the Nattonal Oil Industry, with members 
comprising top management from pubik: and private sector 
and leading experts from academic and research institutes, has 
been formed. The report of the committee is awaited

7IUUlUST 0IUI-r2RI

7278. SHRI GOPI NATH GAJAPATHI : Will the 
Minister of COMMUNICATIONS be pleased to state the 
terms and condltk>ns on which cellular telephone licences 
have been given to private parties?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM) :

The Hcenees have been granted to Indian registered 
companies for a perkxl of 10 years on a non-exclusive basis. 
The sen îce has to start within one year of signing the licence 
agreement.

The Ikience fee payable to the Bcencees & Celling tariffs 
within whk:h the sendees have to be provkied are given In the 
encbsed statement-1 & II.

d030(s(F0

Payment of LIcencB Fees

1 The Lksence fee payable by Iksensee for each servk:e 
area shall be regulated as folk)ws :•

LICENCE FEE FOR

(Rupees in crores)

Service Area 1st Year 2nd Year 3rd Year

Bombay 3 6 12
Delhi 2 4 8
Calcutta 1.5 3 6
Madras 1 2 4*
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4TH YEAR AND ONWARDS

e  Rs. 5 lakhs (Five Lakhs) per 100 (one hundred) 
subscriberes or part thereof, subject to the minimum shown 
below

MINIMUM LICENCE FEE FOR

(Rs. In crores)

Sen/ice Area Fourth to 
Sixth Year 

(for each year)

Seventh V^ar 
onwards 

(for each year)

Bombay 18 24
Delhi 12 16
Calcutta 9 12
Madras 6 8

2 On completion of three years from the date of 
commissioning provision of services, the Authority reserves 
the right to fix the share of the gross revenue from rental, air 
time charges for all other services provided from the cellular 
network of the Licensee, as additional licence fee

d030(s(F0gJJ

- Rs. 156/-per 
month

- 3000/-
- 1200/-

CEILING TARIFF

1 Monthaiy rental for the 
Sen/ice

2 Security Deposit
3 Installatbn Charges

4. CALL CHARGES

4 1 For calls originated by the Mobile subscriberAir 
time charges O 10 seconds per unit call plus call charges as 
applicable for the fixed network for Local STD, and ISD calls. 
For mobile to mobile calls within the same Cellular Service 
area, only air time charges wllli be levied

4 2 For calls terminating on th Mobile subscriber - Air 
time charges O  10 seconds per unit Call will be levied No 
charge will be levied to the mobile subscriber If the mobile 
subscriber tenminates an incoming call within 5 seconds

5 NOTES ON TARIFF *

51 Cali duratbn will be on air time basis for mobile

5.2 The air time unit call shall be charged at unit rate 
applk:abie to the highest of the DOTs fixed new 
work (Rs.l .40 per unit at present). The unit rate 
shall be applied as above for all caH and there are
no ivlOSCOpiC raiOo.

5 3 Call charges for the air time during peak hours 
shall be fixed at rates not exceeding double the 
rates prescribed in para 4 above. Peak hours 
Shan be restrk:ted upto a maximum of 4 hours per 
day.

54

55

56

57

Cali charges for the airtime during Sunday and 3 
National holklays (15th August, 26 January & 
2nd October) shall be half the rates prescribed in 
pera 4 above.

For calls from mobile subscriber to the fixed net 
work, the licensee shall charge the mobile 
subscriber at the artes prescribed by the Authority 
according to time and day of the call. Unit rate for 
such calls shall be the highest slab rate of the 
DOT'S fixed net work (Rs. 1.40 at present). The 
unit rate shall be applied at above for ail calls and 
there are no telescopic rates

There are no free calls to be given in the airtime

For calls originating from the fixed net work to 
mobile the mobile subscriber will be charged for 
the air time and DOT will not have to pay any 
access fee in the Cellular Operator.The airtime 
charges will be collected by the Cellular Operator

5.8 For mobile to mobile both caller and called party 
will be charged.

6 All tariff increase shall be subject to prk>r approval of 
the Authority However, the k>wer rate of tariff for the service 
may be charged by the Licensee from the Mobile Subscrfeers 
with-out prior approval of Authority

7 The rental does not include the mobile set (Subscriber's 
terminal) The subscriber is free to buy the mobile set from 
any source.

CISoSfI 2P iS1 e5U

7279. SHRI JAGAT VIR SINGH DRONA . Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state

(a) whether in the mkidle of June 1994, there was a 
leakage of raw oil from L.RG. Project of ONGC at Uran near 
Bombay,

(b) If not, whether any enquiry was constituted in the 
matter;

(c) if so, the findings thereof ; and

(d) the action taken or proposed to be taken to avoid 
recurrence of such cases?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARM A): (a) Yes. Sir. There was an inctalent of 
a veiy minor seepage of oily water from the sump at ONGC'S 
LPG Plant Complex at Uran near Bombay. This was as a 
result of overflow of the sump due to stoppager of sump 
pump because of dip in the power supply.

(b) and (c). No enquiry committee was constituted

(d) Maharashtra State Electricity Board has agreed to 
provide a dedibated feeder for steady supply of power to 
ONGC'S instalatton at Uran.
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7280. SHRI SAANT KUMAR MANDAL . Will the 
Minister of HOME AFFAIRS be pleased to state :

(a) whether attentbn of the Qovemrnem has been invited 
to the news-ltem captioned. "Act comes in the way of a 
mission" appearing in The  Times of India' dated Apnl 23, 
1995;

(b) If so. the facts thereof;

(c) the nature of violations of Foreign Contribution 
Regulation Act (FCRA) committed by the society involved; 
and

(d) the action takerubeing taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) (a) Yes. Sir

(b) to (c). The matter is subjudice

3lO2R2La O2 eF>7 SRW e5U

7281. SHRI SANAT KUMAR MANDAL . Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state

(a) whether the R-Group, constituted to review the 
petroleum sector, has recommended granting virtual autonomy 
to Oil and Natural Gas Corporation (ONGC) and Oil India 
Ltd (OIL);

(b) if so, the salient features of the recommendations 
made by this Group regarding Exploration and Production 
(E&P); and

(c) the Governmenfs reactton thereto, particularly to the 
grant of more autonomy for ONGC and OIL motted by the 
above Group?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (C A P T  SATiSH 
KUMAR SHARMA). (a) to (c). A ‘Strategic Planning Group* 
on restructuring of the Natk>nal Oil Industry, with members 
comprising top managment from public and pnvate sector and 
leading experts from academic and research institutes, has 
been formed Its report Is awaited.

[Tranalatfon]

HIBIU2-LIRO 2P 8S9o1STW 3TIS‘

7282. SHRI N.J. RATHVA Will the Minister of 
PLANNING AND PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whether the Government of Gujarat has submitted 
any scheme to the Unbn Government for the development of 
backward areas In the State;

(a) if so, the details thereof;

(c) whether the Unton Government have approved'the 
said scheme; and

(d) if so, the funds earmarked by the Unk>n Government 
in this regard?

THE MINISTER OF STATE OF TH E MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRI GIRIDHAR G A M A N G ); (a) Planning Commission 
has not received any specific scheme for approval from the 
Government of Gujarat for the devekipment of backward aeas 
in the State during 1994-95 other than various programmes 
under implementation In the State’s Annual Plan.

(b) to (d). Do not arise.

[English]

DRSo5UUIW A2ToIT‘ 5R 72SU dI9O2T

7283 PROF UMMAREDDY VENKATESWARLU 
Will the Minister of COAL be pleased to state *

(a ) whether the num ber of unskilled workes in the coai 
sector has been klentified;

(b) if so, the approximate number of unskilled workers 
in the coal mining sector,

(c) whether the Government have any plan to make an 
effort to enhance thetr skill, and

(d) if so, the steps proposed to be taken to give this large 
labour force addittonal skills?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJA): (a) and (b) There are 3,74,635 
unskilled workers in Coai India and Its subsidiaries

(c) and (d) They are provkied basic training, refresher 
training, on the job training and training in special categones 
at Mines Vocational Training Centres and at technical training 
centres to upgrade their skills as also to devetop multi>skills 
and to prepare them for examlnatbns for selectk>n to different 
skilled categories of posts.

FI1 e5U iIP5RIT5I‘

7284 SHRI R. SURENDER REDDY ; Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state

(a) whether the public sector oil compaines have any 
proposals to set up new oil refineries in the Northern Regbn

(b) if so. the details of the refineries proposed to be set 
up indicating inter-alia the particuairs of the oil company 
sponsoring the new refinery, expenditure Involves method bf 
financing the projects, estimalad productkm, locatbns and the 
perbd within whbh to be set up;

(c) whether the Government have also any plan for 
expansbn of the Mathura Refinery; and

(d)tfso, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (C A P T  SATISH 
KUMAR SHARMA): (a) and (b). Govt, has already approved 
the setting up of a 6 MMTPA capacity refinery at Panipat
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by IOC at an osttmated cost of Rs. 3868 Crores. The project 
is financed tlirough internal resources of IOC and is sclieduled 
to be completed by April, 1997. There is also a proposal to 
set up a grass-root refinery in Uttar Pradesh. The details of 
the proposal are being worked out.

(c) and (d). There is no proposal for expansion of Mathura 
Refinery at present

CEu 72RRI9O52R‘ 5R eT5I‘S

7285. SHRI QOPI NATH QAJAPATHi Will the 
IMInister of PETROLEUM AND NATURAL GAS be pleased 
to state •

(a) whether the Government of Onssa have requested the 
Union Government to give addltbnal gas connections to the 
State.

(b) if so, whether the State Government have also 
requested to appoint Orissa State Civil Supplies Corporation 
Ltd as LPG dealer; and

(c) if so, the reaction of the Government thereto'^

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM  AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA); (a) Requests for increase in allotment 
of LPG connections are received from time to time from 
various States Incluieding Orissa Allotment of new gas 
connections is not made on State-wise basis. New LPG 
connections are released depending on total new customer 
enroiement at country level, slacic available with distributors 
In the State, waiting lists and product availabiilty Efforts ae 
constantly on to release connectfons to as many applicants 
and as early as possble. The mam reason for lower enroiement 
and release is constraint of Product availability. For this 
purpose plans have been drawn for higher availability of LPG 
by increasing the capacity of existing production sources 
putting up new plants and augmenting the supply through 
Imports.

(b) and (c). As per existing policy, State-owned 
Corporations can apply against the advertisement of Oil 
Marketing Companies under 'Open' category for altotment of 
LPG distributorships through Oil Selection Board for the 
State Their candkjature is considered by the concerned OSBs 
on merit alongwlth other candkiates. OSBs are empowered 
bodies having a Retired High Court Judge as Chaimian an<J 
two other Members who are prominent persons, one of them 
belonging to SC/ST/other weaker sections of society 
Government consMers altotment of LPQ distributorships direct 
to State Civil Supplies Corporattons only at remote and low 
potential econonmk:ally unvlable hilly areas

72L-OI5ROI iI9I5BIW Qa Fpi7

7286. SHRI RAJENDRA AGNIHOTRI : Will the 
Minister of HOME AFFAIRS be pleased to state :

. (a) the number of complaints received by the Nattonai 
Human Rights Commisston (NHRC) where para-mflltary forces 
were Involved; and

(b) the actton taken by the NHRC/Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) and (b). A 
statement is enclosed.

d030(s(F0

(a) National Human Rights Commission Received 20 
complaints against the para-military forces since its inceptk>n 
In October. 1993 till 31.3.1995.

(b) Details given below - -

S Name of the Para-milltary Action
No. Complainant forces taken

involved.

1 2 3 4

1 Suo motu based on B.S.R 
press reports.

Z  -do-

3 -do-

-do-

-do-

4. Shri Gh. Ahmed Bhat -do-

5. Shri Noor Mohd. -do-

6. Shri Gh. Mohluddin -do-
Hsgam

7. Shri Mohd. Muqbooi -do-
W ^

8. Shri Moin-ud-din Malik -do-

9. Preskient. J&K -<io-

Medk^al Emptoyees 
Federatk^n Unit.

Report from the 
J&K State 
Govt has been 
received and the 
matter Is being 
placed before the 
commissbn. 
Report awaited 
from J&K State 
Government.

On receipt of the 
report from the 
State Govt, of J&K 
Commissbn

directed to close 
the case.

Report received 
from J&K State 
Government is 
Demg piacea Deiore 
the Commissbn.

Report from Home 
Secretary Govem- 
ment of J&K Is 
awaited.

Report awaited 
from J&K
Government.

-do-

-do-

-do-
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10 Shri Abdul Hamid Qazi

11 Bar Association J&K 
High Court.

12 All Parties Sikh 
Action Conrimlttee, 
Jammu

-do-

-do-

-do-

-do-

13 Mrs. Harlma 
Quassian

14 Shri Ali Mohd. Bhat

C R PF Report has been 
received from J&K 
and is being placed 
before the 
Commissbn.

C.R.P.F. -do-

(d) If so, the details thereof;

(e) whether the Government has proposal to phase out 
gradually supply of gas to non-domestic consumers at the 
present subsidised prices;

(f) If so. the details thereof; and

(g) the time by which the proposal Is likely to be 
implemented?

THE MINITSER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) : (a) Reports of domestic cylinders 
finding way for use by unauthorised customers including 
business establishments are sometimes received.

(b) Number of unauthorised sale of cylinders detected is 
as under:

15 ShriGhuiam Mohd. •do- -do- Name of the Company 1993-94 1994-95

Dav I.O.C. 720 46
16. President, Anjaman 

Islamb Bhadewar
-do- Report from J&K 

Government is
B.RC - -

awaited. H.PC. 103 234

17 Workers of Thermal C.I.S.F.
Station>ii. Neyveli
C5fR5OI 72T-2TSOo*R.

18 Manipur student's B.S.F.
Associatton and
ShriN. Sanajaoba

19 Mohd RashiAII B.S.F.

20. Mohd. Mohlali -<k>-
Hossain

Report from the 
Ministry
2P 72S5 5‘ S1S5OIW

Report from 
Government 
of Manipur is 
awaited

Report from 
Government of 
Tripura is awaited

gW2g

(c) and (d). Checks are continuously made to detect and 
counter diversion of domestic LPG cylinders. In established 
cases, suitable action under the marketing discipline gukielines. 
which have been made nore stringent recently, as well as 
under the LPG Control Order, is taken. Oil Companies 
oocasbnaHy conduct rakJs on unauthorised users and confiscate 
the cylinders, etc., and initiate action under the LPG Control 
Order. Actbn such as impositbn of fine, warning, suspension 
and even temiinatbn is taken against enfant distributors.

(e) go (g). As progressively the parallel marketeers start 
supplying LPG to non-domestic consumers. Government oil 
companies can concentrate on domestic supplies

Unauthorised Sale of LPG Cylinders

7287. SHRI R. SURENDER REDDY : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government are aware that a good number 
of domestic LPG cylinders are being illegally suppplied by 
some LPG distributors to business establishments and 
unauthorised consumers in big cities and towns;

(b) If so. the number of such unauthorised sale of domestb 
LPG cylinders that have come to the notbe of various public 
sector oil companies in four metropolitan cities during the last 
two years, company-wise;

(c) whether the Government have issued any gubeimes 
to the public sector oil companies to conduct checks 
periodically to ensure that domestic LPG cylinders are not 
diverted for commercial use;

HIRl5RW P2T 7TISO52R 2P s5R5‘OTa 2P 
s5R2T5Oa 3PPS5T‘

7288. SHRI C.R MUDALA GIRIYAPPA . Will the 
Minister of WELFARE be pleased to state :

(a) whether there is a great demand from various quarters 
for creation of a Ministry of Minority Affairs; and

(b) if so. the reactbn of the Unbn Government thereto?

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) Except for a communication from the National 
Commission for Minorities saying that a separate Ministry 
for Minority Affairs be set up at the Centre, there have been 
no requests for creatbn of such a Ministry;

(b) There is a separate proceduce outlined in the Natbnal 
Commission for Minorities Act, 1992 for dealing with the 
recommendattons of the Commission.
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[English}

MR. SPEAKER : I will allow you later.

(Interruptions)

MR. SPEAKER * I will allow one after the other to 
speak.

Shn Harl Kewal Prasad.

[Translation]

SHRI HARI KEWAL PRASAD (Salempur) . Mr 
Speaker,Sir, our country is mainly agricultural and ceiling 
Act is applicable on farmers here. We have a tradition 
to get land from landlords and to distribute it among 
poor farmers, which is good, I think. Agriculturists suffer 
due to natural calamities, floods, draught or fire. Still he 
IS under the Ceiling Act But there is no ceiling 
applicable in cities. Landlordiom has not come to an 
end in areas of Municipal Committees, town areas. 
Municipal Corporations etc. The condition of poor of 
backward classes living there is pitiable When they 
start building of their house they have to please their 
landlord by making some payment and till then they 
cannot construct their house Their living condition is 
horrible I want to appeal to the Government of India 
through you that on the analogy of the ceiling Act being 
applied to agriculturists, land reforms, being carried out, 
and distribution of land to the eligible persons, all rich 
persons in the country should also be brought under 
the celling Act In Urban areas also, so that similar 
-T2B5‘52R apply 5R cities and society based on eqality 
may be created. Therefore, I demand that even after so 
many decades of independence a big chunk of 
population still lives in cities under slavish conditions 
and IS dependent on others, while on the other hand, 
the other group of people lives there in luxuries The 
Government should put an end to this double standard 
prevailing In the country that is my demand from this 
Government.

[English]

SHRI Y. S. RAJASEKHAR REDDY(Cuddapah) : Sir, 
In Andhra Pradesh, in a district called Anantapur, a bye- 
electlon Is taking place in Gorantala Assembly 
constituency. This Gorantala also haJds the holy land of 
Puttaparthy from where the great Saint Sai Baba comes.

Ybu are aware that Sai Baba being a holy Saint Is 
spending hundreds of crores of rupees towards 
humanitarian projects there, whereas in the same place, 
unfortunately some people in the guise of Telugu Desam 
are creating such a law and order problem which is 
unimaginable and whk:h has no parlance in the history.

Sir, unprecedented violence has started since 23rd 
of this Month, Just on the eve of the polls. On the 23rd, 
In an the four Mandate, which comprise this Assembly

12.00 hrt. segment, three-four jeep loads of Telugu Desam youths 
had gone sporting AK-47 Rifles calling all the 
Congressmen by names and threatening them that if at 
ail any Congressman goes into or near about a polling 
booth, he will be smashed. In fact one Minister 
by...(Interruptions)*

MR. SPEAKER : Name is not going on record.

(Interruptions)

SHRI RAM VILAS PASWAN (Rosera) : Sir, election 
Is going to be held on the 27th. This should not go 
on record.Mr. Speaker, Sir, can you allow me after 
him? ...(Interruptions) This is not correct. This Is for 
political reasons...(Interruptions) They are going to 

.be defeated there,therefore, they are making allegattons 
. (Interruptions

[Translation]

Sir, they are moving with AK-47

[English]

MR.. SPEAKER • Afietwards...(Interruptions)

SHRI SRIKANTA JENA (Cuttack) : Sir. We should 
also be allowed to speak as to what is happening in 
Orissa... (Interruptions)

MR. SPEAKER : I will allow you later.

(Interruptions)

MR. SPEAKER ; Well It is very difficult to take a 
very correct and legal decision in these matters because 
in the past also such matters were raised when 1 
resisted, resisted, resisted and ultimately gave In. Now 
it has become impossible. Please have some timitatins 
in saying things and put it In a proper perspective so 
that if there is anything which has to be looked Into, 
may be looked Into.

(Interruptions)

SHRI SURENDER REDDY(Warangal) : Sir, when 
we are saying something, we should be allowed to 
speak .(Interruptions) Please listen to us. They should 
have the patience to listen to us. Then they have the 
right to reply.

MR. SPEAKER : That is exactly what we are doing.

SHRI Y. S. RAJASEKHAR REDDY: Sir, on the 23rd, 
the day before yesterday, after coming to know that the 
Congress candkjate and the ex-MLA had gone to a 
particular village for campaigning, one person in 
authority had gone with all his henchmen, with all 
weaponry Including AK-47 and right in front of the polling 
booth, started harassing, threatening, calling them 
names and pelting all sorts of abuses at them. The 
Congress candMate and the ex-MLA had to literally run 
for their life and since day before yesterday night, they 
are not able to go back to their constituency. Yesterday,

* Not Recorded.
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the Distict Congress Committee and all important people 
met togettier The local officers said that they were ready 
to give protection . But when the Congressmen insisted 
and asked them, "\N\\\ our lives be saved if they go into 
the polling booths?" they had no reply. Sir, this is the 
situation

Sir. I will have to narrate a little background about 
this area. This particular area, in Anantapur District, 
comprises four Assembly segments. The names of these 
Assembly segments are : Gorantia, Penugunda, 
Dharamavaram and Tadlpatrl. In this area, for the last 
three or four months, a reign of terror had been let 
loose. Sir, can you imagine that in a civilised area, a 
land mine blast took place, in which eight Congressmen 
travelling in a jeep died.

They were all dead today. Not only that .Sir the 
houses of three important Congressmen have been 
blasted. Probably there is no parallel in the history of 
civil democracy There is literally a fear psychosis In 
that area Unforunately even the Press is not able to 
report. The day before yesterday when this much of 
harassment of Congressmen took place, the Press report 
said that there was an intra-party rivalry within the 
Congressmen (Interruptions)

SMRI SRIKANTA JENA This is what ail the national 
papers have saki so...(Interruptions)

SHRIY S. RAJASEKHAR REDDY The Press report 
said that both the ex-MLA, Mr. Ravinder Reddy and the 
present Congress candidate Mr.Ramana Reddy had 
clashed, which resulted In the death of a man. It is not 
so Even the Press is being forced to write all distorted 
versions Sir, absolutely there is no Press democracy 
there

Sir, in the just concluded local body elections, three 
months back, in these entire four Assembly segments, 
which comprise many Municipalities, many Panchayats, 
many Mandals, many Zila Parishad members, not a 
single person from any other party other than the Teiugu 
Desam party was allowed to file his nomination. The 
Teiugu Desam party forced others not to file their 
nominations And that resulted in all these four Assembly 
segments returning Teiugu Desam people in a so-called 
unanimous way. This is how democracy is functk>ning 
there.

Sir. it is not an election which is going to take place 
on 27th.On the eve of the election, a reign of terror has 
been let loose there. I am very sure that if this sort of 
a situation continues, there can not be a fair election 
there And that was the TIS‘2R why, the Congressmen 
had taken a decision to bycott the polls.

Sir, if the Central Government can come to our 
rescue and save us. then we feel that justice prevails 
In that area. The Central Government just cannot say 
that law and order is the responsibility of the -^tate 
Government and they can shy away not responr. to

this issue. Sir. they will have to get a proper report and 
they will have to give a proper report on this to the 
Election Commission. We absolutely demand that this 
has ought to take place.

Sir. the Home Minister Is here, he will have to reply 
...(Interruptions)

MR. SPEAKER : Let us hear from the other sMe also

(Interruptions)

MR. SPEAKER : This is exactly what 1 have been 
saying.

(Interruptions)

SHRI SOMNATH CHATTERJEE (Bolpur) : Even If 
this Is true, what this House can do?...(Interruptions)

MR. SPEAKER ; That is exactly what we have to 
consider.

(Interruptions)

SHRI SOMNATH CHATTERJEE : What Is that great 
constitutional authority doing In this matter? 
...(Interruptions)

SHRI RAM VILAS PASWAN : What is the role of the 
Election Commission?The Electk>n Commission is only 
for Bihar!

[Translation]

The Election Commission is only for Bihar ! I have 
come from Punjab yesterday. Similar incident took place 
in Punjab also. People are scare XheTB...(Interruptions)

[English]

MR. SPEAKER have allowed him

[Translation]

EUIS‘I f2 OrT2lfr OrI ISTU5IT ‘-II9rI‘ h2l 15UU  
come to know what is their role.

SHRI VINAY KATIYAR (Falzabad) : Mr. Speaker, you 
are requested that discussion Is being hekJ in regard to 
Uttar Pradesh a\so...(interruptions)

[English]

PROF. UMMAREDDY VENKATESWARLU (Tenall): 
Mr. Speaker.Slr. It Is unfortunate that very wild 
allegations are being levelled against Teiugu Desam 
Party and also against a responsible Minister in the 
Cabinet of Shri N.T.Rama Rao’s Government in Andhra 
Pradesh. We condemn If there is any untoward incident 
that has taken place In the process of ensuring 
democracy. Shri N.T.Rama Rao and the Teiugu Desam 
Party are there for safeguarding democarcy and 
democratic values. He Is the first man to keep up 
...(Interruptions)

MR. SPEAKER ' Let him have his say please.

(Interruptions)
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SHRI SRIKANTA JENA (Cuttack) (Interruptions) 
From this sequence, you can draw the conclusion. 
Sincerely,

MR. SPEAKER: I have been drawing consiusions. 

[Translation]

SHRI DEVENDRA PRASAD YADAV(JhanJharpur) : 
Democracy is being throtiled...f/nferrupf/ons;

PROF. UMMAREDDY VENKATESWARLU (Tenali) : 
Sir, our Party is more committed for the democratic 
values, particularly In election processes If at all, there 
are any electoral abuses and any such distortions are 
there, that is only tiie culture of the Congress Party 
which they have been establishing over several years 
in Andhra Pradesh, particularly during all these days

MR. SPEAKER : Let him have his say. please.

SHRI R ANBARASU (Madras Central) ; it has got 
to be expunged from the record. He says that the 
electoral abuses is the culture of the Congress and we 
are estabiiishing that in Andhra Pradesh.

MR ‘ SPEAKER ; I will looic into it. Please be brief

PROF. UMMAREDDY VENKATESWARLU I am very 
brief.

MR. SPEAKER : No, you are not brief

PROF. UMMAREDDY VENKATESWARLU Sir. two 
days ago. a gunman of an Ex-MLA has fired on the 
Teiugu Desam worker who has died in the process this 
is what the Congress party is doing. It is on the record 
It has appeared in the newspapers . (Interruptions)

SHRI Y. S. RAJASEKHAR REDDY : it is absolutely 
wrong.

[Translation]

SHRI T E J  NARAYAN SINGH (Buxar) Please go to 
the people and see whether they care for them or not 
... (Interruptions) ^

[English]
PROF. UMM AREDDY VENKATESW ARLU • Sir, 

terrorism was actually bred and brought up only by the 
Congress people In Anantpur district. Election abuses 
were never there In the history of Teiugu Desam. The 
Teiugu Desam Party dki not encourage terrorism or ahy 
election abuses at any time in Andhra Pradesh. There 
Is no such thing on record. The Chief Minister of Andhra 
Pradesh, soon after the inctelent took place, thas ordered 
a proper enquiry. If anybody Is found guilty, howsover 
great he is, action will be taken against him. Shrl 
N.T.Rama Rao Is committed for democratic values In 
the State.

[Translation]
SHR4 DATTATRAYA BANDARU (Secunderabad) : 

Mr. Speaker. Sir, by-electlona are being held presently

in Andhra Pradesh, as also told by the Hon.member 
Shrl Ray Chaudhuri. There, particularly In Anantpur 
district, very sensitive atmosphere Is prevailing, which 
falls in Rayalsema region. Discussion was heki about 
Rayalseema during the earlier session also. There many 
violent incidents are taking place. Two parties tried to 
exploit the same by potiticislng the situation. It was 
started by Congress first, and now the Teiugu Desam 
party is doing the same thing. The reason is that the 
persons earlier in Congress have now joined Teiugu 
Desam and have been its MLAs also. ...(Interruptions) 
if the Janata Dal people do not know about it, please 
try to understand.

Today there is reign of terror and people are scared. 
Violent incidents took place there and people of our 
party were killed. Whosoever creates violence there, 
can be a congressman only. I so believe. 18-20 people 
were killed during the bye-elections and local bodies 
elections held in the present conditions . Law and order 
situation is not satisfactory there. A judical inquiry into 
the cases of murder which took place was asked 
for. Teiugu Desam Chief Minister Shrl N.T.Rama Rao 
ordered a judtoial inquiry. The most unfortunate thing in 
the present circumstances there is what the people with 
criminal records were ministers in the previous 
Govemment. Even the existing Cabinet has 3-4 persons 
in Rayalsemma have formed private arhries and several 
groups and this has disturbed the law and order situation 
there. Election Commission should take responsibility 
on Its shoulders for conducting elections properly there 
and to ensure maximum voting It should deploy forces, 
particularly Central forces to see that free and fair 
elections are held and law and order situation is not 
allowed to deteriorate ...(Interruptions)

SHRI RAM ViLAS PASWAN ; Mr. Speaker; Sir I 
was In Andhra Pradesh from 19th to 21st and 
yesterday only ...(Interruptions) yes, I came with 
you...(Interrupttons) is it unparliamentary...^/nferrupf/ons; 
to say that I was in Andhra Pradesh fr9 m 19th to 21st 
is unparliamentary?

SHRI YELLAIAH NANDI (SIddlpet) : What is the 
reality, please see and then speak...(Interruptions)

SHRI RAM VILAS PASWAN : I said only this that I 
was in Andhra Pradesh from 19th to 21st. What is 
unparliamentary in it and they started Intrrrupting me.

MR. SPEAKER : They are saying about whether 
you were there or not.

SHRI RAM VILAS PASWAN : I can say it with 
ceftainity that security money of their party Is being 
forefeited. Election Commission should make 
arrangements for conducting fair and free elections 
there. In spite of doing all that the security deposits of 
Congress party candidates are going to the forefeited. 
Second thing I want so say \»L(lnterruptlons)
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MR. SPEAKER : How can he discuss in this House 
about Panchayat. village Panchayat, Zila Parishad 
etc?..,

(tntBrruptions)

SHRI RAM VILAS PASWAN Second thing I want to 
say Is that In many states .(fnterruptions)

[English]

SHRI Y. S. RAJASEKHAR REDDY (Cuddapah) : 
What does Shrl Ram Vilas Paswan know about Andhra 
Pradesh? He must have just gone to Hyderabad and 
come back

MR. SPEAKER : Please discuss these things m the 
State Legislatures

(Interruptions)

MR SPEAKER . There is no point of order at this
time

(Interruptions)

[Translation]

SHRI HARPAL PANWAR (Kairana) Sir, I rise on a 
point of order Whether this certificate of Security deposit 
has been given by the House, who has given him the 
authority?. .(Interruptions)

SHRI RAM VILAS PASWAN • Elections are being 
held in several states being ruled by different parties 
. (Interruptions)

SHRI SURYA NARAYAN YADAV (Saharsa) ■ You 
speak here and look to correspondents

MR SPEAKER ; It is all right

(Interruptions)

SHRI RAM VILAS PASWAN ' Elections are being 
heki in several states, some ruled by Congress, some 
by Janata Dal also Every party has its government in 
one or the other state and elections are being held I 
have come from Punjab yesterday. When I was in 
Giddarbaha I observed that there is only one candidate 
from the opposition side The entire machinery of the 
State Government is engaged there and ministers of 
Punjab Government are camping there (Interruptions) 
I am not speaking about Andhra Pradesh Why are you 
creating disturbances'? Punjab people have an 
apprehension that votes will be cast there under the 
threat Pollc force People there are scared even now. 
The same story Is having repeated in Orissa also 
...(interruptions) If the Election Commission cannot 
conduct even ten bye-eiections independently and in a 
fair and free manner, what can it do^ I, therefore, demand 
that whether It Is election in Punjab Andhra Pradesh or 
Orissa or Bihar or any other state, or it should be fair 
and free ...(Interruptions) I said about Bihar also 
...(Interruptions)

SHRI RAM NAIK (Bombay-North) Fair and free 
elections are being conducted in Rajasthan.

[English]

MR. SPEAKER : Do not Invite a discusston... 

(interruptions)

[Translation]

SHRI RAM VILAS PASWAN' Bye-electk>ns are being 
held in Bihar too I am happy that no member of any 
party has made any allegation about Bihar that some 
irregularity is being committed there. These wrong* 
doings are being done in Congress ruled states Very 
serious things are likely to happen in Punjab and Orissa 
I, therefore, demand from election Commission that it 
should make arrangements for free and fair elections in 
Punjab and Orissa ...(interruptions) The Hon.Prime 
Minister had won Nandayal with a margin of 5 Vg lakh 
votes. Whether independent elections held 
there*?. (Interruptions)

[English]

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK) Sir, this is objectionable He 
is talking about the Prime Minister's election These 
things should not go on record

[Translation]

They will start speaking whatever comes In their 
mind (Interruptions) what is said is correct, and all the 
rest IS wrong (Interiuptions) If you speak like that, we 
shall not tolerate (Interruptions)

[English]

MR SPEAKER Please take your seats 

(interruptions)

MR. SPEAKER . Well, I know very well that matters 
of this nature cannot be discussed. Even then, if the 
Members in their wisdom, want to discuss It, well the 
House IS yours and you can use it in whatever fashion 
you like. But at least do it one after the other.

SRI SRIKANTA JENA (Cuttack). Sir, I want to speak

MR DEPUTY SPEAKER : That Is exactly what I 
said You have agreed. You please sit down now and 
you get up when I call your name.

(Interruptions)

SHRI SOMNATH CHATTERJEE (Bolpur); Sir, If It is 
restrtoted to election matters, how will you be able to 
draw a line? Once in the name of electbn If everything 
is being discussed how can it be stopped? Please draw 
a tine.

MR. SPEAKER : Somnathjl. I hundred per cent 
agree with you. You do not know what my agony fs. And



165 JYAISTHA 4. 1917 (Saka) 186

y^t 1 am helpless because If all want. I cannot do 
anything because the House is. after all, yours. You can 
use it in whatever fashion you like.

(Interruptions)

SHRl SOMNATH CHATTERJEE ; What will happen 
then?... (Interruptions)

SHRl A. CHARLES (Trivandrum): Sir. in ail fairness, 
I plead that this is a very sensitive issue and it is going 
on with a political motive. This issue should not be 
politicised. I fell that this august House has a 
responsibility to keep democracy and the unity and 
integrity of the country \nXacX...(Interruptions) The reports 
coming from Qorantla constituency are very alamning 
There is total breakdown of law and order machinery 
there. The ordinary people cannot go out of their houses 
in safety. This is the agony of the people there Even 
regarding press people, there are reports that terrorists 
are going to the houses of the press people and 
threatening their wives and children that if any reports 
come against them, they will be wiped out 

(Interruptions) So, I would request that if an ail>Party 
delegation could go from this august House It would be 
good The elections are to take place on the 27th of 
May and today is 25th and there are hardly two days 
left. This only way is to send an ali*party delegation to 
that place to have an on-the-spot study and report back 
so that the guilty can be punished and we will save 
democarcy of this country. This is a very serious issue 
. .(Interruptions)

SHRi SRIKANTA JENA - Sir, all the political parties 
have agreed to adhere to the model code of conduct. 
The Eiectk>n Commission is to implement the model 
code of conduct wherever the elections are taking place, 
whether it is the general election or a bye-election.

SHRl A. CHARLES : Your party is also involved in 
The charge is on you also... (Interrputions)

SHRl SRIKANTA JENA • MR Charles, I am going 
to that. If anybody violates the model code of conduct, 
people will approach the Election Commission. The 
people in the case of Andhra Pradesh also, where if the 
model code of conduct has been vfolated, the parties 
who are fighting the election there can well go to the 
Election Commisston.

MR.DEPUTY SPEAKER ; I am very happy to know 
this thing from you.

(Interruptions)

SHRl SRIKANTA JENA (Cuttack): The point is, there 
IS a bye-election taking place in Orissa also on the 
same date, the 27th of May where the Chief Minister of 
Orissa is contesting the bye-electlon from Begunia 
constituency. Flfteem Membes of Parliament went to the 
Chief Election Commisstener and approached him and 
told him that 400 vehksles have been deployed by the

Chief Minister, In that constituency and anybody can 
see it ...(Interruptions)

MR. SPEAKER : Shri Nayak, I will allow you to 
speak. Please sit down.

SHRI SRIKANTA JENA : Sir, thousands of people 
from diffeient parts of the State, from different 
constituencies have been deployed to rig the booths 
there. We went and approached the Election 
Commission officials in Orissa and the Chief Election 
Commissioner here also. Money and material are being 
distributed openly In the dead of night. If Shri Sontosh 
Mohan Dev, who went there as an observer, goes there 
now he will know it openly as to what is happening in 
Begunia constituency. There is no questton of free and 
fair poll there. If there is a free and fair poll. I tell you 
Santoshda, that the Chief Minister of yours will be 
defeated by a margin of 20,000 votes.

Therefore. I demand that the Election Commission 
be allowed to conduct the elections there in the same 
way that they had conducted in Bihar and the same 
attitude should be adhered to in Orissa and Andhra 
Pradesh also if there is any violence in Andhra Pradesh, 
the Chief Minister has already announced that a judicial 
enquiry will be there.

But, in Orissa, the Chief Minister should adhere to 
the model code of conduct in this bye-election 
..(Interruptions) Therefore. I demand that the Chief 

Minister should implement the model code of conduct 
and whatever is happening in this constituency in Orissa 
that should be looked into. ...(Interruptions)*

MR. SPEAKER : This is not going on record.

SHRI MRUTYUNJAYA NAYAK (Phuibsini) : Mr. 
Speaker, Sir, it is very surprising that Mr. Jena could 
raise this issue of bye-electlon in Begunia today in the 
House. Till yesterday, he was silent and he did not raise 
it in the house. Sir, nothing of this sort, which Mr. Jena 
has said, had happened there.

SHRI SRIKANTA JENA : I think you have not read 
the newspapers. If you want, I will show you the Press 
cuttings.

SHRI MRUTYUNJAYA NAYAK : Let me have my 
say. You have got to listen to me.

Sir, 1 can firmly and confidently say in the House 
that in the last Assembly elections, when the Janata 
Dal was in power, they had misused the power, they 
had misused the power and spent a tot of money. Even 
forged ballot papers were found out In the ballot boxes 
during the counting.

SHRl SRIKANTA JENA: How much money have 
you spent here  ̂ in this constituency?

SHRI MRUTYUNJAYA NAYAK : You have got to 
hear me.

* Not recorded.
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Sir, If my statement is proved to be untrue, I will 
resign from this House. Let him say whether there had 
been forged ballot papers In the last Assembly elections 
or not. How could it happen? It had happened like that 
because of Mr.Blju PatnalK's rule. I am sure that nothing 
of that sort had happened in Begunia now 
...(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI SANTOSH MOHAN DEV) . Sir, 48 hours 
before the results were announced, the then Chief 
Minister rang me up and said: ” The Congress Party is 
getting eight seats only." He said that he was winning 
and the Congress Party Is getting only eight seats That 
was his allegation. I am quoting the then Chief Minister. 
.. (Interruptions)

SHRI SRIKANTA JENA : That is why you have 
increased the quota.

SHRI SONTOSH MOHAN DEV * I have defeated 
your people In your parliamentary constituency You 
are a hero here and you are a zero there I know it 

(Interruptions)

SHRI SRIKANTA JENA: Sir, in my parliamentary 
constituency, for your information, out of seven assembly 
constituencies we got three constituencies. In one 
constituency, we were defeated by a margin of only 50 
votes and in another constituency, we were defeated by 
a margin of 200 votes. Mr. Sontosh Mohan Dev, I 
defeated your Chief Minister by a margin of two lakh 
votes. I defeated your Chief Minister's wife by another 
two iakh votes and this time also I will defeat your Chief 
Minister by another two lakh votes.

MR SPEAKER : Mr. ‘Jena, please take your seat
now.

SHRI SRIKANTA JENA 
Minister twice.

have defeated your Chief

MR SPEAKER: Nothing is going on record.

(Interruptions)*

MR. SPEAKER . I do know whether we understand 
the meaning of the statements that we are making on 
the fkK>r of the House and if allegatk>ns are levelled 
from all sides, if anything suffers, It Is the democratic 
system.

(Interruptions)

MR SPEAKER : Do you want to say something?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : Slf, I am 
responding to the Chair.

* Not raoorded.

MR. SPEAKER : I am not insisting that you should 
make a statement. If you want to make a statement, you 
can make a statement.

(Interruptions)

SHRI Y. S. RAJASEKHAR REDDY : Sir, democracy 
has been raped there. The Minister of State for Home 
Affairs should respont to ^...(Interruptions)

MR. SPEAKER : Do not put the Minister also in an 
awkward position. He should know the facts. You ask 
him to get the facts first.

(interruptions)

SHRI Y.S RAJASEKHAR REDDY : Sir, some sort of 
a response has got to come from the Minister
..(Interruptions)

MR SPEAKER * Let him understand first. Let him 
get the facts Please do not put him also in an awkward 
position.

(Interruptions)

wv.,V rTI.

(At this stage, Shri Y.S. Raiesekhar Reddy and 
some other hon. Members came and stood 

on the floor near the Table)

(Interruptions)

MR. SPEAKER Let him collect the informatton

(Interruptions)

wv.•j rT‘.

(At this stage, Shn Ram Kripal Yadav and 
some other hon. Members came and stood 

on the floor near the Table.)

(Interruptions)

MR SPEAKER : The House stands adjourned to 
meet again at 2.30 p.m.

wv.•j" rT‘.

The Loif Sabha then adjourned for Lunch 
tin thirty minutes past Fourteen of the Cioek.

w•Nq rTI.

The Lok Sabha re-assembled after Lunoh at Thirty 
Seven minutes past Fourteen of the Cloek.

bsT. HI-lOagd-ISoIT in the Chali)

si. H(ED0h dE(34(im F21 - S - L  O2 Q O U5s 2R  
OrI 0SQUI.
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14.37% hrs. w•.,K rTO.

PAPERS LAID ON THE TABLE

d-I95SU 2TWIT 5‘‘lIW Qa ETI‘5WIRO lRWIT OrI 
u2BIL2T‘ b(L2UlLIRO‘y SUU21‘R9II SRW  

-T5B5UIfI‘c 39O wVKv.

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI PM SAYEED) On Behalf of 
Shrl S.B. Chavan, I beg to lay on the Table:- A copy of 
the special order( Hindi and English versions) issued 
by the President authorising Governor of Uttar Pradesh 
for additional expenses during the year, 1994-95 in 
respect of 'Electricity' and ‘improvement' of Schedule III 
to the Governors (Allowances and Privileges) Rules, 
1987", under sub-section (3) of Section 12 of the 
Governors (Emoluments. Allowances and Privileges) 
Act, 1982

[Placed in library See No LT 7690/95]

JRW5SR;15TIUI‘‘y 0IUIfTS-ra 72LLIT95SU TSW52 
< 2-ITSO2T\I 9ITO5P59SOI -T2P595IR9a SRW U59IRII O2

2-ITSOI fU2QSU LST5O5LI H5IOTIII SRW ISPIOa 
‘a‘OIL ilUI‘ywVV•.

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT^ 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS ' 
(SHRI MUKUL WASNIK) . On behalf of sKrI Sukh Ram.
I beg to lay on the Table - " -

A copy of the Indian Wireless. Telegraphy 
(Commercial radio operator's certificate proficiency and 
license to oeprate global Maritime Distress and safety 
system) Rules. 1994 (Hindi and English versions) 
published in Notification No. G S.R. 42 in Gazette of 
India dated the 28th January. 1995 together with s 
corrigendum (In English version only) thereto published 
In Notification No G.S R. 163 dated the 1st April, 1995 
under sub-section (5) of Section 7 of the Indian Telegraph 
Act. 1985

[Placed in library See No. LT 7691/95]

F2OOP59SOU2R lRWIT HIUr5 slR595-SU 
72T-2TSO52R 39O wV6q

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RM. SAYEED) : I beg to lay on 
the Table .

A Copy of the Notification No.F22(11)/UD/94/12758 
(Hindi and English versions) published in Delhi gazette 
dated the 2nd December. 1994 containing corrigendum 
to the Notification No.F..22(11)/UD/94/11422 dated the 
24th October, 1994, issued under sub-section 2 of the 
Delhi Municipal Corporation Act. 1957.

[Placed In Library See No LT 7692/95]

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL I have to report the 
following message received from the Secretary-General 
of Rajya Sabha .

“In accordance with the provisions of sub- 
ruie(6) of rule 186 of the Rules of Procedure 
and Conduct of Business in the Rajya Sabha,
I am directed to return herewith the 
Appropriation (No.2) Bill. 1995 which was 
passed by the Lok Sabha at its sitting held 
on the 17th May,1995 and transmitted to the 
Rajya Sabha for its recommendations and to 
state that this House has no 
recommendations to make to the Lok Sabha 
in regard to the said Bill.'*

w•.,K rT‘.

COMMITTEE ON ABSENCE OF MEMBERS 
FROM THE SITTINGS OF THE HOUSE

F5ROr iI-2TO

SHRI SATYENDRA NATH BROHMO CHAUDHURY 
(Kokrajhar) : I beg to present the Ninth Report (Hindi 
and English versions) of tiie Committee on Absence of 
Members from sittings of the House.

w•.,K"  rT‘.

COMMITTEE ON PETITIONS

F5RIOIIROr iI-2TO

DR. RAMESH CHAND TOMAR (Hapur): I beg to 
present the Nineteenth Report (Hindi and English 
versions) of the Committee on Petitions ..(Interruptions}

w•.,V rT‘.

At this stage, Shrl Y.S. Rajaaekhar Reddy and some 
other hon. Members came and stood on the ftoor 

near the Table.

(Interrupthns)

w•.•j rT‘.

At this stage, Shrl Y.S. Rajaaekhar Reddy and some 
other hon. Members went back to their seats.

(Interrupttons)

MR. DEPUTY SPEAKER: You are alt men of great 
patience. Please sH down.

(Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) Mr. Deputy 
Speaker, Sir, I have been hearing the hon.Members for 
the last two hours. I think it started Immediately after the 
Question Hour. It was raised from alt sides of the House. 
I heard the hon.Member from the BJP. I share his 
sentiments He said that things are not very proper in 
Andhra Pradesh. If I am right, he mentioned about 
Andhra Pradesh. The .other Members, even some 
Members from the Treasury side, have also made their 
complaints. If the House is feeling so much agitated, If 
your goodself desires, we can get a report from the 
State as to what has been done, why this has been 
done, about the Complaints made by the hon Members. 
There is no harm in getting a report. So. if the Chair 
desires, from the Government side, we can ask what 
were the cases about which the hon.Members have 
made their complaints, about which they are in an 
agitated mood. We can get the facts about it 

(Interruptions)

SHRI Y.S. RAJASEKHAR REDDY (Cuddapah) Sir. 
it IS a questk>n of a ...* Minister in the Ministry of Andhra 
Pradesh .(Interruptions)

MR. DEPUTY SPEAKER: Please take your seats 

(interruptions)

SHRI Y.S. RAJASEKHAR REDDY . Sir, through you. 
I am requesting the hon Minister to get the tacts about 
this \ncWien\...(interruptions). Also, the bye-election for 
Qorantia Assembly Constituency In Andhra Pradesh 
cannot go on In a peaceful manner under the 
CIrcumstanes. Is there any fear psychosis or not"̂  On 
these three aspects, please see that a report is obtained 
from the State...(interruptions)

.[Transiation]

SHRI RAJESH KUMAR (Gaya). Mr Deputy Speaker, 
Sir this is a matter concerning one Minister, without 
investigating the Case...* it has been said, Therefore, it 
shouki be expunged from the records.

lenglish]

PROF. UMMAREDDY VENKATESWARLU (Tenali) : 
Mr Deputy Speaker, Sir. I request that the words* 
(Expunged as ordered by the Chaif) Minister in the 
Ministry of Andhra Pradesh" shouki be expunged

SHRI Y.S. RAJASEKHAR REDDY Why? 
...(interruptions)

PROF. UMMAREDDY VENKATESWARLU Yes. 
What is the terrorism involved there?., (intenuptions)

MR. DEPUTY SPEAKER : The chair will examine If 
there are any unnecessary uncalled for, unwarranted, 
unparliamentary words and If there are any, such words 
shall be expunged.

(Interruptions)

* Expunged as ordered by the Chair

PROF. UMMAREDDY VENKATESWARLU: The law 
and order is very much In tact In the State. Proper 
Inquiry will be held by the State Itself. There is no 
question of making allegation that there is a Minister 
in the Ministry of Andhra Pradesh...(interruptions) 
Therefore, I request that these words should be 
expunged from the record...(interruptions)

MR. DEPUTY SPEAKER: I will examine all these 
things. I do not allow you to be hurt

Now, we take up Matters under Rule 377.

w•.•, rTI.

MATTERS UNDER RULE 377

b5c FIIW O2 IIU l- L2TI CE> 2lOUIO‘ 5R 
85USI-lT HPIOT59Oy sSWraS ETSWI‘r.

[Transiation]

SHRI BHAWANI U L  VERI^A^Jatijgir) - Mr Speaker, 
in my Lok Sabha Constituency of Janjglr, district Bilaspur 
in Madhya Pradesh having population of about 20 lakhs 
and several Industrial towns>Korba,Champa. Naiia, 
Janjgir etc. The number or gas agencies is not adequate 
There is only one agency working in Korba city having 
population of 2 lakhs Due to population increase one 
more agency Is badly needed. Janjglr town has 
population of 30 thousands and Champa town has the 
population of 35 thousand and both are Industrial towns 
Each of the two towns fulfil the criteria for opening gas 
agencies.

A demand is being made by the people there for a 
long time and the State Government of Madhya Pradesh 
has also submitted a proposal for setting up of L.PGas 
agencies In those places.

I, therefore, demand from the Central Government 
that L P. Gas agency shouki immediately be sanctioned 
for Korba, Janjgir, Nalla and Champa towns in Bilaspur 
district of Madhya Pradesh.

b5Pc FIIW O2 ET2B5WI % LSRRIW iS5U1Sa 
7T2II5Rf RIST ESWSII iSp1Sa dOSO52R 2R 
8 r lOS1 SUgd lTSO II9O52R 2P AI‘OITR 
iSUr5BSa

[English]

SHRI BAPU HARI CHAURE (Dhule): Mr, Deputy- 
Speaker.SIr, there Is an urgent need to construct a gate 
over the Railway line near Padase Railway Statton on 
Bhusawal-Surst Section of Western Railway to connect 
Nardana and Amalner via Betawad MDR No.26 (Major

* Expunged as ordered by the Chair.
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District Road) which passes through both Dhule and 
Jaigoan districts in Maharashtra

in the absence of a gate, the vehicles have to pass 
under a Railway bridge No 294 which is very narrow, 
only 10 feet wide So, traffic is biocl<ed or totally jammed 
for hours together specially during rainy season and 
there is no alternative way Vehicles are not allowed to 
pass under the bridge So the Government of 
Maharashtra have not constructed about 1/2 km Pucca 
road sides of the Railway line

Unless the gate is constructed it is not possible to 
connect the roads approaching the Railway line from 
both sides

I therefore, request the Central Government to 
construct a Railway gate near Padase Railway Station 
at the earliest

bp5c FIIW O2 LS5ROS5R ‘OSOlIgzl2 5R TI‘-I9O 2P 
TIUIS‘I 2P 1SOIT PT2L JRWTS >SRWr5 7SRSUy 
iS5SIOrSR.

[Translation]

SHRI BIRBAL (Ganganagar) Mr Deputy Speaker. 
Sir Water allowance in the Indira Gandhi Canal project 
has been decreased from 5 23 cusec to 3 00 cusec It 
will canse substantial reduction in production in that 
area

Reduction in water allowance has been said as 
Sem Water logging But in no branch or minor of any 
canal in this area is totally affected by Sem Water 
logging only a small portion of branch or minor is 
affected by Sem Water logging only a small portion of 
branch or minor is affected by Sem Water logging 
Reduction in Water allowance is not at all justified as 
it Will adversely affect productk>n of crops in the area

Good crop and production of paddy in Kharlf has 
been achieved in the affected area during the last three 
four years Reduction in water allowance will make 
paddy cultivation Impossible and the fiekis will remain 
uncultivated in whk:h quick growing bushes will come 
out and make the land barren It will be very difficult to 
reclaim such fields for production of crops The problem 
of Water logged area can be solved by use of modern 
equipments or by draniage system or some other 
alternative

On the pretext of water logging, water is being 
given in second stage Instead of first stage, whtoh is 
highly detrimental to the farmers of the area and totally 
unjustified The first stage land Is Domat, while second 
stage land Is mostly and Its land yields good crops 
Therefore, water allowance reduction Is not justified If 
inspite of all this the water allowance Is reduced it will 
Invite a big public agitation against such a wrong and 
unjustified step

I. therefore appeal to Central Government to 
maintain status quo of water allowance of 5 23 cusec 
in Indira Gandhi Canal project

b5Bc FIIW O2 TIUIS‘I SWIzlSOI PlRW‘ P2T 
15WIR5Rf OrI FSO52RSU p5fr1Sa F2. •, SO 
F21TSRf-lTy eT5‘‘S.

[English]

SHRI K PRADHANI (Nowrangpur) Mr Deputy- 
Speaker. Sir I wish to raise the following matter under 
Rule 377

The National Highway 43 runs through Nowrangpur 
parliamentary constituency from Raipur to Andhra 
Pradesh The road transport is the only convenient 
transport available to the three districts of Orissa, 
Namely, Nowrangpur, Koraput and Malkangiri as it 
touches the nearest railway line at Vijayanagaram In 
much shorter time The road is narrow but slowly it Is 
being widened on the hills The road between Eastern 
Ghat and Salur is much lower in height equivalent to 
the paddy fields and as a result of that during rainy 
season the flood water always logs on the road and 
damages it regularly, causing much hardship to the 
motor vehicles passing on this road

I therefore, urge upon the Government of India to 
release sufficient money for widening the road on the 
hills and to raise the level of the road from the hills to 
Salur town as early as possible to enable the vehicles 
to pass on this road without any trouble in shorter time 
and prevent damage of the road dunng rainy season

bBc FIIW O2 9IUIQTSOI vjjOr 3RR5BIT‘STa 2P 
3rU5SaSQSU OrT2lfr2lO OrI 92lROTa SRW ‘IO 
l- FSO52RSU 31STW‘ 5R rIT LIL2Ta.

[Translation]

SHRIMATI SUM ITRA MAHAJAN (Indore) Mr 
Deputy Speaker. Sir Dev« Ahllya Bai Holkar is a great 
honorific heritage of our country She ruled over her 
state very efficiently 200 years ago and established a 
mark In the whole country about her goverance and 
administration She while maintaining intergnty, 
sovereignty of the country and cultural heritage 
renovated several temples of worship She erected ghats 
at rivers and travellers rest houses (Dharam Shalas) at 
several places She performed this noble work at 
pilgrimage Centres in all the corners of the country in 
a systematic manner She was our able statesman, 
efficient administrator and a great environmentalist who 
looked after food and life of birds and animals including 
fish and made satisfactory arrangements therefor Such 
a great and noble lady died In 1795 on Shravan Badi 
Chaturdashi Her 200th death anniversary falls dunng 
the current year She became mother Sor^the poople 
due to her status as a queen The whole country should
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remembttr that venerable and worshipable lady. Keeping 
this idea in mind her 200th death anniversary should 
be celebrated on national level.

For the purpose, a national committee should be 
appointed by the Government and it should also set up 
national awards In the name of great Ahilya Bai, to be 
given to such great ladles of the nation, who contributed 
a lot in any of the four fields such as politics, 
administration, Service of humanity, preservation of 
Dharama (Righteousness), which had been the four 
main and sacred pillars of the life of Ahilya Bai. Similarly 
postal stamp should be Issued in her memory and serial 
on her wonderful and pure life be broadcast on 
television network.

bB5c FIIW O2 TIIO2TI 9IROTSU S5W f5BIR P2T 
WIBIU2-LIRO 2P ‘9rIWlUIW 9S‘OI‘ O2 OrI  
u2BILRRIRO 2P iSnS‘OrSR SRW SU‘2 O2 SUU21 
5O‘ l‘I P2T -T2B5W5Rf WT5Ro5Rf 1SOIT IO9. 5R 
‘9rIWlUIW 9S‘OI‘ W2L5RSOIW B5UUSfI‘.

[Translation]

' SHRI QIRDHARI LAL BHARQAVA (Jaipur) : Mr. 
Deputy Speaker, an amount of Rs. 18 crores was used 
to be alk>cated every year by Central Government for 
the development of Scheduled Castes to Rajasthan 
State Government but this year this amount has been 
reduced to Rs. 8 crores only, out of which only Rs. 2 
crores have been given. For the remaining Rs 6 crores. 
a condition has been laid that the amount will not be 
alk>wed to be spent on the schemes of drinking water, 
electricity and road development in the villages inhabited 
by scheduled castes. Whereas emphasis is being given 
to the works of devetopipsnt in the villages inhabited by 
scheduled castes in other states.

Therefore, Central Government, is requested to 
remove the restrk:tk>n put on the use of money by State 
Govemment of Rajasthan and the full amount of Rs. 18 
crore be given to the State Government on as was 
given earlier and that amount needs to be further 
Increased to at least Rs. 25 crores.

PROF. RASA SINGH RAWAT (Ajmer) ; Mr. Deputy 
Speaker, I have a point of order Earlier the Central 
Government used to reply to the issues raised through 
Rule 377 within one or two weeks, but that practkse has 
been put to an end. I want to urge to the Govemment 
that reply shouki be given to the members in regard to 
the matters raised under rule 377 as was the practice 
earlier.

SHRI QIRDHARI LAL BHARGAVA (Jaipur) : Mr. 
Deputy Speaker, Sir I have raised such an important 
matter under Rule 377. If the Government does not 
reply to the matters raised here, what Is the use of ou 
being members of Parliament? Shri Rajesh Pilot. 
Minister of State In the Ministry of Home affairs is sitting 
here and the Minister for rural Development Is also

present. If they choose to remain silent on such an 
important issue, what Is the use of our raising issues of 
Public importance here ?

[English]

MR. D E P U TY  SPEAK ER : Shri Girdhari Laiji, 
Govemment will respond to It.

bBU5c FIIW O2 WIBIU2- SR 35T-2TO SO slxSPPST-lTy 
85rST.

[Translation]
SHRI MANJAY LAL (Samastipur) • Mr. Deputy 

Speaker, Sir land of northern Bihar Is very fertile. Many 
small and big rivers fk>w there. Rainfall is also suffteient 
But northern Bihar is a victim of floods and droughts. 
Fruits, vegetables, fkiwers grow in plenty there. If the 
Central Government develops Muzaffarpur aerodrome 
properly and make arrangements for export of fruits, 
vegetables, fbwers etc. direct to Arabian countries from 
there then the poverty, unemployment and 
backwardness of nothem Bihar can be removed thereby 
and the regtonal imbalance will not also remain

I, therefore, urge upon the Central Government to 
properly develop Muzaffarpur aerodrme and make 
arrangements for export of fruits, vegetables, flowers 
etc. from nothern Bihar to Arabian countries directly.

[English]

MR. DEPUTY-SPEAKER : There is also another 
subject under Rule 377.

SHRI RAM KAPSE (Thane); Whatever happened 
about Prof. Rawat's suggestion, I would like to draw the 
attentk>n of the Minister concerne to this. Mr Rajesh 
Pilot assured that hereafter the Govemment will respond 
the suggesttons made In rule 377. You also saki that
will be done, but whether It has come in the record....
(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT) : Mr. Deputy- 
Speaker, Sir, I checked up wKh my colleague about 
what is happening with the question relating to Rural 
devetopment. He saki that we are answering all those 
Issues which are raised in Matters under Rule 
377...(Interruptions).

[Translation]

PROF. RASA SINGH RAWAT : Mr. Deputy Speaker, 
we do not get replies to the matters raised by us here
under Rule 377, which we should get.

[English]

SHRI RAJESH PILOT: I found that the spirit behind 
the statement was very very sincere. I checked It up 
with my colleague. I asked him, *is this happening?" He 
said, we are replying all matters raised under Rule 
377. This Is what 1 was talking to h\n\...(lnt0rruptlons)
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MR. DEPUTY-SPEAKER : He is assuring us. He is 
giving the assurance.

(IntQrrupttons)

SHRi RAJESH PILOT: I assure you one thing that 
I will check up wtth the concerned Minister and also 
with the Parliamentary Affairs Minister. My colleague is 
here. But such Issues must be replied bacic to the hon. 
Members so that he can go and tell his area people 
what steps have been taken.

[Translation]

PROF. RASA SINGH RAWAT : Mr. Deputy Speaker, 
we have not received replies to such matters during the 
last one y9ar...(lntBrruptton$)

ONE HON. MEMBER ; Mr. Deputy Speaker. I have 
to make one request that a ruling should be given by 
the chair that we get replies to such matters from 
Government.

[English]

MR. DEPUTY-SPEAKER : Government itself has 
come forward to respect to your request. Therefore, 
there is no need of any direction from me?

SHRI RAM KAPSE : I realty thank the Deputy- 
Speaker and the hon. Minister, Shri Rajesh Pilot. It is 
our fortune that even the Parliamentary Affairs Minister 
is present. So, we would like that this assurance is 
folowed by all the Ministers and that will be very helpful 
to the people at large.

bB5UUc FIIW O2 7U5IIo T5II 5R -TOII 2P FI1IgET5RO

SHRI NAWAL KiSHORE RAI (Sitamarhi) Mr. Deputy 
Speaker. Sir. a grave crisis has overtaken the newspaper 
mdustry due to alM>ut 50% increase effected in the 
prices of news'print during the past six-seven months, 
importance and role of newspapers has increased 
enormously in the changing political scenario than 
before. But due to abnormal increase in the prices of 
newsprint, starting of new newspapers Is impossible, 
even the existing newspapers find it difficult to sustain 
and they are being closed gradually one by one. The 
newspapers of Indian languages are worst sufferers as 
a result th«riof. It is most unfortunate for the democracy 
in the country. Not only news-print, prices of other kinds 
of paper are also Increasing enormously as a result of 
which books, note books, exercise books etc. are also 
becoming costlier. Education is also getting costlier as 
a result thereof. The Government should pay adequate 
attention towards this problem and suitably rectify the 
situation.

I. therefore, urge upon the Central Government to 
put a ban on the rise In the prices of news-print.

w•.?6 rTI.

TRADE MARKS BILL
[English]

THE MINISTER OF STATE IN TH E ”MINISTRY OF 
IN D U STR Y (D EP AR TM EN T O F IN D U STR IAL 
D EV ELO P M EN T AND D EP A R TM EN T O F HEAVY 
INDUSTRY) (SHRIMATI KRISHNA SA H I): I beg to move:*

“That the Bill to amend and consolkJate the 
law relating to trade marks, to provkje for 
registration and better protection of trade 
marks for goods and services and for the 
prevention of the use of fraudulent marks, be 
taken into consideration.”

That the Trade Marks Bill, 1993 seeks to amend the 
Trade and Merchandise Marks Act, 1958. The need has 
arisen to amend the Trade and Merchandise Marks Act 
because of developments in trading and commercial 
practices in India and abroad. There is also a need to 
encourage investment source and transfer of technology 
apart from the need for simplification and harmonisation 
of trade marks management system and to give effect 
to important judicial decisions. The most significant 
amendments proposed in the Bill are provision for 
registration of trade mark for services, provision of 
collective marks and establishment of Appellate Boards 
for speedy disposal of appeals and ratification 
appik:ations. The Bill which was introduced in the Lok 
Sabha in April, 1993 was referred to Department-related 
Parliamentary Standing Committee on Industry. The 
Committee presented its Report on the Bill making 
suggestions for amendments in certain sections. The 
Government have agreed with the suggestions of the 
Committee and had accepted the amendments. I wOl be 
moving the Motion for carrying out these amendments 
in the Bill.

Sir, with your permisston, I now ask for leave of this 
august House to take the Bill into consideration.

MR. DEPUTY-SPEAKER : Motion moved:

“That the Bill to amend and consolidate the 
law relating to trade marks, to provide for 
registration and better protection of trade 
marks for goods and services and for the 
preventk>n of the use of fraudulent marks be 
taken into consideratbn.”

MR. DEPUTY-SPEAKER Now the time allotted to 
the subject is three hours and the time aHotted to each 
political party is like this.

I request all hon Members to kindly note it so «hat 
we should not face the music which we had ta.ed 
yesterday

.Congress * 1 hr 27 m mutes
B.J.P - 37 minutes

« s2BIW 15Or OrI TI92LLIRWSO52R OrI E5I1W‘RO
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SHRI GIRDHARI LAL BHARGAVA (Jaipur) : Only 
37 minutes.

MR. DEPUTY-SPEAKER : You can put that word 
‘only', of course.

w?.jj rTI.

CPi (M) eleven minutes, Janata Dal seven minutes, 
CPI four minutes, Samata Party four minutes, AIADMK 
four minutes, Janata Dal (A) three minutes, Telugu 
Desam two minutes. JMM two minutes, all other parties 
put together six minutes. The initiation of the debate 
and the Minister’s reply, all these things are included 
within threse three hours. It cannot be bifurcated.

Hon. Members can send slips duly signed by the 
recognised Whips of the political parties May I request 
Shri Bhagwan Shanker Rawat to initiate the debate?

[Translathn]

SHRI BHAGWAN SHANKAR RAWAT (Agra) ’ Sir, 
the Trade Marl< Bill was introduced in 1993 but it could 
come up tor discussion in the Lok Sabha today only 
There Is vast difference between the trade situation and 
policy of the Government of India at that time and as 
prevalent today. I feel that despite being a good Bill it 
will not be able to meet all the requirements which 
QovemiTient has in mind. It is because of this, that the 
Qovemment also does not want to update the whole 
matter. That Is why, the hon. Minister moved a number 
of amendments to the Bill today, although these 
amendments could have come at the time of its 
Introductton thereafter. These provlsk>ns could be made 
at the time of Its consideration by the Standing 
Committee and Joint Parliamentary Committee. I 
adversely comment upon the policy of indifference of 
the Govemment on such an important issue and also 
express my dissatisfaction over it

The Government, has accepted only one out of 
several recommendations of the Parliamentary 
Committee. Article 226 of the Constitution provides that 
every High Court has the power, throughout the territories 
In relation to which it exercises )urisdlction, to issue 
writs. The Government says that because of this 
proviston, there is no need of any new provision

But the Parliamentary Committee opined that it 
shouki not be made a lawyer's paradise and advised to 
have such a provision under which the legal 
proceedings will not be costly and time consuming. I 
congratulate the Government for realising its importance. 
There is a saying in Urdu that it is better late than 
nwer...(/ntBrruptk>n8j However, I have reservation over 
one point that Joint Parliamentary Committee, which 
consisted of Members of both the Houses and had 
proportional representation of parties, did a great 
exercise, conducted 18-19 meetings, visited Bombay 
and even recorded evidences of many people, but, 
unfortunately, the suggestions given by that

Parliamentary Committee have not been accepted by 
the Government.

I would like to draw attention to Sectton 19. It was 
proposed to amend this Section by inserting Section 19
(a) to provide protection to the interests of services, 
artisans, literateures, professionals and artists etc. But 
these suggestions of the Parliamentary Committee have 
not been accepted. I feel, the Government should give 
due weightage to what the Joint Committee of 
Parliament recommends unanimously and seriously look 
Into the recommendations with a view to accept them. 
My grouse is that whereas Interests of big persons 
have been protected but the interests of artists, 
literateures etc. have been overlooked and by not 
accepting the recommendations made by the 
Parliamentary Committee in regard thereto.

Administration of rights of owners by Copyrights 
Society has not been Incorporated therein. 'Copy rights 
Society to file a statement of fees charged on royalties' 
and 'Payment of remuneration by copyrights society' 
have also not been inducted therein. Many 
recommendations of great signlftoance like resale share 
right in original copies in Sectbn of new section 53 (a) 
have also not been included. Therefore. I would like to 
say that it would have been better if the 
recommendations of the Joint Parliamentary Committee 
were examined seriously by the Government. The need 
of this Bill arose because the old Bill had become 
obsolete and that could not meet the present day 
requirements. Section 38A deals with intransferabie 
rights. It should not be there, as has been continuing till 
today, that teachers, professors, Intellectuals write the 
books and the publisher purchase all their rights by 
paying a small amount and enjoy the royalty therefrom 
throughout his life. That man who by using his 
intellectual excellence creates some literary work or 
conducts scientific research or makes some piece of art 
or composes some music or produces some other art 
creation, should not be allowed to suffer on account of 
his poverty. Under this Section, there is a need to 
provide them protection. But protection has not properly 
been provided in this Bill. Whereas, the Committee had 
recommended inclusion of such a provision. I know that 
the evidences of the intellectuals, including professors, 
advocates. Artisans, literary persons, film song 
composers or singers, dramastls or drama artists, music 
Instrument players or any other type of artists or creaters 
as well as wrKers and Journalists were recorded. In the 
evidences recorded by us. It was emphatically told by 
the film world artists that they were lured by moneyed 
people for a vary small amount due to their helplessness 
and now they were unable to make full use of their art.

Secondly, I would like to say that this provision Is 
a must. But, there are two shortcomings therein one Is 
about registeration of those trade marks which are not 
registered so far. If a trade mark h*as been continuing 
for a long time, say 20 or 40 years and Is known to ail
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that it belongs to such and such company, there is no 
provision in this Bill to restrict and prevent any other 
person to fraudulently get It registered in his name. In 
a poor country like India, which has majority of 
uneducated people, this problem is very common. There 
are a large number of Ayurvedic medicines including 
herbs and neem, which are not registered but medicines 
are prepared by using them. After medicines are 
produced, no trade mark Is given to them. For those 
people who are engaged in traditional productk>n, there 
is no provision In the Bill for protecting their interests. 
I would like to invite Government’s attention to this 
problem. This issue has also been discussed in the 
Standing Committee meeting. Perhaps, it escaped the 
Government's attention. The people engaged in 
manufacture of traditional items should get protection.

The third point is globalisation. The aims and 
objectives of the Bill, as stated by the IHon. lŷ inister, are 
very accurate. But, when we hear about globalisation of 
trade, we become nervous I have got the figures to 
establish that these foreign companies would get the 
trade marks of their products as welt as our products 
registered in their names and thus, would render us as 
foreigners in our own country Foi example, one Ribok 
Company has entered into a collaboration with Phoenix 
Shoe Company. Now Phoenix has become extinct and 
Ribok IS flourishing. Now Ribok shoes will be sold by 
that Indian company which was once the leading shoe 
company in India.

When, I was young, Bata Company was called the 
king of Indian industry Then, Tata, Bata and Birla were 
three top capitalists here. Now Bata has also entered 
into a pact, under globalisation of trade, with ADIDAS 
As a result thereof, Bata has also been reduced to a 
setter of their shoes I, therefore, strongly urge upon the 
Government to provide protection to indigenous 
companies and industries in the matter of registration of 
brand names. It has also been recommended by both 
the Committees of Parliament in their reports but the 
Government has tailed to appreciate the necessity tor 
making such a provision

I have got the Informatton that Suzuki Company of 
Japan, which has collaboration with Maruti Ltd, will 
launch Its new product to be manufactured In India In 
the brand name of Suzuki and Maruti's name will be 
deleted therefrom. What will be our position then? We 
shall be compelled to provide them cheap labour only, 
which is nothing more than the job of a sub-contractor. 
But we will not be able to become their partners. The 
partnership will be there till Marutl’s name is clubbed 
with Suzuki. When a car of Suzuki manufactured in 
collaboration with Indian Company will be exported, it 
will carry the name of that Indian Company. Then we 
can have a feeling of satisfaction that we are partners. 
In the Trade Marks Acts, there Is a provlston that foreign 
companies can get their names registered here. There 
Is no provision to provide protection to Indian

Companies. In this way, these companies will be left 
with the job of providing labourers to foreign companies.

In Section 33. it is provided that even If an objection 
is not filed within five years period by the person earlier 
registered, against a trade mark registered later on the 
restriction will continue. I would like to say that If due 
to ignorance of the earlier registered person, the theft 
of trade mark is detected after five years, then In such 
a case there should not be any time bar or limitation.

The Government should make a strict provisions to 
provkje protection In regard to transferable rights In the 
interest of artists, literary persons. Intellectuals, servk^es, 
artisans etc. as has been recommended by the 
committee, it would be better If two recommendations of 
the Standing Committee are Included by the hon. 
Minister.

The Committee in its Eighth report has stated that 
in the trade mark Bill, there should not be any 
derogatory and obscene material. However, no such 
provision has been made in the Bill. No such thing 
should be there which may hurt the religious feelings 
of a community or a class of people. Had these 
recommendations of the Standing Committee been 
accepted by the Government, it would have been better.

The recommendations of the committee, inter-alla, 
stated:

“Some members of the committee have 
expressed the desire that limitatton must be 
imposed in regard to assignment and 
unregistered trade marks should not be 
allowed for assignment. Members also 
opined that assignment certificate should be 
issued for the validity period of the 
assignment instead of Registrar's approval”.

But this provision has not been made. Strict 
provisions will have to be made to encourage Investment 
flow and transfer of technology without destroying India's 
talent. A large number of people In India are educated 
unemployed. Those unemployed persons should get 
employment. Further, their talent should not go waste, 
there should be no brain drain and foreign companies 
should not dominate here. It Is. therefore, necessary 
that we should pay proper atteritbn towards it.

Global trade Is also being talked about nowadays 
India's Industrial activities and trade should not get 
crushed on account of the dominance of multi-national 
companies. It is essential to pay proper attentk>n to it 
Concern and anguish has been expressed all around 
in this regard.

When the Bill was before the committee, GATT was 
not signed. Had GATT been signed before the Bill came 
up for consideration of the committee. It waa possible 
that more suggestions and amendments to the Bill would 
have been made by the Committee. I, therefore, Invite 
your attentton to the situattons which arose thereafter
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and caution that if such a provision is not made a great 
harm will be caused to our country.

With these words. I finish my speech While 
supporting this Bill, i would once again invite attention 
to the points raised by me. I hope the hon. Minister will 
keep these points (n mind white replying to the debate 
and ensure that interests of our country and people are 
safeguarded and trade and industry in the country 
flourish.

[English]

PROF SAVITHRI LAKSHMANAN (Mukundapuram): 
Sir, i rise to support the Trade Marks Bill because it is 
to amend and consolidate the law relating to trade 
marks, to provide for registration, better protection of 
trade marks for goods and services and for the 
prevention of the rise of fraudulent marks, as stated by 
the hon Minister on the floor of the House.

Even Though ‘13* is not considered as a lucky 
number, the 13 chapters of this Trade Marks Bill are 
dealing with all the possible matters concerned with 
this particular Bill All the amendments are for the well 
being of our nation. Take for example, the amendment 
for sub-section (2) in section 20 (1) of the Companies 
Act. 1956 The said sub-section says *

"without prejudice to the generality of the 
foregoing power, a name which is identical 
with, or too nearly resembles, the name by 
which a company in existence has been 
previously registered, may be deemed to be 
undesirable by the Central Government within 
the meaning of sub-section (1)"

And the amendment to that sub-section says -

“without prejudice to the generality of the 
foregoing power, a name which is identical 
with, or too nearly resembles. - (i) the name 
by which a company in existence has been 
prevtously registered, or (ii) a registered trade 
mark which is subject of an application for 
registration, of any other person under the 
Trade Marks Act, 1993, may be deemed to 
be undesirable by the Central Government 
within the meaning of sub-section (1)."

That means, “a registered trade mark which is 
subject of an application for registration of any other 
parson under the Trade Marks Act. 1993” is added to 
sub-section (2) in Section 20 (1) of the Companies Act, 
1956.

Take the second amendment for sub-section (1) In 
Section 22, which says -

“If through Inadvertence or othenwise, a 
company on Its first registration or on its 
registration registration by a new name. Is 
registered by a name whk:h, in the opinton

of the Central Government, is kientical with, 
or too nearly resembles, the name by which 
a company in existence has been prevtously 
registered, whether under this Act or any 
prevk>us Companies Law. the first-mentioned 
company

Sir, this point Is being amended as:

‘*lf Through inadvertence or otherwise, a 
company on its first registration, or on its 
registration by a new name, is registered by 
a name whk:h, -(1) In the opinion of the 
Central Government is identical with, or too 
nearly resembles, the name by which a 
company in existence has been pereviously 
registered, whether under this Act or any 
previous Companies Law, the first mentioned 
company, or (ii) on an application by a 
registered proprietor of a trade mark, is in 
the opinion of the Central Government 
identical with, or too nearly resmbies, a 
registered trade mark of such proprietor 
under the Trade Marks Act. 1993. such 
company” Provided that no application under 
clause (II) made by a registered proprietor of 
a trade mark after five years of coming to 
notice of registration of the company shall 
be considered by the Central Government

That means in this adendment too, only a portion 
is actually added which clarifies that*

"on a application by a registered proprietor 
of a trade mark, is m the poininon of the 
Central Government Indentical with, or too 
nearly resembles, a registered trade mark of 
such proprietor under the Trade Marks Act, 
1993, such company - Provided that no 
application under clause (ii) made by a 
registered proprietor of a trade mark after 
five years of coming to the notice of the 
registration of the company shall be 
considered by the Government."

Sir. In my opinton, these two amendments - 1 had 
taken them as examples - are directly helping the young 
aspirants of our company and paveing the way to 
achieve their goals.

So, let me congratulate the Ministry for introducing 
a new Bill with these amendments to the oM Act.

Since per annum, an additk>nal 10.000 applications 
are expected, It Is a must that to facilitate the applicants 
in a proper way. Trade Marks Registry should be 
strengthened. An additional Rs. 12.3 lakh for recurring 
expendliture and Rs. 2 lakh for non-recurring 
expenditure is nothing when one oonskJers the long 
pending queue of the new applteants and the volume 
of workload borne by the existing Department. Also, 
Rs. 15.5 lakhs and Rs. 4 lakh as recunrJng and non
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recurring expenditures respectively for the composition 
of the Appellate Board should be taiien into 
consideration, considering the fact that the Trade Marks 
Appellate Board could effectively handle the problems 
of appeals made by the desperate applicants who feel 
that their genuine request in somehow or the other 
denied by the registrar.

So, my conclusion Is that the financial memorandum 
accompanying this Bill is also justifiable, taking into 
account the benefits that the Indian citizens are getting 
by a meagre amount spent by the Government of India.

Sir, I had gone through clauses 1-160 of the Trade 
Marks Bill. Relevant changes are made throughout, 
only for the betterment of those who seek new trade 
marks. It should be noted that a trade mark reflects 
reputation of a particular product. So, in order to satisfy 
the expectation of a producer, it is better to have a new 
Bill Instead of making a number of modifications and 
amendments to the existing Act which is followed for 
more than 30 years so far. We have consider the 
increasing globalisation of trade also. As far as I could 
understand the new Bill, when it covers the clauses for 
registration of any mark as a trade mark, is very 
distinctive in no way does it create any confusion. 
Moreover, it does not hurt the religious susceptibilities 
of any class or section of our people.

The area ‘Services' which was not covered so far 
in the existing legislations, is now incorporated in this 
Bill When we introduce 'Servrces', it means services 
related to so many fields such as advertising and 
busmess, insurance and finance, construction and 
repair, transport and storage, material treatment, 
boarding and lodging, educatk>n and entertainment and 
so on. It is my humble opinion that any one with some 
common senses will appreciate these changes.

There are many effective provisions in this Bill, 
imitations of well-known trade marks are absolutely 
prevented. The two>tier system* of maintaining registers 
of trade marks in Part A and Part B is totally taken away. 
This, I think, helps a tot in distinguishing a trade mark 
which is distinctive in the marketplace as well as in the 
eyes of the law.

The Appelllate Board for speedy disposal of appeals 
and the Registrar who is holding the final authority of 
registration in place of the Central Government will 
make the procedure relating to registration of trade 
marks much easier. Moreover, as In the case of the 
Copy Right Act, there is a provision for minimum 
punishment of three years for offences relating to trade 
marks also.

The provision for the publication of a alphabetical 
Index of classification of goods and services which is a 
new one, surprised me a lot. I wonder that so far there 
was no such provlson, even though it is absolutely 
necessary for easy handling of registration.

The clauses which deals with the use of names 
and representattons of living person or persons recently 
died, or which provides for an applicatton either after 
acceptance or before acceptance so as to afford the 
public an opportunity to oppose a registration of the 
mark, or whcih provides for correction of any error in, 
or in connection with the application either before or 
after acceptance etc. are either Identical or almost 
correspond to the existing Act. There is no provlsten for 
opposing all those things, instead we have to appreciate 
them.

The proposal to increase the duration of registration 
from 7 to 10 years Is to be considered in the light of 
intemational pracftices also I am not elaborating such 
proposals. In short, I am happy to observe that most 
of the clauses are identical or corresponding to the 
existing Act with sufficient modifications So. I fully 
support the Trade Marks Bill, 1993 and hope that It 
would be unanimously passed by this august House

DR. SUDHIR RAY (Burdwan) Mr Deputy-Speaker, 
Sir, the Bill was first introduced in Parliament in 1993 
Later on, this Bill was referred to a Standing Committee 
of Parliament The Committee made an in-depth study 
and listened to the arguments put fonA/ard by different 
organisations and subsequently made unanimous 
recommendations I would, therefore request the 
Minister concerned to accept all the recommendations 
of the Standing Committee and make the proposed bill 
more leak-proof.

Sir, a trade mark is generally a visually perceptible 
sign used in relation to goods and services The primary 
purpose of a trade mark is to identify the commercial or 
trade origin of the'goods or services As such a trade 
mark distinguishes a particular product from another 
product. It offers an assurance to the consumer that 
when he Is buying a particular brand, he is assured of 
Its quality So, a trade mark reflects the goodwill and 
reputation of a particular product. It is statutory, not 
compulsory, for somebody to register a trade mark If 
a trade mark Is registered by someone, in that case, he 
has an in-built right to the safety of the particular 
product.

Now, to qualify for registration as a trade mark any 
mark must fulfil the foltowing criteria

(a) it should be distinctive, that is, it should be 
something which could be separated from other marks;
(b) It must not call for any confusion or deception, (c) 
it must not contain any scandatous or obscene reference 
and; (d) a trade mark must not hurt the feelings or 
sentiments of any rellgtous community living in India.

The registration of trade mark does not confer any 
new riglit on the holder of a trade mark. Now, the 
proposed Bill seeks to replace the Trade and 
Merchandise Marks Act of 1958. It le tor 37 years that 
this Act Is In existence and In the meanwhile, the countrv
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has signed the QATT agreement and there has been a 
sea-change In the world of trade and commerce. There 
have also been many judicial pronouncements and 
verdicts. Therefore, to make It up-to-date, the new Bill 
has been proposed. In some cases, as a result of 
Increasing globalisation of trade, some lacunae has 
also been found In the existing Act, as in the case of 
non-tariff barriers. Hence the Government felt it 
necessary to bring in this Bill.

Now, the present Bill is more comprehensive and 
more transparent as it includes not only goods but also 
services, and registration of trade marks which are 
imitations of okl and well-known trade marks Is not to 
be permitted. The grounds for refusal of registration 
have been enlarged. The system of maintaining two 
kinds of registers of trade marks is to be given up. So 
tong two registers were maintained but the Bill proposes 
to maintain only one register. The Bill also proposes to 
simplify the procedure of registration of the registered 
owner. The Bill proposes to establish an appellate 
board for speedy disposal of appeals which presently 
go before the courts. Due to heavy pressure of work 
speedy redressal is not forthcoming and, therefore, this 
provisk>n of an appellate board is welcome.

The final authority relating to registration or 
certification of trade marks would be left to the Registrar 
instead of the Central Government. The Bill proposes 
enhanced punishment for offences relating to trade 
marks at par with Copy Right Act to prevent sale of 
spurbus goods. The punishment for misusing a trade 
mark would be three years while it has been only two 
years so far. It would be a cognizable offence. The Bill 
proposes to prohibit use of someone else's trade mark 
like the name of corporate compnay or a busmess 
concern.

True, there are some who criticise this Bill, Sir. as 
we have signed the GATT, there are apprehenstons that 
taking advantage of this proposed Bill the multinationals 
will make a happy hunting-ground of the Indian market 
and our indigenous companies would suffer. Therefore, 
it has been argued even at the Committee stage that 
trade marks should not be given to foreign companies 
at present and that there should be more discussion 
and It should be further delayed. There were arguments 
that after the signing of the GATT treaty, we should have 
waited for some time as Indian Patents Act, 1970 is 
soon to be reviewed.

Sir, my humble submission is that the Bill contains 
many gaps which may lead to unfair trade practices. It 
may given some players a monopoly position. It will be 
against the Interests of the general public These gaps 
should be filled with suitable clauses so that unfair 
trade practk^es are stopped.

The definition of a mark as given in the Bill includes 
a device, the shape of goods and also the packaging 
which unlike other items possess functional values. If

exclusive right of use is given to any such functional 
Items, it may lead to restrictive trade practice. In that 
case other would be denied to enjoy that functional 
advantage. Hence, no such Item having functional use 
shouki be registered as a trade mark. Rather they can 
be separately dealt with by patent law. Othenvlse, the 
use of these funcational items should be properly defined 
or conditioned or qualified in such a manner as to 
provde an in-built mechanism.

The Bill should have provided adequate safeguards 
regarding right to use for those who are independently 
using or preparing to use the same type of devk^e, or 
shape which has been registered as trade mark by 
someone alse.

The Bill should not lead to such a situation as to 
confer exclusive monopoly right on the functional use 
of a particular device, shape or packaging to someone 
who has, incidentally, managed to win the race to 
register a particular device, shape or packaging since 
trade mark is not intended for functional use. The Bill 
must provide for suitable amendments to prevent such 
things.

The Bill provides for a series registration and also 
for cancellation of registration for non-use in two 
different clauses. But the Bill does not clearly stipulates 
as to what be the fate of the registration in series, if a 
part of the said series is subjected to non-use. There 
IS no provision for partial cancellation. If, in spite of 
long non-use of some of the names in a registered 
series, registration is allowed to continue, it may give 
rise to dubious practice of getting registration in series 
of a wider range. The purpose would be to block the 
entry of new comptitors. The long non-use of certain 
trade mark in a series would also iil-affect the consumers

So far as the Associated Trade Mark is concerned, 
it also smacks of a possibility of monopolising a 
partk:ular line of products, possibility of some organised 
establishments dealing in certain type of goods and 
services and forming an association, and preventing 
entry of others cannot be entirely rules out. Hence 
there shouki be a clear provision that association of 
person dealing in the same or identical goods and 
services would not be permitted to use collective trade 
mark, unless it has open membership. In other words, 
there shouki be no restriction in respect of membership 
of the Association, once the bask: criteria are fulfilled 
by the Intending entrants. In other words, caution should 
be exercised in giving collective trade marks.

With these few words, 1 conclude

DR. MUMTAZ ANSARI (Kodarma): Mr. Deputy- 
Speaker, Sir, these days a large number of goods and 
services are being produced all over the world. 
Previously also, this trade mark was assuming such 
more importance. Nowadays, we have a complex 
production process. Different types of articles of
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consumption are being produced all over the world. 
Identical things are being produced. Identical goods 
and services are being produced. A large number of 
Identical commodities are being produced 
Commodities of identical character; commodities of 
identical colour; and commodities of identical shape; 
are being produced. That is why in the set of 
circumstances, in these prevailing conditions, this Trade 
Mark Bill assumes much more importance, it was 
pending since 1993 and now it has been put fonivard 
before the House. So, I welcome such a Bill.

But, there are a number of anomalies also so far as 
registration of trade mari< is concerned A long 
procedure has been adopted or has been formulated 
by the hon. Minister for the purpose of registration. 
This is also a long and tedious process. Moreover 
whatever fees have been earmarked, they are also 
exhorbitant.

Similarly, the periodicity ranging between seven 
and ten years which has been given here is also very 
long. It is because we see that a large number of 
producing units which are in existence today, after the 
expiry of five or six years or whatever may be that 
period, a large number of units wiii be closed down. 
That is why, if all these units are closed down and you 
just give a registration of trade mark for a longer period 
of time in that case it is not justified to keep the trade 
mark pending for such a long period of time.

Similarly, there must be some sort of a procedure 
for de-registration of trade mark also. This is an age 
competition, in the age of competition, we find that a 
large number of goods produced by one producer are 
also being produced by other producers and some time 
kJentical type of trade mark is being issued. So. there 
must be some sort of procedure and in the light of these 
provisions, there must be some sort of a short cut also 
There must be a Tribunal, there must be an authority 
also before which representations can be made, before 
which appeals can be made.

That authority should decide which producer or the 
producing unit should use a partk;uiar trade mark. This 
shoukl be decided by the authority. There is a proposal 
for establishment of the Tribunal Board. All such cases 
wouki be referred to* the Tribunal Board or Appellate 
Board, whatever the name might have been assigned 
to it. So. this is my appeal, Sir, that in every State there 
must be some sort of such Appellate Boards because 
if it is centratiy-controiied, centrally-sponsored and 
centrally-regulated authority, then it will not be possible 
for the smaller producers, owners of producing units to 
approach such types of Appellate Boards. That is why. 
the productton may be made in any remote part of the 
country, the productbn may be made bearing a trade 
mark, maybe In the remotest corner of the country, maybe 
production made by cerain poor class of persons, poor 
categories of persons. That is why, in order to provWe

more facilities, this is one of my important suggestions. 
Sir, that whatever proposal for the establishment ot an 
Appellate Board is there, if It Is centrally k)cated at 
some metropolitan place like Delhi, this will not be 
possible for the smaller units or those smaller and poor 
persons who are producing such types of units so that 
they can represent before the Appellate Board. That is 
why, this is my suggestion that if it is possible, such 
types of branches of Appellate Boards must be 
established in different States or if it is not possible, 
then on region-wise basis also. Sir. the whole country 
may be devided into certain regions and regison-wise 
this type of Appiiate Boards should be established.

The other point that I want to make is that many 
commodities and articles are imported from foreign 
countries also. If these products also bear the identical 
trade marks, in that case it will also create a lot of 
confusion In the minds of the people here In our country 
So, If identical trade mark bearing products are being 
imported by our own countrymen, in that case there 
must be some sort of a clear-cut division between them 
and if such type of identical trade mark bearing products 
are being imported into our country, in that case there 
must be some sort of a provision for inflicting some sort 
of a punishment on them and tf it is possible, in that 
case type of identical trade mark bearing products should 
not be allowed to be imported by our countrymen here 
and there must be some sort of restriction over there

Similarly, about the company’s name, according to 
the provisions of the Indian Companies Act 1956, it has 
been laid down that once a company is registered under 
a particular name, the same name should not be 
assigned to any other company, if such a type of 
anomaly is there, in that case, according to the provisions 
of the Indian Companies Act, 1956. there must be a 
provision for rectification also and this rectification 
process must be very much simple, simple in the sense 
that a simple resolution or an ordinary resolution can 
be taken to that effect or a copy of that simple resolution 
or an ordinary resolution can be sent to the Offtoe of the 
Registrar of the Trade Mark. In that case, that can be 
just rectified because the companies, which are in 
existence, are having a reputed name and this becomes 
a goodwill. Once a company has been registered under 
a name and a company which has been working for the 
last many years and this has gathered reputation and 
goodwill over the past many years, in that case if that 
name will be just borrowed by any other company, it 
will create confusion and it will erode that goodwill of 
that reputed company also. So. in this case also, there 
must be some sort of a provision which lays down that 
if such a type of name has been assigned or just given 
to any other company and if there are some sort of 
conflicting claims between two or more companies, in 
that case there must be a clear-cut decisk>n in this 
regard and It can be decided by a simple resolution, by 
an ordinary resolution, there should not be any need of
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a special resolution and once an ordinary resolution Is 
passed to that effect and it it Is forwarded to the Registrar 
of that company, according to the provisions of the Indian 
Companies Act, 1956. accordingly that must be recttfled. 
There should not be any need for a special resolution.

Similarly. Sir, the Object Clause of the company is 
very important Now-a-days what is happening? The 
Object Clause is a different one

The persons who are collecting money from different 
nook and corner of the country and from different 
categories of persons, are diverting those funds to 
different other channels of investment tor their own 
ulterior purposes. That Is why. once the Memorandum 
of Association Is being drawn up by the company and 
once the object clause has been fixed up. according to 
that objects clause the transaction must be carried on, 
the business must be carried on and the trade must be 
carried on. If there is some sort of deviation from the 
given path and according to that objects clause, it should 
not be allowed because this is creating a lot of 
speculation in the country. This speculation Is going on 
and so many scandals have also taken place. So many 
Directors and Managing Directors of a Shoe Company, 
this company and that company, I do not want to name 
all them, have been an'ested and put behind the bars 
because they were deviating from the object clause 
For whatever object the company was established, they 
were not trying to achieve those aims and objects, rather 
they were deviating and diverting the funds. So all 
these things should be provided for.

Similarly, there must be a provision for certain 
punishment. If any trade unit is just trying to adopt the 
same name or an identical name which has been 
assigned under the Trade Mark Act to any other company 
or If any forged company or fake company is trying to 
adopt that name and if it is trying to just have that 
reputation and in that case if they are just making 
infringement of all these trade marks, in that case there 
must be some sort of proviston of severe punishment. 
If it is possible, the highest amount of fine should also 
be imposed upon them so that there should not be any 
sort of misuse of trade name or trade mark or whatever 
name has been assigned to them because this is a 
matter concerned with reputatton and goodwill of that 
producing unit.

With these words I close my speech, thank you,
Sir

[Trar)slation]

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, I rise to weteome the Trade Marks Bill, 
1993. being presented by the Government In 1995 
because the Government Intends to improve and 
regularise the expanding trade and industry in the 
country by ratk>nallsing trade marks. I, therefore, support 
the Bill.

Sir, I woukJ like to know from the hon. Minister 
whether the problems, complexities and anomalies 
experienced in the working of the Trade Marks Act, 
1958 during the last amendments in the new Bill 
because fequent amendments may cause diffteulty for 
us in future. World has become a family today and no 
country can remain unaffected by the other countries in 
the field of Industry and trade. It has been stated that 
after liberalisation of economic policy of India, signing 
of several trade agreements with foreign countries and 
signing of GATT, the doors of India have been opened 
for multi-nattonal companies. We are liberally inviting 
inflation. I want to ask whether India’s trade will Increase 
in the competition with those foreign companies? Will 
it be able to maintain its credibility, progress and quality 
in India and world market? We should devote full 
attention to this aspect, lest our market will be flooded 
with the products of MNCs and the goods of our trade 
marks will be gradually reduced to subordinate position 
or secondary status. In this way foreign trade mark 
goods wouki obtain priority positton.

Generally we have such mental despositbn that 
when we purchase something from market, we look for 
the products made in Japan, America, Germany. 
England etc In case Indian product is found better 
than the foreign product, we do not purchase Indian 
product. We are not able to understand this change in 
our mentality. Perhaps, we feel proud to purchase a 
product with foreign trade mark. The main reason 
behind this is that feeling of pnde in indigenous goods 
in losing ground gradually. While supporting the Bill, 
I caution the Government, through you, not to surrender 
before MNCs and not to albw our industry and trade 
suffer. It should not happen that our companies of 
repute invite MNCs by entering Into collaboratk>n with 
them and set up joint ventures and gradually lose their 
names I give an example of 'PEPSI', which came in 
India and launched Its cola under lehar PEPSI', it is 
not thinking of removing 'Lehar* from its name to retain 
‘PEPSr or some other foreign name.

Sir, my friend has just related the story of 'Meruti' 
which was earlier a Government Undertaking and later 
on. transferred to Private Sector. It entered Into an 
agreement with 'Suzuki' of Japan for manufacturing cars 
Now H is talking of removing 'Marutl's name and retaining 
only 'Suzuki'. I cautbn the Government not to allow 
such things to happen. Similarly/Procter And Gamble* 
is entering in the fieM of consumer goods and it is 
establishing its dominance gradually, therby throwing 
goods of Indian trade mark into disuse. Therefore, it is 
the joint responsibility and duty of Indian Government 
and Chamber of Commerce and Industry to promote 
Indian Companies and Trade Marks to enable them to 
face competition with MNCs In an effective manner.

It has been stated that the BHI Intends to provide 
adequate and proper protection' to various services.
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trade goods and to get ^ e ir  trade marks registered. It 
is a good sign that the procedure of registration has 
been simplified and permission has been given for 
enlarging the use of trade mark. Trade marks to 
collective marks issued by Assosicatlons.
Establishments and Appelate Board Is the main feature 
of this Bill. Till now, such a provision was very 
complicated. Provlston tor Appellate Board for speedy 
disposal of disputes has been made In this Bill. Instead 
of High Court, now the Appellate Board will dispose of 
appeals, applteations and rectiftoations

w6.jj rT‘.

We weksome these provisions. But. I want to know 
whether after signing QATT. any pressure from foreign 
mutti-nationals or l.M.R or World Bank was there which 
compelled us to‘ make all these changes or are we 
bringing these changes with a view to establish prestige 
of India's trade, extend the standards of Indian trade 
marks publicise Indian trade marks and to Tnake 
available foreign markets to Indian goods'’ If that is not 
the intention of the Government being bringing all these 
desired changes Then what made the Government to 
sleep over the Bill for 2 years? What are the 
recommendations of the Standing Committee or Joint 
Parliamentary Committee to which the Bill was referred 
to for considerartion? Whether these recommendations 
have been Incorporated in the Bill?

Everybody knows about the popularity of Dhaka's 
muslin. When East India Company came here, they 
saw our artisans who could pass a full length standard 
size muslin cloth through a finger ring. Such a good 
quality cloth used to be manufactured in our country in 
those days but the East India Company destroyed our 
artisans’ traditional vocation of world fame with a view 
to open Indian markets for the goods made in Britain. 
Later on, I want to say that as there are provisions for 
the protections of copyright llterators, artists alongwith 
their works, creations, activfties etc as well as of various 
schools of arts like Kangra, Himachal. Devgarh, 
Nathdwara etc., we shouki also make suitable provisions 
in the relevant Bill/Act, to ensure their credibility and 
protection of trade mark.

We are today living in the world of competition. 
Hence, there is an urgent need to promote the feeling  ̂
of - Be Indian. Buy Indian i.e.-Swadeshi. if this feeling 
develops in our mind that first of ail, we are Indians and 
we should use Indian goods on priority basis, it wouki 
augur well for the natk>n. I am afraid that despite some 
good provisions made in the Bill, I foresee such a 
situatk>n In whtoh a bumt child dreads fire. For example 
the countries like Singapore, Janpan and South Korea 
have their models In trade marks field. They have 
made these models popular worklwkie so aa that their 
trade couki reach a great height. Those countries are 
now advancing towarda self-reliance. We should also 
folbw them. Foreign muHI*natk)nals are entering Into

our country openly. We shouki restrtot their entry and 
allow them only In those areas in which we need 
upgradation of technok>gy. In the remaining areas goods 
of Indian Trade Marks should be promoted so as to 
inculcate the feeling of Swdeshi and give boost to Indian 
industries. Foreign Companies should also bp asked 
to fk>at their names in Indian languages. We, should 
exercise control In the matter of name so that our trade
IS not put to harm at ail. In our country, only goo^s of 
Indian trade marks or brand be allowed to sell. Foreign 
goods should not be given any protection or 
encouragement. We shall have to pay special attention 
to this important aspect.

Sir, sometimes fake brands also gain currency A 
person gets a trade mark registered but some other 
person fraduiently sells fake goods with that name 
For example, real Seven O' Clock' shaving blade is not 
availabe but fake one is available in plenty in the market 
As a result, consumers have to suffer a lot. There 
shouM be stringent provisions for action against misuse 
of trade marks We have examples of Prem Chand, 
Nirala and Prasad before us.

[Ertghsh]

MR. DEPUTY-SPEAKER : Prof. Rasa Singh Rawat, 
there ia s small request. You know the Chair was very 
liberal yesterday and there were bitter comments 
Therefore, It is better that all the hon. Members stk;k to 
the time. No injustice should be caused to any other 
hon. Member. It is your responsibility.

PROF. RASA SINGH RAWAT I will take only one 
minute more.

[Trartstation]

Now, the Registrar has been gh/en all power which 
have been conferred or given to Registrar as were 
earlier vested with the Central Government. He has 
been made the Registrar of Certlficatton also. The Time 
limit for renewal of registration has been enhanced 
from 7 years to 10 years These are good provisions, 
but if a person by mistake does not get the registration 
done, we should adopt the poltoy of *To err is human 
to forgive is divine*'. Many people In the country are 
Ignorant of law. If they do not get the registratk>n done 
In the absence of any knowledge of the law they 
shouM be provkled protection from any action, transfer 
of his registration to any other persons or Its misuse. 
All efforts should be made to provide Government 
protecttons to Indian Small Industries, commercial goods 
produced in the cooperative sector as well as sen/tees 
made available by them. The foremost thing is to retain 
Indlanlsm, reliability, originality of Indian goods.

Sir, our labour Is undoubtedly cheap and all sorts 
of resources are available here. Therefore, the multi
nationals shouM not be altowed to exploit or misuse 
that cheap labour and resources In the name of making
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money and converting our country into a market of 
consumansm Care shall have to be taken to provide 
safeguards against such exploitation

With these words. I support the Trade Marks Bill 
brought fonvard by the Government and thank you for 
giving me time to speak on this Bill

MR DEPUTY SPEAKER I am thankful to you for 
finishing your speech

SHRI RAMASHRAY PRASAD SINQH (Jahanabad) 
Mr Deputy Speaker, Sir, I support the Trade Mark Bill. 
1993 because It Intends to put a check on the wrong 
practice of fraudulently misusing trade marks or brands 
or goods manufactured and sold thereunder It also 
provides for honouring artistic and literary creations 
and services

Sir. firstly, it will further strengthen the Trade Marks 
Act It was discussed in the Standing Committee 
meeting as well as Joint Committee of Parliament The 
report of these Committee have already been submitted 
to the Government But the recommendations made in 
those reports of Parliamentary Committees have not 
been fully accepted by the Government The 
Government has not acted well by not accepting the 
recommendations of Parliamentary Committees

w6.wj rTO.

(Shrimati Santosh Chowdhary m the Chair]

Secondly, this Bill Introduced in 1993 was delayed 
till now I e mid-1995 Everybody knows that many fake 
goods are being sokl in the market When a mark was 
issued to a particular person after registration how did 
another person bring a fake article under the same 
trade/brand'> The result is that consumers are at a 
great loss because they get fake goods by paying price 
of a genuine article The people in Jahanabad and 
other places in the country have suffered thereby

Madam Chairman, the important point is that how 
will the Government implement the provisions of the Bill 
brought forward here? It cannot implement the Bill 
properly due to prevailing corruption and several 
shortcomings In It Honesty is the necessity for 
implementing anything properly This Bill cannot be 
implemented without honesty Inspite of its passage 
here by voice vote It is a good piece of legilation It 
will be so only when implemented honestely and 
properly We observe that a person gets his article 
registered, but some other person fraudulently sell its 
fake brand In the existing Act, it is treated as genuine 
one In such cases, money matters and with strength 
of money a fake things is turned into a genuine one 
How will It be checked? The provision of stringent 
punishment has been made but nothing concrete has 
happened so far

The first and foremost requirement for proper 
implementation of the Bill is to stop take goods to enter

the market Fake Sunlight soap is being sold In plenty 
In our markets Why the officers responsible are keeping 
mum^ They will have to find out its reason Secondly, 
a number of good quality articles are there without any 
trade mark For example, statues of Mahatma Budha 
are made in a village under my constituency. These 
are sold in Japan for eight to fifteen lakhs of rupees 
But the Government has no information about that 
Efforts should be made to identify such areas and 
develop them Similarly, our artists, writers, {iterators 
painters and other schools of arts are not provided any 
protection or encouragement The people in villages 
generally do such works The Government should make 
the people know about these provision to enable them 
get the registration done for issuing trade mark and 
avoid expk>itatk>n by others

It IS good that some amendments are proposed to 
be made in the existing Act to plug these loopholes In 
Sectton 158 of the proposed Bill, a provision Is being 
made to empower to Central Government In the Trade 
Marks Act. the process is too complicated tor getting 
registration Now some Improvement has been 
proposed to be brought The provision of 10 years is 
a good step

In trade, multi-national companies are being invited 
We will have to see whether our small traders who are 
given registration by the Government, will be able to 
stand before them or not Foreign companies should 
not be allowed to bring such goods in our markets 
which are already being produced and sold by our 
companies We have also observed that a company 
which get registration but later crashed down and its 
trade mark was used by another person We should 
find out the reasons behind It It may be that the fake 
company started producing goods bearing the trade 
mark of genuine company and it resulted In its downfall 
With these words. I conclude

[English]

SHRI SYED SHAHABUDDIN (Kishanganj) Madam 
Chairperson, we had a Trademark and Merchandise Act 
in operation since 1958 It is obvious that over a period 
of time we found certain flaws, certain lacunae In it 
And generally speaking, it is good to review a law in 
the light of the experience. But I have a su8plck)n in 
my mind, which I wish to share with you- the timing of 
this new Bill when it was drafted

And now that tt is being brought fonArard after a 
lapse of two years or two-and-a-half years It gives nse 
to a feeling that, it was drafted and being discussed 
under a certain amount of foreign pressure Now the 
Bill has many welcome features It simplifies the 
procedure It increases the perbd for the protection of 
the trade mark and brand name. Had it applied only to 
Indian trade and sen/lces Indian trade marks for goods 
and services produced In India, one woukl have happily
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and willingly welcomed it. The fact is that in the 
Statement of Objects and Reasons itself the raison d'tre 
of this Bill has been related to the globalisation of the 
world economy, globalisation of trade and industry, 
the need to encourage investment flows and the 
need for simplification and harmonisation of the 
trade mark management systems which of course is 
welcome

But today after the World Trade Organisation has 
come into existence we are, perhaps, being pressed to 
legislate on the subject. Now, the element that 1 have 
in my mind is the principle of reciprocity. Are we giving 
these concessions unilaterally to one side to one way 
flow of goods and services or are we going to reap 
reciprocal benefits with the countries which are going 
to supply these goods and services whether they will 
also give reciprocal protection to our goods and services 
in equal measure'^ But it is a different matter altogether 
that we may not be able to take advantage of it fully. 
Obviously that will depend upon whether we have goods 
to sell and services to offer.

SHRi RAM KAPSE (Thane) We have

SHRI SYED SHAHABUDDIN In some cases we 
may have, m some cases we may not have But at 
least, in principal, the door should be opened. 
Therefore, any extension of the facility under this Act to 
any goods or services of foreign ongin must be subjected 
to the condition of reciprocity, that is, m principal that 
country must also, by an equal legislative measure, 
offer equal protection and reciprocal protection to our 
goods and services of a similar nature, if and when we 
are in a position to offer them. I see no such indication 
in this Bill and that Is where I really feel a bit unhappy. 
Otherwise, the Bill has many excellent features and, as 
I said, I welcome them.

Having made this basic point, Madam, I would like 
to make one or two other small suggestions For 
example, there Is the membership of the Appllate Board. 
It says either a person "Is or has been" I would think 
that the Qovemment should have a wider field of choice, 
not only that a person "is or has been" at a certain 
position, but that he Is eligible to be so appointed. That 
will give the Qovemment a wider choice when it comes 
to appointing the Members of this Appellate Board. I 
think that should be welcomed, because many people 
who are not actually serving within the Government or 
have not actually served within .the Government, but 
possess the necessary qualifications and experiences 
may be consklered for these posts. Therefore, Wherever 
the phrase "Is or has been*' has been used, It shouk:! 
be added or eligible to be so appointed That shouM 
be added.

Secondly, why should the technical membership 
be limited only to a member of the Indian Legal Service 
and why not extended to other fiekto? There are people 
in the adminlatratlvo services, there are people in the

judicial services who have got. because of their posting 
and because of their partteular Job that they have help, 
the necessary expertise. 1 would rather think that, 
perhaps, if the idea is to bring in people who belong to 
the bureaucracy, the field should, again, be wkler and 
members of other services shouM also be permitted to 
come in.

The third point that I wouM like the hon. Minister 
to consider is Clause 14, which Is about use of names 
and representations of living persons or persons recently 
dead. This is a very welcome provision. But here 
again, there is a lacuna which again puts a limit. It 
says:

". any living person or a person whose death 
took place within twenty years prior to the 
date of application for registratk>n of the trade 
mark...”

Trade mark here applies to the services. Supposing 
I were to open a hair cutting saloon and I call it 
'Mahatma Gandhi Hair Cutting Satoon' or a particular 
style of hair dressing, what would happen? Of course, 
Mahatma Gandhi had a partteular style of hair dressing. 
But to relate it to Mahatma Gandhi and say 'Mahatma 
Gandhi Hair Dressing Saloon’ and I want to have it 
registered then in that case, this 20 years limit does not 
make sense to me It shouki be an unlimited pertod so 
that you cannot, really, relate a brand name to the 
name of an eminent person whose name is saleable or 
marketable The name of dignities and important 
persons should not become a marketable commodity 
and that is where my hackles rise at the particular 
provision given here.

Madam, I know that the hon. Minister has accepted 
some suggestions made by the Joint Parliamentary 
Committee as well as by the Standing Committee, but 
not all. I would like the hon. Minister, In deference to 
the House and in deference to these bodies that 
were created by the Parliament, to explain or at least 
to give a rationale as to why some of these suggestions 
and recommendations have not been found acceptable.

You are the master. You can do what you tike. But 
at least you owe it to the House to stand up and say, 
We have accepted certain recommendations but we are 
not able to accept all the recommendations, for certain 
reasons’. I think, we shouki establish such a convention 
in this Parliament that the recommendations and 
suggesttons made by Parliamentary bodies shouM not 
be taken lightly or brushed aside easily. I am granting,
I am conceding your right to accept some of them and 
to reject some of them. But at least please inform the 
House as to why you reject some of them and you may 
have very good reasons for that; and you may be able 
to carry the House with you. The House will consider 
that you are not doing anything in an art>itrary manner; 
^hat whatever you are doinq - either accepting or 
rejecting • you are doing it after due thought ano
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consideration and after showing due defference to the 
standing of these Pariiamantary bodies.

Now. having made the point, I am happy that some 
of the recommendations were accepted. But still I 
personally do not feel very happy with the definition of 
the word "service". It appears to me to be very wide. 
This Is just a feeling that I want It Is easy to define 
goods* but It IS' rather difficult to define a 'service'. I 

know It Is eas^ to define goods' but Is rather difficult 
to define ar service'. But the definition here is so broad 
that almost anything could be brought in anything related 
here Is so broad that almost anything could be brought 
in anything related to its trade, to all Its paraphernalia, 
to Its financing aspect, to its public relation aspect, to 
Its promotional aspect-almost anything could be brought 
in under the term “service”.

What I am afraid of is that through these means we 
are opening the doors to services of foreign origin 
Above ail. our economy must resist the entry of foreign 
services because It is here that we are lil^ely to be 
totally subdued and totally over taken. There are many 
goods which compete with the foreign goods and 
therefore even when you open the door, they could 
stand on their own and defend their standing In tfTe 
field But when you open the door to services'- 
particularly because we are so foreign conscious-in 
that case what will happen is, the nascent service within 
the country • whether they are in the field of public 
relations or whether they are In the field or advertising 
or whether they are In the field of promotion or in the 
financial or Insurance sector- are likely to be 
overwhelmed. Therefore. I would rather say that you do 
not extend lndk:rimlnate protection to services of foreign 
origin. That is what -I would like to plead with you to 
kindly consider in the light of the Indian psychology. 
The Indian ethos today is very much- shall we say 
burdened with the foreign consctousness'^ Even a shirt 
bearing a brand mark of foreign origin is considered to 
be a matter of prestige. Although we might be able to 
produce equally good shirts of equally good textile within 
our country, yet if it carries the foreign brand name, it 
has a certain prestige value. This is because, 
globalisation is introducing into our country certain 
elements of consumer society, certain cultural certain 
elements of consumer society, certain cultural patterns, 
which I feel, In the k>ng run, would be deleierk>us to the 
interest of the country. Therefore, under the guise or 
under the cloak or under the make of a purely technical 
law relating to trade marks or labels, we should not 
really- shall we say - encourage accelerate this process. 
I know we have opened the doors. But we should take 
protective measures; and we should try to change the 
psychology. I do not know whether we can change the 
psychology of the people or at least of psycholgy of the 
elite who are consumer, who are the basic customers 
of this foreign culture and this foreign goods and foreign 
brand names. Whether we can eliminated this brand

consck>usness from the minds of the people. I do not 
know. Whether any Government can do it. I do not 
know. But at least I would request you not to aid this 
process; not to encourage this process. On the other 
hand, as one friend saM here on the fk)or of the House, 
'Be Indian, Buy Indian*, should be promoted deliberately 
as a matter of policy by the Government.

On the one hand, as I have said, let the foreign 
goods and services enter India but only on the condition 
that reciprocal and equal measures of protection are 
available to our goods and services in those countries 
so that when we come of age, we can at least take 
advantage of them and to the extent that we can take 
advantage of them today we can. And on the other 
hand, let us try to preserve the Indian Individuality, the 
Indian uniqueness perhaps the pride of being an India, 
the pride of being one of those or perhaps the only 
developing country whk:h produces almost eveiythjng 
that society needs. ' >.

With these words. Madam, and with certain 
reservations I welcome the BilL

w6.,j rTI.

DISCUSSIONS UNDER RULE 193 
3OT295OUII 2R A2LIR SRW ET2QUILI 

tS9IW Qa OrIL

MR. CHAIRM AN (SHRIM ATI S A N TO SH  
CHOWDHARY) : It is 4.30 p.m. and now we have to 
take up discussion under Rule 193. Shrlmatl Geeta 
Mukherjee to raise the discussion regarding 'atrocities 
on women and problems faced by them'

SHRIMATI GEETA MUKHERJEE (Panskura): Madam 
Chairperson, I thank you for giving me the opportunity 
at long last, though you are not responsible for that 
k)ng last, for rasing the issue of atrocities on women 
anti problems faced by them.

On 12th August, 1990 I raised the same issue under 
Rule 193 where I said that I rise with a "bleeding heart 
and a burning shame”. Today, nearly after five years, 
When I rise to move the same thing again, I do not 
know how to describe my feeling. If any word can at 
all be used to describe it, It is 'suffocating*.

The fact that atrocities on women are Increasing 
constantly cannot be denied by.any quarter. On I3th 
May, this year. Anand Bazar Patrlka, a widely circulated 
Bengali Daily reported about a survey which said that 
In India today one women is being raped In every 54 
minutes.. .{IntBrruptlons)

SHRI NIRMAL KANTI CHATTERJEE (Dumdum): A 
little more senk>r Minister shouki be here.
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8HRIMATIQEETA MUKHERJEE (Panskura): I hope, 
at laaat the Ministers who are in-charge of Home Affairs 
will listen that in every 54 minutes there is a rape talcing 
place in our country.

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHI RM. SAYEED) ; I am listening.

SHRI INDER J IT  (Darjeeling): Mr. Sayeed is 
listening.

SHRI NIRMAL KANTICHATTERJEE (Dumdum). That 
does not prohibit other Members of the Council of 
Ministers to be present here.

SHRI RM. SAYEED : Please do not interrupt

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
BASAVA RAJESWARI) ; I am here and i am listening.

SHRIMATI QEETA MUKHERJEE : I know that when 
the subject is this, it is not the Ministers alone and as 
far as Members are concerned, I will have to mainly 
address the microphones. That shows their feeling.

Anyway, let me come back to where i was. We 
know that even these figures are the tip of the icaberg. 
Such rape cases often go unreported due to the social 
stigma attached to the rape victims.

Another extremely disturbing feature in this respect 
is the proportion of the rape of minor girls which are on 
the Increase. Even such inhuman case of a father 
raping is own chlki Is taking place. Custodial rapes 
and gang rapes are also increasing. Of late, a number 
of cases of poor women, Harijan woman, being paraded 
naked on the streets as well as being gang reped have 
appeared in the Press and a number of such cases 
have been raised In this very House. The cases of 
sexual abuse of working women by their bosses or 
higher officals are not always reported in the Press. 
But I often hear such complaints from working women. 
Cruelties on women for extorting dowry and dowry 
deaths are also on the increase. Despite the tact that 
Police do not always take the complaints, let alone 
acting suo motu as provkied by the law, the figures of 
dowry deaths given In an answer to a question In 
ParUament ahowa that In 1965, the number of dowry 
deaths were 837 and the figure went up to 5,817 In
1993.

Let us recall that this happened despite the 
excellent amendments to Indian Penal Code. Code of 
Criminal Procedure and Indian EvWence Act passed In 
the beglning of the present decade against extortton of 
dowry, for causing death to women for not being able 
to meet the demands of husbands and in-laws.

A deaorlptlon of the atroollies committed on women 
can be endleaa. I do not want to take more time for 
wch an eKerelae.

Let us straightaway to the root causes of these and 
other kinds of atrocities as I see them.

(1) Unequal status of women In every field In 
this male-dominated society;

(2) The denial of political, economic, social, 
educational and medk^al justtoe to the vast 
masses of women in the exptoitatlve structure 
of our society:

(3) Constant depiction of violence in the films 
including those shown in the TV;

(4) increasingly invading vulgar and consumerlst 
culture corroding the healthy social culture;

(5) The neo-fundamentalist attacks In the name 
of religion which in reality nothing to do with 
genuine essence of religion;

(6) The increasing patronisatk>n of criminals by 
politicians as well as the rich.

If we all agree that it is the bounden duty of the 
decent people in our society, be they men or women 
then we have to wage a relentless battle in the spheres 
mentioned above

For that, first of all. let the parliamentarians —  since 
at the moment no parliamentarians are there, at least 
their representatives ask themselves do they do that 
always ?

If the answer couW really be ‘yes*, then half the 
problems could have been solved.

Let us take the political fieM. Wherever one-third 
reservation of seats for women in panchayats and 
municipalities has been effected and the elections took 
place, it is seen that there has arisen a great upsurge 
among the women and they are trying to utilise their 
empowerment. Even then, are they getting the unstinted 
help of their families even when the family is poUUcar? 
Look at the Assemblies and Lok Sabha. How many 
political parties are setting up enough women 
candidates? Up to now, the proportion Is very smaH 
consklering that half the voters are women.

Let us take the social fled. How many poWieal 
leaders and cadres, let alone their followers, are coming 
out with a vow that they will not want dowry while 
getting their sons and daughters married or wtiMe they 
themselves are marrying? Unfortunetly« not yet many 
Then how shall we Influence the aituation obtaining 
due to dowry? Here. I must mention that In thie fiekl, we 
women ourselves must be vigilant that their behavtour 
while manylng their daughters and aona muel be the 
aame and as In-laws, they must not behave enielly wM> 
their daughtera-ln*law. Unfortunately, that te net the 
eltuatk>n now.

Let us take the ecenomic fieM. Among the members 
of this House, there are a number of fanners. Can all
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of them claim that they pay equal wages for equal work 
to the women agricultural labourera that they employ? 
How many of them fight for greater employment for 
women?

Can we claim that all of us have waged a relentless 
battle to eliminate violence from the small and big 
screen? Women MPs raised the matter on 9th March 
last year, but despite their attempts, the situation has 
not changed substantilly. Can we claim that all of us are 
free from consumerlst culture?

Certainly not. Can we say that all our political parties 
refuse to protect anti-social elements and all our parties 
are free from the act of criminalising politics? Certainly 
not. Unless we, the Parlimentarians. can change 
ourselves in these respects, effective fight against 
atrocities against women and the problems faced by 
them cannot be effectively fought

I. therefore, appeal to all in the House and those 
who are not present, I appeal to them through their 
leaders to ponder over these questions I also appeal 
to all the political and social workers in the country to 
rise to the o c c a ^n  to face this challenge. I am also 
sorry that the media is absolutely, practically absent 
The media has a special role to play and I hope that 
that media will also take note of the fact.

Next, for dealing with the problems regarding 
atrocities on women, some new initiatives have to be 
taken. Some laws need to be improved The National 
Women's Commission have suggested some such 
Improvements. Some of my women colleagues In both 
the Houses have brought forward some non-official 
Bills. Those should be placed before Parliament and 
should be considered without delay. The non-officiai 
Bills should be considered without delay and the ones 
which have been recommended by the Commission 
should be placed before Parliament quickly. But the 
biggest problem is the implementation of laws The good 
laws already existing are not being Implemented 
properly The National Commission for Women was 
formed with that purpose partk:ularly, so that they can 
do the monitoring. Unfortunately even the National 
Commission for Women is now functioning only with 
two members and the rest have to be filled 
immediately.. . (Interruptions). Of course, there are only 
two official members and the non-official members are 
still to be nominated and it has no Chairperson

SHRIMATI BASAVA RAJESWARI : One non-official 
member Is there. One official member is there.

SHRIMATI QEETA MUKHERJEE . The non-official 
one is so non-offleiai that practk:ally he is not known to 
many of the small tries like us.

SHRIINDER JIT  (Darjeeling) How many members 
are there?

SHRIMATI QEETA MUKHERJEE : Seven. But my 
point Is that this must be done. Further, the Commlsston

at the national level Is not enough. At the State level, 
some States have formed it. So far so good. But some 
other States have not formed It. I feel veiy strongly that 
If this monitoring has to be done reaHy in a country
wide scale, then, the district level Commissions will 
have to be set up and those district level Commissions 
may be asked to submit their report to the Municipalities 
and the Zilla Parishads which are elected bodies.

SHRI INDER JIT . At the distrtot level, you should 
have a Committee, not Commission.

SHRIMATI GEETA MUKHERJEE ; I am commg to 
that I am coming to another thing also I am saying 
about the Commission. There Is a person because 
people come to the Commission all the time Even 
about the State level Commission. I am seeing that so 
many cases are comming to my notice

SHRI INDER JIT  :Then, you call it Sub-Commission

SHRIMATI GEETA MUKHERJEE ; You can call it 
Sub-Commission or Zero Commission or anything you 
like. The question is substantive (Interruptions) The 
question is that there should be a formal body which 
will have powers as the Natk>nal Commission has It is 
not that the Natbnal Commisston has got big powers

Apart from that, the situation regarding the problem 
of pending cases can be understood from one example 
Upto 1992, the number of people accused in pending 
rape cases In various courts of the country were 50127 
Upto now, 80 per cent of the cases still remain pending 
Only 34 4 per cent of the accused have been punished. 
As It is, the Police Is generally not so active in taking 
up these cases. On top of that, if the sltuatk>n in the 
courts remains as above, then, naturally ]ustice delayed 
will be lustlce denied. Therefore. It is absolutely essential 
to spread a network of family courts in every State

The opening of women's courts Is also necessary 
The issue of opening of women’s court was also being 
discussed in the Natk>nal Commission. They want it 
They had discussions wlht us also.

Sensitising the police and administration in relation 
to atrocities on women Is one of the Important steps. 
Unfortunately, we have still a k>ng way to go in this 
regard. In some states women's cells have been 
established In some police station This Is to be 
expanded to all the police stations In every State 
Moreover, Advisory Committees consisting of women's 
organisations and organisations working for social 
Justice need to be formed to interact with the 
administration at all levels.

In the field of education, spread of literacy, general 
and vocatbnal education, has to be spread much more. 
Legal literacy a(ao has to be much more wide-spread. 
Constant comjMign against fundamentalist and feudal 
attitude towards women have to be waged by both men 
and women. In this also, we must be muoh more active.
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I particularly appeal to my male colleagues to come 
forward for all this. For this, I want to quote a famous 
line of a poetry by the Poet Kazi Nazrul Islam for them:

“Konokal  ̂ eka hoiniko joyaa puruahar tarabarl, 
Prarana diacha, ahaktl diacha, vfjaylaxmi naraa’’

It means. ‘Victory was never achieved by the swords 
of men atone, the inspiration and the strength was always 
supplied by the women who are really the godess of 
victory.” This is true. There is no movement in India 
which ever became successful where women did not 
participate In a very big way Therefore, whatever we 
want to do, this is absolutely essential

Finally, I appeal to all my colleagues that all of 
them must rise above petty political considerations and 
act across their politlcai view on other questions to act 
for justice to women, protecting them from atrocities 
and for creating conditions for their equality. On my 
political questions we may differ with each other But 
when it is the question of women, we can unite If we 
rise above petty political considerations. This is my 
fervent appeal to the House, to all the Members in the 
House ‘ some Members may not be present today but 
through their colleagues who are present here- that we 
shall not be able to face the situation without uniting 
together, if this discussion can appeal to the hearts of 
some of my colleagues who are at least present here, 
and inspire them tn fighting for the above cause, in that 
case. I shall consider this discussion fruitful.

MR. CHAIRMAN . Thank you Qeetaji. Now Mr. 
Charles. I want to tell you and others that the time 
allotted for this discussion is only two hours. There are 
quite a large number of speakers also

SHRI A.CHARLES (Trivandrum) : Madam, I think, 
when you are in the Chair, I am sure, you will give 
sufficient time for this very meaningful discussion 
because after all when there is a crime against women, 
the women should be more concerned, not htat the 
men are less concrened.

1 must congratulate the hon. Minister Shrlmati Qeeta 
Mukher]ee for bringing fonvard this Resolution to have 
a discussion on such a vital, Important and social evil.

I have one more point on whtoh I want to congratulate 
the distinguished lady Member of Parliament. I 
remember, I think. It was In 1986, she had brought 
forwad another Resolution about the Progress of women 
In the lntematk>nal Decade of Women, ft was she who 
initiated the discussbn on that subject also.

I remember there was an embarrasing situatton in 
the House. About 12 persons participated In the 
discussion. All the 12 were women. The then 
Parliamentary Affalis Minister Shri H.K.L. Bhagat ran 
sbout to find out whether there is any man who Is 
willing to speak on this subject. Finally, he came to me.
I eaki I was wllUng to speak. I paki gtowing tribute to

the women who had played a great role In the building 
up of this natton. Women are the mothers; women are 
the real life in our home. At that time, I remember that 
I very emotionally expressed my appreclatk>n of the 
great lady of the century, Indira Gandhi. She was the 
greatest lady of the century and this whole natton should 
be proud of her, for her great leadership and for gukiing 
the destinies of the nation for several years. So, many 
contributions have been made by women in this great 
country. Even when we go back we can see a long line 
of illustrious persons, VIZ., the JHANSI Kl RANI. We 
should be proud of them

So, when we discussed on the atrocities committed 
on women.I feel we on this side have a greater 
responsibility to see that these atrocities are put to an 
end. What about the details of the crime committed 
against women? It Is shocking. One statistical Informatton 
given by the Crime Records Bureau is really shocking 
to the mind The crime has doubled In the last one 
decade. A crime against women is committed every six 
minutes in the country; a women is raped every 47 
minutes; a women is abducted every 44 minutee; one- 
third of our women is subjected to cruelty, either toy 
their husbands or by their relatives, including in-laws 
and mother-in-laws; 17 dowry deaths are repoited every 
day and in the last year atone, ths total crime aoainst 
women has gone up to 82,818. I think it is a national 
shame, it is a nattonai shame not only on men. it is a 
shame on the whole society and on the whole 
community.

Coming to dowry deaths. It Is a great agony that the 
main cause for the dowry deaths in many cases m 
wonen or the mother-in-laws or In-laws who instigate 
either the brother or the son to get more dowry form the 
poor women. What Is the fate of those women? Recently 
in 1983, the law has been changed, I.RC. has been 
amended, Evidence Act has been amended. But in spite 
of ail these amendments to the iaws, the position, 1 am 
afrakl to say, has not substantially changed because 
more depends on the attitude of the society. The laws 
are stringent and the onus. In the case of sexual offence, 
especially rape, has been shifted to the male partner. 
In spite of that hardly few cases are reported and In 
those cases reported, the convlcttons are very very rare. 
So, the whole society has to come forward, and 
understand the magnitude of the offence. We have to 
create awareness that our women are respected and 
women are loved. Only with the social changee, I must 
say. not only the crime, but thie great evil In the society, 
can be removed.

Madam, I feel that economto liberty of the womam 
Is very Important. I am happy that the hon. Prime 
Minister is here and the Prime Minister's Rozgar Yojana, 
recently Introduced has gone a long way to give 
employment opportunities to the educated youth, 
especially of rural areas.
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I request that at laast 50 per cent of this shall be 
excluatvely reserved lor women, so that our women in 
the rural areaa can have the opportunity to start some 
setf-employment, agro-based activity, so that they can 
atso earn. It Is often the economic subordination that Is 
creating this evil. Illiteracy is another main reason for 
this perpetration of crime. In most cases the girl child 
is not given the opportunity for education. Education 
goes a long way in creating the social awareness. So 
also the sharing of political power. We speak a tot 
about It. I am happy in the Panchayati Ra). one-third of 
the poats of Panchayat members and Panchayat 
Presidents are reserved for them. That is a revolutionary 
change. The vision of Rajivli has now been implemented 
by the hon. Prime Minister. We are grateful to their 
leadenhlp which have given greater power to women. 
Can we not think of getting one-third membership of the 
Parliament also reserved for womBn?...(Interruptions) i 
think Mrs. Qopalan will also support that because she 
come from a very great revoiutk>nary family.

We all have concern for the motherhood. Just 
imagine the home without a mother. The whole life, the 
whole build up of the society is depending on the 
affectton. the care, the love, the support of women. But, 
in spite of that, we think that they are the weaker sex. 
they have to be subordinates, they are here always to 
serve with a servitude mind. Our whole thinking has to 
k>e changed if proper liberation is to be given to women 
So alao In high places, in deciston making bodies they 
have to be there. I am happy that. Madam, you have 
been a member of the Publto Service Commissk>n, you 
were the Chairperson of the Public Sen/ice Commission 
also. When a ¥Vomen occupies such a high place in the 
Judtoiary, In the put>llc sector undertakings, in deciston 
making bodlea, If they are given the right place, their 
whole social atatus will rise. It happens only by 
strengthening them, by supporting them, not by making 
legislatbns alone. Legislations are enough. There are 
legislations with teeth which can be enforced. But in 
how nmny cases will they be able to go to the court of 
law? Even If they go to the court of law, the problem of 
getting the accuaed punished is very diffk̂ ult. So, we 
have to create an awareness and give them the 
opportunity, so that our women shall be a great force 
ak>ng with men in the building up of the society.

I think It is high time that we not only speak and 
discuss about this, but we have to make decish^ns and 
Implement them for giving education, for strengthening 
them by giving them economic liberalisation, by gh îng 
them political powers and by giving them place In the 
decision making bodies. It is often said that women are 
the salt of the earth because they are the ones who 
energise the life of the chlklren, the family and the 
whole set of our society.

Madam, you are looking at me. So, with these few 
words I congratulate once again our hon. distinguished

Member, Shrimati Qeeta Mukherjee for giving us an 
opportunity tor this discussion. 1 think it Is high time we 
make the legislatton, implement It, make the social 
awareness, so that we may think of our mothers 
whenever legisiatbns on women come.

wq.jj rTI.
[Translation]

SMT. SUM ITRA M AHAJAN (Indore) ; Madam 
Chairman, this discussion here in the House on this 
subject has its own significance, it shouki not be taken 
otherwise The discussion is regarding atrocities on 
women and does not mean that It is against men. We 
conskier ourselves to be representatives of ten lakhs of 
people each. The leader of people means one who 
carries people ak>ngwlth him and guides the society 
He also has the power to effect changes in the thinking 
of people. Unless we exchange our views on bringing 
down the rate of atrocities being committed on women 
and giving a new direction to the society, how can the 
discussion be meaningful on this subject? Thus, this 
discussion assumes great importance

Years before we used to pronounce the words Stri* 
I e. one who creates and ‘Nari’ i.e. one having no enemy 
The women used to be held in high esteem then. With 
the pronunciation of these words when one feels proud 
tries to understand something and k>ok up opening 
doors or one's mind, the suppression starts We consider 
woman to be creator of society and inspirator of 
creations. But today when we pronounce the word 'Nari' 
our body shivers. The significance of the word 'Nari' 
has been rendered insignificant. When we discuss 
injustice against women, the things come back to square 
one. We hear about the efforts being made by people 
not to allow the birth of female foetus. Discussion 
continued for years to bring fonward a suitable Bill in 
Lok Sabha on this subject, but no concrete 
implementation was perceptible. AtrocKles on women 
start even before her birth takes place. Even after her 
birth her rights as a human being, as a female child 
and other rights in respect of food, health, educatk>n 
etc. are denied to her. If we go through the data of girl 
educatk>n  ̂ the drop out rate among girls is schools is 
coming down. The hon. Minister, Kumarl Selja has 
readily admitted that the drop out rate is descending. If 
we go to villages and see the real situation. We wouki 
find that the rate of drop out among boys Is not different 
than the girts. It manifests the extent of expk>ltatk>n of 
children of both sexee. Reports In newspapers 
substantiate my point. At present, four lakh girls are 
engaged In prostitution. Out of 10,000 cases of rape 
20% girls are found to be below the age of 10 years.

It shows that the atmosphere of chHd exploftatk>n 
and Insecurity prevaila in our country. Leaving aside 
the citiea, we had dreamt of a healthy environment in 
villages but how far we have been able to make It true?
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The situation today Is that girla cannot go alone to a 
distant place.

Environment in cities Is vitiated and security of girls 
and ladies is a matter of great concem. Do we have 
such an environment In villages where a girl can go 
alone to see and en)oy the beauty of nature like sun
rise, sky, sun-set, flowing river, rainy season etc. 
fearlessly? Even so many years after independence, 
we have failed to bring about such an order in our 
villages.

If we say that today women have got equal rights 
with men In all matters and they have moved out for 
work, in reality, the percentage of such women Is very 
small. The percentage of women working in unorganized 
sector or women agricultural labourers and workers 
may be more. But the position in regard to women 
working in other sectors is quite different. The reality is 
that we have such a mentality which makes us feel that 
no woman can work as an engineer. We shall have to 
find out the percentage of employment among women. 
There are examples of women who with strong 
determination and efforts have become engineers, 
drivers, pilots, etc. but these working women undergo 
great tests and hardships. Due to this mentality, they 
are subjected to numerous harassments including 
mental torture.

To talk of tortures In family, the ugly custom of 
dowry Is on the Increase day by day. It has many 
reasons behind It. Women are subjected to other types 
of family tortures also. Many a times the incMents of 
torture do not come to light. As of today out of 20 lakh 
giris below 19 years age 50 percent are married. It 
shows the extent of exptoltatlon in our society. They are 
confined to the four walls of their house and are barred 
to speak to public. Several laws have been enacted for 
them but their benefits do not reach them. If we go into 
the past history, the reality of wklows and childless 
women will come before eyes. Still, some greatmen of 
our country made yeomen efforts for ameltoratlon of the 
condition of women. Mahatma QandhI was one leading 
personality among them. With their sincere efforts, some 
awakening was seen ambng women who came fomvard 
and spoke fearlessly.

Madam, Raja Ram Mohan Ray also championed 
the cause of women. Today, a helpless widow or 
childless woman Is charged with committing a theft or 
levelled as a witch. She Is burnt openly and the 
Panchayat award the punishment of naked parading of 
her in public.

The problem of atrocities on women has been 
raised In the House time and again but he mentality 
behind rape of women Is very disastrous and when It 
takes the form of mass and gang rape It assumes further 
dimensions. WRh a view to suppress a particular ctese 
or a oommunity mass rapes take place and the womerv

become the uttlmate victim. It Is aleo happening In 
politics. When a women Is elected to Assembly/ 
Parliament by defeating a person of bad character. She 
is made a victim of numerous tortures. Rapes are 
committed to suppress women and to take revenge 
against them. We talk entering Into twentieth century 
but I feel, we are still living In a mediaeval age

%
Madam, history tells that when foreig 

attacked India, they had a sword In one hand and a cup 
of wine in the other. Mass rape of Indian Women were 
committed by the Invaders with a view to ruin India's 
Image. Today there Is no Invader but due to our mentality, 
the incidents of mass rape are Increasing. We see that 
man-father or brother or son or husband-achleves some 
high position, the woman feels proud of It I feel to the 
countrary, When woman achieves some heights or hold 
high position, men shoukl also feet proud of her and 
should not be Jealous of her achievements, it does not 
happen? we shall have to change such a mentality. 
Unless it is changed, mass rapes will continue.

Madam, though police Is a part of our society, their 
morality has gone down so much but that a Judge had 
to comment "Police Is an organised gang of criminals*. 
We should introspect why such a situation devek>ped In 
our society. The reason is not far to search. It is that 
when we misuse a force, Government or state machinery 
for our personal gain, particularly when the misuse Is 
by an authority and once the habit of misuse Is by an 
authority and once the habit of misuse devebps, there 
is no end to it. That is why the judge had to comment 
adversely on poltee.

In earlier days people had confkJence and belief In 
police personnel and whenever any girl moved out of her 
house her mother used to say to her daughters to seek 
help of police if any difflculty arises. But now we have to 
advise them not to enter that street or lane which Is tonely 
and where a policemen is seen standing or strolling. This 
difference has come about during these years

wq.w• rTI.
[Mr. Speaker in the Chair]

We will have to ponder over that why euch a 
situatton has come. Many such incidents happen today 
Today Kashmir problem is there. Though, the situatior 
Is different, but It is the women who are the victims et 
the hands of tenrorlsts. If you go to Doda. you will find 
that the women have been the target of the terrorist 
activities. They do not see as to whether she is Hindu 
or Muslim. For them It Is sufftelent that she is woman 
and she becomes their target. Whenever there >s 
upheaval or dlsturt>ance anywhere and by any one In 
the society the evils of medieval age come to suilace 
and women are vlcttmised. Whether It Is Kashmir or at 
the brick Kiln In Aligarh. When anyone le to be 
exterminated from the society, there also woman 
becomes the victim of mass rape.
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Our mentality towards woman is also one of the 
reason When there is a rape cause and the woman Is 
taken for Investtgation by police, she again becomes 
victim of rape of police custody, It Is evident from the 
incident happened in M P and more Ironical; that the 
minister gives a statement that It is all right that the 
woman has been raped and compensation will be paid 
to her and If again she Is raped, double compensation 
will be paid. We have developed such a mentality as if 
compensation is the price for rape, we should be 
ashamed of it. Law making Is good, but changes will 
have to be made as and when necessary. Procedure of 
investigation will have to changed and improved. I do 
not want to repeat what my hon.slster Geeta has said 
here. The suggestions given here will have to be 
pondered over.

Why all this happens? I feel two types of mentalities 
are behind It? It seems that we have taken wrong 
meanings of some words and thereby a woman suffers 
from inferiority complex, it is not that only men are at 
fault. Pandit Saiwatokar gave beautiful meanings of 
some words, for example 'Athaham’ means 'limitless’ by 
adding 'Aa' before that, similarly Aparampar*, 'Aparimit' 
which means great power. Similarly the word 'Abaia* 
shoukJ mean 'having limitless power'. Why the meaning 
of Abala' Is taken as 'Durbal'(weak) ? It does not mean
she is ‘Nirbala-without power’, but It means ‘she has
enormous power*. In 'Durga Saptashati' there is a shloka 
in whk:h mother godess says that as to what kind of 
husband she wouk:! like.

She says that :

"Yo me jyeshyatl sangramme,
Yo me Darpo vyapahiati,
Yo me Sambab Loke.
Same Bharta Bhavishyati.”

It means that :

One who will be victorious name in battle.
Who will kill my pride and ego.
who will be equal In strength, 
he will be my husband".

I. therefore, feel that a woman is not weak, but 
embodiment of strength or power. By giving meaning to 
the word 'Abala* we have created a complex of lnferk>rity 
in the minds of women, because man wants to dominate 
over her by becoming strong and powerful. That is the 
reason why she Is being tortured, victimised and 
atrocities are being committed on her.

Such a situation can be changed by giving her 
certain rights, by changing law, and rousing 
conscicensness and compassbn of the society. Till when 
there Is no use of giving rights alone. Not only, myself, 
but Dr. B.R. Ambedkar has also remarked the same 
thing in the case of minorities that you can give rights

to anyone but mere giving rights will not suffice. He 
saki that :

[Engtish}

"Rights are protected not by law but by the social 
and moral conscience of society. If social conscience is 
such that It Is prepared to recognise the rights whtoh 
the law chooses to enact, rights will be safe and secure. 
But if the fundamental rights are opposed by the 
community, no law, no parliament, no judiciary can 
guarantee them in the real sense of the word."

[Translation}

This consciousness and awakening will have to be 
generated. He further stated in experiences of united 
Nations as under :

[Engtish]

"In spite of all this, it is generally realised that a 
real guarantee for the present preservation of human 
rights, civil liberties and fundamental freedom lies m 
the level of consck>usness of the common man and in 
people to people relationship on the soundbasis of 
international understanding."

[Transtation]

Several other great personalities have also 
expressed such ideas that it is all right that we can 
make an institutional frame-work. But the feelings, 
thoughts and mentality of the society are also needed 
to be changed and upto when this is not done no 
improvement can take place. By only changing 
institutional frame work you can not achieve this goal 
place. We shoukl discuss not only the atrocities, but 
also changes in the social framework today and direction 
to which our society is moving. Today, even the concept 
of family has also changed. It has not remained as an 
Institution rather disintegrated. Maximum production, 
equitable distribution and restrained consumption, was 
the motto of our Indian life. But now we are gradually 
adopting westren culture and adopting a foreign base 
whteh is guMed by the theory of 'aoclal contract*. Cur's 
is not social contract theory. We admit a person is a part 
of the society, a person has some duty towards society 
that by developing himself he has to give something to 
the society. 'All is one* feeling is to be adopted, for that, 
we shall have to rise above political conskleratlon of 
selfishness, mere law making will not serve the purpose. 
We see here that when a case of rape on a Harijan 
woman is raised here, caste feelings are surmounted 
by a political party and the matter becomes very 
sensitive. When a women Is tortured or humiliated or 
molested, she Is woman, whether ehe betongs to any 
caste or rellgton, it is an attack on tha 'mother power* 
we ehouM adopt this feeling so ae lo put an end to 
atrocities on women. The man oommttting a rape gets 
acqulted. Feeling shouM be that the woman is not at
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fault. But fingers ara raiaad on tha woman who is the 
victim. Tharalbra, tlia things happanad in Jaigaon or 
Delhi or eiaewhere have become common these days. 
Whan such things are concealed, it arises in mind why 
she did not have confidence, why mother and daughter 
did not have affection for each other. Why mother could 
not timely understand the situation.

But can the mother even after understanding the 
position, say boldly to the society that her daughter was 
not at fault? Can she move alongwith her daughter and 
say that her daughter was the victim? Whether the 
society will punish the culprit and make the guilty man 
have his head down with shame and admit his fault? 
Will the society despise him for his ill-act? Unless there 
is a complete change in the mentality we may discuss 
here any number of times, nothing substantial will 
emerge and the situation will remain the same. 
Resen/ation and Rights for women and a law made In 
her favour will not go to achieve the desired result, so 
long we do not bring a change in the social outlook for 
womenfolk.

But, much can be achieved by these steps. When 
women devetop their determinatk>n, will power, capacity 
to take decision and there is political wiH is the nation 
in this regard, things will change. By enactment of this 
Blit more women shoutai be able to occupy positions of 
decision making and be powerful enough to withstand 
the present situations and causes underlying it. I feel, 
it is necessary to provMe more power to women so as 
to enable them to ameltorate their pitiable conditk>n by 
detemiination, will power and capacity to fight against 
onslaughty being made against them.

SHRIMATi SANTOSH CHOWDHARY (Phiilaur) : I 
congratulate and thank Smt. Qeeta Mukherjee for raising 
this discussion under Rule 193 regarding atrocities being 
committed on Women.

I have been witnessing In this House that some 
discussion takea place, as and when there is a 
happening or atrocities on women anywhere in the 
country. Women dkl not get Independence completely 
even after attaining freedom from Britishers. Inspite of 
farvent appeala made and views expressed by greatmen 
in this House, the situatk>n instead of improving has 
deterk>rated further. I am very sad and sony over it. 
Representatives of people bring here and discuss 
burning problems of people, but we have not been able 
to solve any problem. We shall therefore resolve to 
develop strong will power for ensuring solution of 
burning problems of people.

Ours Is an independent country. Republic day is 
celebrated every year. Independence does not mean 
that anything in mind ahouW be done. Condemn such 
a mentality that alk>wa atrocities on women and fofbWs 
any solutton of it. How such a person can be called as 
an Indian who does not have even any feeling and 
knowledge of hie Indian culture and heritage. Many

cultures and mutual hannony between different cultures 
have taken birth here. Today auch a altuatlon haa come 
that we do not use our wisdom to understand the causes 
of atrocities being committed on women. The evils of 
orthodoxy, castesm. Parochialism and communalism etc. 
have closed our brains and we cannot utilise our brain 
when atrocity is committed on women. That Is why we 
have been unable to put an end to atrocltlea on women. 
It is a great social disease. A victim of atrocity may 
become made, well-knit family geta broken and looked 
down by the society, such incidents generate communal 
riots and several innocent peraons have to toae their 
lives. Such a cancerous disease will ruin the entire 
society. We are greatly concerned and agitated over It.

Ail of us know since when atrocities started on 
women, its roots are hidden in the history and can be 
k)cated. Women are tortured due to poverty. Ignorance, 
helplessness, dependence or others, starvation and 
similar other factors. There are various types of atrocities 
and today also it is present in a changed form.

Mr. Speaker, Sir, who are the people who commit 
atrocities on women? They are those people* who are 
brainless, can be excited and made to indulge In wrong 
acts and whose tendency is of baae type and who can 
be made to kill or do such heinous crimes, can commit 
atrocities on women. This in human tendency of man 
when aroused or aggravated or excited, can be very 
dangerous. People having more money, more power 
are prone to commit more atrocities on women. Atrocities 
are also committed due to social discrimination, personal 
enmity, political influence, wrong use of polk:e force, 
bait of dowry, drug addition, co-education, ignorance of 
head of family, misuse of Government help and 
machinery, inferiority complex, ignorance to all small 
events etc. In every family, some quarrel between 
husband and wife takes place. Husband beats his wife 
with hand, stick legs etc. and wife tolerate all such 
tortures and proud of being an Indian Woman. Women 
are confined to the four walls of house only the woman 
is doubted. Women have not been given their due place 
In the family.

Such incidents take place not only In the poor and 
uneducated families but rich and educated families are 
also equally affected by this. Though, poor and Harlians 
women are the worst sufferers. But nobody has ever 
cared to think over it that atrocities on woman Is a blot 
on a family, society and the nation.

The hon. members, who expressed their views have 
termed rape as a henious crime. Even the Innocent 
girls and old ladies are raped. Harijans and poor ladies 
are worst sufferers. Those who oppose It are crushed 
and done to death.

Reports about killing of women by dousing them 
with keroaene appear daily. Brides are killed t>y mother- 
in-law, brothera-in-law and others. Such reports about 
men seMom appear. Daughter, Daughter-in-law took
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poison and dio. No one cares why she took such a 
step. No living creature can tolerate pain even of one 
pinch of a needle. Why do the women die suffering 
such a grave pain? The torture they face, compel them 
to put and end to their lives. India's prestige will go 
down abroad till such atrocities are continued on 
women”

India is a developing country. If atrocities on women 
are not stopped by appropriate measures. We shall be 
doomed as dead and our prestige will be spoiled in the 
World Community.

Mr. Speaker, Sir. most of the atrocities are committed 
on poor and Harijans women, which society has 
embraced Harijans? They are consklered k>w people. 
Theif women are tortured and misbehaved. Poor. 
Harijans and rural ladies are subjected to all kinds of 
atrocities at the hands of mosqueraders of the society. 
Since they are working outside their houses, in fields, 
and elsewhere, they are put to innumerable troules and 
raped at wilt, because they are helpless, poor and not 
powerful enough to oppose and they have seen results 
of opposing in total ruination of their homes and families. 
Only ladies have to tolerate tortures of the entire society. 
This is a very shameful state of affairs and should be 
set right qutokiy.

This issue of atrocities on women must have been 
discussed in the House by great leaders and members 
many a time. But it is misfortune that even after 47 
years of independence women are not independent 
nore are they free from this heinous crime, which has 
been on the Increase every day. There are so many 
reason^ and we will have to do something to put and 
end to these. I support the views expressed by Smt. 
Sumitra Mahajan in this regard. I being a lady had the 
opportunity to serve the PubIk: service commissbn as 
Member and Chairperson for six years each. I bek>ng 
to scheduled caste. But I say that I had to wage a great 
struggle before I got that coveted post and 1 had to 
suffer a number of mental tortures and humiliatk>ns. I 
faced them boMiy and advanced further. I say that If our 
mental outlook becomes correct, this problem will get 
solved.

We say many things in this House everyday and 
probably because of the Vote Bank. The ground reality 
is quite different, it has been written In Shastras that 
woman is godess, but in practice she is not treated as 
such that is an unfortunate part of it.

All the members here should resolve to solve 
completely this serious problem of atrocities on women. 
First of alt, mental outlook should be corrected and 
changed. Law is also essential for the purpose and the 
law must be made applicable sternly and stringently. 
The main problem arises after an atrocity is committed 
on woman how to go to Police Statk)n and get first 
information report registered there, if an F.l.R. is 
registered, police personnel harass the lady frequently

at her house and call her in the Police statbn for 
investigation or the like. Such things are rampant in 
rural areas. I bek>ng to Punjab and I can say that It Is 
not correct that positk>n of womenfolk is very good there. 
I come from Punjab and to say that the posltton of 
woman there is good is not correct. I read in some 
newspaper that data have been collected and it has 
been found that their conditton is very pitiable there. 
The main reason of that Is drinking of wine. For that we 
all can try to find out some solutk>n.

Sir. I urge upon all the members of this House 
bek>nging to every polltk:al party to resolve to put an 
end to this problem of atrocities on women completely. 
Womenfolk must come to know that they are not bereft 
of the independence achieved and that they have all 
rights of protection against any kind of atrocity or torture 
against them With these words 1 conclude my speech 
offering thanks to the Chair.

[English]

SHRIMATI SUSEELA QOPAIAN (Chirayinkil): Mr. 
Speaker. Sir, this is a subject which we have discussed 
several times In this House. In 1980s, the women’s 
organisatk>ns fought in Bombay against certain existing 
laws following the Mathura case in Bombay. They fought 
for a change in the Criminal Law. We had joined many 
organisations and had many stmggles. We had fought 
against dowry deaths.

Then, two Select Committees were constituted. I 
had served in both the Committees. Those Committees 
have made several recommendations for changes in 
Criminal Law and they were fully accepted. After that a 
legislation was enacted.

As far as Dowry Prohibition Act is concerned 
actually, the Congress Party was not bold enough to 
accept the unanimous recommendation made by the 
Committee constituted for bringing forward amendment 
to anti-dowry law. I still remember that we had picketed 
before this Parliament House and we were taken into 
poltoe custody. The Magistrate heard our case. They 
told me ; ‘'You have committed a grave mistake. Ybu 
have committed a crime because you dkl not allow the 
Members of Parliament to go In. That Is a big mistake. 
You are fighting tor a noble cause. So I free all of you 
and 1 aleo wish them success In your endeavours." He 
thought that by paesing this legialatk>n. something could 
be done. But what is happening atrocities on women 
are increasing day by day.

I have a Parliamentary publication with me. It says 
in 1985. 6355 rapes were committed and in 1993,17.242 
rapes were committed, in between, there are so many 
figures but I do not want to read those figures. In 1985. 
15160 molestatk>ns were committed and in 1993,20,925 
molestations were committed. In 1965,8440 kidnappings 
and abductions took place and in 1993 11,837 
kklnapplngs and abductions took placed. In 1985, 835
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dowry deaths took place and In 1993« 5870 dowry 
deaths took place. In 1985, 3531 cases of eve-teasing 
were registered and In 1993, 12,809 cases of eve- 
teasing were registered. What is happening to the 
convictions? In 1992, the dowry deaths reported were 
129, In 1993, the dowry deaths reported were 127. In
1994, the dowry deaths reported were 146. In 1992, 
1993 and 1994, the dowry deaths casualties were zero.

The pending cases are respectively 124, 112 and 
106. The rest are acquitted or cancelled. The figures for 
Delhi for the year 1994 are 284, 315 and 309 
respectively. The convicted cases for 1993 and 1994 is 
two and zero respectively. The pending cases are 228, 
238 and 248. The rest are acquitted or cancelled. The 
reported cases for 1993 is 809, 946 and 982 
respectively. In 1992 no one was convicted, in 1993 
only one person was convicted and again in 1994 
nobody was convicted. So, what is the use of registering 
cases? Enough laws are there. But everyday the 
atrocities are increasing due to callous attitude of the 
administration. 1 can cite you several examples. Recently 
In newspapers we read about a case involving an Under 
Secretary in the Home Department raping his our chikl. 
He was arrested. But the girl has named four other 
people from the Home Department. Have you taken any 
action against them? I know several other cases. When 
I went to Rohtak, I was told about a murder of married 
woman, Poonam of Katura village of Sonepat District. 
Her body was recovered one month after her 
disappearance. But no one was arrested She went to 
the field and did not return. Everybody knows who did 
that But no one was arrested. No action was taken. Dr. 
K R. Punia, the former Minister of Haryana had led a 
delegation a fortnight ago to the Union Home Minister 
and hetal a protest demonstratton in Delhi. What has 
happened to that? Did you take any action? We 
ourselves brought several cases to the notice of the 
Home Minister. But action Is not taken. I brought one 
case to the notkie of the Railway Minister, in that case 
the person was not punished but the girl was transferred.
I do not think there Is any use talking in this Parliament. 
There Is a 30 per cent reservation for women In 
panchayat Institutions. Have you Implemented it? In 
Kerala no electton has taken place. There would not be 
any panchayat electk>ns where Congress is ruling, is It 
not? What Is the use of giving this 30 per cent
reservation?...ffnferr«/pr/o/7s;

SHRI A. CHARLES (Trivandrum): We are committed 
to panchayat institutions. In Kerala panchayat 
instltutk>ns came Into existence twenty years ago. The 
first panchayat elections took place in 1952 and all 
along the panchayat Institutions are working there. 
Panchayat achedule had been published.

SHRIMATl SUSEELA GOPALAN (Chiraylnkll): I am 
talking not only about Kerala but also about several 
other States... (interruptions)

What was the difficulty In conducting electtons ?

MR. SPEAKER : Mrs. Gopaian, in almost all the 
States, I think the law has been amended and under 
the amended law elections have taken place and the 
ladies have got themselves elected to the offices. This 
Is a fact. Let us check It. You can check It.

SHRIMATl SUSEELA QOPALAN (Chiraylnkll): They 
may come but one year has passed. Within that time 
why electk>ns were not held?

MR. SPEAKER : It is done. Madam. You check up.

SHRIMATl SUSEELA GOPALAN : I may tell you that 
in Zila Councils women were given 30 per cent 
reservatton...

SHRIMATl BASAVA RAJESWARI : Not only 33 per 
cent of women have been elected In Taluka Panchayats 
and Zila Parishads but there are a number of women 
Chairmen who got elected. We have conducted 
awareness camps for such ladies to make them aware 
of the existing laws and constitutional provlsk>ns through 
legal literature manuals. They are working very well.

SHRIMATl SUSEELA GOPALAN ; in Karnataka it 
was formerly there. At the time of Janata Dai 
Government, reservation was given to women and it 
was working Those Panchayats were dissolved when 
Congress Party came to power. That is also a fact. I 
know it because it is our neighbour State and I go there 
quite often. So that was functioning very well long ago, 
even before the Panchayati Raj Resoiutton was passed. 
In Kerala Zila Councils 30 per cent reservation was 
given but all the powers of the Zila Council were taken 
away. So I am saying whatever legislation is passed 
that is actually not being implemented.

What about employment and empowerment of 
women? How can we give them employment? One of 
the important things for women is to give them 
employment. About 90 per cent of our women are 
working in the unorganised sector and 70 per cent in 
agricultural sector. How are we going to save them? 
This is only possible If the land leglslatton Is done. How 
are you going to help the rural masses without land 
legislation?

Othenivise, production will go up and that will go to 
the funds of the big iandtords. What is happening in the 
rural areas In North India? Have you even implemented 
land legislation? What is the state of affairs of Adlvasls 
and other sections of the society? They are suffering. 
The important thing is to give them land. That Is not 
given. Unless that is done, there is no way out to Improve 
their position in the countryside. No labour legislation 
In that way is also Implemented where women are 
working more.

I went to Rohtak today where 23 people, including 
13 women and six children, died yesterday. What about 
labour legislations? Do the Labour Inspectors go there?
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All labour laws are violatad where women are working. 
How can you say that you are helping the women? 
There should be a political will to Implement them.

The economic status of women Is also very much 
Important. For that steps have to be taken. Even In 
Razgar Yojna how many women are benefited? We can 
see It in the Standing Committee Report also. How it 
was being implemented? Just by presenting it. it can 
not be implemented. So for women employment Is the 
biggest criteria for saving them from atrocities.

What Is happening in adlvasi areas? In Valnad 
area, I know the conditk>n of unman'led mothers. We 
have taken up their cause I am working in that area 
also. But what Is happening there? The O.W.A Cost Is 
demanded. But dkl the Government came to help them. 
I wrote to the Central Minister also. Let there be some 
attempt to help them.

SHRIMATI BASAVA RAJESWARI : Would you yield. 
Madam? Shall I explain to you the empbyment point? 
What about Jawahar Rozgar Yojna where we are giving 
40 per cent reservation to women under this scheme? 
What about Mahila Samridhi Yojna which were have 
introduced very recently and how many ladles we are 
employing under that? What about Rashtriya Mahila 
Kosh where lakhs of women are being given 
employment? What about AnganwadI Scheme where 
lakhs of women are being employed'^ Our Prime Minister 
was kind enough to universallse this programme. So. 
we wanted to cover the entire country within a period 
of two years. There are 12.500 creches already working 
in the country. We have opened a National Creche 
Fund, and yesterday only I replied it on the floor of the 
House. All these are coming one after the other to 
create employment for women

SHRIMATI SUSEELA QOPALAN : I am prepared to 
talk about all these things. How It has benefited the 
women*  ̂What percentage of women has been benefited 
by these*? What is the state of affairs of these schemes'? 
How H has helped to women?

I am prepared to discuss all these things including 
Anganwadi workers. When I say all this, the Speaker 
will not allow me to talk What Is their fate? How many 
hours are they working? You will have to take certain 
steps for them. The women, who were working In the 
fireworks factory, went with their small chlWren, one- 
year and two-year oM children, were burnt. Is there any 
creche for them? Only 12.000 creches are there in the 
country. Are you prepared to Increase the number of 
creches? That is what I ask. So, several things are 
there Legisiatk>ns have to be implemented. Conditions 
have to be created. Actually, the cases of rape and 
other atrocities are taking place on Harljan women, 
Adivasi women and also on those who are poor. In 
order to prevent this, so many things have to be done. 
Are you prepared for a proper discussion on these 
things'? I am prepared to talk on each and every acpect

of the project that you have been Implementing. And 
that. IS only going to serve the purpose. I can tell you 
that many things are there. If this Qovernment has a 
political will. It can do many things. Women's 
Commisston is there. What has been done with regard 
to that? Have you Implemented their recommendations? 
The Sexual Assault Bill was drafted by the Women's 
Organisations jointly and submitted It to the Women's 
Commission and the Women's Commission In turn had 
submitted very early to the Qovernment. What have you 
done about It? Out of the three cases of rape, which 
were reported In Delhi, two cases were minor chikiren 
What have you done with regard to these cases? You 
are complacent about It? We will have to go Into each 
and every aspect of It. I am working In the Women's 
Organisatton also. So. I know what Is actually happening 
throughout India. But you are not implementing laws. 
Without a polltteal will, you can never help and you will 
never be able to implement these laws, the atrocities 
on women will Increase That Is going on Increasing 
and no solution will be found out Also because of the 
New Economic Policy culture that Is generating In the 
country Is one of the reasons tor Increasing the rape 
and other atrocities on women. What is happening even 
in the cities? I had complained to Shrl Pilot one case. 
Some girls, who were studying In Jamia, have to go 
during night for their course and they were staying in 
a House. When they went Into the House 

(Interruptions)

MR. SPEAKER; Madam, please let me know how 
much time would you need because we would like to 
identify the problems and we wouki like to suggest the 
solutions also and that woukj take the discussion in a 
correct direction Otherwise, you know, there are 
problems and cases. If we go on discussing them, there 
may not be enough time for us.

(Interruplhns)

SHRI A. CHARLES ; Sir, this is a social evH and 
she Is making a political speech, which is very unfair 

. (Interruptions)

SHRIMATI SUSEELA GOPLAN : It Is polittoal also 
because crimlnalisation In politics Is Increasing 
....(Interruptions)

SHRI A. CHARLES : We also share her concern. I 
also spoke on this sublecX..,(lnterruptlons)

SHRIMATI SUSEELA GOPALAN : I know these 
cases. CrImlnallsatton of po\\c\99...(lnterruptions)

PROF. SAVITHRI LAKSHMANAN : Madam, do you 
mean to say that all these atrocities are done by the 
Congress people and the Congress Government Is 
protecting the culprits etc.? If that is your intention, then 
I am not agreeing with you... (interruptions)

MR. SPEAKER ; These problems have to be dealt 
In the States. In the States different Gvernments are 
working and they belong to different parties. It is not a
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question of one party or the other party or the other 
Qovemment... (lnt9rruption$)

SHRIMATI S U S E E LA  QOPALAN (Chlraylnkll): 
Certain principles have to be evoived.. (Intorruptlons)

SHRI NIRMAL KANTI CHATTERJEE (Dumdum): Sir. 
it is perfectly right, as she also suggested, that we 
should try to have an approach, which is non-partisan. 
But to equate non-partisanship with non-politicalness. i 
mean, would be a mistalce.

wK.jj rTI.
Alt these problems are rooted in the political and 

economic structure and we have to look at it that way.

MR. SPEAKER : Let her take her own lines she 
wants to take She has a right to take her own line

SHRI NIRMAL KANTI C H A TTER JEE : It is not 
independent of politics. Certainly we should try to divorce 
JO from political partisanship which is a different matter 
SUO2fIOrIT.

SHRIMATI SUSEELA QOPALAN * Mr Speaker, Sir. 
criminalisation in politics has also aggravated the 
atrocities on women because, in any crime, criminals 
are being protected by the politicians. Are you prepared 
to take out your hands from there? Will you take an 
oath that you will not protect the criminals? Our political 
leaders want goondas with them in their work It it a 
correct thing? I am telling this out of practical life. Can 
any Party do that? Are you prepared to take a decision 
that you will not support criminals? Then we will deal 
with them. It is an uneasy thing. Let an awareness 
actually be created among the people We are also 
doing this but the Government has to come fonivard.

MR. SPEAKER . I think, this is Six o* clock now. We 
should sit for some more time so as to conclude the 
discussion on this point. So please be on points. Let us 
point out what are the problems but suggest what 
solutions can be found so that the discussfon is fruitful 
and useful.

SHRIMATI SUSEELA G O P AU N  : So, in these things, 
several things have to be done. The legislation that we 
have passed is not fully implemented and several other 
legislations are needed because even how women are 
being treated as second-class citizens in our country. Is 
Hindu law fuHy helpful to women? Several things have 
to be changed In the Hindu law. Have the women got 
the Coparcenary rights? In fact, In many States, It Is not 
there. The women have no full property rights and 
custody of chtkiren. In so many other things, we are not 
equating them. Do not say that any other law - whether 
It Isi^usHm law or Christian taw - is equating them. All 
taws are dieorimlnating the women. So a non- 
partisanship view shouW be there. We have to Impartially 
look at It and legislate laws on all these things. Our 
Constltutbn envisages that step by step we shoukl go 
for equality of law. But what have you done? Instead.

we have gone backwards. I am not going into that 
again because there will be controversy.

Instead of that, are you prepared to have, at least, the 
registratk>n of marriages? If, at least, the register is there, 
there will be some record. One by one, after creating the 
conditbns, we can go to a common law. But the present 
positton is not like that. We have also recommended 
several other laws and the Cr. PC 125. Actually I myself 
have introduced a Bill here but because of balk>t system, 
it is not coming and we couki not debate it here. On that, 
Maharashtra State has made an amendment raising the 
celling. West Bengal has raised It to Rs.300(V-. In Bombay, 
there is no limit to that But what is the law we are 
introducing? Here the ceiling limit is Rs.1.500/-. Parliament 
has to review the whole law and make amendments to 
that Several other laws are there to protect the women. 
They have to be taken up.

Factory legislations have to be implemented 
properly. Chiklren are working in hazardous industries. 
What is the position there? I accept that this shouki be 
implemented in a non-partisan way. But certain 
conditions have to be created. The most Important thing 
is to Improve the poor economic status of women. To 
improve that, certain measures have to be taken. Land 
legislation is one of them. Regarding other things, such 
as giving employment and all that, including Rozgar 
Yojana and how it has benefited the women, so many 
reports have come. Even our own experience is there 
But are you prepared to mend or rectify the mistakes 
and then implement it? Then only, we will be able to do 
something because it is a very vast subject.

It is a very vast subject. I hope one by one. all 
these legislations will have to be redrafted and then 
introduced again.

As far as atrocities on women are concerned, we 
have a number of recommendations. There shouki be 
Committees in the police stations and in the DSP's 
head Offices. There can be an Advisory Committee 
comprising of women organisattons. We can appeal to 
that and if any mistake is committed then we can correct 
it also. This was a long pending demand. How much 
has been done in this regard?

So, there should be a Joint effort to rectify all these 
things. Then only we wIN be able to change the position.

MR. SPEAKER : I think Shri Pawan Kumar Bansal 
and one or two gentlemen also shouki speak. It Is not 
only for the ladles to speak.

SHRI NIRMAL KANTI CHATTERJEE : Please allow 
me to speak for five minutes.

MR. SPEAKER : Certainly. May I request that this 
is an opportunity given to us to discuss as to what are 
the problems, also to discuss what solutions ean be 
found and If we do not do that and If. we discuss the 
Individual cases, probably we will reach nowhere?

(Interruptions)
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MR. SPEAKER : Shrimati Qlrija Devi's name is there 
and she will certainly speak. Now, Shrl Pawan Kumar 
Bansal will speaic.

SHRi PAWAN KUMAR BANSAL (Chandigarh): Sir. 
traditionally Indian society has accorded a very high 
pedestal to women. Her position and role as mother, as 
sister, as consort are all treated as sacred and perhaps 
It Is only Hinduism where women are worshipped. We 
have goddess of knowledge.

MR. SPEAKER : St. Mary is also worshipped

SHRi PAWAN KUMAR BANSAL : I stand corrected. 
Despite the fact that the position accorded to women is 
indeed very high in our society, yet it is a sort of 
contradk:tk>n that because of the social taboos, women 
continue to suffer under the shadow of a traditk>nal and 
conservative society with high illiteracy, ignorance 
taboos and orthodox beliefs.

It is in this context. It woukj be pertinent to refer to 
what the Women’s Conference in Calicut, a few years 
back has observed. I quote:

*A women faces violence from the time she 
is conceived in the womb. Amntocentesis is 
the latest technical way of murdering female 
chlklren before they can fight back and the 
implications are far worse because the 
mother is coerced through ail the available 
social and psychological pressure on her 
Her home Is the main area of attack. Drunken 
husbands, dowry hungry In-laws, financial 
problems and young female children 
deprived of nutrition exemplify the force with 
which a woman is attacked within the four 
walls of her social haven.”

Sir, the exploltatton of women, the assault on her, 
whether physical or mental, is only a symptom of malaise 
that lies within the social structure.

The forms of atrocities against women take many 
forms and are perpetuated in varying degrees of 
harassment and intimidation. That is the posltton of her 
whether it is at home or at workplace.

Very ek>quently, reference has been made to the 
rising incidence of rape, molestation and other forms of 
crime against women. Though we have the figures of 
the number of rape cases in the country, yet it is a 
common knowledge that a large number of rape cases 
go unreported for the simple reason that the victim 
fights shy of reporting the same, for the reason that 
there is an indelible stigma attached to It. It is perhaps 
the only crime where it is the victim and not the offender 
who is looked down upon by the society.

Faced with harassment, shame and humiliatk>n, in 
a very large number of cases, the victims of rape do not 
venture out to even report. And that is precisely the 
reason why we come to the concluston that despU? the

fact that over the years, very many meaningful 
amendments have been made to different provisbns of 
law. whether those be of the I.P.C. or the Cr.P.C., yet the 
position continues to be as pitiable as it ever was We 
have a provision that post mortem has to be conducted 
by a team of two doctors.that no-objection certificate 
can be given by the polkse only after the body has been 
kientified, has been seen by the close relatives of the 
victim, yet we do come across cases where lacunae m 
law really hamper the delivery of justtee. There are 
cases which one does not have to be an expert to find 
out that the poor victim, the girl, has been strangled to 
death by the greedy In-laws and thereafter the body 
partially burnt, yet the experts in the courts of law argue 
and hold that the guilt has not been proved against the 
accused, if we really mean business, it is time that we 
must set up specialised tribunals dealing with cases 
involving murder or attempted suickie in case of women, 
as we have been doing the various other cases, and 
such tribunals should have as its members, judges, as 
also distinguished social workers. The strict letter of law 
should not come as an Imedlment in the final 
dispensatk>n of justice

Educatk>n is an important agent and an Important 
catalyst in according equality to women and to make 
them aware of their nghts Education plays an extremely 
important role in removal of gender stereotyping and 
discrimination. Education can bring about the much 
needed change in attitudes and social structure, 
including that of the family. It Is heartening that the 
education policy which, at times, is adversely 
commented upon by some of our hon Members, lays 
greater emphasis on providing education to women, as 
also providing legal education to them

Sir, the need of the hour today is to sensitise the 
planners, the policy-makers and the enforcement 
machinery about the role that women have to play in 
society, about the place that women have In society 
and in this context I must congratulate you. as also 
Geetaji, for this discussion in Parliament today. I am 
sure, this would go a k>ng way in bringing about the 
desired result. May be at times, we go astray, in our 
zeal to be what we always are. that is to criticise each 
other, to find fault with various matters. But, by and 
large, I am sure, this discussion today would enable us 
to focus on a very important issue which, despite the 
fact that various measures have been taken by the 
Government from time to time, continues to haunt us. 
continues to bring about a bad name to our society

I know that the incidents of rape In even developed 
countries - if you go by the number of rapes per lakh 
popuiatk>n - may be high. But, somehow, given the 
position where in over 54 per cent of the cases rape is 
committed on young, innocent girls of the age of 7 to
16 years, and even bek)w 7 years. I think K has to make 
us sit up and think about it as to where the malaise lies 
and what has got to be done about It.
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i think the National Commission for Women, is one 
important step in fighting the malaise that afflicts our 
society. I know It does not have the teeth which we 
would wish It to have. But, nevertheless, I think some 
useful work Is being undertaken by the Commission 
because it has a specific mandate to study and monitor 
all matters relating to constitutional and legal safeguards 
provMed for women. It k>oks Into specific complaints as 
well and I think If this Commlsston were to work on a 
day-to-day basis an environment could be created where 
attention could be focussed to atrocities committed 
against women, to problems faced by women and we 
in the Parliament and in the State Legislatures wouki 
be well advised by the Commission to bring about 
necessary amendments wherever required - not only 
amendments but plug the loopholes, to fill the lacunae 
which often enable the guilty to go unpunished when 
they commit crime against women

I know the most Important thing that can be done 
to bring down the InckJents of crime against women is 
women empowerment That is the structural change I 
was referring to when I used the word earlier. And a 
major and very boki step has been taken in that direction 
despite cynicism by many people. That was to make 
reservation of not less than one-third of seats for women 
In the local bodies and Panchayats. 1 would not really 
doubt what has been sakl by hon. Member Shrimati 
Qopalan But I think It may be only initially that in certain 
States time-limit may have been ignored in setting up 
the local bodies. But I am sure that given the mandate 
in those two revolutionary constitutional amendments 
we • and anybody for that matter - will not be able to 
put off electbns to those bodies for very long. May be, 
there was a lacuna that the six months condition does 
not apply to the initial constitution of a Panchayat or a 
municipal corporation. But 1 am sure slowly and slowly 
elections are taking place and women are getting their 
due and women are getting the right place in society 
and they are getting an opportunity to piay their role of 
leadership In the society.

Sir, a beginning has got to be made whether it is 
in poverty alleviation or in training women for self- 
employment. The programme announced recently by 
the Prime Minister, that is, the Mahila Smrklhi Yojana 
may not catch the fancy of some people, but, I think. Sir, 
this Is a revolutionary step, given the resource 
constraints that we have, given the level of poverty that 
we have In the rural area. This is a measure where our 
women, In their own name, start an account in a Post 
Offtee and If they deposit a sum of Rs.300/- In a year, 
the Qovernment contributes another Rs.75A. Sir, people 
may conskier It to be a small step, but this is a very 
signiftoam step. So far, the grouse was that the mother 
of the chlM cannot go to the branch of a bank In school 
and deposit the fee In the account as the account had 
to be opened In the father’s name. This is a revoluttonary 
departure from that A women can open an account In*

her own name and deposit that money and earn the 
subsidy thereon.

Similarly, there are schemes like the Development 
of Women and Chital In Rural Areas. STEP, NOPAD, etc. 
I am sure, Sir. that given the determination of the 
government, these problems which have been faced by 
women over the years would be sorted out. To conclude. 
I would only say. Sir. that In granting equality, not women 
in the society, well meaning voluntary organlsatk>ns run 
by women have to be recognised and encouraged to 
play a greater role. One major activity which such 
organisatk>ns have taken up at different places is the 
running of Short Stay IHomes for women in distress. 
Much more couki be done through them,

Sir, it is the bringing together of the efforts of the 
governmental agencies and the non-governmental 
voluntary organisations which could go a long way in 
helping women in distress. In bringing to public notice, 
to public gaze the atrocities unleashed on women. I am 
sure that If the voluntary organisations are encouraged 
we will be able to attain greater success. With these 
words, I thank you for giving me this opportunity.

MR. SPEAKER: Now Girija Deviji will speak. Girija 
Devljl, we are discussing this matter after a long time. 
We waited, waited and waited. If we are very sharp on 
the point, it will help us

[Translation]
SHRiMATi GIRIJA DEVI (Maharajganj): Mr. Speaker, 

Sir, I will try to express here whatever I have felt in 
society on the basis of .my feelings

MR. SPEAKER : No, you may take as much time as 
you like.

[Translation]
SHRIMATI GIRIJA DEVI : I have neither to praise 

the Government unduly nor to speak for or against any.

MR. SPEAKER : You may take as much time you
like.

[English]

I am saying that if we do that way. it will be more 
helpful. There is no time constraint.

[Translation]

SHRIMATI GIRIJA DEVI : This issue has been 
pending for two years and atrocities on women are 
continuing Gradually a time has come when Parliament 
took it up to have a debate on atrocities being committed 
on women.

Atrocities are of maney kinds at family level, society 
level, at mental level and physical, religious, economic 
level etc.

In the census of Twentieth Century Women 
population was 990 against one thousand males, which
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has now further decreased to 910 wtth the development 
of scientific techniques. Atrocities start even before 
talcing birth and it has assumed an explosive 
proportions.

The figures of the cases of rape, dowry death, 
molestation, abduction of girls, compelling girls to carry 
on tHegal occupations etc. given here are not complete. 
We never got any survey conducted so far. We do not 
have placewlse and category wise figures of atrocities 
committed women. No doubt great women lilce Gargi 
and Maitreyl were born here and empowerment of 
women started here.

In our sub-continent, Shrimati Bhandarnailce in 
ceylon, Shrimati Indira Gandhi in India. Shrimati Benazir 
Bhutto in Paldstan and Shrimati Jiya in Bangala Desh 
took birth, Chinese in Burma are In prison. Despite so 
much energy and power in women what is their position 
and condition ? Our daughters are being insulted openly 
and daily They have to weep and they are Insecure In 
their houses and outside If you go to police, you will 
see an employee of home department rapes his own 
daughter in a hotel starting a blue film while raping her. 
Under the procedure of justice where shall one get 
justice Whatever rules you have framed or laws 
changed or strengthened, can a girl of eight years, who 
has been raped, go and get justice, because there are 
loopholes available in Indian Penal Code for escape 
from ail such cases A case of rape after every 54 
minutes, molestation after 26 minutes, Icidnapping after 
every 43 minutes, eve-teasing after 51 minutes, dowry 
death after 42 minutes, act of cruelty after every 33 
minutes is taldng place in our country. From occun'ance 
of incidents such. It appears clear that one cnminal act 
against women is being committed after every seven 
minutes. This position is inspite of several laws made 
or changed on being introduced. The figures quoted 
above are from Government record, which are less than 
50% of the actual figures

We made efforts in this connection again and again 
at Government level as well as non Government level 
by associating voluntary orgartisations and groups of 
Women workers. In the Actions taken by Government 
include setting up of a Women crime Branch. Its 
condition is that one officer of what branch had an 111 
eye on a women employee of that branch When women 
went to Saharanpur in connectk>n with the case of Usha 
Dhiman. the condition of those empk>yees was that a 
women had raised fund to bribe police. Home 
department is meant for protecting us. but its nude 
pictures shows that he has thrown away its sense of 
shame with a view to a shame that woman and act 
shamelessly. We have to save ourselves, whether it is 
a case of Usha Dhiman of Uttar Pradesh in which a girl 
was killed under suspicion of her desire to many her 
cousin brother, or it is a case of Haryana in whk;h a 
woman of Meena caste was raped by the son of the 
village Ranch and a threat was given that If any one

from her house came forward to give evMence, he/she 
will also meet the same fate. Due to fear psychosis one 
came forward to depose evkience. In Punjab working 
girls/ladles were tatooed on the forehead as being pick
pocket. Has any man ever been treated like that? We 
have such a tradltk>n here. My predecessor stated *Yatra 
Naryastu Poojyante, Ramante Tatra Devta." We give 
women the place of goddess and Sumltrail just spoke 
in praise of Goddess Durga. When I read hymns in 
praise of Durga. I see her In bad shape. The demons 
who were incited to face her Included a Demon named 
Dhumrabchan who was a creation of Lord Vishnu and 
who had caught hold of her hair from forehead and 
asked her to accompany him and marry his master. 
Then she told him that he was powerless. Today time 
has come to infuse strength in women to enable them 
to rise and save themselves from acts of oppression 
and suppression. Government has made several 
changes in the penal code and anti dowry provisions 
have also been given teeth and their evidence 
strengthened. How they shall avange their death after 
they die? One who has dies or the one who has become 
*Sati’ cannot enjoy mundane pleasures.

There Is a talk of empowerment of women, on the 
other hand you give only Rs. 25 on a deposit of Rs. 75 
how that will empower them. How many women have 
been thus empowered by oepning of a fund? Your 
partksipation of only 33% therein exposes you. In the 
Cabinet there are only 20% ladies and only one of 
Cabinet rank, only four State Ministers and one Deputy 
Minister. Conditton of protection is that there are two 
lady Ministers in the Ministry of Human Resources A 
Anganwari lady worker working under one of them was 
raped, who ultimately committed suicide. As per an 
another news published on 1st December, 1992, 
Principal of Navodaya Vidyalaya-which comes under 
her charge raped a girl student of his school. There 
have been 48 rape cases In Navodaya Vldyalayas 
Teachers of the school are also Involved In the 
cases ..(Interruptions)

[English]

MR. SPEAKER : What can be done to atop it?
SHRIMATI GIRIJA D E V I: I am taking very less time 

No other Speaker took this -much little time.

MR. SPEAKER : We woukH like to know as to what 
can be done to curb such happenings.

SHRIMATI GIRIJA DEVI There are measure for It. 
We shouki give teeth to those laws ...(interruptions) I 
will speak If you allow me two mlnutea time.

MR. SPEAKER : Ybu take 10 or 15 minuted but let 
us know that measures an be taken.

SHRIMATI GIRIJA DEVI : Priorlo «t an offteial of 
Home Ministry had raped his daughter and when that 
inckient was r9\B%<i...(int0rruptlon»)
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IBngUsh]

MR. SPEAKER : Please do not repeat it again and 
again. It has been said and it is not necessary to repeat 
it.

[TranstatlonJ

SHRIMATI QIRiJA DEVI : A Government assurance 
was given to tlie effect tliat if a statutory chaneg is 
required that would also be resorted to the teeth of 
your laws. Besides framing a law, convene in ail party 
meeting where in each Member of Parliament may talce 
on oath that if any of their kith or kin got invoh^ed in a 
rape case, they will spearhead the mobe seeking their 
execution, and will not join their saviours. Similarly, 
Incidences of dowry death also occur to often. If we are 
found giving or taking dowry, our members present here 
to pledge that they would eschew dowry I am ready for 
it. This is how dowry practice can be eradicated within 
a minute and it will not take any more toH Dowry death 
are taking place in Delhi Just beneath your very nose 
but we are not equlped with any social or legal means 
to stop it. Therefore beskles empowering us legally, the 
people's representatives here should feel it their 
responsibility to take anti dowry pledge Hon'ble speaker, 
Sir. you are our Ombudsman, leader and master. You 
call each of them and ask them to make a pledge to 
eschew dowry. Similarly in the prevailing trend of treating 
girl child with difference, it is not men alone, but women 
as well indulge ts perpetrating atrocities on girls.

[English]

MR. SP EA K ER  : I am trying to make them 
understand this, but they are not comingtorth.

SHRIMATI BASAVA RAJESWARI : Please give us 
your suggestbns on how to prevent such atrocities on 
women. I wouki like to have the suggestions from you. 
1 wouM like to entire House to give me the suggestions. 
I welcome the suggestions: I welcome the critics' 
suggestions. Please give me the suggestions on how 
can we reduce these things.

(
[TranalationJ

SHRIMATI QIRIJA DEVI : I have suggested to call 
those brutal persons and punish them Because you 
did not do that, so I had to say this. I repeat that because 
I am distressed over torture of that lady worker. As 
regards unequal status of girls, a Bill has been 
introduced in Rajya Sabha. Why did we not pass the 
Bill? Veena)i once suggested for vesting or equal rights 
and told that when we go to our in-laws' house, we 
have to wait for distrlbutton of property of his parents so 
that we may be entitled to our share in that property. 
Why do we not get our right at the time of our manlage? 
in the house of husband also, a wife gets her share 
only after partition or property. If we have to think fbr 
empowerment of women. First of all we shall have to 
amend our property laws. A bill was brought fonnrard In

regard to Parasis, which was passed by us all happily, 
in whtoh girls was to be paM 50% share.

With all these things said and the condition 
prevailing ail around, I feel it is futile to lement within 
wilderness on all these things. I, therefore, while 
thanking you for giving me time to speak on this issue 
express my heart felt concern for all those hapless girls 
living a wrecked life and conclude.

DR. QIRiJA VYAS (Udaipur) : I thank the chair for 
affording me time to speak despite my late coming.

I agree with the sentiments expressed by my 
predecessor and Speakers I genuinely feel that poet 
Sabir's feelings cannot be irrelevant where he says *

"Madad Mangti hai ye Radha ki Beti.
Yashoda ki humjan, jubeda ki beti.”

I cannot forget an old Egyptian story of Afiginlya- 
once there was drought and priests declared that 
drought cannot be removed uneiss the most beautiful 
girl is sacrificed. The girl and her mother opposed it in 
the first instance. But in the man-dominated society, 
who cares for the woman? I want to carry the House 
with me to that scenario when she was being taken to 
the altar of sacrifice and the priests were chanting 
religious incantations and saying that Afiginiya fortunate 
and temples and churches would be constructed in her 
name because she was sacrificing her life for the sake 
of her religion and the country and that if she had any 
last desire, she couM express that. Afiginiya, in the first 
instance, refuse to express her last wish, but on 
reaching the altar she suddenly turned back and said 
that the females of the coming generatbn shouM not 
be treated as chattel, they should rather be treated as 
human being. Saying so Afiginiya died.

Even today all women of the world shall 
unanimously and unequivocally would say that they 
should be treated as human beings and not as 
commodities. We cannot therefore forgive those persons 
who committed atrocities on women in the name of 
religion or politics or on any other pretex. Rama may be 
worshipped inspite of doing injustice to Sita, I cannot 
deny it. I do not want to give the example of Ahilya, but 
it has to be quoted that me person disguised as her 
husband raped her, but her husband cursed her to 
become a stone and then she waited for lord Rama is 
going to come for her protection and safeguard.

I want to submit to the hon.Minister that we shall 
have to translate the dreams of our freedom fighters in 
reality. Mahatma Gandhi wrote In the ‘Harijan’ in 1920 
that independence and freedom are mianingless until 
and unless all persons standing In a line get equal 
rights. But the law makers gave that right to women, 
although we were nowhere In the line, and we got 
those polttlcal rights which are not available to women 
else where In the world. We should, therefore, take 
independence as a bliss and feel grateful to these
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freedom fighters and law makers. Thereafter the 
scenario changed and efforts were made to change the 
whole scenario through Five Year Plans. We are 
thankful to you for this.

Though the first three-four plans were women- 
oriented very few chances were provided for women 
and only 102 women were nominated, it need not 
mentioned that what type of women they were. From 
that It can t>e construed how welfare oriented schemes 
had been formulated. That is why the perspective of 
4th, 5th and 6th Plans were changed and these were 
made development-oriented. You made those plans 
devebpment oriented and for that I congratulate you. 
Many programmes of women welfare were included In 
them. But in the 7th and 8th Plan you advanced one 
step for ward and the Qovemment k>oked after women 
upliftment and awakening of women. All the programmes 
were formulated because of awareness among women. 
For that I congratulates womanfolk.

I cannot forget Rajiv )i in this context indiraji provkled 
strength to the women. She came forward as power 
embodied. I will not be hyperbolk: if 1 say that Rajeevji 
had more compassk>n and piety for women He tried to 
translate QandhiJI’s Idea into reality that persons 
standing in one line should be best owed with equal 
social, political, economic rights so that the 
independence that we have achieved may prove 
meaningful. That is why he brought fonward Panchayat 
and municipat council Bill as model tor the world to 
emulate it. He wanted to provide rights to women on 
reservation basis but unfortunately the Bill couki not be 
passed during his time I express my gratitude to the 
Prime Minister and both the Houses of Parliament for 
passing that noble Bill. Thereafter male mentality found 
some change. Had there been a feminme outk>ok, the 
Bill could not have been passed by both the Houses of 
Parliament.

I thank you also Mr Speaker for taking initiative in 
this noble task of provkling us polltlcfal rights. We shall 
find our country Is much ahead such countries as have 
bestowed of not even 5 to 6 percent of political rights 
to women. Here we have 33 percent participatk>n at the 
lower level. The Prime Minister has materialised Shri 
Rajiv Gandhi’s dream ot giving economic rights to 
women by taking a small step in the form of Women's 
Prosperity Scheme. Now it is our responsibility to 
complete that task. We may criticise the Government to 
any extent, but 1 would like to submit to you that had the 
Government not been aware of it then the perspective 
plan upto 2000 could not be prepared, which we have 
already formulated. How the idea of provkiing women 
with social economic, political and legal rights wouM 
have surfaced In them.

I agree with Smt. Girija ji's assertbn that the figures 
are really distrubing and distressing. Ratio of figures 
has been increasing by 10-12 percent. There is no end

to other types of atrocities on women Intention of our 
Qovemment Is not bad. I think. If she happens to see the 
condition of those women who are confined in short 
stay homes or Mahila Welfare Villages, she wtH shed 
tears. Today goonda element go there and commit 
adultry with ladles in Welfare Villages. They are safe in 
homes but unsafe In Police Station. We shall have to 
think In this regard In a different way.

As far women’s status In present days none can 
deny there are two attributives to It-flrst, the eocial set 
up in which women might have ever taken a Initiative 
during certain period of history. In this regard Jaan 
Paul Satre had stated

**You are condemned to be free."

We may be obsessed to be free, but we shall have 
to recall the atrocities which women had to bear and 
make sincere efforts to curb them. Earlier whatever 
decision used to be taken by the head of family, was 
implemented, but now the circumstencee are very 
serbus. Tulsidasji had rightly put down that ‘*Nari Na 
Mohey Nari ke Roopa."

Though we may raise our loud voice against the 
atrocities that are being perpeterated on women, while 
sitting like an armedchair phibsopher, but It cannot be 
denied that today women are themselves, perpetrating 
atrocities on women. In such a sltuatton, what will the 
law do? We have enacted laws. I, therefore, urge upon 
woman members of Parliament to rise above fĥ e star 
culture and go to villages and ask the women about 
their plight and share their sorrow and pleasures. Now 
the ball is In our court. Despite so many political, aoclal 
and economic rights given to us, the tragedy is that 
these are not being Implemented. We shall have to do 
self' introspection and find a simple reply. Seminars are 
heU on Govemment money in five star hotels, but its 
recommendations are not implemented at grossroot 
level I urge upon the hon.Mlnister to have stringent 
laws and if necessary, these can be amended from time 
to time . For example, the Issue of share in property had 
come up before the House that women shouM get right 
to the property of her husband.

Suppose it is done then what will be the form of 
social structure? In Maharashtra 33% jobs have been 
reserved for women. I congratulate the State Qovemment 
for that. But the society has not accepted the position 
which has emerged from behind the scene. Therefore, 
first of all, we shall have to create awareness. A brother 
came to me and said If 33% reservatbn In Jobs for 
women is given, his unmarried sister will get a Job but 
what will be his positton after she Is married. On the 
other hand the husband says that he will remain 
unempbyed. Unless social changea are brought about 
law cannot law cannot be implemented successfully. 
Therefore, we all should folbw what Rajlvjl had aald 
about the drafting and shaping of our fĥ e year plans
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where in we may make concerted efforts to achieve that 
objective.

It cannot be denied that this Ministry has set up a 
women's commission. A few days back, there was a 
discussion on Women’s Commission, it is ridiculous 
that an hon. Member raised the issue of rape of a man 
and thus redlculed the issue. The fact Is that the cases 
refen^ed by the Commission are not attended to by any 
of the concerned Ministles. Through you I wouki like to 
ask the minister to think is this regard. It is not suffteient 
on the part of a ministry to say that things have been 
pending In other ministries. That wont help In redressal 
of our complaints. There is a need to give teeth and 
nails to the commission to confer executive power to it.

As you have sakJ that we should come up with 
suggestions, I agree with you. We shall have to make 
the provisions of I.RC. and Cr. RC. a bit more stringet. 
Unless special courts are set up, pending cases relating 
to atrocities on women would remain unsettled. In 
addition, there Is necessity of police statbns exclusively 
in every state.. For this purpose a police station for a 
population of 1 or 2 lakhs women can be set up. In 
Rajasthan, mobile vans have been put into service. 
Maximum number of cases are being reported from 
Jaipur. Telephone facility is available to tliem. 
Whenever dowry death cases were reported mobile 
van reached the site within fifteen minuets. 
Arrangements should be made for provkiing mobile 
vans In big cities In the co-operation of the Home 
Ministry. Every state not having a Woman Commission. 
It should be ensured that women commission are 
invariably set up in all the remaining states within there 
months. As far the education system, both Job oriented 
education and Awareness education shouki form part 
of women education. In many states free technical 
educatbn is being imparted to girls where as many 
other states have not made any such arrangement. The 
Education Minister shouki direct them to impart free 
educatton and technical education to women. Jobs for 
women should be divided into there categories i.e. for 
widows, for divorcees and general category. We made 
an experiment In Rajasthan after eradication of practice 
of Satl, keeping wkJows and age barred women out
side those jobs. It fetched good results and created a 
social awareness among them and the wkiows got jobs. 
Similarly, we should provMe jobs to divorced ladles 
and direct the state Governments accordingly. Financial 
aid is provided to women through WDR, NAFED or 
Dwakra, but there Is no proper co-ordination among 
them. I had written a letter to you requesting for 
entrusting the programme of total literacy to Anganwarl 
workers, Dwakra workers and WOP women workers. If 
the Government cannot enhance their pay scales, it can 
at least entrust them with the responsibility of literacy 
programme by paying eome amount as honorarium. In 
this way these women wW nin both the programme, 
one before noon and the other In the evening. For this,

they should at least get one thousand rupee each. This 
experiment was implemented In Rajasthan and It fetched 
good results. I want to say that on the one hand, we 
have given 33% political rights to women, but on the 
other hand, in Copenhegan, a film on child marriage is 
show daily.

Thereafter having delivered speeches that we have 
delegated all Social*pojitk:ai rights to them. We felt 
ashamed to see on TV children of 4-5 years age getting 
married. Here too. alongwlth stringent laws awareness 
is absolutely essentlia. When I was Minister Inchange 
of this Department, in Rajasthan, the Home Ministry 
could act only In two cases, but the workers of women 
Development Project successfully stopped 200 child 
marriages, it is regretting that same WDP is being 
discontinued by Rajasthan State Government. In this 
regard, I request your intervention and to exert your 
influence to persuade the State Government to contiune 
WDP, not only In that state but also in other States. The 
main problem is increasing population. We can not 
affort to overlook the menace. Despite several laws 
framed by the Government, there is lack of awareness 
among the people. You should not sit complacent with 
the figures supplied by the collectorate but should go 
to the bottom to see the reality, You should organise 
most of the camps thorugh WDR Dwakra or Anganwan 
Workers and Members of Parliament State legislatures 
and other statutory bodies should be associated with 
those programmes. In my area, the MLPs or MIAs are 
not invited to participate in these programmes. We 
must be invited so that we could contribute 
constructively.

There is no doubt that atrocities on women are on 
the increase but besides that awareness has also 
increased simaltaneously, be it the case of dowry 
deaths, rapes or legal separation, today, women 
themselves are coming forward to struggle for their 
rights. For effectively Implementing the organising 
programmes for imparting education and job-oriented 
courses. With this, I am sure, the day Is not far when 
we will be able to make the dreams of Mahatma Gandhi 
come true.

In regard to jails, I am to say that 80% to 90% 
women are implicated without sufficient reasons or they 
get themselves emotionally Involved In such cases. Men 
get themselves balled out anyhow. Sir, I am conducting 
my research work there. I woukI tike to tell you that 
when women confined In jail, under sectk>n 302 and 
307 get released, nobody comes to see them, not even 
their husbands, sons, in such a conditk>n we should 
run some programmes in jails so that they become self- 
sufficiem before their release. They also form a part 
of our society. If we confine them forever, they will 
never be able to get out of it.

The Government Is determined to give them full 
rights so that they are able to live with their full
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individuality. Now the women iiave themseives become 
aware and they have got eiected to Panchayata, 
Municipal Councils etc. with some an idea to materialise 
their dreams. Even uneducated and semi-eudcated 
women have started reading and writing. They have 
given a slogan *Alongwith home and hearth, we shaii 
become Pradhan also”. There is perceptible change In 
mental outlook of men and women. Male MPs deserve 
congratulations for passing this Bill and releasing that 
In 21st centuiy they cannot keep women in the condition 
in which Seeta, Panchlili. Ahiiya lived in old days. 
However, women are now aware that smce they can 
neither go with women liberation, nor want to be treated 
with utter contempt. They will have to follow mkl-path 
so that they coukf enjoy social, political, economic rights 
atonwlth discharging their household responsibilities. 
Before, concluding, I would like to quote folk>wing 
conplet :

"Abhl Tewar Kahan Badle Hai Inke. Abhi apna Daur 
Hal InqalabI Ka, Abhi BhI Sehra‘Hai, Tapish Baki 

Hai. Abhi Mausam Kahan Gulabi Ka."

They will still have to create further awakening that 
they, as women are one society. With this concept 
gaining ground, stringent laws and their proper 
Implementation together with unity of women will take 
them further and remove all bottlenecks coming in the 
way of their progress. I thank you, Sir, for allowing me 
time to speak.

[English]

SHRI NIRMAL KANTI CHATTERJEE . Mr. Speaker. 
Sir, I will, as advised by you, try to suggest a few things. 
But perhapa I cannot begin without thanking you

SHRI P.M. SAYEEO : Are you thanking me^

SHRI NIRMAL KANTI CHATTERJE do you want 
my thanks?

I thank the Chair because there were so many 
subjects whksh couM have been ptoked up and I believe 
the most important on has been picked up I would like 
to thank GeetaJI also. Let me give you a story. We 
came to the polltk:al movement almost together. We 
are of the same age group. We were having our 
matriculation. One of the finit and almost electrifying 
actions In Calcutta at that time was when she was a 
student when one male member tried to heckle her at 
a busy junction. She waa the first person, as far as I 
couM remember, who used her shoes to beat him up on 
the street.

Of course, f must also thank all the other women 
activists here particularly because unless women 
activists are able to rise against what Is in a denigrating 
sense characterised as the second sex, we ourselves 
feel debased. Therefore, my thanks go to all those who 
not only participated In the discussions here, but to ail 
those who are activists in preventing atrocities on

women. That Is just the tip of the ice berg. The basic 
question Is the questbn of Inequality as between the so 
called first and the second sex. I will come to that

I feel tempted to make another mentk>n. I had a 
hand In It to this extent. There is one factor which we 
nurtured from our atudent days. Our approach was a 
very rigorous, no-nonsense, scientific approach of 
scientifteally viewing the affairs of the society. In fact, 
it is that whtoh led some of us to Marxism. We knew 
there were other fields. The heart Is there, but the heart 
must guhje the head also.

19.00 hre.

But wherever it is a problem of the head, the 
approach has to scientific as rigorously as possible

With that approach, let me mention another fact In 
which I have no hand but like to take pride. I was born 
as was usual in our cases at that time-in may maternal 
uncle's house, my mother's parent’s house. The house 
where I was born-that house In Calcutta-was the house 
where Shri Ishwar Chandra VIdyasagar’s first widow 
remamage took place. It was in that house that I was 
born. So. those things come to my mind when I speak 
on this question.

Before I come to the constructive 8ugge8tk>ns, let 
me try to eliminate some of the fallacies, some of the 
misconceptions are still prevalent. Now. for Instance, 
let us not demean ourselves too much. Let us remind 
ourselves that centuries hed to pass before franchise to 
women coukf be granted In what Is consklered to be 
the most democratic country in the world, the United 
Kingdom. They got franchise for the elite first, then for 
the adult male; and only In the first quarter of this 
century couki the adult women also get their franchise 
Let us take pride In this that we had that as soon as we 
got Independence. Why shouki we demean ourselves? 
She has made a reference and very correctly so that it 
is a very strange phenomenon In the Asian context. We 
have the most number of women premiers, women 
leaders In the political field. She has mentioned 
Pakistan; she has mentioned Sri Lanka. We are, of 
course, there and Bangladeeh Is also there. In Myanmar 
also. It wouki have been possible had that lady not 
been an̂ eated. In PhlNppinea alao, there was a women 
Preakient.

In the past of this aubcontinent also, we were, that 
is our women were exceptk>nal In the field of ackince, 
in the fieki of arts and in any other fleM. In the ancient 
ages, we had exceptional women. But at the same time 
let us remind ourselves that these were exceptions. 
We had excepttonal women, but these were exceptk>n8. 
Why is H so? And here, let us try to understand that 
there are some fallacies In our understanding of certain 
things.

There waa a staga in our aociety when tt waa the 
women it waa the women who dominated. We know
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that is know in history as matriarchal period. They were 
afosoiuteiy dominant during that period. Then certain 
things changed. Some of Its remnants are still there in 
the tribal regions of Himachal Pradesh and in some 
areas in Keraia. But then, the economic activity of the 
womankind changed and a new kind of economic 
reiattons began to devebp. I will not go very k>ng into 
the past, but at least Into two modes of the past in the 
economy. In the feudal mode and in the capitalist 
modes, women's enslavement-not only impairment, but 
far from It. enslavement- began to occur. Look at our 
kings. We had princesses also. But rest of them had 
a big harem of so many wives.

They had so many wives. All this was prevalent in 
the feudal days. Women were treated like any other 
property in the househokl. The capitalists olsviously 
were a cleverer k>t. On surface, they will shpw praises 
which are more than due, In order to cover up to equality 
and they will be extra courteous to women. But as we 
all know in this perk>d of society where profit is the 
dominating motive, everything is translated into whether 
or not that production is saleable and everything 
becomes a commodity. It was pointed out here What 
is dowry? Even the love between the husband and the 
wife was looked at in terms of cash. Even the 
relationship between the children and the parents in 
this phase of society was looked at in terms of funds. 
Should parents remain in the family? Are they too 
burdensome or are they useful for our children? After 
considering this, the family may retain them. So, new 
dimensions were entered Into and new ways of 
enslaving women took place against which the so-called 
second sax began to battle. They got the franchise. It 
is in this context that it was pointed out that unless in 
the fieki of economy itself certain changea are mode, 
the basic requirement that equity among the sexes 
cannot be fulfHled. It is not my point to say that with 
basic changes in the economy or social structure, 
equality would be automatic; that is not so. Extra 
additional effoits haves to be made to get ride of so 
many thousands of years of Meas and practices of 
inequality.

But the important point remains that while the house 
not merely a base, ^here Is a stnjcture above that. All 
the same, the superstructure cannot exist without the 
base. So, we have to handle that; we have to lay the 
base before we construct. It is here that Important 
questions arise and It Is here that certain solutions 
have to be found out.

To the extent I have been able to understand and 
appreciate comrade Suaeela Qopalan*s statement, she 
made a reference*l think, Shrimatl Qeeta|l also made It.
I do not remember- that in the countrysWe the baak: 
problem of Inequality arises because of ownership of 
land. It Is there that we have to handle-as you say. 
cutting acioas party nnes but not cutting across pollttes- 
together the probkm). Even then, that is not enough, ft

is sometimes suggested- as our honourable and 
sympathetic Minister was suggesting, the suggestion 
about anganwadi was very good - that are we not 
employing women or are we not giving work to women 
through the anganwadi Well, there is a fallacy in that 
statement. It is not true that the women are without 
work. In fact. It Is the opposite and they are over
worked. In the families and in the fiekis, they are over
worked than men. Males can relax in the evening, but 
they cannot even relax. So, It Is not a questton of 
unemployment In the sense of occupatk>n, but what we 
are trying to do is certainly good. All this is unecognlsed 
in tenns of cun'ent value of income. All this is considered 
to be unpaid labour and since they are unpaM, they are 
not valued. Therefore, whenever we raise the question 
of payment to anganwadi workers, that question arises.

We have to understand it that way They are upakl. 
They are not without work. Now, if you pay them Rs.lOO, 
you say that you have started paying. But Rs.lOO will 
not get them equality. It is from that context that the 
question arises again and again. If you want to 
Introduce equality among women, this under-payment 
has to stop She has made a suggestbn and I full 
appreciate that suggestion They try t6 Increase It and 
give them that kind of a job which can be Justified in 
temis of economic strength of the country also. But that 
is one very positive suggestion.

Sir, there was various levels of solutk>n of these 
problems - short term and long term ones. I know that 
during pre-Independence days and perhaps even now, 
when you talk only of atrocities, we offered very simple 
solutions. In our own families, we asked our girls- may 
be sisters or whoever she may be -to take to Ju-Jitsu 
training. During the freedom movement, we had Jobs 
to train women in lathi wiekJing and handling knives. 
That IS one level of approach. If women can take 
charge of their own physical safety in phyalcal terms, 
that Is one level but that cannot be done everywhere. 
But, all the same we did try to approach at the micro 
level also that whatever can be had. let it be had 
There is no objection to that. But there Is no soiutk>n.

The second thing that has to be done Is this. I do 
recongise- let It be very candtel- that it is not a party 
matter. The fact of reservation in panchayats and local 
self-government Is of tremendous significance for the 
country. There is no escaping the fact. We were in 
trouble, frankly speaking. We have to find out where 
from we get 30 per cent and who are people because 
In the normal day-to-day living, we have not succeeded 
even If we wish to generate such enthusiam among the 
so-called second sax so that there are enough activists 
to occupy these posltbns. The very fact of reservation, 
the fact that we are all forced to do tt is changing the 
contours of society. This Is a path In right direction. 
Mind you. they are 50 percent. Even H the fractk>n is 
a little less, we are stHI saying it as 30 per cent. The 
oondltton of equaHty, quite often. Is In equal rights. If
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we want to achieve equality, then we have to provide 
unequal conveniences to those who are suffering. This 
it true between one country and another also. This is 
what I mean when we way that we want to protect their 
rights. This is not free competition in terms of equal 
base. The same thing applies here also. That is why, 
there is resen/ation which is an unequal situation. But 
without that inequality, you cannot arrive at the equality 
that we desire Now, Sir, if this is accepted, let us try 
to reason out this. Should we not take further steps 
along these directions? We have also provided unequal 
relationship in terms of 50 per cent reservation like the 
OBC reservation and Scheduled Castes and Scheduled 
Tribes reservation. Why cannot we say that there must 
be 50 per cent reservation not only in the field of 
panchayat system but also in others areas such as civil 
services examinations, etc.? This will not violate 
constitutional rights because within that, we can have 
it exactly as we are having it in the panchayat system. 
Why cannot we say that must be 50 per cent reservation 
if they are appearing in civil service examinations? 
Some people may raise the question of quality. Initially, 
there will be sufferings as there were utterances in the 
case of even Scheduled Castes reservation

But in every sphere of life where income generation 
takes place, where property accumulation through 
income generation is possible, if we try to introduce 
these kinds of provisions, only that will lay the basis 
ultimately against these atrocities That is not enough, 
but ultimately that would lay the basis

Rest of it IS going on it is. I believe, this discussion 
is not the conclusion of what Shrimati Geetaji has 
initiated but another beginning for another spot ahead. 
And always, as it has been said again and again, 
nobody can liberate somebody else. Liberation has to 
come from the person who wants to be liberated This 
applies to even folk also, so called 'second sex’ also. 
They have to organise themselves much more than it is 
today. What we can do is not to feel, not to say that 
they are doing it for themselves but to believe they are 
doing It for us and therefore for the entire society. It Is 
due to this movement among the women organisations, 
striking power and empowerment the United Nations 
Conference is going to take place in Beijing in another 
few months’ time. Empowerment is becoming the central 
theme. Empowerment means, 1) give them power In 
the field of economy, give them power even it appears 
to be unequal, give them more power; and 2) allow 
them to organise, provkte for all Instruments which help 
them to organise and strike hard at the mind of the 
people who have Inherited the bias in a very 
unreasonable manner. It is there that the laws become 
important.

But much more, as has been pointed out, than laws 
would be the struggle of the women led by activists 
who aro all MPs here across the party lines for the asks
of sake

MR. SPEAKER : Very good.

[Translation]

SHRI PRABHU DAYAL KATHERIA (Ferozabad)* 
think you for giving me time to speak, and Qeetaji also 
for raising such an Important issue.

Even so many years after independence of India, 
woman is still called *Abala'(A weaker sex). The way 
m which woman are being raped and subjected to 
various kind of brutalities is certainly condemnable. I 
belong to BrijbhumI in Uttar Pradesh. There has been 
an incident of rape of scheduled castes women in a 
planned way in a brk:k kiln of Parsi in Aligarh district 
Such an ignoble act was done by people who are 
socially influential and maintain political circle. I visited 
the site of incklent and heaid them sitting among those
17 women whether they bek>nging to either political 
party or official team....

[English]

MR. SPEAKER : We are not discussing the 
individual cases. We are discussingr the problems and 
solutions.

[Translation]

SHRI PRABHU DAYAL KATHERIA: It is not an 
individual case, Now I am telling what happened

MR. SPEAKER : I agree with your viewpoint

SHRI PRABHU DAYAL KATHERIA : The way in 
which officers investigating Into the matter interrogate a 
particular lady again and again that what happened 
thereafter and so on, she would certainly feel embrassed 
and will not be able to open her mouth. Such behavk>ur 
has been mated out to women at many a places. I have 
got the opportunity to visit approximately ten places in 
Uttar Pradesh. Whether it is the case of Budaun or 
Allahabad or a case of rape of 7 years old girl, the 
victims belonged to down trodden communities. 
However neither U.P. Government nor Central 
Government has arrested the accused so far and they 
are roaming freely. The condition of woman in this 
country today is so pitiable that they are compelled to 
think what they should do. The patrtots, at the time of 
independence, dki not imagine of such pitiable condition 
of women and depressed classes In independent India.

Mahatma Gandhi had declared that India will not 
be considered an independent country until and unless 
the poor, depressed class, rural, scheduled caste and 
scheduled tribe people in the coutry were uplifted.

Sir, I congratulate late Rajeev Gandhi who in his 
short tennure had understood well the circumstances 
prevailing in the country and had given serk>us thought 
to the welfare of these classes of people. I do not want 
to repeat the figures of crimes, in U.P. 14048, In M.P. 
11378, in Rajasthan 13073 and In Andhra Pradesh 
8300 cases were registered. In addition, there lire many
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women belonging to poor, scheduled castes & tribes 
and depressed classes whose F.I.R. have not been 
registered in police stations. A woman is a woman, 
whether she belongs to high or low caste or depressed 
or scheduled caste. A house, village, country, city or a 
place where women are insulted or ill-treated. Is a hell 
for her. Who Is responsible therefor and who will listen 
to their distress? In regard to atrocities on women and 
down-trodden communities, we shaH have to rise above 
party politics. Otherwise, no useful purpose will be 
served merely by making laws. Laws are already there, 
but FIR of many women are not registered even today.

I had an opportunity to see a case in Itawa. However, 
I should not like to quote the names. Hands and legs 
of the father of a seven year oki girl were tied In her 
presence and he was made to hang form a Neem tree. 
Thereafter, the girl was raped at 10 o’clock in the night. 
Two ministers of our government went to Lucknow. 
There, the correspondents of newspapers wanted to 
know from them about the actton on the incidents of 
Itawa, Muzaffamagar and Pars!. A woman, whether 
she belongs to any caste is ultimately a woman The 
Minister,while replying to querries of the correspondents, 
said, **a proper declsk>n will be taken at an appropriate 
time.” What does it mean? Such persons are unfit for 
the positions they are holding. Had Krishna uttered 
such words when modesty of Draupadi was being 
outraged in the very court of the Kurus, couki Draupadi's 
honour be saved? Such decisk>ns on the part of the 
minister will be not at all Justified.

MR. SPEAKER : Here, everybody knows about it.

SHRI PRABHU DAYAL KATHERIA ; Such a disease 
spreading in the aociety cannot be cured by merely 
passing a law. Today politics has been criminalised and 
a criminal has not caste or religion. If criminals are at 
the seat of power, how can poor people, women, 
scheduled castes and down-trodden sections get 
justice?

First of all, we shouM make stringent laws m this 
Parliament, the greatest Panchayat of the country. If 
after ivestlgation Into the matter, by the CBl or a judksial 
authority It Is found that a person of a political party is 
involved In such a crime, his membership should be 
revoked by amending the People's Representation Act 
suitability. If that person does not admit his guilt, his 
membership from the political party should also be 
revokes. Only such stringent actions can help in stopping 
such crimee against women and improve their condition.

I feel distressed to find that there is not a single 
department In country, be It Panchayat, legislature. 
Judiciary, executive or other statutory bodies whksh is 
tree from corruptton. Anybody and everybody today says 
openly that white collared and khadl dads are involved 
In corruptton. Our head shall remain down with shame 
unless this oomiptlon Is rooted out untlll then situation 
in the country cannot Improve. Today an FIR Is k>dged

in a poltoe station, It is got cancelled at the instance of 
an influential person. If a person Intends to go to a 
court... (tntarruptions)

[English]

MR. SPEAKER : Now, please help us. This is not on 
the point. We are going tangent.

[Translation]

There are many such problems but today we are 
going to discuss only one problem.

SHRI PRABHU DAYAL KATHERIA : i am saying 
something about corruption. Action against small 
criminals are not going to affect the society unless the 
criminalisatlon of politics is stopped.

MR. SPEAKER : It is alright. You have raised a 
good point. Now come to the next point.

SHRI PRABHU DAYAL KATHERIA ; i wouM like to 
say that mere suspension of Incharge of a police station 
will not suffice. There is no use of arresting petty thieves 
unless effective law in enacted to take stringent action 
against the guilty persons in the ruling party.

MR. SPEAKER : Please come to the point 
Otherwise i will not allow.

SHRI PRABHU DAYAL KATHERIA ; I am coming to 
the point, i would like to say that nothing can be done 
without enacting an effective law to check corruption 
Please give me a little more time.

MR. SPEAKER : What is this? you are going on 
speaking.

SHRI PRABHU DAYAL KATHERIA : It Is a fact. Public 
will humiliate us on roads if we do not mend ourselves 
We should be aware of our responsibilities and duties. 
A Member of Parliament is elected by approximately 20 
lakh persons.

[English]

MR. SPEAKER . We will discuss the issue of 
corruption on some other day. Now we are discussing 
atrocities on women.

[Translation]

SHRI PRABHU DAYAL KATHERIA : How can we 
reform others without reforming ourselves.

MR. SPEAKER : It Is a good point.

SHRI PRABHU DAYAL KATHERIA ; First, we have 
to reform ourselves. An effective law should be enacted 
to stop criminalisatlon of politics.

MR. SPEAKER : You have raised good points. Now 
give time to other Members to speak. 1 have not stopped 
anybody If he has tried to speak on a point.

SHRI PRABHU DAYAL KATHERIA : Today, we see 
Western people flooding our country. Dally such serials
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are telecast on T.V. which depict nudity. While viewing 
such programmes our heads hang in shame. I am not 
in agreement with one thing said by Smt. Qlrija. tf we 
look at the history, th« Indian woman has throughout 
been respected and honoured. We always chant 'Bharat 
Mata Ki Jar and not 'Bharat Pita Ki Jai*. Similarly we 
enchant Radha Krishna aiKi SIta Ram respecth^aly and 
not Ram-Sha or Krishan-Radha because women are 
hailed first and the man later. It Is our Indian culture and 
civilization which have always honoured women. 
The situation prevailing In the country today Is the result 
of selfishness and Indeclsh^eness on the part of the 
people In pow«r. If we are not able to do justice to our 
people, they wilt not forgive us. Is the Government so 
weak that It is urvable to stop nudity or seml-nudlty 
being exiblted by westerners coming into India? We 
have respect fbr foreigners. Our country hold women In 
high esteem whereas, the status of women abroad is 
different.

Man and woman are two wheels of the Chariot of 
life and both are complementary to each other. Any 
attempt to create a wedge between the two will generate 
animosity. As a chariot cannot run with one wheel, 
similarly man and woman will have to give regards to 
one another and live together.

Mr. Speaker, Sir, secondly, women should be an 
ideal of affection. However, where this affection will 
come from? Feeding powder-milk to chiklren cannot 
generate affectk>n. in our history, a mother has inspired 
her son to go to battle field to defend his nation, in the 
name of the mINc fed to him by her. But today instead 
of breast feeding, milk powder Is fed to chlklren and 
that too by Ayahs. Breast feeding by mothers can create 
a feeling of love for the society and natton.

Sir. my next point Is that today our food system Is 
not in accordance with our cultufe. Tamasaic’ food will 
not generate humane feelings. Nowadays one observes 
how our leaders make false promises but do nothing. 
Therefore, we should understand our responsibilities. 
Unless we leave Tamasic' food, there cannot be welfare 
of the natk>n. When we shall eat meat, chicken or fish, 
what will be the difference between we and animals? 
Unless such harmful food is forsaken and there is proper 
regulatton over diet and food, proper feelings towards 
human beings cannot be devetoped. We shall have to 
recognise the dignity of man and women.

Sir, laws shouM be made sufficiently fdrceful and 
Implemented properly. It should not remain on paper 
ak>ne. it shouU be given due publicity through electronic 
and press media. Wide publicity should be given to the 
punishments awarded for the crimes and cases of 
atrocities against women. It wIN send a message to the 
people in villages and cities that Government take such 
offences serkNisly and give severe punishments. Once 
it has its affect, people will keep themsehres away from 
such acts.

Sir, laws remain only on paper. Who is guilty 
therefore? I don't want to go into party politics. I 
congratulate lndlra|l. What concerns me Is that what 
percentage of women living In rural areas have been 
Imparted education? Right to education is the 
fundemental right of every citizen. Has the 65% 
population iĥ ing in villages got proper educatbn even 
after 47 years of Independence.

MR. SPEAKER : >bu have to conclude now.

SHRI PRABHU OAYAL KATHERIA : Mr. Speaker. 
Sir, I am concluding. This country with its 65% population 
Ihring In rural areas cannot progress without proper 
educatk>n. The condition of women will not Improve 
without the participation of peasants and labourers. 
Today's bureaucrats cant bulki such a nation as our 
freedom fighters had dreamt. Therefore, education is 
necessary among poor womenfolk.

[EngllshJ

MR. SPEAKER : Now, If you will not conclude, I will 
not allow It to go on record.

SHRI PRABHU DAYAL KATHERIA : Education brings 
awakening in society. A woman will be subjected to 
humillatton in any society unless basic right of education 
is given to her. Man and woman are supplementary and 
complementary to each other. Welfare of women is not 
possible in the absence of a stringent law

"Binay na manat jaladhi jab gaye teen din beeti 
bole Ram sakop tab bhaya bina hoye na pritr

Without a stringent law, such cruel, anti-social 
elements will continue to nourish ehmlty.

Mr. Sf>eaker, Sir, I thank you for giving me this 
opportunity to speak and conclude.

[Engfish]

PROF. SAVITHRI LAKSHMANAN (Mukundapuram) 
Mr. Speaker Sir, as suggested by you. I will not narrate 
the problems faced by individual women. Everyone 
admits that women are facing problems and the sort of 
problems faced by women are known to all. In general, 
the problems faced by women can be divided into three 
or four categories.

Firstly, women are denied opportunities In many 
fields.

Secondly, women are raped occastonally. According 
to the statistics gh^en In this august House Itself, there 
are 47 rape cases every minute, age no bar, ranging 
from two years to seventy years. And. thirdly, there are 
so many other types of molestations done through 
several fieUs, through adveitlsements, through posters, 
through mass media, through official media, and through 
films. I woukf not narrate It because It is known to 
everyone of us.
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Lastly, i8 the problem of lack of taws and 
proper Implementation of the existing laws. To resolve 
this particular problem, I feel that the Ministry of Law 
and the Ministry of Home Affairs can do a lot. It Is their 
duty to chalk out various activities to implement the 
existing laws and to formulate new laws if needed. For 
the rest of the problems, I think, making women 
consctous to their issues is needed at a vigorous level. 
I know that the Government of India is doing a lot to 
improve the pathetic conditions of women through its 
different departments Hke Education. Women and ChlkJ, 
Health and Farfiily Welfare, Youth Affairs etc.,' and 1 
appreciate it* I woukl not narrate them also because we 
as parliamentarians know each of them. But the problem 
is that these attempts done by our Government are not 
weli-known to the common public of our nation. For 
this, my first plea is that all efforts shouM be made to 
improve the conditk>ns of women by gfving publicity 
through all possible ways. Each Ministry coukJ formulate 
its own methods to publteise programmes for upliftment 
of women.

My second suggestion Is, one-third reservation 
shouki be provkied for women not only In panchayats, 
municipalities, zilla parishads, but also m Legislative 
Assemblies and both the Houses of Parliament also.

MR. SPEAKER : Good.

SHRI NIRMAL KANTI CHATTERJEE .There shouki 
be reservatk>n in the seiectton of Ministers also.

PROF. SAVITHRI LAKSHMANAN : Even Shri Nirmal 
Kanti Chatterjee should appreciate the tremendous 
improvement made after reservation In panchayats. 
...(IntQrrupttons)

MR. SPEAKER : My feeling is that she was on the 
verge of accepting it.

PROF. SAVITHRI LAKSHMANAN : Thank you, very 
much, Sir. I would not narrate this point also; this can 
be discussed later.

My third suggestion is that there should be 
reservation for women In all kinds of jobs. I will add 
something to what Shri Nirmal Kanti Chatterjee said 
here In this august House a little while ago. By 
reservation for women, 1 do not mean that some 
percentage shouki go for women from out of the total 
percentage reserved. Let me narrate a little bit, Sir, to 
make this point clear. If some percentage of reservation 
is given for Scheduled Castes and Scheduled Tribes 
people, 50 per cent of that reservation shouki go to 
Scheduled Caste and Scheduled ’n’Ibe women. If some 
percentage of reservation Is given for minorities or OBCs. 
please reserve 50 per cent from that pool exclusively 
for minority or OBC women. And If some percentage Is 
given for candkJatee who come on merit, please reserve 
50 per cent of that category for women who are selected 
on merit.

Thus, you fulfil the ambltk>n of giving 50 per cent 
reservation to women. Otherwise, it may lead to 
Constitutional crisis also.

At this Juncture, I have one more plea. To be more 
speclfk:, please reserve a fixed percentage for widows 
from among this 50 per cent reservatk>n for women 
Without explaining anything regarding wkfows that point 
could easily be swalk>wed by everybody sitting In this 
august House. In every fleM, whether It Is the question 
of allotment of houses or any such thing, I think some 
percentage shouki be aNotted for women. In nutshell, if 
you feel that gh l̂ng this type of reservatk>n is very difficult 
at the first Instance, you may please choose some such 
fiekis. You can choose teaching jobs, clerksal jobs, etc

As 1 mentioned earlier, you please implement 50 
per cent reservatbn for women first in some select 
fiekis. Then, gradually, you may please give reservation 
to women In every flekl in which we are dealing with 
If you gh^e opportunities to women in jobs, then only 
their status coukl be raised and atrocities on them could 
be controlled.

1 would request all the political parties, through 
you. Sir, not to politicise things when the problems of 
women come up. 1 do remember a number of events but 
1 am not quoting any such events now. When there is 
a decision to remove the uterus of mentally retarded 
girls or women perfectly on hygienic reasons, please 
do not run to some human rights organisation for petty 
political interests. When occastons like that come in 
front of us, please be united for the sake of humanity.

Lastly, 1 express my happiness that 50 per cent of 
the Members of Parliament present here at this late 
hour are women even though women hardly constitute 
only 10 per cent of the total number of Parliamentarians

[Translation]
DR. RAMESH CHAND TOM AR (Hapur) : Mr. 

Speaker, Sir, Smt. Geeta Mukherjee deserves 
congratulations for raising this Important discussion 
here. 1 hope some sound policy and concrete strategy 
will be evolved by this House to put an end to atrocities 
on women. The Members rising above party politics has 
taken note of the sertousness of the problem and need 
to stop such incidents. The number of incidents of 
atrocities on women have more then doubled during 
the last one decade and on an average one crime is 
committed against a woman every 6 minutes. A women 
is raped after every 47 minutes while a woman is 
abducted after every 44 minutes. Thus, every third 
woman is being victimised by her husband or other 
relatives. As regards dowry cases, seventy women are 
dally pushed to the hutches of death. Last year, 82818 
women were subjected to one or the other kind of 
crime. Rape cases have registered 100% Increase 
during the past 20 years. Moreover, there has been 
30% increaee In the caeee of abduction and elopement 
through allurement during that perkxl.
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Majority of cases of brutal acts on women have 
been reported in villages where rate of literacy among 
women is very low and they are not aware of their 
rights. Many women do not get the cases of atrocities 
on them registered due to the fear of infamy. We shall 
have to promote literacy among woman. Financial 
problem Is another cause of atrocities on women Many 
gangs are active in tribal areas of Madhya Pradesh 
where they compel adlvasi girls to resort to prostitution. 
We should raise their economic level to stop such 
atrocities on them.

Government have, no doubt, started several 
schemas aimed at ameliorating the conditions of women. 
There is talk of "Mahlla Samridhi Ybjana”. I would like 
to know from the hon. Minister whether any survey has 
been conducted to find out the extent of benefit derived 
by rural women through these schemes. It should also 
be assessed that what percentage of rural women take 
-STO in ‘l9r ‘9rILI‘ and -T2fTSLLI‘. How can rural 
women participate in 'Mahtia Samridht Yojana' when 
they are unable to get even food for subsistence. The 
Government shouki start such schemes in which majority 
of rural women can participate and thereby their 
economic status could be raised.

It Is a matter of shame that where the ruling party 
people are invoh/ed In atrocities on women. The matter 
becomes more serk>us there. In Uttar Pradesh, there is 
a S.P., B.S.P. coalltk>n government ruling over the state 
for the last 116 years. Frankly speaking, there is no 
district In that In that state which is free from atrocities 
on women. The minister MLAs and leaders of S.P and 
6.S R are guilty for such crimes. You shall have to take 
action against ruling party persons, if atrocities on 
women are to be stopped I can quote a number of 
incidents. In Muzafarnagar, women coming from 
Uttarakhand were subjected to atrocities. In my 
Ghaziabad constituency, a women named Prakashwati 
was abducted. In another incident five women labourers 
were raped. People bek)nglng to the ruling party were 
Involved In all these Incidents. That is the reason the 
state Administrative machinery did not take any action 
against the guilty. We should, therefore, ensure that 
suitable action is Invariably taken against such guilty 
persons without fail.

When women participate in Government, even then, 
atrocities on them are committed, in Khagarla Assembly 
constituency in Bihar, election of Smt. Chandramukhi 
as M.L.A. resulted in atrocities on her family members. 
Passage of Panchayati Raj Act, providing, 30% 
reservation for women In Panchayats, Is a good step. 
But In \JP.,.(lnt0rruptlons)

The family members of the lady M.L.A. Smt. 
Chandramukhi, were severely beaten, man-handled and 
humiliated. The Government is seized of this issue.

SHRI RAM KRIPAL YADAV (Patna): You shouki say 
only what Is authentic.

DR. RAMESH CHAND TOMAR : It is not concerned 
with you. It has already come up in the House 
...(lnt0rruf>tiona)

MR. SPEAKER : Mr. Tomar, we are not sitting In a 
court. We are not recording evMence and hence, cannot 
give judgement on It. Please raise a general point.

DR. RAMESH CHAND TOMAR : It Is a welcome 
step to give 30 percent representation to women in 
Panchayati haj Act. In U.P., women took part In 
Panchayati Raj elections but they were subjected to 
oppression. In the electton to the Presklent of district 
Panchayat in Lucknow, a woman called Tara Devi 
..(Interruptions)

MR. SPEAKER : I will not alk>w you time for this

DR. RAMESH CHAND TOMAR : I will conclude my 
speech in a minute. Since this Incident has taken place 
in my constituency, I will conclude by speaking on It

MR. SPEAKER : Alright. If it concerns your 
constituency, then you may speak.

DR RAMESH CHAND TOMAR : A woman, named 
Tara Devi wanted to fill nomination papers for the 
election to the post of Presklent, distrkrt Panchayat but 
a legislator of SP kkinapped her and dtal not let her fill 
the nomination papers. If women Interestal to parttoipate 
in power are subjected to such oppresston. how can 
these women take part. A woman named Amlesh 
Chauhan was going to cast her vote In the election of 
DIstrtot Council Panchayat Presklent in my constituency 
When she entered the room of the Presiding 
oUlcer...(intorruptions) She was manhandled by another 
candkiate who tore her clothes and dkl not let her cast 
her vote. The hon Minister of Home Affairs should collect 
all the facts and inform the House accordingly. If we 
wish to put a check on the oppressbn against women, 
then we will have to create awareness In women society

Perpetration of atrocities on women Is a social evil. 
This perpetration of atrocities against women can only 
be stopped by creating a social awareness. The woman 
will not have to struggle for it. In fact, the mentality of 
the whole society will have to be changed. Unless there 
Is a change In the present social scenario, the atrocities 
on women will continue.

MR. SPEAKER : It has already been raised In a 
proper manner.

DR. RAMESH CHAND TOMAR : The pace of our 
judicial process Is slow. We should make auch a 
stringent tegislatk>n which can check perpetratbn of 
atrocities against women. This crime couki be stopped 
only when the atrocities against women are viewed as 
a social crime and not as a personal issue, i demand 
that those women against whom atrocities are being 
perpetrated... (tntenvptlohs)

MR. SPEAKER : You do not have to make a demand.

You shouki tell us what has to be done.
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DR. RAMESH CHAND TOMAR : For women-related 
cases special courts should be set up. People found 
guilty of committing crimes against women should be 
severely deaK with and punished. I thanic you for having 
allowed me time to speai(.

[English)

SHRI RC. THOiy^AS (Muvatlupuzha) : Sir, the word 
‘woman’ has been parallel or equated to a drop of tear. 
It IS poetically done. It was done in the ancient days but 
It is unfortunate that this poetic definition continues 
even now or it sticlcs even now.

I will only raise a few points with regard to atrocities 
which are taking place. One is. as mentioned by ail the 
Members, crime against women; second is, the attitude 
o1 not treating women as equal to men; third is, social 
stigmas attached to women or to the fields in which 
they come up; fourth is. lack of economic and 
educational emancipation of women; fifth is. exploitation 
of women; sixth is. lack of legislations or plugging 
loopholes in legislations which are already there; 
seventh is. lack of will for implementation of the 
iegisiations or the provisions already made, and lastly, 
I would refer to the way in which women are kept out 
of power.

I am not going into the details but i will just refer 
to these points. Regarding crime against women, so 
many points have already been mentioned, especially 
with stress to the crime against Adivastes and the poor 
sections, that is the Scheduled Castes and Scheduled 
Tribes. There is also another class to whk:h this applies 
too much nowadays, that is, the hapless women who 
live together without protection from men. for example, 
the Nuns. They are being attacked in many areas and 
many of them are cruelly killed for several purposes 
which are known.

Regarding equality, I would like to mention that this 
IS not an aspect where man alone can find a solution 
I think, women are also rather shy enough or rather not 
absolutely ready to assert their equality.

Regarding the social stigmas attached, even not 
giving proof or evidence regarding crimes are affecting 
them too much. I can just say about the evWence taken 
in a court of law. No woman can give free evidence in 
a court of taw or even If she can, she finds a lot of 
difficulties to withstand the way in which cross- 
examination is being done, it is also true that because 
of the social stigmas attached the women, they cannot 
go O2 a -2UO2I ‘OSO52R 2T -2U59I SlOr2T5O5I‘ O2 LSoI a 
complaint or to substantiate their complaints.

Now, regarding economic and educational aspects, 
i think, a k>t has to be done in this regard as is being 
done by the Government as well as by the State 
Governments. Now. something much has to be done in 
this regard.

Regarding the legislations, much has already been 
spoken about the new legislatbns which are necessary 
and the loopholes in the existing legislations. One 
loophole, which I would like to point out speclflcatly, is 
regarding Section 10 of the Indian Marriage Act on 
divorce to a Christian woman. If a Christian woman 
wants to get a divorce, she has to prove against her 
husband adultery read wKh cruelty. That provision has 
been found to be wrong by the Court. Whereas, for a 
man, it is only adultery to be proved and he need not 
prove cruelty. Such a tot of difference which has been 
there in the legislation and which was in the law book 
for long and which has been pointed out to be wrong 
recently by the Supreme Court. I think, steps are to be 
taken for some kind of an amendment m this regard 
Sir, I am not going into other legislations, which I thought 
I would make a mention, because of the paucity of time

Now. the solutions, of course, are many But I would 
like to point out a few of them The main thing that • 
would like to state in the change of attitude, the change 
of attitude against so many aspects, which I have already 
menttoned. It is the change in the society that has to 
come It is the change amongst us that has to come it 
IS the change in ail walks of life, in all spheres where 
we are working, that has to be brought out. Now, I 
would think that education is one thing where much can 
be done in bringing up the social change. But education 
does not mean mere education in colleges or schools 
or even at the primary level but educatbn taken up by 
so many other agencies is also Important. Literacy 
programmes are also very important and I suggest that 
the amounts which are earmarked for education and 
literacy programmes must be Increased.

MR. SPEAKER : All those points have been made 
by other Members.

SHRI PC. THOMAS : Sir, I am not detailing them.
I only say that the involvement of voluntary organisations 
must be given a more stress.

Then, the question of low wages regarding 
exploitation has already been dealt with. But 1 would 
like to submit that this is one aspect where not only 
legislation but also very active struggle by the workers 
involved is necessary.

Now, regarding jobs, it has been mentioned that 
equal opportunities are not given to women in jobs. We 
have so many examples for that It is agreed by ail. But 
how can we give equal opportunity? That Is also one 
question. How to give equal opportunity to women in 
jobs? Of course, one thing is reservatton. But we cannot 
expect that by reservatton also, jobs can be filled in all 
spheres. I would suggest that there are areas, 1rITI  
women can go for very good jobs and can earn very 
much and they have already proved their prominence 
In very many flekls. For example, take nursing. Nursing 
is one fieM. where...^/nram/pf/ons;
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MR SPEAKER Please conclude

SHRI PC THOMAS I am concluding my speech 
t was just submitting that that is one field where the 
income of women could be increased m a veiy high 
way This is one sphere where they have worked so 
efficiently and throughout the world they have shown 
that this is a field where they can do well I would 
suggest that we must go for starting some University for 
nursing so that in this field more and more people 
could be Involved in the study

Now. m judiciary also. I would also submit that 
there Is a necessity for inducting more participation 
from the women

Regarding politics, apart from power, which has 
already been said, I that where (Interruptions)

MR SPEAKER  Do you favour 30 per cent 
reservation in State Legislatures and in Parliament^

2P00 hre.
SHRI PC THOMAS I very much agree

MR SPEAKER Because I got the confusion

SHRI PC THOMAS I thmk that is a welcome 
suggestion Unfortunately my Party has got only one 
Member and I do not know it could be divided

MR SPEAKER The Member will be replaced

SHRI PC THOMAS We accept that this is a very 
good suggestion and this is something which could be 
implemented I am only suggesting that apart from this 
kind of percentage given in the State Legislature, 
Parliament and In other bodies, we must also see that 
the political Parties should give representation m all 
their fora and I think the representation given now is 
meagre Sir, I am not going into the other points because 
of paucity of time I thank you very much for the 
opportunity given

[Translation]

SHRI RAM KRIPAL YADAV (Patna) Hon members 
have expressed their view and suggestions m regard to 
the problem of atrocities on women Without repeating 
them I will say that uneducated women have become 
a problem by themselves Therefore the Government 
shouki undertake a comprehensive literacy scheme to 
educate women In all villages throughout the country 
and bring awareness among them about their rights 
and status in the society and the courage of fighting 
against atrocity being committed on them Half of our 
population constitutes women and they are 
comparatively less educated than men Therefore there 
IS an urgent need to educate them alt even in far off 
villages They will become strong after getting education 
and their generation will also be strong from the view 
pont of education We should give education of women

top priority, for which a very comprehensh/e and Inspiring 
programme of imparting education to all, particularly 
rural women, shouki be undertaken by the Qovemment 
soon

Secondly, social districtlon between man and 
woman in our society will have to be removed to do 
away with inequality It needs political wilt power 
Leaders of all political parties shouki sit together and 
pass a unanimous resolution, in this regard Political 
leaders will have to come fonvard and start a movement 
to achieve this objective This work cannot be 
accomplished by social organisations ak)ne To remove 
the existing Inequality between man and women, which 
has made woman a bruden instead of a responsible 
part of the society we shall have to translate our 
unanimous resolution Into action with strong will and 
determination The Government should take Initiative to 
educate and awaken women particularly In villages

The dowry problem has put women In a piquant 
situation and it is necessary to put an end to It at the 
earliest to solve the problems of women to a great 
extent Today even before blrtti of a child, parents 
become worned about the possibility of birth of a girl 
child on account of prevailing dowry system Alt 
members of Parliament, Assemblies etc should take a 
vow not to accept or give dowry on the occaston of 
marriage of their sons or daughters Political parties 
should also ask their members to take such vows Only 
such a strong determination can stop dowry system and 
reduce atrocities on women

Women should be given equal rights in property 
When she will get it, a number of her problems will be 
wiped out For this purpose, a stringent law should 
soon be brought fonward and passed Provision for strict 
and severe punishments against guilty persons should 
be made the review this will also help reduce problem 
of women to a great extent

I will make a suggestton to all political parties and 
groups to rise above politics and sit together and devise 
ways and means to put an end to the problem of 
atrocities on women If the intention of the Government 
is clear on will power is strong, it can ttself implement 
the existing laws properly and strictly and ensure 
substant reduction in cases of atrocities on women, 
even by amending the taw, where considered necessary 
or desirable

Women is power In our country, she has been 
worshipped in the form of mother for centuries But 
today woman Instead of being worshipped le being put 
to same by committing atrocities on her 1 woukl urge 
upon the Government to given sound thinking to this 
problem and find ways and means for its solutk>n and 
bring forward a concrete proposal baaed on the 
sentiments expressed by Hon Members here, to take 
appropriate steps If we do not take strong steps now. 
the situation will worsen further and create a dangerous
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situation impossible of solution in future. With tiiese 
words, I rsqusst for early necessary action In the 
matter.

(English]

SHRI HANNAH MOLLAH (Utuberla): Sir. I join myself 
with the views expressed In this House by my other 
colleagues.

First of ail, we should remember that it is not only 
a question of mercy shown to the woman but also it is 
the duty of the entire society to defend and protect the 
women. Only woman's upllftment can lead to social 
upiiftment

We need a very strong social reform movement 
and in that social reform movement this issue should 
be brought In the fore

So, I will appeal to you that on behalf of the House 
you may move a Resolution appealing to the whole 
nation that In this social reform movement, all the 
political parties, organisations and individuals should 
loin In this great endavour.

I want to mention one thing more here In the 
western countries, In spite of material development, the 
sexual harassment is increasing enormously because 
of moral and social degeneration We have to fight 
against this growing menace.

So. along with ail the suggestions given by my 
other colleagues, a very strong social reform movement 
should be Initiated. Ybu can also appeal on behalf of 
this Parliament to the nation so that we can fight unitedly 
with this great menace of civilisation...f/f)ferfupfk>ns;

SHRI NIRI^AL KANTI CHATTERJEE (DUMDUM) : 
After Shri Tej Narain Singh completes his speech, let 
the Ministers' response com tomorrow, instead of now.

MR. SPEAKER * I think. If the Ministers' want to 
reply tomorrow, I will find the time for them to reply 
tomorrow.

rn^anslation]

M IN ISTER  O F S TA TE IN TH E  M INISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAM LAKHAN 
SINQH YAOAY): Mr. Speaker. Sir. know only one speaker 
Shri Te) Narayam Singh has to Speak, only I am listener, 
all thers are speakers.

lEngllah]

MR. SPEAKER : I think if you want to reply tomorrow, 
I shall find time for that.

t h e  MINISTER OF STATE IN THE MINISTRY OF 
h o m e  AFFAIRS (SHRI P.M. SAYEED) : Okay, Sir.

SHRI NIRMAL KANTI CHATTERJEE : That wHI be 
much better, Sir, because then they can think about a 
comprehensive approach to this problem.

MR. SPEAKR : In a comprehensive and In a 
complete fashbn you can reply tomonw - both of you, 
if you want to.

[Translation]

SHRI TE J NARAYAN SINQH (Buxar): Mr Speaker 
Sir, Many types of atrocities are being committed on 
woman and what ever legal help Is provided In the 
statute book is not made available to them. According 
to law man and woman should be given equal wages, 
but they do not get it. Labour laws are there, but labour 
Inspectors do not perform their duty to ensure payment 
of equal wages to women. Hence, the time has come 
to change the Act. Penal provistons should be made in 
the laws for punishing the guilty.

Dowry system has taken toll of many young women. 
For this not only men are at fault, but women are 
equally at fault. If father of the boy says that adequate 
dowry has not been given by parents of the daughter, 
boy's mother also support him. I think that a woman 
speaking against another woman is more dangerous.

In films we see women harassing other women in 
various ways. She doesn't hesitate killing other women. 
Therefore schools should be opened in ail villages to 
educate them and make them understand that the 
daughter-in-law is also their sister or daughter. If such 
education is imparted the rate of dowry deaths can be 
brought down substantially. If women prepare 
themselves not to demand or accept dowry, this problem 
will be solved to a great extent. But It is unfortunate 
that women too venture to victims and trouble even to 
the extent of taking life of other women.

Both Hindu and Muslim religions here downgraded 
women. Muslim women are not permitted to enter a 
mosque. Among Hindus, only son is entitled to lit the 
prayer of father. The hatred against women shown in 
religious traditions should be shunned away.

The population of men and women being equal in 
the country, women should be provided reservatton in 
Lok Sabha and State Assemblies in proportion to their 
population, so that they may enter Parliament and 
Assemblies in increased Numbers.

In government jobs too. there should be reservatk>n 
for women is under article 256 of Hindu law, daughter 
cannot get her share until and unless distribution of 
property takes place between father and son she has 
got the right of maintenance only. So, there Is need to 
change both Hindi and Muslim laws. If the present day 
laws are amended suitably and implemented properly, 
atrocities on women will come to an end.

I congratulate Supreme Court judges, who held 
that In rape cases medical report Is not necessary. 
Before the law was enacted, there was no necessity of 
medical report in a rape case and the dependent coukJ 
not be convicted. But the Supreme Couit held that tn
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the absence of medical report, If a> women gives written 
statement, the accused can be convicted on the basis 
of that report. I feel that If such kind of a law is framed, 
in which even if there is no evidence, the conviction of 
the accused should be permissible I feel such a law 
can put an end to 50% of crimes tn the counrty I, 
therefore, think that by effecting necessary amendments 
in law, atrocities on women can be curbed.

I congratulate and thank Smt. Geeta Mukherjee for 
raisiiTg this socially impoitant matter, and wish her a 
Ion0  life While expressing tny gratrtude to the Chair tor 
giving me opportunity to speak, I conclude.

[S n g m i

MR SPEAKER: Well, Mr. Minister, when would you 
like to reply? Will you reply tomorrow^

SHRI P.M. SAYEED: Sir, If you permit, the reply can 
be immediately after Questk)n Hour tomorrow.

MR. SPEAKER: That will be better If the reply is 
immediately after Question Hour, there would be so 
many Members also. If today we are not in large number, 
tomorrow, at the time of reply there will be more 
Members.

SHRI PM. SAYEED ‘ Let them also get the benefit 
of hearing the reply. Sir, both myself and Shrimati 
Basava Rajeswari will speak.

DR QIRIJA VYAS: Sir. the hon. Minister Shri Ram 
Lakhan Singh Yadav has been listening all through the 
debate.

MR. SPEAKER : I think very good points have been 
made. They can be culled out and pointed replies can 
be made to the extent possible. There are points made 
on laws, education, social conditions and coming from 
perspective plan and so many good points have been 
made.

SHRI RM. SAYEED : Sri. good points on legal 
education and judiciary were made

MR. SPEARER : Yes, Points on legal education and 
others were made

I think you can reply tomorrow.

Well, we would like to thank the hon. Members for 
showing keen interest in this debate.

SHRI RM SAYEED : We also thank you. 

[TranstationJ

SHRI RAM KRIPAL YADAV . Mr. Speaker. Sir, you 
provkled us time to Speak We express our gratitude 
for the same and request tor being kind like this in 
future also.

[English]

MR. SPEAKER * The House stands adjourned to 
meet again tomorrow, the 26th May, 1995 at 11 A M

20.17 hrs.
The Lok Sabha then adjourned till eleven of the 

clock on Friday, May 26, 1995/
Jyalstha 5, 1917 (Saka).


